Wednesday, August 18, 1965
Third Series Vol, XLIV - No. 3 Sravana 2;: 188% (Sakai

LOK SABHA
DEBATES

(Twelfth Session)

(Vol. XLIV contains Nos. 1 - 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price ! Rs. 1.00



CONTENTS
No. 3.—Wednesday, August 18, 1965/ Sravana 27, 1887 (Saka)

CoLUMNS
Oral Answers to Questions—
*Starred Question Nos. 61 to 66 . §27—64
Written Answers to Questions—
Starred Question Nos. 67 to 90 . . . . §64—86
Unstarred Question Nos. 155 to 229, 231 t0 29§ . . §87—673
Re : Calling Attention Notice—(Query) . . . 674

Calling Attention to Matter of Urgent Public Importance—-Reponed——
Threat of Resignation by the Doctors of the Central Govern-
ment Health Scheme . . 674—93
Question of Privilege—
Writ Petition by Shri Madhu Lxmaye before the Cu'cunt Bench

of Punjab High Court . . . 693—98
Papers laid on the Table . . . 698—705
Demands for Supplemcmary Grants—(Genenl), 1965-66—-Stnte-

ment presented . . 70s
Employees’ State Insurancc (Amcndment) Bxu—lmroduud . . 705—06
Motion Re : Indo-Pakistan Agreement on Gujarat-West Pakistan

Border. .. 706—64

Shri Lal Bahadur Shastri . 706—08
Banking Laws (Application to Co-opemtxve Socnctnee) Blll 76s—174

Clauses3to 14and 1 . . . 765—174

Motion to pass, as amended

Shri B. R. Bhagat . 774
Seeds Bill—

Motion to consider, as passed by Rajya Sabha— 775—81¢
Shri Yashpal Singh . . . . . . . . 775—79
Shri Sarjoo Pandey . . . . . . . . 779—83
Shri Shree Narayan Das . . . . . . . 783—86
Shri D. S. Patil . . . . . . . . . 786—89
Shri Raghunath Singh . . . . . . . 789—93
Shri Gauri Shankar Kakkar . . . . . . - 793—97
Shri P. R. Patel . . . . 797—802

*The sign+marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.

)



(i)

CoLUMNS

ShriMohan Swarup. . . 802—o04
Shrimati Sahodra Bai Rai . . . 804—07
Shri C. K. Bhattacharyy: . . . . 807—o08
Shri Narendra Singh Mahida . . . 808—11
Shri P.G. Sen . . . . . 81ir—I13
Shri D. J. Naik . . . 813—1I5

Companies (Second Amendment) Bill :—

Motion to consider, as reported by Joint Committee . . 820—40
Shri T. T. Krishnamachari . . . 820—24
Shri N. Dandeker . . . . 824—35

Shri Himatsingka . . . . 835—40



LOK SABHA DEBATES

527M.

LOK SABHA
Wednesday, August 18, 1965/Sravana
27. 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock,

IMR. SeeAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Fertilizer Plants

Shri R. 5. Pandey:

Shri Vidya Chbaran Shukla:
Shri P. C. Borooah:

Shri Yashpal Singh:

Bhri Surendra Pal Singh:
Shri P. R. Chakravertl:
Shri Bibhuti Mishra:

J Shri K. N. Tiwary:

- Shrimati Tarkeshwari Sinha:
Shri Vishwa Nath Pandey:
Shri D. N. Tiwary:

Shri Subodh Hansda:
Shri Daji:
Shrimati Vimila Devi:

| Shri ¥. B. Gandhi:

Shri Ravindra Varma:

Shrl P Venkatasubbaiah.
Shri Onkar Lal Berwa:
8hri Guilshan:

Shrimati Renuka Barkataki
Shri Ram Harkh Yadav:
Shri Kanakasabai:
{_Shri M. Rampure:

’;Shri Hem Barua:
|
|
!
|

*8l.

Will the Minister of Petroleum and
Chemicals be pleased lo state:

(#) whether Government have held
negotiations with the Western Indus-

BT (Ai) LSD—I.
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trial Corporation regarding the estab-
lishment of fertilizer plants in India;

by if so0. the outcome of the nego-
tiations held; and

(c) whethor any agrecment has been
signed with any foreign firm in this
connection?

The Minister of State in the Min-
istry of Petroleum and Chemicals
(Bhri Alagesan): (&) 1o (c). Yes, Sir,
but the negotiations proved infructu-
ous

Shri Hem Barua: In the matter of
fertilizer production, so far our Gov-
ernment are busy conjuring  specta-
cular  production in  the distant
future. In that contex!. may [ know
whether Government actually propose
1p sel up 5 fertilicer plants during the
Fourth Plan?

Shri Alagesan: Yes, S, What-
ever wy would have been able to
achieve by way of collaboration with
Bechtel, we are trying to achieve.
For 4 oul of the 5 plants. namely, at
Cochin, Madras, Kanpur and Durga-
pur. we have been ably to fix up the
parties.  So, we are Romg o sel up
plants 4t these five places

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): 1
may add that we are going to put up
not only 5 plants but more then 5
plants.

Shri Hem Barua:
heap that they are
more than 5 plants.  In this connec-
tion may | know. after we put up
5 plants or more than 5 plants. what
is the targel of shortfall thar our
Government  envisuge and.  at ihe
same time what arrangements Gov-
ernment have made for getting the

s 8o nice o
going to put up
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necessary foreign exchange
establishment of these plants?

Shri Alagesan: According to our
eslimates, by the end of the Fourth
Plap we will have un installed capa-
city of 2:3 million tons and the pro-
duction is expected to be round about
2 million tons. As regards foreign
exchange, for Madras and Kanpur we
hope to get the necessary foreign ex-
change from our collaborators; that
is to say, they wil] arrange for it.
Regarding the plants at Cochin and
Durgapur, we have suggested these
twn projects US AID for assistance.

Shri P. C. Borooah: May 1 know
whether any special concession s
going to be given to the foreign en-
trepreneurs by way of tax conces-
sions in order to attract them to
establish fertilizer factories in India?

Shri Alagesan: There is no gues-
tion of giving any tax concession.
Questions like pricing, marketing,
management of the factory for the
first few years etc, have to be consi-
dered with our collaborators.

for the

wft wqre fag - 39 F 9 AT
T WY g9 T4 A% TN § 4% ACE-
foriz @t smad 7 et gH fwaer g
TeAT # W7 fFAaT g oawa B A dar
w £

Shri Alagesan: Round about 19698-
70 we may be able to avold imports.

Shri Surendra Pal Singh: While it
is necessary and desirable to Thave
large fertilizer plants in the country
during the Fourth Plan, but befor:
that is done, is the hon. Minister in a
position tu assure the House that the
entire installed capacity in the exist-
ing fertilizer factories in the country
has been fully utilized?

Shri Alagesan: That is also engag-
ing our attention. For instance. wu
are trving to make some modification
1o increase the production in Sindr.
In the Rourkela plant also we are
trying to introduce some mndifica-
tions. Further, we are setting up
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additional plants to reach
capacity as carly as possible.

Shri P, R. Chakraverti: May I know
whether it is a fact that Government
have fixed up a target of setting up a
fertilizer plant in each State? 1If so,
may I know whether thp present
negotiatlons with Western Industrial
Corporation or other collaborators
will cover at least some proportion
of this object?

Shri Alagesan:
decision was taken
long ago and we are proceeding
towards it. When we put up plants
it will be ensured that that object is
kept in view, We will have not only
one plant but in some States we will
have gven two plants.

=t ferafr fost : weit wfaw ama
T amemar fw o TR 07 wfemTEaT
Atz AT S | wfav oawe X
T oy & f T B wiEemea wr
iz F A1 # 39 7 ug AT A_rEa
iffma A amw o aw i
Ty T ¥

the full

That policy
by Government

Shri Humayun Kabir: It has never
been my custom to go back from any
word that I have given.

st feafa fw - saw wdiEa,
R WA gt A

Ovue WERT . Hdl uEEn e
g fe v ag g e oY e A
wa W T T A g v Ty
a7 ¥7aq #

st feafa fawm: 3% gz
21

st o Are foardy - gEad W
TR ¥ mwm rzAn @ R oA 1970
% O wleAwwT wEAR mo A
o wfeAamged T WigAwA @A e
& SrnT AT 9 Og A oAag @ 7

Shri Homayup Kablr: The present
indications are that the Barauni plant
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will be tsken in  hand roundabout
1968-69 and it will go into produc-
tion in 1970-71, These are the pre-
sent indications. There may be a
little variation of perhups one year
this way or that way.

Shrimati Tarkeshwarl Sinha: May
I know whether ICI has been per-
miilted to produce fertiliser and have
a plant here? Originally, when the
offer was not accepted, the ratio of
participation by Government and ICI

was 80:20. Has that ratio been
changed or is it the same?
Shri Alagesan: The 1CI has been

given the letter of jntent in July to
set up a fertilizer plant in Kanpur.
The capacity wiil be 225000 tonnes
in terms of nitrogen. This is gelng
to be done by the existing company
called the Indian Explosives Ltd. in
which 70 per cent participation is by
ICT and 30 per cent jointly by the
Government of India and the private
investors. The ICT have yot to indi-
cate the revised finnneial structure of
the Indian Explosives Ltd. They
propose to find all  the foreign ex-
change.

ot farsma qwiw - T fe A
TgRa ¥ FAwmar WA K 3EdTF &
AT Ay vy ¥ afes
greifirr fm & a9 g g
¥t & s ST w e
# ot &€ T TR ¥ v A
foer fiaway sraem, afz gt A1 wwr o 3w
9 T o aqm Frm
8hri Humayun Kabir: I am really
surprised at this question of the hon.
Member. He should know that
Gorakhpur is in Uttar Pradesh and
8o is Kanpur.

it fasrara qeda: &3 7ar wreTn
worfas & ATt ¥ qwr )

st ¥re Ao forarey : oy qz aTA AHY
2 e a1 A Aoy Tt O I O
xafaq & amar o v b anfe a0
§ gfeArewT o awr A 3 g e
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faddl A0 | 9F1 0¥ TRAT AN A
g ¢

Shri Humayun Kabir: 1 think the
hon. Membey has undue apprehen.
sions. We have beep discussing nbout
Barauni not with one foreign party
but wilh a number of parties. The
position is that the tota]l requirementa
for Bihay in terms of nitrogen even
in 1971 Bre not expected to be more
than 130,000 tons. The eapacity of
Sindri itself is 117.000 tons. There-
fore, both Bechtels  and 1C1 wihom
we requested to look into the ques-
tion of Baraunj said that they do not
visualise the  fertiliser  plant  at
Barauni before 1870-71, W have,
therefore, asked for collaboration from
the Soviet Union. This is an earnest
desire of the Government to help
north Bihar

Shri Subodh Hansda: 1 would ke
to know the remsons for the rejection
of the proposals of Bechtel Corpora-
tion by the Government when they
came forward 1o assist the Govern-
ment with all the foreign exchange.

Shri Alagesan: There were several
conditions that were stipulated by
them which we were not gble to
accept. For instance, there was the
question of pricing policy, the ques-
tlon of the guarantee of off-take and
then the question of the supply rights
for sulphur, rock phoaphate nnd
naphtha, On  all these very vital
points wy, were not able to agree and,
therefore, the negotiations broke off.

Shri V. B. Gandhi: May T know
how far the negotiations with 1C1
have progressed and js it a faect %1
these negotintivns . proceeding om
the basis of a ratio of participation
of 5! per cent for L.CI, 26 per cent
for the Government and 23 per cent
for private investors and. if it I8 not
so, what ir the current ratio of parti-

cipation and what measures ar;; the
Government taking to reduce the
high cost of fertilisers in India?

Shri Homayon Kabir: This was

partly replied to by my colleagus



533 Oral Answers

that the plant would be set up nol by
the 1CI directly but by the Indlan
Explosives Compuny in which 70 per
cent shares are held by the 1.CI and
30 per cent by the Gowvernment and
Indian  investors, The LC.I  have
proposed that they will reduce their
share from 70 to 51 per cenl, Wo
have nol yet decided  as  to what
should be the Government's partici-
pation in this because thisz is y plant
in the private sector and we shall
decidg aboul Government's partlcipa-
tion depending on the profitability of
the scheme.

Shri P. Venkatasubbajah: Is
Government aware of the fact that
Andhra  Pradesh is  the largest
fertilise; consuming State and maxi-
mum fertilisers are being used ‘for
increasing food production? If this
Is %0, may I know whether the
Government propose to stari y fer-
tiliser factory in the public sector as
the private seclor projects fall short
of thg requirements of consumption
of fertilisers in Andhru Pradesh?

the

Bhri Alagesan: There are (wo
projects in Andhra Pradesh. one af
Visakhapatnam and  the otheyr at
Kothagudam. The  Visakhapatnam
project i progressing  fairly  well.
Kothagudam was originally based on
conl, but now they say that it is 2t
profitable {n proceed on the original
basis and they have proposed a
change-over to naphtha-based plant.
They are cxamining the feasibility of
that gnd I hope it will come off soon.
As far as the public sector putting up
a project in Andhra Pradesh is con-
cerned. there iz no such  proposal af
present.

ot WiETT wow dTay T §
frerar ot e A AT T
* agn ¥ wore fad & & oy e
g § e v apt 9v oy wToAT
AT AT WY wE ¥ A s
ATt A1 TRT ¥, T T A II % fadt
FErOr IR A AT A v A

Shri Humayun Kabir: W, examined
the different locations  in Rajasthan

AUGUST 18, 1965

Oral Answers 534

and the almosi unanimous conclusion
was that Kotah would be the best
place for locating the fertiliser plant.
Steps have been taken 1o have a
fertiliser plant at Kotah.

=t qmaq ¥ aw A9 ¢ wee
wret Ft I gAT & T geeTEd
& 7= ¥t 7= ¥ a7 w47 41 Fe gy
fegrm w1 grw WO § 7 T AW
® WA ¥ AR g 9 fx qumE w1
fewma age Beaer @ W17 A7 wat o
AT &, 777 30 F fAT gATe dAT WAy
¥ ¥ ATETT 9w O 0% IqTE ET
FTORTAT AW w1 fa=TT TwAT &7

Shri Humayun Kabir: 1 am happy
1o say that Punjab has on: of the
best fertiliser faclories in India at
Nangal and there may be a further
expansion of ity capacitly when FACT
ot Alwaye changes over to naphtha,
That will release certain electrolytic
units which we hope lo transfor 1o
Nangal after the transformation has
been completed,

ot amaw ;. #7 gen 2 5 A0w W
BrEFT £1E §7 KR A9 e

Shri Humayun Kabir: I have

already replied to that.

ot forw myrraw - & 77 FAAT |AEAT
7 fe zmy 2o § woAT gravEw w1
frA qrRz SEATEAT dar @i @ W
w7 wre Zars %o i duy fair o 3w
¥ AR OW W RE 2

weaw wEg ;& FEETT EE ST
ot xAE 2

Shri Vidya Charan Shukla: Is it a
fuct that the Prime Minister, Shri Lal
Bahadur Shastri. when he was the
Home Minister and as Prime Minister
also, wssured the House that every
State in the country would have at
least one fertiliser plant? Secondly,
in pursuance of the assurance. u fer-
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tiliser plant was sought lo be estab-
lished in Madhya Pradesh at Korba
and Government had spent about onc
crore of rupees, Now they are want-
ing to shift it out of Madhya Pra-
desh.

Shri Humayun Kabir: There is no
question of shifting this plant out of
Madhya Pradesh. It is a fact that
Korbs had been lentatively selected
and if Korba had been established in
due course, the plant would have been
there, but unfortunately it was delay-
ed and, in the meantime, there was
a revolution in the technique of pro-
ducing fertilisers. After 1963, it be-
came most uneconomic anywhere in
the world to produce fertilisers based
on coal. In naphtha, there has been
a technological revolution—I repeal
the word ‘revelution’ because I heard
someone questioning the usage of the
term ‘revolution’. This technological
revolution makes it uneconomic today
to produce fertilisers based on coal
and on account of that we have had
to give up the ides of Korba for the
time being: we have not abandoned
it. In the meantime, I have explored
the possibility of some other plant
somewhere in Madhya Pradesh based
on naphtha. As vet, this is only in
an exploratory stage and I cannot give
the House any more information.

Shri Vidya Charan Shukla: My
question has not been properly ans-
wered. 1 want {o know whether the
Prime Minister had given an assur-
ance that every State shall have a
fertiliser plant.

Mr. Speaker: The hon. Minister
has spoken for about three minutes
and explained the position, and yet
the hon. Member savs that the gques-
tion has not been answered.

Shri Vidya Charan Shuokla: My
question has not been answered. [
wanted to know whether the Prime
Minister's assurance had been kept in
view.
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and out of 20 names | have been able
to call about 14 names. There are
questions which have 55 names and
even 60 names.

Shri Raghunath Singh: There Is
one guestion with about 60 names,
That is the third question today.

Mr. Speaker: There are also other
Members who have been rising in
their places in order to catch my eye
su that they might alse gel chances
to ask supplementary questions. 5o,
1 would like to put my difficulty be-
fore the House. 1 would suggest that
there ought to be some method in re-
gard to this. Either 1 can allow more
supplementary gquestions or [ can al-
low more main questions. If  the
House uagrees, we might just put a
time-limit up to which one gquestion
should extend and during that time-
limit, as many supplementaries us van
be allowed may be asked.

Shri Harl Vishnu Kamath:
time-limit may be 10 minutes

The

Mr. Speaker: That would mean
that only six questions can be covered,

Shri Hari Vishnu Kamath: 10
minutes should be the ceiling

Some hon. Members: L+t 11 bhe
3 minutes.

Mr. Speaker: [f the House agrees,

we can have 5 minutes us the maxi-
mum for a single question. What I
find is that every question developx
into a regular discussion. That dis-
cussion should be had in a different
manneyr and not in the form of these
questions and supplementary

questions.
1If T bar out the names of those
Members  who have given their

notices, then too 1 am blamed, and
there are complaints that I have not
allowed them opportunity for supple-
mentary questions.

Shri Ranga: It is no good trying
to reach e decision here and now.
In *mis way. we shall only be reaching
ud noc  decisions which cannol e

Mr. Speaker: 1 would like to pul
my difficulty before the House  Al-
ready about !5 minutes have elapsed, \:

it ted st all. So, Jet us tabe
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some time to consider the matter.
After all this is just the beginning of
the session. During the interval or
recess of Parliament, so many friends
have thought it fit to give notices of
S0 many queslions in regard to one
particular ilem, and, therefore, there
is g huge number of names on the
list. ‘This may no! happen aus we
proceed with the session. To try to
reach a decision on the basis of the
experience of the first two pr three
days of this Session or the first week
of thiz Session is not going to be use-
ful to the House.

Shri Hari Vishnu HKamath: You
may call the leaders of the Groups
and have u discussion with them,

Shri Sham Lal Saraf: May 1 sug-
gest that only five minutes may be
allowed to cach question?.

Mr. Speaker: [ shall take those

wugpestions some other time
oft R w2 WG TG T 9T,
} OF P EAT AT E
WA AT AT AEE 4T
u o & -t FTHA

Relationship between Govt, Servants
and People’s Representatives

4
Shri Hari Vishnu Kamath:
*82. ! Shri Yashpal Singh:
| Shri Hem Raj:

Will the Minister of Home Affairs
be pleased to refer 1o the reply given
to Starred Question No. 1174 on the
Bth May. 1965 and state:

(a) whether the drail Code to re-
gulate the relationship between Mem-
bers of Parliament and of State Le-
glslatures and the Administration has
been finallzed; and

tb) if so, whether it will be laid
on the Table?

The Depuly Minister in the Minis-
try of Home Affalre (Shri L. N.
Mishra): (a) No, Sir.
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(by Does not arise

Shri Hari Vishnu Kamath: What
was the penesis of or need for the
consideration of a code of this nature?
Waus there a spate of complaints on
this score?  Will the Code, when fina-
lised, apply also to those Ministers
who sometimes misuse their authority
and powers to interfere in the day-

tu-diy  administration,  particularly
crimimal investigation and  prosecu-
tions, besides appointments, promo-

tions and transfers?

Mr. Speaker: There is no code as

vel,

Shri Hari Vishou Kamath: It is
under consideration though it has not
been finalised yet.

The Minister of Home Affairs (Shri
Nanda): The hon. Member has pick-
ed up this opportunity to have a say
aboutl the Ministers

Shri Hari Vishnu Kamath: There
is nothing wrong  aboui it.  The
Speaker has not ruled it out of order.
T will utilise every opportunity to siv
Hi.

Mr. Speaker: Order, order,

Shri Hari Vishou Kamath:
making an insinualion.

Mr. Speaker: There is no insinua-
tiom,

Shri Nanda: 1 welcome it, because
the Ministers . . . .

Shri Harl Vishnue Kamath: [ only
said ‘some Ministers’. 1 did not say
‘all Ministers'.

Shri Nanda: A much more strin-
genl code has to be applied to the
Ministers. This code is applicable to
Members of Parliament, and that
certainly applies to the Ministers, and
in fact, much more.

Shri Hari Vishnu Kamath: In ac-
cordance with the practice prevalent
in some Ministries, of deputing a
competent team abroad for studying
a question when it arises, the latest
example of which is a commiites
set up by the Ministry of Information

He is
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and Brupdeasting, which has  gone
abroad to European countries to study
television and radio, does the Home
Minister propose tg send an influen-
tial committee abroad, to other demo-
cratic countries of the world to study
an important and vital issue of this
nature, and if not, the reasons there-
for?

Shri Nanda: In the first instance
we shall have it discussed with our
eminent colleag in Parli t who
are in the consultative committee
where this will be discussed, and if
they feel that anything more has to
be done, it can be considered.

) agare R F4 e st v
T4 g¥ & 7@ & " HoOHTo
R TF #1 (AT #1 gafan afor
%t fomr mar f& €lo ume ATEA A
THo THo To HTET T MU, . . .
weaq WEET ;0§ 0F T
Y & A7 g7 3 foagr o awar @
ot qaae foy . ¥7 ®re § w0
srfawA & T ¢ {5 TR UNo Wo &
Friger w1 afred w4 & oo o
UWo ¥ Zra@al ¥ qETA 7 TE 7
wETW wEw . A9 A fEwm
JM 7T FET AEA T A AR I
End
Shri Hem Raj: May 1 know whe-
ther Government intend to frame a
code of conduct for the members of
the legislatures or they do not intend
to do so?
8hrl L. N. Mishra: There will be a
code for both pfficers and the legis-
lators.
Shri Kapur Singh: In this finalised
code, whenever it is finalised, how do
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Mr. Speaker: That will be  seen
when it comes.

Shri Harish Ch.ndra Mathur: May
I know what are the problems which
have been thrown up regarding the
relations between the administration

and the legislators and what are

those  problems which  they are
straightening out?
Shri L. N. Mishra: The code has

been circulated to members of the
informal consultative commitiec, As
a matter of fact, it was Shri Mathur
who raised the whole question and
it was at las nstance that this was
taken up. In the draft code, there
are some broad objectives: these are
about how to reply to letters receiv-
ed, how to meet *hem, how 1o altend
to problems raixed by MPs etc. All
the iscues are to be discussed before
the draft is finalised.

Shri Harish Chandra Mathur: My
question is not what the code iz My
question is what are the problems
which have been thrown up, what
are the difficulties which have come
to  surface in  the relationship
hetween the administration and the
legislators. What passed between me
and him is not what T wanted.

The author must

Mr. Speaker:
know it better

Shri Harish Chandra Mathur: When
this question is asked, a 1958 circular
is sent out tn us as if nothing has
happened since 1056 My  specific
guestion is what are the difficulties
and problems in the relationship bet-
ween the legislators and the admin-
istration which have been thrown up
und which are under consideration.
It is a clear-cut guestion

Shri L. N. Mishra: There have

been complaints both in the House
and ide. You will remember,

Government propose to |
public  servants against pressures
from politicians to make them deviate
from the path of duty?

Shri L. N. Mishra: If that exists.
it is one of the objectives. We want
to do that,

Shri Kapur Singh: How do
propose to do it?

they

Sir, that you had also put some
questions to us in May last. You
said that an executive engineer had
nominated you on some committee
Then i was said that disirict officers

preside  over committers  of which
members of  legislature and  even
ministers are members. There wus

the question raised by Members of
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Parliament  that public Erievances
ary not properly attended to. that in
some cases proper treatment  is nol
given by these officials, These are
the problems and these have  becn
embodied in the draft, as to how to
tackle these problems, gnd how  the
grievances are to be attended to.

Shri Nanda: May 1 just add thai
this question arose because of discus-
sion of this subject in the meeting of
the informal consultative committee
where severa] members brought up
their difficulties regarding treatment
by the officers und other matters.
So a draft was prepared which is still
to be finalised.

st wrmaw w1 wwm - g g faue
HEA a1 gAg TGl 9T wET ¥ f

# fhdY W1 ngege W 97 #7€ wOR
7 fammr #1 AdT T @ 2 wm A
T AvETT a7 AF wmwd § fE dE
agg A wrae fraw @ fm feowt w0
wmaET v g7 afs aee femm oI
A moHl A AifE aga fogee
BV ¥, 3AH qurv ffa @ Awen g
W AE A AT AW wHE &
Td oy smaeq agi A w1 e # 7

st o Ao faey : de FEr v

o 1957 ¥ T awaT WAy T e
afer for W fremd @ @
£afAU £/ T F17 TrAT TAT WIT W@
fr mravw o8 fed amd o & s
mmzfenisramasFfadow
ara gk &1 TToeaTA AT A wE e
? fx foay ot wofeat & 39 & a9-
offre faame w1 o wrfers
frargs @ w31 gw &, S AR
ot ag fam w1 wgy & fs fom
fom w7 &A1= -arfeere @Y, miFaTie
& wae g, IW o3H ¥ A 4 AM-
arfgw a1 miAatie & dmr e
¢ ofv orfemd foamr 5 ¥

Shrl Ranga: Is it not & fact that
there is nearly as much need to pro-
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tect the officers from too much of
interference from legislators as there
15 1o see that the officers behave pro-
perly in regard to the complaints
mude and the representations sent up
by the legislators themselves?

Shri L. N. Mishra: That is correct.
That is one of the objectives, as 1
have said.

Shortage of Kerosene and Diesel 0il

3

[ shri Warior:
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Shri Kappen:

Shri Pottekkatt:

Shri Mohammeg Koya:
Dr. P. Srinivasan:

Shri Onkar Lal Berwa:
Shri Maheswar Naik:
Shri LD, Puri:

Shri Mohammad Elias:
Shri A. N. Vidyalankar:
Shri Surendra Pal Singh:
Shri Jashvant Mebta:
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Shri Inder J. Malhotra:
Shri Kindar Lal:

Shri Vishwa Nath Pandey:
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Shri P. H. Bheel:
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Shri 8 N Chaturvedi:
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 Shri H. C_ Soy:
Shri Hem Raj:
Shri H. C. Linga Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:
© Shri Tan Singh:
| Shri P. Venkatasubbaiah:
Shri R. Barua:
Shri D. D, Mantri:
, Shri Basumatari:
Shri Baswant:
| Shri Ram Sewak:
| Shri P G. Sen:

Will the Minister of Petroleum and
Chemlealy be pleased to state:

(a) whether it is a fact that there is
4 shortage of kerosene and diesel oil
in many parts of the country;

(b) if so, the reasons therefor: and
el the steps taken by Government
1o meet the shortage?
The Minister of
Chemicals (Shri Humayun Kabir):
(a) to (c). The hon'ble members' ut-
tention is drawn to the statement

made by me on 168-8-85.

Shri Warlor: May 1 know whether
it is a fact that the foreign oil com-
panies refused to deal with the
import from USSR and that caused

the shortage and hardship in  the
country?

Petroleum and

Shri Humayon Kabir: Thal was
one of the factors, and this has been
fully explained in my statement.

Shri Warlor: That portion is not
exaclly there. The statement only
says that because of foreign ex-
change shortage the oil companies
had a marginal shortage. That is all
That would not have created so
much difficulty. | want to know
whether the attitude of the foreign
companies was co-operative in  this
respect, whether they were willing
to accept crude oil from the Soviet
Union for refinement and then dis-
tribution.

Shri Homayon Kabir: I am afraid
that my hon. friend has mixed up
two issues. Crude oil has nothing to
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do with it, and we have never im-
ported from the Soviet Union, and
we do not propose to import any
crude oil from the Soviet Union be-
cuust 11 would be  completely  un-
economic. It was only the guestion
of kerosene and  diesel oil  with
which [ dealt, and in my statement 1
had stated clearly thal there was
some difficulty in  May and June
There was cerlain  resistance from
the oil companies. but that has been
overcome and today 1 am glad to say
that there is hardly any complaint
anywhere in India about diesel ofl.
As far kerosene. ... (Interruption)

Some hon Members rose-—

Shri Bhagwat Jha Aszad: Thal s u
wrong statement by the Minister.
There is scarcity of kerosene.

Shri 5. M. Banerjee: Such a state-
ment should not be made

Shri Hari Vishnu Kamath: He does
not know his India.

Mr. Speaker: If the an r is nol
correct according to the  Members,
there are other remedies, but it cun-
nol be discussed in this manner.

wft fuwmrm wam ;& grdro gATE
# 9 ¥ %m A7 ur v § W A amr
AT A AT wE TF ¥

St gew W wwaTy ;. HAT ERET
1 ATATT § AT &7 AmAT wiigy fm Am
famr A 97 o= 20

A A Aw oy A B, sAET
w1 AT {69 v 77 gy faae o a
fomar wr & a1l foeem

ot wifwTe wrw dvat . TTRwA
At &0 am & foara B A faee
L4

Skhri Homayun Kabir: May 1
amplify what 1 had stated?

Bhri Harl Vishnu Kamath: He asked
ie trouble. and has got it
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Mr. Speaker: If the Mimster asked
for trouble, why should I gel the
trouble? The trouble has been crea-
ted for me, and not for the Minister

Shri Hari Vishnu Kamath:
wre the vicarious sufferer

You

Mr. Speaker: I was just telling the
hon, Members that if they feel dis-
satisfied with the answer and are
vonvinced that it is not the correct
one, there are remedies for it, and
they can utilise those remedies, and
I will allow them.

Shri 8. M. Banerjee: Let him leave
Delhi and go to any city in U.P. He
is making such n statement sitting
here in Delhi.

Mr. Speaker:
practice.

This is not a good

Shrl S. M. Banerjee: He is talking
of abroad, 1 believe, not of India.

Mr. Speaker: I have to repeat
again and again that this is not a
good practice that 0 many Members
should pget up und speak simulta-
neously, When 1 rise in my place
to make any request, then too Argu-
ments are entered into and T am
interrupted. While 1 am on my legs
othrrs continue  speaking. ... (Inter-
ruptions).  Should 1 sit down? Should
1 withdraw?

Shri §. M. Banerjee: We want
kerosene oil. He is making a sweep-
ing statement that throughout the
vountry it is available. Is he aware
of the fact that all the Ministers in
ihe months of May and June were
going out of India and enjoying
themselves?. . .. (Interruptions).

mmmm:ﬁm
3 oA awTe BWT wEA ® IR AT e
¥ 3w A A TR SRS B A IRw
gy g aF A A A e ar &
77 % a-m7% fx faeY w1 A7 fwm wm
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Tfax TET & T wAE JAA AFT P OF
a7 A fF a7 fua 721 2

Shri Humayun Kabir: If I am not
allowed to make my submissions or
to give my replies to hon. Member's
complaints, T am helpless. ... (Inter-
Tuptions)

wiae RERE: w07 AT AZEd
TATT TAT AEA § AT F4T qIAAE AT
ST AAT AT ALY | a7 A g oAFAT 2

Shri FHumayun Kabir:
made a statement, my
was this. In the months
and June, there were
cullies and we have taken certain
action. It is our responsibility to
ensure that in every State, in every
major installation sufficient supplies
of petroleum products are available.
We have seen to it that the stocks
have reached a certain stage; we
have controlled the supply: we have
controlled the  movement.  Actual
distribution within the State is not
the concern of the Government of
India and the Ministry as such can-
not do it. We have informed every
State Government that if there is
shortage in any inslallation or in any
district and if they bring it to our
notice, we shall try to see that it is
immediately rectified. I wish to
place before the House a few -facts
which will show that there could not
be any shortage in any part. There
might be local shortages here and
there: but these figures will make
the position absolutely clear. On the
basis of consumption over the last
year. ... (Interruptions). If they do
not allow me to finish, how can they
know the facts. 1 must be allowed
to finish.

After 1
submission
of May
certain  diffi-

Mr. Speaker: If they do not allow
him to finish, 1 will pass on to the
next question. They may have =a
discussion. 1 will allow a discussion.
Shri Banerjee, next guestion.

Shri 5. M. Banerjee: Sir. I rise on
a point of order.
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Mr. Speaker: If he is not prepared
to put the next questionl cail
Mr. Hem Raj.

Shri S. M. Banerjee: May I submit
in all humility that in U.P, it has be-
come a rationed item.

Mr. Speaker: He should resume
his seat. I have said that the hon
Members can have a discussion about
it. 1 will allow it. That is all that
1 can do.... (Interruptions).

Shri Hari Vishnu Kamath: It should
be held early.

Mr. Speaker: I called on Mr. Ban-
erjec Lo put his question. He did not
put his question, but he is interrupt-
ing the proceedings. What Is  the
point of order, when I have passed
on to the next question. There is no
point of order,

Shri Bhagwat Jha Azad: Sir, I
would submit  that if fantastically
untrue replies are given in the House,
it is the parliamentary practice every-
where in the world that the Members,
not organised but spontaneously pro-
test. For over 20 minutes, as for ex-
ample yvesterdny, Member affer Mem-
ber put supplementary questions, but
the Minister does not give a reply.
If fantastically untrue answers are
given that there is no shortage in the
country, there will be protests in the
House.

Shri Humayun Kabir: Sir, I take
very strong objection to these words,
I myself made a statement with a
view to setting out the facts,

Mr. Speaker: 1 have said that 1T
will allow a discussion and T have

passed on to another question now.
Next gquestion.

Indian Everest Expedition

+
Shri 8. M. Banerjee:

Shri K. N, Tiwary: .
Shri Surendra Pal Singh:
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Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Mohammed Koya:

Shri Onkar La] Berwa:
Shri D. C. Sharma:
Shrimati Tarkeshwarl Sinha:
. Shrl Krishnapal Singh:

Shri Ram Ilarkh Yadav:
Shri Prakash Vir Shastrl:
Shril Jagdev Singh

] Siddhanti:

|_ Shri Heda:

Will the Minister of Education be
pleased to state:

(a) whether the Indian team which
conguered the Everest has been pro-
perly rewarded; and

(b) if so, in whal manner”

The Minister of Education
M. C. Chagla): (a) Yes Sir

by A statement is laid on the
Table of the House. [Placed in Lib-
rary, se¢ No. LT-4537/85).

Shri 8. M. Banerjee: May I know
whether it is a fact that the Punjab
Government has assured som: [iee

e

(Bhri

land to those who have done this
expedition?

Shrl M. C. Chagla: Yus, Sir. The
Punjab Governmen! has promised

some land 1o the members of the ex-
pedition. That is true,

Shri §. M Banerjee: [ wani to
know whut steps the Government
contemplate to  take 1o encourage
such expeditions to those peaks in
Uttar Pradesh and other places
which are still uncomquered.

Shri M. C. Chagla: Every possible
support and encouragement will be
given to the mountaineering expedi-
tions. As the statement shows, our
mountaineers who have climbed
Mount Everest were received as
heroes and welcome was given Lo
them in Delhi and in other parts of
India and every encouragement will
be given to such acts of valour wher-
ever the men are tn be found

Shri Hem Raj: May 1 know
whether any cavhi awards will also
be given to those personz by the
Central Government?
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M. C. Chagla: We have not

them cush awards. Bul they
have been given gold medals; the
Arjuna award will be given by the
President, and the President has
conferred other titles un them. There
was also a free railway ticket, thanks
to my hon. colleague, to travel any-
where in India for one month,

Shri Surendra Pal Singh: Is the
Education Ministry satisfied with the
contribution that has been made by
the Mountaineering Institute at
Darjeeling towards the success of

this expedition and, if so. do they
propose to open wmore such institu-
tions in uther parts of the country

and, if so, where and when”

Shrli M. C. Chagla: The Mountaine-
ering Institute at Darjeeling  has
done a wonderful work, and the suc-
cess of the Mount Everest expedi-
tion is largely due to their work
The opening of fresh institutions is
not contemplated at present.

Shri D. C. Sharma: There has
been an outery in the vountry that
some elementary kind of mountaine-
ering should be made compulsory in
all schools und  colleges of India.
May 1 know if the Guvernment of
India has heard of that and what
action is the Government going 1o
take in that regard?

Shri M. C. Chagla: Unfortunately
there are nol mountains in  every
university in India. But any student
from any university who is interest-
ed in mountaineering can join  the
Darjeeling Institute and gel training.

ofy faufar fasr & srer ATEAT
£ % #ai qea77 7 gar g fem g
fa g vdaTgy 2w fafws gfrafedta
WA W AT AT R T
fargrrr & weeli ) e i 0 qdA)
o7 g AT R

Shri M. C. Chagla: That is a very
interesting suggestion. 1 will cer-

tninly see what cen be done about
it.
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3| # & fazolr omn feeit &)

Shri M. C. Chagla: I have got the
figures. The total expenditure was
Rs. 7.50,000, and the foreign exchange
component was Rs. 1 lakh.

Shri Kapur Singh: May I know or
may I ask what these Everesters are
supposed to have done for the coun-
try or the nation that they are so
being lionised which  any publie
servant performing his duty does not
do at his post?

Shri M. C. Chagla: [ am surprised
at this question. These brave young
men have created two world records.
For the first time in the history of
mountaineering, as far as Mount
Everest is concerned, a team reached
the summit on four occasions. That
is the first world record. The second
world record is, for the first time in
the history of these  expeditions,
three men at the same time were on
the summit. 1 think we should be
very proud of them.

Shrimati Tarkeshwarl Sinha: May
1 know whether this Mountaineering
Institute is self-sufficient in provid-
ing instruments like oxygen unita
and others if they want to undertake
a bigger programme as the Minister
now said. and may 1 know whether
any programme is there to have
better facilities such as the provision
of all the instruments so that more
people could have training in moun-
taineering?

8Shri M. C. Chagla:
tell the House that

1 am glad to

much of the
quip t  was factured in
India itself. Excepting the Eider-
down butane gas oxygen equipment,
the entire equipment used by the
expedition was indigenous, manu-
factured mostly by our ordnance fuc-
tories

ot RwTmeT mmewt : gave wiw-
T ¥ HEAAT TH FTA A 7 A
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ofggi #1 g77 T4 981 F AEEy w)
w1 & a1 faen w4 A qUrE Oga™
1 OFT FIT 7

Mr. Speaker: It is a suggestion.

Shri M. C. Chagla: Certainly 1
shall convey to these young men the
congratulations of this House.

oY wady fag fagrat: amv &
ag# 74 947 forgr 07 qgas o
A F1 qrETA A oA A T fawa
A F74 A A & Aue fwar
Ay ?

st oisAewe ;. wl w4 gETRg
F T fF 044 07 9gA wAT F fAm
A A e wrar A9 fear
& w1z g 6 vA F 2w &1 A
ATH FTT, FAT AT H A Y 0T, dor
F1 AT AATT 1 AOAY, ¥ ATE A
AMTAT, M AR T AU, AT WA T
I AR AT, & I S g
freamamemAYa W Frm ?

W WglRw : {1 ArA AT A
AT 41 f§& A7 Fewoa s oATE H
FA%! qgavEA fom e, 34 @ oo
arg #17 fam @y

S AT A7 AT fawaa
faar @ f& aYfew w1 3 57 S0 % g5
FT4 T IW £1 K & AN Z0T¢
Shrimat! Savilri  Nigam: May |

know whether it is a fact that this
mountaineering institute in  Darjeel-
ing has given any expansion plan to
the Education Ministry and it has
nol been accepled so far®  If the

answer is in the afirmative, what
a:e the reasons®

Shri M. C. Chagla: 1 am nol saware
of any such extension programme
Having been submitted

arrrfpgi
A fad =1 & qearfas
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o1t qropd f7A § faw owm o T
wat Tezafa w1 AR A f5 g7 AT
T T 9T A1 g f ¥ fawfe
forar Ay ?

W WG ;A7 TAME TEA 67
mar & 7
Shri M. C. Chagla: Yes, Sir; in
the statementi. it is mentioned.

forerr wfagl wr aede

-
(&t wo wio fyadt :
wran! afet e
wl Ho Wo ®WERY :
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W oy fag :
ot fwar miw ¢
ot favawe qvig
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Shrl M. C. Chagla: The suggestions
ar¢ under the constant consideration
of the ministry. To the extent that
they can he implemented they have
been implemented. To the  extent
that the implementation depends on
the future, necessary action is being
taken.

Wt Wo Wio fyady . ¥ frrwr ¥
aamar o # fF forar Afaqi & arir
7 gara frar v qr fr wfas geAm
forear #ram £ =g A W, fam o
gt ngen 3 F17 fam a1 fo gawr o
g gEr aifze g § WA s
& % o9 g7l A 9 7 39 A
"t faavor g1 9% § Wlv g4 F eqren
Frwraar w5 fawr & = femo o

TET A

Shri M. C. Chagla: As the House
knows, the Rajya Sabha adopted a
resolution unanimously for the con-
stitution of the Indian Educetional
Service. After the educstion minis-
ters' confercnce, the Secretaries of
the various ministries sat down to
work out the details. There has not
been complete ggreement. But we
have impressed upon the States
the necessity for an early implemen-
tation of the constitution of the Indian
Educational Service. Certain details
have to be worked out. But I may
nssure the House that 1 am most an-
xious that this service should be set
up as soon as possible,

Shrimatl Savitri Nigam: With re-
ference io recommendation No. VI
that special attention should be paid
to the spread of education in the
backward areas whether they are in
the so-called advanced Statesor back-
ward States. I would like to  know
what specific steps have been taken
to implement thig particular recom-
mendation which is, to my mind. the
most important one?

Shri M. C. Chagla: We have re-
presented to the Planning Commis-
slon tha t one of the importan:
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necessities that has got to be satified
in the feld of education is the remo-
val of inequalities in whatever sphere
inequalities lie, and gnc most impor-
tant inequality is as between State
and State and within the State bet-
ween one part of the State anpd
another part. We have asked for
special funds from the Planning Com-
mission. It all depends on what
money we get from the Planning
Commission for the Fourth Five Year
Plan,

Shrl Ranga: Sir, if we get answers
like this I think even this one full
hour would be enough for only two

questions. They themsclves take so
much time in delivering miniature
speeches. ’

Shrimatl Savitrl Nigam: Sir, while
putting my supplementary I wanted
to know the specific steps. I wanted
to know whether the rules and regu-
lations regarding grants have been
relaxed for these backward areas or
not. [ wanted to know the specific
steps taken by the Education Minis-
try, leave aside the Planning Com-
mission. This is no answer, that
money has been asked for from the
Planning Commission and if the
Planning Commission will accept
their request then something will be
done. This is a conditional answer
whereas I want a specific answer.

Shri M. C. Chagla: No step can be
taken without money. I must get
money either from the Finance Min-
istry direct or, after the sanction by
the Planning Commission, from the
Finance Ministry.

Shri Ranga:
ment,

Dr. L. M. Sioghvi: May I know
whether this Conference considered
specifically the question of upgrading
the emoluments and living conditions
of teachers at all levels: if so. with
what results?

Shri M. C. Chagla: The Conference
considered this and, as the statement
points out, it came to the unanimous
decision that as far as the salaries of
teachers are concerned it must be

It is ull one Govern-
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i"oted upon as a non-plan expendi-
ture, but to the extent teachers re-
quire special gqualifications it may be
included in the plan.

Shri §. C. Samanta: In the state-
ment, on page 8, under Item No. XII
it is said that there is shortage of
teachers in science and mathematics.
May 1 know from the hon. Minister
whether in the training institutes that
are existent in the country such
teachers are being trained?

Shri M. C. Chagla: Yes, particular
emphasis is being placed in our regi-
onal teacher training institutes to
train teachers in the subjects of
mathematics and science.

Shri P. C. Borooah: The Confer-
ence tonk note of the acute shortage
of trained teachers in the country
whereas the Director of Employment
and Training, Delhi, advises: “choosc
any profession but teaching” based
on the long list of unemployed train-
ed teachers registered with the Em-
ployment Exchanges. May [ know
how this paradoxical situation arises?

Shri M. C. Chagla: Unfortunately,
there is also surplus of teachers in
Kerala. We cannot always persuade
a State to take teachers from other
States. But we do try to remedy this
inequalily, where there is surplus in
some States and there is tremendous
shortage in others. There is the diffi-
culty of language, difficully of getting
States to acceptl teachers from other
States and so on.

Dr. Sarojini Mshishl: In view of
the hardship caused to students going
from one part of the country to
another seeking admissions, may 1
know whether any steps arc being
taken, or will be taken, in the near
future 1o bring sboul some co-ordi-
nation and uniformity in the period
of education required for th2 comple-
tion of the course from the primary
to the degree coursc and also to put
an end to the heavy capitation fee
that is existing in the country today?

Shri M. C. Chagla: Yes, Sir. We
are taking steps with regard 1o both
the suggestions made by the hon. lady
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Mcember, about the uniformity of
standard of secondary education and
the question of capitation fees.

oft WY Qg ; 37 i £ TAT
# A oA AT # f6 T WPl #
aFiET ® oA aw v ot age gf b
& avgn st 1 wig A e
TR AT AT IART qATT HF A
# w W g R Teq wfyn #
ATE & ¥A v § aqr #1E qAT
1T A1 g7 A W qAT w91 A
g w91 ?

8hri M. C. Chagla: There is no
unanimity on thal subject. One view
15 that there should be an age limit
That was the view of the model com-
mitlee appointed by the University
Grants Commission. The other view
is that you may get very pood Viece-
Chancellors even after the age of 65
Some of Vice-Chaneellors now func-
toning are over 70 or even 75 and
they are doing excecdingly well. So,
there is no unanimity on the ques-
tion of age limit for Viee-Chancellors,

Shrl §. N. Chaturvedi: May |
know whether il is not a  fact that
the poor standard of cducalion arises
out of the facl that the teachers who
actually go for training are those
who have knocked at every door and
failed to secure employment and that
is why we get much poor stuff even
among trained teachers. How does
Governmenl propose to remedy this
situation?

Shri M. C. Chagla: Unlesg we im-
prove the  emoluments  of  the
teachers, the noble  profession of
teaching will not receive the recruits
which it should. Therefore, the firat

thing is to improve their emolu-
ments, conditions and status, We (re
trying to do it

Shrl Sham Lal Sarafl: While
arrangements  are  being made for

training teachers who run Govern-
ment schools, may 1 know if arrunge-
ments are afool lo see that teachers
& private schools are also trained?
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Shri M. C Chagla: Yes, Sir, Fuven
the private schools will not get grants
unless they attain certain standards.
The idea is to have trained teachers
for both Government as well as pri-
vate schools.

Shri Sham Lal Saraf: [s the Gov-
ernment providing money for that
also?

Shri M. C. Chagla: We give aid fo
the State Governments.

o garae fag ;. 3feaa gfam v

T & AfEw agt 7 12 Hra o fea

mfygrare &, 7zt feedt & gresdfifzne

| w1 # Aveaie freadr &, A€

ol FA&ME AET MAAAR ¥ g

Hifems & raw w1 faadrd 1 & Fraat
wigat § x5 gz feedfrdt &2 g7 &
wrgdr ?

Shri M. C. Chagla: It is very un-
fortunate that disparity is there. Bui,
as my hon. friend knows, education
ix n State subjeci. So, we cruld only

persuade the State Governments to
improve the salaries of teachers

Shrimati Savitri Nigam: 1 would
suggest that Starred Question No. 86
may also be taken up.

Mr. Speaker: Ii is too late, We
are almost at the end of the question.
ot foqfr fast @ w7 w4t oY i
wara fear f Erad €7 AamaTg & ard
% ga% =mrq sgry  fwwr s
zart Afpna X famr g g e gz s
% arq argrfaw s fwar wmaar
afrs g 2@ 2 fx dz9 T ¥
A w)  FGrIT AARAE 1§ W
@2x madAdz & fred 11w AAeETE
w ¥ farmrit i 3480 aga wfus g
% wfw 39% a7q Afaam F oA
qratas = A FAT @ safm
w47 mEy TAR fAvETw w9 arfe
w2z ® A w)T q1y oEEEe

A aAAR s eE A7 !
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Shri M. C. Chagla: 1 am sorry, I
have already answered that question.
We are constantly pressing on  the
State Governments the necessity fin
increasing the salaries of  teachers,
and many Stales have already done
20,
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ot w}: o7 G F T2 fHo W
g qar TErar —

(d) The decision taken to raise the
age of admission in colleges from 16
years to 17 years?

ga 71 ¥ro & Y wAT faur maT §
IAH uF w7 Y
(7)
“grfAal ® a1 Wi
WA F gravg F gara feam”

fimerr wfadi & g9 #viw & 4y
fastg Wt fear mar o —
“fagfaai # WA
o gsiggre & ol
35 fwedi w1 o faedETe
SZOMl AT | §W AW
97 M frr mar s xa
gfzRmT & fReAT &1
aeTT & Aax fear s
arfga "

& wraar argar ¢ fw wz 1 fawr-
faif agt o wr A€ # A 9T 3 GanA
H3 a1 & a7 ag wofay £ wrq &g
wYX fRs40 £ 967 § F A FT AWy

g7
Shri M. C. Chagla; Universities are
aulonomous institutions. We have

already conveyed to them our view
that the age limit should be prefera-
bly 17 plus, and certainly not below
16. We cannot compel the universi-
ties to do so; it is for them o do it
With regard to the other question, it
comes under the portfolio of my hon.
friend, the Minister of Information
and Broadcasting. It is not within
my purview to put any ban on films.

867 (Ai) LSD-—2,
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Shri Kapur Singh: May I know
whether the decision or suggestion to
raise the age of admission from 16 to
17 is itated by a 1ge in the
pre-university schooling period or
considerations of mental age?
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Shri M. C. Chagla: Our view is
that no one should enter a university
unless he has atlained certain matur-
ity, and we fecl that it is g great mis-
take to send students to the universi-
ties who are below the age of 17,
Therefore, wg got our secondary
school period B0 arranged that the
student may complete 11 or 12 yecars
at the sccondary school stage and
attain the age of 17 to be fit enough
to enter the University.

Shrimati RBenu Chakravartty: 1is it
not a fact that the higher secondary
ducation at the t iz only for
11 years and that the age of school
leaving is 16 years and, if so, why is
it that this recommendation is being
put forward that the age of entry
in the University should be 17 years
and not 16 ycars? What is the stu-
dent expected to do belween the age
of 16 and 17 years?

Shri M, C. Chagla: The idea is that
the peried for study in  secondary
schools should be 12 years. At pre-
sent it iy only 11 years. The taiget
that we are aiming at is 12 years and
when that target is reached, the ad-
mission will be at the age of 17
years, At present, as the hon. lady
Member pointed out, we have accep-
tedq 18 years as the minimum.

oft gww W wwATT ¢ T AEEEA
ara of fawfon ¥ oz wgm T B
fs frgrfasi & sy awa @A
T § vt g ey e
qTAt § Wi a7 wraws ¢ fr wasr
qATH AAT & FGY H AAT WE
W famfor & serg § avaT A
s fenr € oY v 9w WeF AR
#a1 & Frat A s & faq wi€ T
Leud i
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Shri M. C. Chagla: We have the
schemes for extra-curricular activities
and also the sch for loying
the students in social work during
vacations. We are actually pursuing
these schemes so that there should be
less indiscipline among the University
students.

Shrimati Tarkeshwari Sinha: One
of the recommendations of this Con-
ference was about the standardisation
of text-books. May I know whether
the standardisation of text-books will
be limited only to secondary stand-
ard or it will cover the dJniversity
education also And what will be the
responsibility of the States and the
Centre to coordinate the activities in
future?

Shri M. C, Chagla: At present, our
target is to prepare text-books for
secondary schools and we have per-
suaded the States to accept text-books
and get them translated into regional
1 with y adapta-
tions. As far as the colleges are
concerned, I might repeat that the
Universities are autonomous and so
we can not prepare text-books for the
Universities.

st wwrm wredt o pawhea
F qATy & Al wqE AT A @
&1 o gy fer sy Avaar
ot T8 Eﬁﬁ'i‘ﬁ vnq‘?i [}
Tw wrrew o Wt fomr wfami &
qedA & faare fear agr oft zp
a1 34 qraeg § wi faig faar aar ¢

Shri M. C. Chagla: 1 impressed
upon the Ministers present in the
Conference that unless you have pro-
per Vice-Chancellors sclected. no
Universily can  function  properly.
But the appointment of Vice-
Chancellors is not in the hands of
this Ministry except in the case of
Central Universities. I am responsi-
ble for the appointment of Vice-
Chancellors to only Central Univer-
sities and not the State Universitles.
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fagfe, quaar & mrnT o7 rdEk
aqr dmfas sq91icgl 41 w0
a7 4fg, {320 ® T F7H 1A 0B
ATTAT JgF Farfagi w1 WA F 1
ufsgar 97 4031, w3103 T Ed
fut urfrra Aafewr w1 faAn
WEPTAT sfT g

Shri Hem Barua: May I know if
the attention of Government is drawn
to an article in the Illustrated Weekly
of India entitled “Why Indian Stu-
dents remain in the US" wherein
the writer has said that she met an
Indian scientist in the US.A. who
said that he could consider coming
to India provided the salary of the
scientists in India is raised to the
level of that given to a State Gover-
nor at least and, if so, what is the
reaction of Governmen! to this sug-
geslion made by some of our scientists
abiroad?

Shri M. C. Chagla: We have rais-
ed the salaries of the scientists, They
compare favoursbly with other sala-
ries and I do not think it is right to
say that our scientists do not come
back from abroad. They hove come
back much less salary and T am very
happy to say that a scientists in the
United Kingdom has thrown up a
Jucrative job in order to come and
serve in our laboratories,

Shri Hem Barua: The hon. Minis-
ter assured us that he would make
an offer to Dr. Narlikar to come back
to India. May I know whether the
offer has been made to him and, if so,
what is his response?

Shri M. C. Chagla: When he came
here, 1 had a long talk with him and
1 fcit tha in the interest of Indian
scientists he should continue at Cam-
bridge for a year or more. He has
given me an assurance that when he
has finished this research work, he
will come and serve the motherland.

Shri Hem Barua rose—

Mr. Bpeaker: The Question Hour
is over. According to rules, if a ques-
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tion cannot be reached during the
question hour, it cannot be taken up
in the House; it is only the Minister
who can offer voluntarily to answer
it if he feels that it is necessary in
public interest; 1 cannot compel him;
if the request comes [rom the Minis-
ter, I shall allow.

Shri Hem Barua:
the Minister.

1 have requested

Mr. Speaker: Why are you request-
ing the Minister? If he makes a re-
quest, I have no objection to allowing
it.

Shri Hem Barua: He has made a
request to you.

Mr. Speaker:
Mr. Limayve.

No, he has not.

WRITTEN ANSWERS TO
QUESTIONS
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Entrance Fees Lo Technical Colleges

Shri P. R. Chakraverti:
Shri P. . Borooaa:
Shri Rameshwar Tantia:
Shri A. N. Vidyalankar:
“68B, Shri Naval Prabhakar:
Shri Ilem Raj:
Shrimati Tarkeshwar] Sinha:
Shri D, J, Naik:
Shri Basappa:

Will the Minister f Fducation be
pleased 1o state:

ta) whether it is o fact that many
Euginecring and Technical Colleges
have =tarted demanding entrance fees
ranging from Rs. 2,000 to Rs. 5000
from the students seeking admission;

(b) whether capitation fecs wure
vpenly demanded in the prospecius;

(¢) whether it is also a fact that
with the exception of the four insti-
tutes of technology, almost all Engi-
neering Colleges are guided by “extra-
neous influences”; and
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id) the steps taken to discourage
these practices?

The Minister of Education (Shri
M. C. Chagla): t(a) Except for seven
private  Engineering  Colleges in
Mysore State no  other colleges are
known to be seeking donation fees
from students.

{h) and (c). No, Sir,

{d) Governmen!t is considering the
report of a  fact-finding Committee
which has made certain recommenda-
tions on ihe functioning of the col-
leges in Mysore Slate that are levying
Capitation fees.

Migration from East Pakistan

" Shri Hem Barua:
Shri Yashpal Singh:
Shri Prakash Vir
Shastri:
Shri Jagdev Singh
Siddhanti:
Shri P. R. Chakraverti:
Shri P, C. Borooah:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
|_ Shri Bibhuti Mishra:

Will the Minister of Rehabilitation
be plessed to state:

»
-
L
N

ta) whether it iz a fact that the in-
flow of refugees from East Pakistan
hus of late registered a rise; and

(b} if so, whether Government have
ascertained the causes thereof and
taken up the wmatter with the Paki-
stani authorities?

The Minister of Rehabilitation (Shri
Tyagi): (a) The daily average of
influx of migrants from East Pakistan
during the first quarter of 1965 was
790. After the introduction of restric-
tions on entry into India, which came
into effect from 1st April, 1965, the
daily average has fallen appreciably.
The daily average of influx for the
months of April to July 1085 is 204,
The imflux In recent months has been
falrly steady and the varistions are
only of a minor nature,
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(b) the question does not arise.

Haldia Refinery

{ Shri Yashpal Singh:
| Shri Hem Barua:
| Shri Rameshwar Tantia:
i Shri R. 5. Pandey:
| Shri D. C. Sharma:
| Shri P. C. Borooah:
| Shri Surendra Pal Singh:
| Sbri Vishwa Nath Pandey:
| Shri P, R. Chakraverti:
Shrimati Tarkeshwarl
Sinha:
*70. 4 Shri Indrajit Gupta:
| Shri Warlor:
| Shri Prabhat Kar:
| Shri Vasudevan Nair:
— Shri Vidya Charan Shukla:
| Shri Hedu:
| Shrimati Jyotsna Chanda:
| Shri Ragunath Singh:
| Shri Narendra Singh
| Mahlda:
| Shri R, Barua:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(n) whether negoliations witly fore-
ign firms for the getting-up of Haldia
refinery have been concluded; and

(b) if <0, the oulcome thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kubir):
(z) and (b). No, Sir, discussions
continuing.
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Education Commission

Shri Vidya Charan Shukia:
Shri A, N, Vidyalankar:
Shri Yashpal Singh:
Shri D, C. Sharma:
| Shri Rameshwar Tantia:
| Shri Prakash Vir Shastri:
| Shri Jagdev Singh
|  Siddhanti:
2, J Shri R. 8. Pandey:
7 Shri Vishwa Nath Pandey:
| Bhri Hem Raj:
Dr. Mahadeva Prasad:
Shri R. Barua:
| Shri D, D. Mantri:
| Shri Basumatari:
! Shri Madhu Limaye:
| Shri Ram Sewak Yadav:
| Shri Kindar Lal:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No, 233 on the d:a
March, 1865 and state:

(a) whether any interim report has
since been submitted by the Laucation
Commission;

(b) if so, the main features he;cof;
and

(¢) the reaction
thereto?

The Minister of Education
M, C. Chagla): (a) Not yet, Sir.

(b} and (¢). Do not arise,
Pakistani Infiltrants

{ Shri P. C. Borooah:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shrimati Savitri Nigam:
Shri Bade:
Shri P. R. Chakraverti;
*73. { Shri Hokam Chand
| Kachhavalya:
Shri Brij Raj Singh:
Shri Sham Lal Saraf:
Shri Surendra Pal Singh:
; Shri Raghunath Singh:
| Shri Basumatari:
| Shri R. Barua:
Will the Minister of Home Affairs
be pleased to stale:

(a) the number of illegal Pakistani
Infiltrants in Assam, West Bengal,

of Government

(Shri
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Tripura and other border wreas in (i) Orientation of elementary
India; schools to the basic pattern;

(b} the action taken durng the (il) Reorganisation of Secondary

past four months o deport theny; and
(c) how many wery deported dur-
ing the above period?

The Minister of Home Affairs (Shri
Nanda): (a) At the end of June 1965,

the number of such infiltrants was
about—
Agsam 1.76.000
Tripura 2,000
Rajasthan 158
West Bengal-—-The number is

still undetermined,

the Pakistan
problem of any

In other areas on
border, there is no
significance.

(b) and (c). During the four
months—February to May, 1065—
7,209 Pakistani infiltrants were de-
ported under the Foreignerg Act, 1946.

Uniform Pattern of Education and
Text Books

[Shri D. C. Sharma:

| Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

' Shri N. P. Yadab:

| Shri Basappa:

| Shri R. Barna:

-,

Will the Minister of Education be
pleased to state:

ta) whether any efforts have becn
made to have a uniform pattern of
education and text books throughout
the vountry:

tby if su, the details thereof; and

te) the results achieved in this re-
gard®

The Minister of Education (Shri
M. C. Chagla): (u) Yes, Sir.

(b) Efforts have been mad, in the
following directions:

schools on the basis of the re-

commendations made by the
Secondary Education Com-
mission;

(iii) Reorganisation of  Higher
Education on the basis of the
University Education Com-
mission's Report;

Setting up of an organization
under the Nationa] Council of
Educational  Research and
Training 1o prepare model
text books for the School
stage.

(e} A falr amount of progre:ss hns
been achieved in all these directions
although a rigid uniformity was not
attempted nor could it be achieved
due to administrative and fnancial
difficulties. The text books are under
preparation and the State Ministers’
Conference has agreed to adopt them
by translation into regional languages.

(iv)
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Redress of Public Grievances
(Dr. L. M. Singhvi:

+76. ) Bhri Sarjoo Pandey:

‘| Shri Laxmi Dass:
| Shrimati Ramdulari Sinha:

Will the Minister of Home Affairs
be pleased to refer to the reply given

to Starred Question No. 686 on the
31st March, 1965 and state:
(a) whether Government have

tuken any decision regarding bring-
ing into existence any machinery for
the redress of public grievances
analogous to  the  institution of
Scundinavian Ombudsman;

(b) if so, the details thereof; and

{¢) it the answer to part (a) be in
the negative, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
A Commitiee of the Special Consul-
tative Group of M.Ps, under the chair-
manship of the Minister in the Minis-
iry of Home Affairs js examining the
question of & machinery for the red-
ress of citizens' grievances at the
Centre. The feasibility of an Ombuds-
man type institulion for this country
is being gone into in that connection,
along with the related question of
rationalising and cxtending the sys-
tem of administrative tri 1

(b) and (¢), Do not arise.
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Integration of Aligarh Unlversity
Students

*77. Shrimati Renu Chakravartly:
Will the Minister of Education be
pleased to state:

(a) the steps being taken to bring
ubout a cultural and emotional inte-
gration of Muslim and Hindu students
residing in the University hostels in
Aligarh Universily,

(b) the ciforts being made to curb
the activilies oi communal reaction-
ary organisalions among the students,
teachers, provosls, proctors, wardens
of this University and to promote a
healthy secular outlock among them;
and

(c) the steps being taken 1o cut
down to a minimum the period when
the constitution of the University
will be in abeyance?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Conse-
quent{ upon the promulgation of the
Aligarh Muslim University (Amcend-
ment) Ordinance, 1985, the Execulive
Council of the University has been
reconstituted  with effect from 7th
June, 1965. The new Executive
Council is ecxpected to go intp the
various problems facing the Univer-
sity and to take necessary steps to
bring about cultura] and emotional
integration as well as the eradication
of communal and reactionary clements
in the University.

(c) A Bil] in replacement uf the
Aligarh Muslim University (Amend-
ment) Ordinance, 1865 has already
been introduced in the DParliament.
Long-term legislation will he brought
forward as soon as possible, after the
Banaras Hindu University (Amend-
ment) Bill is passed by the Parla-
ment.

Aligarh Muslim University

[ Shri R. S, Pandey:
Shri Bibhutl Mishra:
Shrl K. N. Tiwary:
Shri N. P. ¥adab:
*18.{ Shrl P. R. Chakraverti:
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Shri P. C. Borooah:

Shri Hem Barua:

Shri Prakash Vir Shastrl:
Shri Jagdev Singh

Siddhanti:

Shri Surendra Pal Singh:
Shri 5. M. Banerjee:
Shri D, C. Sharma:

Shri Yashpal Singh:

Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri Harish Chandra Mathur:

| Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Brij Raj Singh:

Shri Mohammed Koya:

Shri Krishnapal Singh:

Shrimati Jyotsna Chanda:

Shri Onkar Lal Berwa:

Shri Raghunath Singh:

Shri P. R. Patel:

Shri Parashar:

Shri Madhu Limaye:

( Shri Ram Sewak Yadav:

Will the Minister of Education be
pleased to state:

(a) whether Government have
settled the affairs of the Aligarh
University and normal functioning of
the Institution has since been pesum-
ed; and

ib) whether any changes have been
made in the administrative set-up of
the University?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). .Alter
carefully considering the various fac-
tors which culminated in the distur-
bances that took place in the campus
of the Aligarh Muslim University on
the 25th April, 1965, the Government
came to the conclusion that immediate
measures to bring about normaley in
the University were necessary. Ac-
cordingly. the Aligarh Muslim Univer-

sity (A dment) Ordi . 1985
was promulgated on the 2Z0th May,
1965.

The Executive Council of the Uni-
versitv has been reconstituteq with
effect from the 7th June, 1965 in terms
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of the Ordinance and the Couit is alsu
being reconstituted soon.

The University has reopencd with
the first batch of student: vommenc-
ing work on the 16th August, 1965,
Students of the various  classes will
start work according to g phased pro-
Eramme over the period 16th August,
1965 to 1st Scptember, 1965.

New Sei-up for Delhi

Warior:

Prabhat Kar:

5. M. Banerjee:

Hem Raj:

Naval Prabhakar:

Surendra Pal Singh:

P. C. Borooah:

D. C. Sharma:

Yashpal Singh:

R. 5. Pandey:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Kachhavaiya:

Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri Subodh Hansda:

Shrimati Savitri Nigam:

Shrimati Tarkeshwarl Sinha:

Shri Vishwa Nath Pandey:

Shri P. R. Chakraverti:

Shri Mohammed Koya:

Shri Onkar Lal Berwa:

Shri Gulshan:

Shri R. Barua:

Shri Laxmi Dass:

Shri
f Shri
| Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

-
-3
»

p——— e A ————

Will the Minister of Home Affairs
be pleased lo state:

(a) whether any final decision has
been taken regarding the future
political set-up of Delhi; and

(b if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (3}
and (b). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4539/65]
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Arrest of Pakistani Spies

shri Hem Barua:
| Shri Vidya Charan Shukia:
shri R. S. Pandey:
Shri D. C. Sharma:
Shri Rameshwar Tantia:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shrimati Savitri Nigam:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Brij Raj Singh:
Shri P. L. Barupal:
Shri Onkar Lal Berwa:
Shri Gulshan:
_Shri Ram Harkh Yadav:

“80.

— A

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Pakistani spies
arrested in different paris of the
country after Parliament adjourned
last, State-wise;

(b) whether any clue to Pakistani
intentions against our country could
be made out from these arrests;

(c) whether it is also a fact that
some pretty Pakistani girls were also
apprehended while functioning as
spies; and

(d) f so, the broad details about
their activities as spies?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) State-wise figures are:—

Punjab 2
West Bengal 1
Jammu &

Kashmir 3

(b) No specific clue to Pakistani in-
tentions against our country could be
had from the arrested persons.

(¢} No, Sir.

(d) Does not arise.
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Officlal Languages Act

(Shri Yashpal Singn:

Shri Hem Raj:

Shri Naval Prabhakar:
Shri Vidya Charan Shukla:
Shri R. S. Pandey:

Shri Rameshwar Tantia:
Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri M. L. Dwivedi:

Sh¢i Subodh Hansda:
Shri S. C. Samanta:

Shri Surendra Pal Siugh:
Shri P. C. Borooah:

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri D. C. Sharma:

Shri S. M. Banerjee:

Shri Onkar Lal Berwa:
Shri D. N. Tiwary:

Shri Mohammed Koya:
Shri P. Venkatasubbaiah:
Shri R. Barua:

Shri Basappa:

Shri Kanakasabal:

Shri Sarjoo Pandey:

Will the Minister of Home Affajrs
be pleased to state:

(a) whether the proposal to amend
the Official Languages Act to provide
for the continued use of English—on
the lines of the late Shri Nehru's
assurances—has been examined; and

(b) if so. with what results?

The Minister of State in the Minis.
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) It has been decided to bring
forward in the current Session of the
Parliament a bill to amend the Offi-
cial Languages Act 1863.

Ministers’ Tours abroad in
inter-session period

rShrl Bibhuti Mishra:

Shri Yashpal Singh:

Shri K. N. Tiwary:

Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri A. N. Vidyalankar:
Shri Hem Barua:

Shri Surendra Pal Singh:
Shri Surendranath

*82. { Dwivedy:

*81. J
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Shri D. J. Naik:
Shrimati Renuka Ray:
Shri Indrajit Gupta:

Shri Mohammed Koya:
Shrt D. D. Puri:

Shri Daljit Singh:

Dr. Mahadeva Prasad:
Shri Raghunath Singh:
Shri Karni Singhji:

! Shri Kapur Singh:

Shri P. K. Deo:

Shri Solanki:

Shri Gulshan:

Shri Narasimha Reddy:
Dr. Ranen Sen:

Shrl Dinen Bhattacharya:
Shri S. M. Banerjee:
Shri Krishnapal Singh:
Dr. L. M. Singhvi:

Will the Minister of Home AMalrs
be pleased to state:

(a) whether it is a fact that 5 large
numbey of Ministers, including Min-
isters of State went out of India
during the perind after the termina-
tion of the last Sessiop till the
beginning of the current Session;

{b) if so, what was their number,
the names of the countries visited and
the purposes for which the visitz were
undertaken; and

{¢) the expenditure
each case including the
exchange component?

incurred  in
foreign

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (e} The information is being
collected and will be laid on the
Table of the House in due course,
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M.Ps. from Jammu and Kashmir

o4 [ Bhri Vidya Charan Shukia:
: '{sm B S. Pander:

Will the Minister of Home Affaire
be pleased o refer to the reply given
1o Starred Question No. 240 on the
3rd March, 1985 and state:

ta) whether Government have re-
ceived the decisions from the Jammu
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and Kuashmir Governmenit on the
several connected points in regard to
the question of holding direct elec-
tions to Farliament from the State;
and

(b) if sv, Government's reaction in
the matter?

The Minister of Stale in the Minis-
try of Home Affairs (Shri Hathi):
(a} No, Sir

(b) Does not arise
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Pay Scales of Teachers

Dr. L. M. Singhvi:
| Shrl 8. M. Banerjee:
4 Shri Prakash Vir Shastri:
| Shri Jagdev Singh
[, Siddhant:
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Shri Naval Prabhakar:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri 5. C. Samanta:
| Shri Subodh Hansda:
i Shrl Bibhutji Mishra:
. 8hri K. N. Tiwary:
Shri Vishwa Nath Pandey:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Hukam Chand Kachha-
| vaiya:
Will the Minister of Education be
pleased to state:

(a) whether the question of raising
the scale of pay for teachers at
different levels throughout the coun-
try and making it uniform has been
tuken up with the State Govern-
ments;

(b) if so, the reaction of the State
Governments; and

{e) the progress made, if any?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). The Gov-
ernment of India have been impres=
sing upon the State Governments 1o
improve the emoluments and service
conditions of teachers at all stages,
as well as their qualifications. Gov-
ernment of India have also stressed
the need to remove disparities bet-
ween the emoluments of teachers in
aided schools and those in Govern-
ment schools, The matter  was also
discussed at the Education Ministers’
Conference held in June, 1965, The
Conference was unanimously of  the
opinion that there was urgent need
for raising the cmoluments of
teachers: that it would not be possi-
hle to meel the additional expendi-
ture involved from resources of ihe
States alone. It was alsp agreed that
the efforts made so far by making
small. almost token. provisions in the
plan for this purpose had proved to be
inadequate and that the increase in
the emoluments of the teachers (not
related to any specific new programme
of reorientation etc, to improve effi-
vieney as a teacher) should he treated
as normal expenditure in the non-
Plan sector. The money required for
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this programme will have to be found
by the resources of the State ang by
special Central aid as non-Plan ex.
penditure,

This matter will be further examin-
€d on receipt of proposals from any
of the State Governments.

Peace and Security Position in Assam

(Shri P, C. Borooah:
*B1. { Shri Harish Chandra Mathur:
| Shri Onkar Lal Berwa:

Wil] the Minister of Home Affairs
be pleased to state:

fa) whether he visited Assam and
other border areas in carly July this
year to study the peace and sccurity
position in the border State, includ-
ing the situation posed by illegal
Pak inflltrants;

(b) if so, the results of his study;
and

(cy the steps contemplated to be
taken in reard to the various prob-
lems  threat ning the peace and
seeurity of that border State?

The Mini:'cr of Home Affairs (Shri
Nanda): (a) Yes, Sir. [ visited
Assam, Tripura and Manipur from the

24th to 26th June, 1965 and not in
July.
(b) and fc). It is not possible to

refer to all the problems of this ro-
Rion and the measures envisaged to
deal with them. My visit and dis-
cussions naturally related to steps to
ti en up in‘ernal sceurity, prevent
Pukistani infiltration, combat activi-
ties  of hostile Nagas and strengthen
the securit+ and police forces 1o meet
Possible threats.

Kairon Murder Case

Shri R. S. Pandey:

Shri D. C. Sharma:
| Shri Prakash Vir Shastri:
| Shrl Jagdev Singh Siddhanti:
| Shri Bade:
| Shrl Naval Prabhakar:

Shri Hem Raj:

| 8Shri Hokam Chang Kach-

*88 | havalya:
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Shri Brij Raj Singh:
Shri Bibhuti Mishra:
Shri P. R. Chakraverti:
Shrimatl Savitr] Nigam:
Shri S, M. Banerjee:
Shri C. K. Bhattacharyya:
Shri Kindar Lal:

8hri Vishwa Nath Pandey:
Shri H. V. Koujalgi:
Shri A. N. Vidyalankar:
Shri Surendra Pal Singh:
Shrl Gulshan:

Shri P. H. Bheel:

Shrl Onkar Lal Berwa:
Dr. Mahadeva Prasad:

Shri D. D. Mantri:
Shri Basumatari:
Shri P. L. Barupal:
| Shri Yashpal Singh:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether the Central Bureau of
Investigation have completed their
investigation into the reports of the
police party who chased and captured
Sucha Singh in Nepal, the prime sus-
pect required in connection with the
case of wmurder of Pratap Singh
Kairon, late Chief Minister of Punjab;

{b) whether there is a proposal to
take over the investigations of the
Kairon murder case from the State
Government; and

(c) the prescnt progress of police
investigations in the case of assas-
sination of Sardar Pratap Singh
Kairon and the extradition proceed-
ings against Sucha Singh from
Nepal?

The Minlsler of State tn the Minis-
try of Home Affairs (Shri Mathi):
(a) The Central Bureau of Investiga.
tion is not conducling any investign-
tion in this respect,

e

(by No, Sir,

ic) Three suspects have becn
arrested.  One more suspect is  still
at large and all-out effor & are beine

made by Punjab Police 1o apprehend
him.  The extradition proceeding:
against Sucha Singh have not yot
been completed.
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Meeting of UK. Journalist wilth
Sheikh Abdullah

{ Shri Hem Barua:

Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Bhri 5. C. Samanta:

Shri P. C. Borooah:

Bhri Yashpa) Singh:

Shri Prakash Vir Shastri:
Bhri Jagdev Singh Slddhantl:
Shrl Vishwa Nath Pandey:
Dr. P. Srinivasan:

Shri Paramasivan:

Shrl D. D. Purl:

Shri S. M. Banerjee:

Shri Mohammed Koya:

Shri C. K. Bhattacharyya:
Shrl Sorendranath Dwivedy:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:

|_ Shri Guishan:

Will the Minister of Home Affairs
he pleased to state:

(a) whether it is a fact that a
British Journalist Mr. Tom Stacey
met Sheikh Abdullah without per-
mission in Ootacamund in May last;

(b) if so, the steps taken by Gov-
ernment agains! this gentleman;

(¢} whether Mr. Stacey after his

release from Indian custody, made n
the

statement in London against .
Indian Government of 5 perfidious
nature; and

(d) if so, the steps taken _by Gov-
ernment to project a true picture of
the incident for the British public?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathl):
ta) Yes, Sir.

(b} He was immoediately  arrested
and subsequently deported to UK.

(cy On  his arrival in London,
Mr. Staccy wrote articles and gave
press interviews giving his version of
the incident in which he tried 1o pre-
sent himself in a favourable light and
as an aggrieved party.

(dy The Indian High Commission in
the United Kingdom put out the cor-
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rect position by means of press re-
leases and these had the desired effect,

Media for U.P.S.C. Examinations

[ Shri Yashpal Singh:

Shri Vishwa Nath Pandey:

Shri C. K, Bhattacharyya:

Shri 8. M. Banerjee:

Shri Prakash Vir Shastri:

Shri Jagdev Singh

Siddhanti:

Shri Bade:

Shri Hukam Chand Kach-
havaiya:

Shri Nrlj Raj Singh

Shri A N. Vidyalankar:

Shri H. V. Koujaigl:

Shri Basappa:

Shri J. B. 5. Blst:

Shri D. C. Sharma:

Dr. Mahadeva Prasad:

Shri R. §. Pandey:

Shri P. R, Chakraverti:

Shrl P C. Borooah:

Dr. L. M. Singhvi:

Shri P. Venkatasubbalah:

Shri Kindar Lal:

Shri R. Barua:

Shri Kajrolkar:

| Shri P G, Sen:

*a0.

A

Will the Minister of Home Affairs
be pleased to state:

(o) whether it is o fact that it has
been decided to sllow all the National
Languages enumerated in the Eighth
Scheduie of the Constitution to  be
used in the examinations conducted
by the UPS.C.; and

{1y if so, when it will be enforced?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.

Mishra):  (a)  Government  have
acceted an prinviple that  all the
lanzuages included in the  Eighth

Schodule to the Constitution should
be prrmitted as alternative media for
All Indin und highor Contral Services
examinations, in addition tn English.

(by The Scheme of exuaminations,
timing and pro-edural aspects will be
considered  after ascertaining the
views of the Union Public Service
Commission.
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Sanskrit Books

Shri Ram Harkh Yadav:
"3 Shri Vishwa Nath Pandey.

Will the Minister of Educatlon be
pleased to state:

(a) the amount allocated for the
purchase of Sanskrit Books for free
distribution to Sanskrit Organisations
or Scholars during 1964-65;

(b) the beneficiaries and recipients
of these books and literature, State-
wize, and cost of these books; and

(¢) whether Government propose to
introduce changes in the method of
distributior. to avoid misuse?

The Deputy Minister in the Minls-
try of Education (Shri Bhakt Dar-

ghan): (a) No amount was separately
allocated for purchase of books as
such. However, books worth

Rs. 71,500 were purchased

(b) The hooks are being distribut-
ed as free gifts from Government of
India to institutions included in the
distribution list [Placed in the Library.
See No. LT-4540/65].

te) The Government of India are
not aware of any misuse of the books
distributed so far.

Fire Stations in Kerala

f vl A, V. Raghavan:
3\ Shri Potiekkait:

will the Minister of Home Affairs
o2 pleased to state:

ia) whether there is any proposal
to eswaplish new Fire Stations in
Kerala during 1965-86; and

(b) if so, where these will be es-
tablished?

The Minister of State in the Minis-

iry of Home Affalrs (Shri Hathi,.
(a) No Sir.

th) Does not arise.
Civil Lines in Ernakulam

157. Shri A. K. Gopalan: Will the
Minister of Home Affairs by pleasca
to state:

(a) the steps taken for the cons-

158
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truction of Civil Lines at Ernakulam
(Kerala); and

(b) when the construction work

will begin?

The Minister of State in the Minis-
try of Home Affairs (8hri Hathi):
(a) The site for Civil lines (ie. quar-
ters for Government Servanis) has
been fixed at Thrikkakara, It is pro-
posed to construct 40 Type 1T (Dup-
lex) and 20 Type II1 quarlers at an
estimated cost of Rs. 8:12 lakhs out of
which Hs. 1:14 lnkhs has been pro-
vided in the current vear's Budget
Estimates.

(b) It is expected that construction
work will be taken up soon

Cochin Development Authority

158. Shri A. K, Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) the areas to be included in the
jurisdiction of the Cochin Develop-
ment Authority;

(b) the functions of the Authority;

(c) whether the non-official mem-
bers are to be elected; and

(d) if so, the basis of their repre-
sentation?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathh):
ta} The formation of a Development
Authority for the Cochin Region is
under consideration. No final decision
has heen taken so far

thy to rd).
arise.

The questions do not

Delenus in Tihar Jail

159. Bhri A K. Gopalan: Wil the
Minister of Home Affairs be pleased
to state:

(a) the number of detenus kept in
Tihar Jail, New Delhi as on the 'st
August, 1985;
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i(b) whether facilities
and language newspapers

these detenus;

like radis
exist  for

(c) it not, whether Government
have received any representations in
this behalf;

(d} the action taken thereon;

{¢) whether family allowances are
paid to all the detenus kept in Tihar
Jail; and

(f) the number of detenus getting
family allowance?

The Minister of State in the Minis.
try of Home Affairs (Shri Hathi):
(a) 41,

(b) Radio facilities have not been
provided. The detenus are being sup-

plied the following newspapers at
present i—

English—the Statesman, the Indian
Express, the Tribune, the
Hindustan Times and lhe
Times of India——(5).

Hindi—The Hindustan and the Nav
Bharat—(2),

Urdu—the Milap (1).

(¢} The detenus have made a re-
quest for one language daily but they
have not specified any newspaper.

td) No action has been tuken yeu

(e} In deserving cnses, subsistence
a]lqwunca has been sanctioned ror
their families.

(1) Six.

Recrultment through Kerala Public
Service Commission

160. Shrl A. V. Raghavan: Will the
Minister of Home Affairs be pleased
to state;

(a) the number of candidates selec-
ted by the Kerala Public Service
-Commission and advised for recruit-
ment during the year 1864-85 with
refercnce to each distriet;
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(b} the number out of them appoin-
ted with reference to each district;
and

(c) the number of candidates whose
appointments are pending?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The number of candidates selec-
ted by the Kerala Public Service
Commission and advised for recruit-
ment during the year 1964-65 is 8148,

Information regarding the number
of candidates selected and advised
from each district is not available as
lists of candidates on a district-wise
busis are nol maintained in the office
of the Keralu Public Service Commis-
sion, except in the case of certain
posts like teachers, copyists ete.
Though candidates indicate their
places of birth in the applica-
tion forms, selections are not
made  with  reference to places
of birth or district. Even in
the case of selections on district-wise
basis, there is no restriction that a
candidate should belong to the dis-
trict he chooses, because discrimina-
tion on the basis of residence or place
of birth is prohibited under Article
168(2) of the Constitution.

{b) and (c).
collected and will be laid on
Table of the House.

School Teachers in Kerala

Information is being
the

161. Shri A. V. Raghavan: Will the
Minister of Education be pleaszed to
state:

(a) the number of Secondary
School teachers in the Malabar reg-
ion of Kerala who have not been paid
their salaries at higher grade due to
audit objections:

(b) whether it is a fact that the
Director of Public Instruction, Kerala
has found the claim for a higher
grade genuine;

(¢) whether his suggestion in this

regard has been turned down by
Government; and
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(d) the reasons for discrimination
in respect of teachers from the Mala-
bar region of Kerala?

The Minister of Education (Shrl
M. C. Chagla): (a) to (d). The infor-
mation is being collected from the
State Government and will be laid
on the Table of the House.

Sale of Obsolete text Books in Kerala

162, Shri A. V. Raghavan: Will the
Minjst of Educati be pl d to
state:

(a) whether 90 tons of obsolete text
books were sold in public auction by
the Text Books Officer, Government
of Kerala, Trivandrum in June, 1965;

(b) when these books were pub-
lished and at what cost;

(c) the reasons for declaring these
books as obsolete; and

(d) the amount realised in the aue-
tion?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). The infor-
wmation is being collected from the
State Government and will be laid on
the Table of the House.
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Drilling of Ol Wells In Gujarat

164. Shri P. R. Patel: Will the
Minister of Petrol and Chemical
be pleased to state:

(a) the number of oil wells dril-
led in Kalol, Sanand, Julasan and
Mehsana areas of Mehsana district in
Gujarat and the results thereof;

{b) the number of wells under dril-
ling in these areas; and

(c) the number of wells proposed
to be drilled in these areas during
19657

The Minister of Petroleum and
Chemicals (Shri HNumayun Kabir):
(a) So far 46 wells have been dril-
led in these areas, Out of these
wells, 13 are oil producers, 8 gas pro-
ducers, 8 dry and 17 are under tes-
ting: onc has been abandoned; one is
a structural well drilled for strati-
graphic information.

(b) Four wells are under drilling.

(c) Four more wells are expected
to be drilled by the end of 1865.

foeelt & T &

165. st wr X qar qE-end
qF a7 FNA F 4T w4 fe o
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(%) #m 7z 7= 3 v feseft &
A F ATH VT AMA w7 AMAT H
g garr fox 91 72 2

() afz =i, A 33 1 20777 gav
¢

() og F1a ST AF O AR ?

e AAmE ® e (H
wo o faw) : (%) ¥ (7). fredfy
gfm T 1w &1 AT 9gf w7
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wAT &7 @ AT g 9gfa 31 aged
w7 FTE CETC G & 1 g, T AT O A
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for g @ waan #v #1 faA & A
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Model Instructions for Councils

166. Shrimati Ramdulari Sinha: Will
the Minister of Home Affairs be
pleased to lay on the Table of the
House the Model instructions issued
for Conduct of Business of the De-
partmental|Regional|Office Council as
referred to in para 16 of the Minis-
try's Annual Report, 1864-657

The Deputy Minister In the Minis-
try of Home Affairs (Shri L. N.
Mishra): The model instructions for
Conduet of Business of the Depart-
mental, Regional and Office Councils
have not yet been finalised.

Model Instructions for Councils

167, Shrimati Ramdularj Sinha:
Will the Minister of Home Atiairs be
pleased to lay on the Table a copy
of the model constitution of Lepart-
mental /Regional {Office  Counciis  as
referred to in para 16 of lic Minis-
try’s Annual Report for 15304-857

The Deputy Minlster in the Minis-
try of Home Affairs (Shri L. N.
Mishra): The Model Constitutions of
the Departmental, Regional and Ofee
Councils have not been finalised yet.

Monument near Bombay

168, Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state: -

(m) whether the island fortress of
Janjira, off Murud in the Kolaba dis-
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trict, has been considered an archaeo-
logical monument worthy of preser-
vation;

(b) whether it is a fact that these
monuments are on the point ¢f being
lost due to neglect; and

{c) if so, the action taken in the
matter?

The Minister of Cultural Affairs in
the Ministry of Education (Shrf
Hajarnavis): (a) to (e¢). The infor-
mation is under collection and will
be laid on the Table of the House
when available,

ATA-WN {EET wredt mes)

J'aﬂ sfear
”"'Ltft sl
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(@) af< gl & va #1 s W
?

ferert sioft (st o wo wmT) ¢
(%) YT (=). &, 2fa

fermr Mgt gron F1 0k fawrfond
& wwe ® A & fay ot wgan &
AT &, 99 F a7 § 991 794 F oy
e wfafa € &5 15 94,
1965 %1 g% | 8 afefr & qumi
F1 #1571 ¥ s7a A F wpvafam &
am wgw faar qur &, faw & wEw
gt & 9w faswrod A1
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Soclo-Ecomomic  Survey of NEFA

171. Bhri P. C. Bororah: Wii| Sht'

ducted by the Natlonal Council of
Applied Economic Research; and

(b} if 0, what are their main find-
ings with regard to the progrem
made in NEFA in the soclo-economie
field gince the formation of this ad=
ministration?

The Minister of State In the Minls-
try of Home Affairs (Shri Hathi):
(a) A survey is in progress.

{b) The Council has not yet sub-
mitted any report on their findings,

NEFA Adminisirative Reforms

[ Shri P_ C. Borooah:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri § C. Samanta: .
Shri Vishwa Nath Pandey:

172. { Shrimati Jyotsna Chanda:

Shri J. B. 8§ Bist:
Shri Kolla Venkalah:

| Shri M. N. Swamy:

| Shri Laxmli Dass:

Will the Minister of Home Affalrs
be pleased to refer to the reply givem
to Starred Question No. 625 on the
29th March, 1985 and state the actiom
taken on the Fring Committee report
on the NEFA Administrative Re-
forma?

The Minister of State in the Minis-
iry of Home Affairs (Shri Hathi):
The Ering Commitlee's recominenda-
tions on formation of different bodies
at the Village, Circle, Districl wnd
Agency lecel are under exacmination,

The Comimittee has &+ e cer-
tain reeommendations 1 ording the
transfer of NEFA work to tic Home
Ministry, change of nomencliture of
Fronticr Divisions, estallishinent of
NEFA Police ete,

Somu: progress has been achieved on
these items as indicated below:

Minister of Home Affairs be p
to state:

(a) whether a Socio-Economic Sur-
vey of NEFA has of late been con-

{a) Administrative Machinery.

NEFA work has been {ransferred to
the Home Ministry wilth effeet frum
1st August 1965
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(b( Change of nomenclature.

All the five Frontier Divisions of
NEFA will be known as Districts and
the word ‘Frontier' will se onntied.

The Political Officers will be known
@5  Deputy Commissioners, Addl.
Political Officers as Audi Deputy
Commissioners and Assistant Puluical
Officers as  Assistant Commussioners
vespectively,

This proposal has not
been approved,

(c) NEFA Police.

yet finally

The proposal is under active con-
sideration,

Sapru Committee Repert

[ Shri Hem Barma:
| Shri D, C. Sharma:
178. { Bhri C. K. Bhattacharyya:
<| Shrl Heda:
 Shri R. Barua:

Will the Minister of Education be
Pleased o state: .

(a) whether Government have con-
sidered the recommendations of the
Sapru Committee to bring Education
on the Concurrent List;

(b) if 50, whether Government con-
sulted the State Government: in this
regard, amg

{c) the reaction of the State Gov-
er ts to the proposal?

The Minister of Education (Shri M.
C. Chagla): (a) to (c), The recom-
mendation of the Sapru Commillee o
bring Education in the Concurrant
List was referred to the Stite Gove
ernments and replies froin eight of
them have been received so tar. The
reaction of these Governments to the
proposal is not favourable.

Car/3ceoter Thelts in Delhi

(Shri R S. Pandey:
Shri M. L. Dwlvedl:
Shri 8. C. Samanta:

| Shri Subodh Hansda

178, | B8hri Yashpal Singh:
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LShri D. C. Sharma:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhamti:
Shrl Hukam Changd
Kachhavalya:
Shri Heda:

Will the Minister of Home Affalre
be pleased to state:

(a) whether there hag been an ab-
normal increase in cases of lifting ot
car; and scooters in Delhi during the
last two years;

(b) the number of cars and scooters
stolen during the last two years and
the number of those recovered; and

(c) the steps taken by Government
In the matter?

The Deputy Minister In the Minis-
try of Home Affairs (Shri L, N.
Mishra): (u) While there i3 a slgnt
increase in the number of cascs of
lifting of cars, scooter thefts have
gone up considerably during 1965.

(b) and (c). A statement is iaid
on the Table of hte House. [Placed
in Library, See No. LT-4541/65].

Pak. Spy In Delhl

175, Shri Hari Vishnu Kamath: Will
the Minister of Home Affairy be
pleased to refer to the reply given to
Starred Question No. 1180 on the 5th
May, 1865 regarding Pakistuin  Spy
Ring in Delhi and state:

(a) the stage at which the trial of
the two accused has reached; and

(b) the r for not prose« ting
them under the Defence of India Act
and Rules made thereunder?

The Deputy Minister (n the Minls-
try of Home Affairs (Shri L X,
Mishra): (a) Committal proccedingas
have been initiated in the Court of
Additional District Magistrate, Delhd
and are in progress.

(b} The
prosecuted

two accused arg being
under the Official Socrets
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Acts, 1923, on the basis of the
advice tendered to Government.

legal

Education im Delhi

[ Shri Warlor:
178 { Shri Vasudevan Nair: .
Shri Prabhat Kar:

Will the Minister of Edumcation be
pleased to state:

(a) whether it is a fact that facilit-
ies for primary and secondary educa-
tion in Delhi are inadequate; and

(b} it =0, the steps taken to im-
prove educational facilities in Delhi?

The Minister of Education (Shri M.
C. Chagla): (a) and (b), The re-
quisite information is being collected
and will be laid on the Tablc of the
Sabha in due course,

Teacher-Pupil Ratlo in Colleges

[ Shri Warlor:
Shrl Vasudevam Nair:
Shri Prabhat Kar: .
Shri Madhu Limaye:

[ Shri Ram Sewak Yadav:

Will the Minister of Education be
pleased to state:

(a) the steps taken by Government
to improve the teacher-pupil ratio in
Collegeg during the Third Five Year
Plan;

(b) whether there has been any im-
provement in this respect;

(e) if s0, to what extent; and

(d) what further steps are proposed
to be taken during the Fourth Plan
in this regard?

The Minister of Education (Shri M.
C. Chagla): (a) The primary respon-
sibility for improving the teacher-
pupil ratio in the colleges tests with
the universities and the State Gov-
ernments. However, under  the
schemes for the introduction of the
Three Year Degree Course in the Uni-
versities and development of post-
graduate studies in .elected discip-
lines in colleges during the Third
Plan period, the University Grants
Commission has been providing fiman-
clal assistance for additional tcaching

177,
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staff with the object of improving the
teacher-pupil ratio.

(b) On the whole, lhere has been
no improvement in the teacher-pupil
ratio during the last few years.

(c) Does not arise,

(d) Further steps in this regard
proposed to be taken duning the
Fourth Five Year Plan are yet to be
finalised.

Requirements of Petroleum Products

[ Shrl Warior:

J Shrl Vasudevan Nalr:

] Shri Prabhat Kar:

| Shri Vidyg Charan Shukla:

Will the Minister of Petroleum and
Chemicaly be pleased to state:

(a) whether Government have made
any detailed study regarding the re-
quirements of petroleum products
during the Fourth Plan;

(b) it so, the details thereof;

(c) whether any programme for
meeting the requirements of petrol-
eum products during the Fourth Plam
has been worked out; and

(d) if sn the details thereof?

The Minister of Petroleum and
Chemicals (8Bhri Humayun Kabir):
(a) Yes, Sir,

(b) In view of the restrictions im=
posed by the Defence of India Lwies,
it is not possible to disclose the estl-
mated demand for individuzl pro-
ducts. However, the total demand
for &ll the major products ({except
Bitumen) during cach year of the
Fourth Plan iz estimated to be as
follows:

178,

(Quantity: Million tons)

1966

1.2
1967 182
1988 211
1669 42
1870 %3

(c) Yes, Sir,

(d) It has been decided to Increase
the refining capacity to 25.50 miuon
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tonnes per year by 1970 by establish-
ing three more refineries ut ‘udras,

Haldia and at o location to be select-

ed in North Western India,
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Trafic Problems in Delhi

Shri Utlya:
Shri Marandi:
Shri Rameshwar Tantia:
Shri P, C. Borooah:
181, J Shri Warlor:
Shri Prabhat Kar:
Shri Bishwanath Roy:
Shri D. C. Sharma:
| Shri Surendra Pal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 553 on the
24th March, 1965 and state:

(a) whether Government have con-
sidered the recommendations of the
Bhagwan Sahai Committee on traffic
problems in the Capital; and

(b) if so, the action taken or pro-
posed to be taken in thig regard?
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The Deputy Minister in the Minis-
try of Home Affaire (Bhri L. N.
Mishra): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House [Placed in Library. Sec
No. LT-4542/65].

Release of Left Communists

Shri 8. M. Banerjoe:
“"{ Shri Tan Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that sume
of the Left Communist leaders re-
cently arrested under the D.LR. have
now been released; and

(b) if so, the number of tnose re-
leased during May-June, 18637

The Minister of State in the Minis-
iry of Home Affairs (Shri Hathis: (a)
Yes Sir, some left commuisi niem-
bers have been released.

) 21,
Whitley Council

[ Shri 8. M, Banerjoe:
| Shri D. C. Sharma:
_ | Shri R, 5 Pandey:
183. Shrimatl Savitrl Nigam:
| Shri Yashpal Bingh:
| Shri P. C. Borooah:
Maharajkumar Vijaya
{ Ananda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Whitley Council at
national level has starteq functioning
for Central Government employees;
and

(b) if not, the reason therelfor?

The Minister of State In the Miuls-
try of Home Affairg (Sari Hathl): (a)
No.

{b) Some employevs organisations
had raised certain poinis usbout the
scheme. They were discussed in a
series of meetings leld by Houme
Minister with the employees’ organi-
sationg in May, 1065, The few points
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that remain to be scttled are being
examined and it is proposed 1o have
further discussions to arrive at an
agrecment.

Horror Comice in Deihl

( Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
| Shri S, C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

w4

(a) whether Governmen! are aware

that sale of horror comics in the
Capital hag increased much during
the last three months; and

(b} if so, the stcps taken In the

matter?

The Deputy Minister in the Miniy-
iry of Home Affairs (Shri L, N.
Mishra (2) No increase in the sale in
the Capital during the last three
months of the “harmful publications”
(popularly known ag horror comics)
as defined in section 2 of the young
Persons (Harmful Publications) Act,
1956, has come to the notice of Uov-
ernment.

(b) Does not arise,

Fair Price Shops fer Police

Shri 5. C. Samanta:
Shri M. L. Dwived!:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a fair price shop for
Delhi Police has been opened; and

(b) it so, whether such shops ure
proposed to be opened in other Unjon
territories in the near future®

The Deputy Minister in the Minls-
try of Home Affairs (Shri L. N.
Mishra): (a) No scparale fair prive
shop of imported wheat is functioning
for Delhi Police. As a welfare mea-
sure, however, the Police Department
has organised four grocery zhops &t
New Police lines, Old Police lines,
Security Police lines and Police Sta-
tion Parliament Street where arlicles

Shrimati Savitrl Nigam:
185.
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of every day use are sold to the inem-~
bers of the staff at nominal profit.
Besides, small canteens for supply of
tea, cold drinks, snacks etc, lo the
staff are also functioning at various
police stations. No Government funds
are used for running these grocery
shops or canteens.

(b) No Sir.
Higher Education jw Andamans

[ Shrimat{ Savitri Nigam:
186, { Shrl M, L. Dwivedi:
Shri 8. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that inspite
of the repeated requests of Andaman
people, no College hos been opened
there for the Andaman students; and

{b) it s0, the action taken vy Gow-
ernment in the matter?

The Minister of Education (Shrl
M. C. Chagla): (a) and (b). The ques-
tion of opening a College in Anda-
man and Nicobar Islands has already
been examined but the gutput of the
three Higher Secondary S:chools in
the Islands does not at present justify
the opening of a college there

Basic Education

(Shrimati Savitri Nigam:
187. Shri M. L, Dwivedl:
Shri §. C. Samanta:

Will the Minister of Edncatiom be
pleased to refer to the reply given to
Unstarred Question No. 591 on the
3rd March, 1965 and state whether
Government are aware that many ins-
titutions of basic cducation are iil-
managed and ill-equipped uand are
without any trained teachers for the
lat 8 months in the Union Terri-

tories?

The Minister of Education (Shri
M. C. Chagls): Information is being
collected and will be laid on the

Table of the Lok Sabha in due course.

Government of India are however
aware of the deficiencies generally

AUGUST 18, 1985
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and are taking steps to reduce/remave
them.

Loan Scholarships Scheme

[ Shrimati Savitrl Nigam::
188 J Shrl M. L. Dwivedl:
Shri S. C. Samanta:

Will the Minister of Educatien be
pleased to refer to the reply given
to Unstarred Question No, 563 on the
3rd March, 1965 and state whelher
any assessment has been made to find
out the usefulness of the Loan Scho-
larship Scheme?

The Minister of Cultural Affairs in
the Ministry of FEducation (Shri
Hajarnavis): Response to the scheme
during 1964-65 was belter than  that
in 1063-64, as about 16,000 students
were found eligibie and given the
loans as compared to only about
10,000 in 1963-84. During 1965-86, it
is hoped that the full quota of 26,500
awards will be utilised in view of the
revision of the scheme, greater pub-
licity given to it. and improvement in
the processing of cases.
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Natiomal Council of Educational Re-
search and Trainlmg

[ Shri Bibhuti Mishra:
Shri Yashpal Singh:
Shri R. 8. Pandey:

7 Bbri D. C. Sharma:
Shri P. C. Borooah:

[ Shri D. D. Puri:

Will the Minister of Education be
pleased to state:

1M

(a) whether it is a fact that the
fourth annual meeting of the Natlonal
Council of Educational Research and
Training was held in June, 1985; and

(b) if so, the main decisions taken
therein?

The Minister of Education (Bhri M.
C. Chagla): (a) Yes, Sir. The fourth
annual meeting of the National
Council was held on 4th June, 1965

(b) The main recommendations/
decisions of the Council arc as
below:.—

(i) A comprehengive program-
me of curriculum development,
preparation of instructional mate-
rials including textbooks proto-
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types of laboratory equipment
and experimental Kits ete., should
be undertaken for the improwe-
ment of science education in
schools.

(ii) Rescarch in education
should be promoted in universities
and other institutions.

(iii) The programme of prepar-
ing textbooks should be expedit-
ed and State Governments should
be requested to adapt or adopt
the textbooks produced by the
National Council.

(iv) The scheme of reforming
examination systems should be
expanded to cover all States
and a follow up programme
should be formulated to  ensure
that the reforms suggested by
‘the Council are introduced in the
States on a continuing basis.

Screening of Migrants

Shri P. R. Chakraverti:
"Shrl P. C. Borooah:
103 % Shri Rameshwar Tantia:
“9 Shri Bibhuti Mishra:
[Shrl K. N. Tiwary:

Shrimati Tarkeshwarl Sinha.

Will the Minister of Rehabilitation
‘be pleased to state:

(a) whether Government have
screened the migrants from East Pak-
istan now in camps in different States;

(b) how far the screening has help-
ed Government in formulating re-
habilitation plans with special refe-
rence to the aptitude for work among
the migrants; and

(c) the results of the screening so
far made and the action taken on the
basis thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) Screening is still in pro-
gress. Out of a total population of
56,753 families, in camps 25,466
families comprising about 1,27330 per-
sons have been screened.

(b) The material provided in the
Bcreening Reports is being used for
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the purpose of selecting migrants for
setilement on land and in other occu-
pations.

Schemes of rehabilitation are being
formulated with due regard to their
previous avocations and experience,

(c) The results of screening so far
carried out and the action taken om
the basis thereof are given in the
Annexure laid on the Table of the
House. [Placed in Library. See No.
LT 4543/65].

Belgaum-Karwar Border Dispute

( Shri P. R. Chakraverti:
194 J Shri P. C. Borooah:
"3 Shri D. C. Sharma:
 Shri Basappa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
taken steps to solve the disputes re-
garding Belgaum-Karwar  border
areas;

(b) whether the statements of the
Chief Ministers and prominent leaders
of Mysore and Maharashtra on this
issue have been examined by the Cen-
tre; and

(c) whether there is any proposal to
seek the verdicts of the people con-
cerned with respect to the question of
merger of these areas with the neigh-
bouring States?

The Minister of State in the Minis-
try, of Home Affairs (Shri Hathi):
(a) Yes.

(b) The Government is aware of
the views of the Chief Ministers,
political parties and prominent indi-
viduals of the two States.

(¢) No such proposal is under con-
sideration of the Government.

Firing in Mana Camp
195. Shri Hem Barua: Will the
Minister of Rehabilitation be pleased
to state:
¢a) whether the enquiry conducted
into the police firing at the Mana
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camp on 1st May, 1965 has been
completed; and

‘h) if 0, the findings thereof?

The Minister of Rehabllitation
(Shri Tyagi): (a) Yes, Sir.

(b) A summary of the findings of
the Additional District Magistrate
(Judicial) Raipur (M.P.), which have
been accepted by the State Govern-
ment, is given in the statement laid
on the Table of the House, [Placed
in Library. See No. LT-4544/65].

Visit of West Indies Cricket Team

[ Shri Hem Barua:
Shri Rameshwar Tantia:
Shri Yashpal Singh:
196. { Shri S. M, Banerjee:
| Shri Ram Harkh Yadav:
| Shri Indrajit Gupta:

Will the Minisier of Education be
pleased to state:

ta) whether it is a fact that the
‘proposed visit to the West Indies
cricket team to India has been can-
celled; and

{b) if so, the reasons therefor?

The Deputy Minister In the Minis-
try of Education (Shri Bhakt Dar-
shan}: (a) No, Sir.

(b) Does not arise.

Defects in Administrative Services

197. Shri Hem Barua: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether attention of Govern-
ment has been drawn to the many de-
fects in the administrative services
pinpointed by the Finance Minister in
the course of his speech inaugurating
the seminar in Delhi of the Institute
of Public Administration; and

{h) if so, what steps Government
have taken or propose to take to wash
off these defects from our administra-
tive services?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). Yes. A report of the
Finance Minister's spee-h as appear-
ing in the Statesman dated the Tth
May, 1965 has come to the notice of
the Government, However, the
speech of the Finance Minister was
extempore and the report is only
pariially correct. The theme of the
speech of the Finance Minister was
the need for full use of manpower
resources and the training to be given
both prior and subsequently while
being employed for qualifying for
taking higher responsibilities.

Pre-Service training and in-Service
training have always been recognised
as vital for the efficiency of the ser-
vices and gre being imparted to
various grades of administrative ser-
vices. The arrangements are review-
ed from time to time. Estimation of
manpower resources and requirements
and the utilisation thereof are also
receiving attention of the Govern=
ment.

Two-mile deep belt on Assam-East
Pak Border

Shri Onkar Lal Berwa:
Shri Hem Barua:
Shri P. C. Borooah:

| Shri Raghunath Singh:

198, 4

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it ls a fact that the
proposed creation of a two-mile belt
all along the East Pakistan-Assam
frontier has been shelved; and

(b} if so, the reasons therefor?
The Minister of State in the Minis-

try of Home Affalrs (Shri Hathi):
(a) No, Sir.

(b) Does not arise.
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Pak Espiomage in Assam
Bhri M. R, Krishna:
198, Shri Hem Barma:

Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Indusiries Minis-
ter of Assam on 10th May, 1965 at
Shillong to the effect that there had
been enemy activity and espionage on
a considerable scale in Assam;

(b) it so, the nature of these actl-
vities; and

(e) the steps taken by Govern-
ment in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) Certain pro-Pakistani elemenis
have been indulging in espionage and
other subversive activities in the
State.

(c) Adequate steps have been and
are being taken by Government to
deal with such activities.

Central Gover t E
Goa

200. Shri Yashpal Singh: Will the
Minister of Home Affalrs be pleased
to state:

loyees in

(a) whether it is a fact that no
arrangements have been made for
teaching of Hindi to the employees ol
Central Government stationed in the
Union Territory of Goa; and

(b) it so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Government
orders have already been issued to
start a part-time Hindi teaching cen-
tre at Panjim. The Centre would
start functioning as soon as necessary
d rative  arrang ts have

been made.
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Shrimatl Tarkeshwarl Sinha:

One-Year Teaching Course in
Shri Hokam Chand
EKachhavalya:

Universities
Bhri P. C. Boreoah:
M1,
Shri Brij Raj Singh:
| Bhri Bade:
Will the Minister of Education be
pleased to state:

{a) whethey there is a move to in-
troduce a new one-year teaching
course in selected Universitics in
Indmm; and

(b) if o, the details thereof?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). In order to
meet the present acute shortage of
science teachers, the National Council
of Educational Research & Training
has recommended that a special one-
year course should be instituted at
selected university centres that have
well developed science departments
and departments of education. Gra-
duates in Scicnce should be admitted
to the Course and awarded scholar-
ships of the wvalue of Rs. 75/- per
mensem. The Course should equip
the candidates with the knowledge
and skills of modern science teach-
ing, experimental work, audic-visual
aids ete., together with specialisation
in their subject-fields.

Gaunhati Refinery

[ Shri S. C. Samanta:
| Shri P. C. Boreoah:
02, / Shri Rameshwar Tamtla:
Shri Subodh Hansda:
[Slu-l J. N. Hazarika:

Will the Minister of Petroleam and
Chemicals be pleased to state:

(a) the steps taken for drawing up
of the Gauhati Refinery Expansion
Scheme;

(b) the total refining capacity decld-
ed to be added to it; and

(c) the factors takem into consi-
deration to arrive at this declsion?
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The Minister of Peiroleum and
Chemicals (Shri Humayun Kabir): (a)
to (c). Indian Oil Corporation Limit-
ed (Refineries Division) and Messrs
Industrial export of Rumanin have
jointly drawn up a scheme for expan-
sion of the Gauhati reflnery. The
scheme envisages expansion from the
Ppresent capacity of 0-75 million tonnes
to either 1'10 million tonnes or 1.25
million tonnes. Government has not
taken a decision yet on this stheme.

Meerut University
Shri D. C, Sharma:

Shri R. S. Pandey:
Shrl Yashpal Singh:

L2 LY

Will the Minister of Education be
pleased to state:

(u) whether g new University ‘o be
named Meerut University is proposed
t0 he get up;

(b) it s0, the districts which will be
wttached to this University; and

{c) when it ig likely to start func-
tioning?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) and (c). Information is being
collected from the Government of
Uttar Pradesh and will be laid on the
Table of the House in lu= courss,

Threatening Letters to Education
Minister

Shri D. C. Sharma:
204,

(Shrl

Shrimatl Savitrl Nigam:
Shri Yashpal Singh:

Will the Minister of IHome Affalrs
be pleused to state:

(a) whether it is a fact thai the
Union Education Mirister received
threatening letters for his handling of
the Aligarh Univer:ity affairs during
May, 1965;

(b} whether any action has been
taken in the matter; and

(e} if so, with what result?
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The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir.

(b) and (c¢). Four letters were re-
ceived. Ome was anonymous and twu
appear to be pseydonymous. The
writer of fourth letter has been trac-
ed. He is reporied to be mentally un-
sound. The possibility of prosecuting
him is under consideration,

Salary to D. M. C. Employees

Shri Rameshwar Tantla:
205. { Shri Naval Prabhakar:
Shri R. 5. Pandey:

Will the Minister of Home Affalre
be pleased to state:

(a) whether it is a fact thai the
Delhi Municipal Corporation were not
in a position to give salary to more
than half of ils employees for the
month of May, 1965;

(b) if so, the reasons therefor; and

(¢) the steps taken to meet the
situation and to avoid such contin-
gencies in future?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri L. N.
Mishra): (a) and (b). The Delhi
Municipal Corporation disbursed sala-
ries for the month of May to its em-
ployees between Ist and 10th June,
1965. The delay in disbursement was
due to shortage of funds with the Cor-
poration.

(e} In March, 1965, the Govern-
ment have appointed a Commission of
Inquiry to inquir: into the financial
resources and requirements of Delhl
Municipal Corporaiinn  and the New
Delhi Municipal Commitiee so that
the finances of the local authorities
in Delhi can be placed on = sound
woting.

Nublan Menuments

208. Shrl Shree Narayan Das: Will
the Minister of Educatlon be pleased
to sta'e:

{a) whether Government have con-
tributed towards the funds being col-
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lected to meet the cost of international
efforts to save and salvage the Nubian
monuments before they are submerg-
ed in the reservoir formed by the
Aswan High Dam in UAR.; and

(b) if so, the nature of such a con.
tribution? I

The Minister of Education (Shrl
M. C. Chagla): (a) and (b). The
Government of India have informed
UNESCO of their willingness to con-
tribute scrvices, supplies and equip-
ment of Indian Origin worth Rupees
2'8 millions spread over seven years
from 1983 {o 1960. So far, UNESCO
has not availed of this offer and has
not yet furnished an inventory of the
equipment, supplies and services, re-
quired from India.

Mr. A. Vrioni, Director, Monuments
of Nubia Division, UNESCO is expect-
ed to visit New Delhi in the beginning
of September, 1965 for discussions
with the Government of India on the
subject.

with B h

Refining Ag

Shell

{ Shri Shree Narayan Das;
| Shri Yashpal Singh:
291, { Shri Warlor:
| Shri Prabhat Kar:
| Shri Vidya Charan Shukla:

Will the Minister of Petroleam and
Chemicals be pleased to state:

(a' whether the reviseq refining
agreement between the Government
of India and Burmah Shell has been
signed; and

(b) if so. the .mportant features of
the agreement?

The Minlster of

Chemicals (Shri Humayun
{a) No, Sir.

Petrolcum  and
Kabir):

(b) Does not arise.
Talukdar Committee

Shri Shree Narayan Das:
Suri Vidya Charam Shukla:

.88 | Shri Subodh Hansda:
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Shri P. R. Chakraverti:

Shri 5. M. Banerjee:

Shrimati Tarkeshwari
Sinha:

Shri Eswara Reddy:

Shri P. C. Borcoah:

Shri Warier:

Shri A. N. Vidyalankar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Talukdar
mittee has completed its work
submitted its report; and

{b) if so, the important conclusions
reached and recommendations made?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) It is expected that the report will
be signed on 18th August, 1865,

(b) These will be known after Gov-
ernment have received and studied

the report.

fartew favafeures o gofat
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(%) #1 q71% & Faqm fava-
faamm %t wofadi ®1 9T fra-
faarerdi wY wrfadi & oy wremar
frmfd; o

(&) afz adl, 71 {74 71w
§?

foram st (oft Ho wo wmwT) -
(%) o= (@), (1) frgesr fava-
faara, w1sacg (A9r) &1 wafadi
#1 ¥ ACET T AL07 Aefar F
foam wrwat 3 T g9 fraadm 2

Com-
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209.
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favafaarm a@t ¥ ag faom fem &
f 3 a7 1 F TIA G iw FAvaA
frvafaarag, 30T & TH0 To, dTo
Qo dYo, wrfe Mo, Afo Tq0 Fle
qrfo FTH, do FTTA AL @lo THe,
wergT qrsTER q2AT favafagri F
ISR F AACA &, FAAT AL AT
fawm faerfrmmz & wETew 97
wraifey Tgy &, 99 ENG A% yA)
wrears Proafaaradt Warfad g anemar
3t arfer | Feq wg favam s fasr-
for & 7Y% 9% & w1’ ag wRATy fea-
faaraqi ax fad ¢ & fr & 37 90 7o
#3171 74Y, ¥qifF I raTwerart Aeang
g1
Education Commission

210. Shrimati Tarkeshwari Sinha:
Will the Minister of Edacation be
pleased to state:

{a) the progress made by the Com.
mittee set up to examine the prob-
lem of education in relation to em-
ployment opportunity; and

(b) when the committee is likely
to submit its report?
The Minister of Education (Shrl

M. C. Chagla): (a) The Committee
was wound up as the work was en-
trusted to the Education Commission.

(b) Does not arise. I

Police set-up In Alwaye and
Trivandrum

Shri A. V. Raghavan:
211, { Shri Pottekkatt:
Shri Kappen:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
to reorganige the Police set-up in
Trivandrum and Alwaye in Kerala;
and

(b} if so, the changes
proposed to be introduced?

which are
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The Deputy Minister in the Minis-
try of Mome Affairs (Shrl L. N.
Mishra): (a) Yes Sir.

(b} The proposal is to abolish the
Trivandrum Rural District and to
bring it under the control of Commis-
sioner of Police Trivandrum City and
to create an additional Police Distriet
of Ernakulam (including Alwaye Sub.
Division) with additional staff.

The changes that are proposed have
not been finally decided so far,

International Indlan Ocean Expedition

(Shrl Ram Harkh Yadav:
212,/ Bhri Vishwa Nath Pandey:
| Shri Sham Lal Saraf:

Will the Minister of Education be
pleased to state:

(a) whether the research  work
carricd on the Indian Ocean by the
International Indion Ocean Expedi-
tion has been completed;

(b} it =n,
and

its achievements so far;

(c) the constituent countries parti-

cipating in the sxpeditiom?

The Minister of Education (Shn
M. C. Chagla): (a) No, Sir. The work
is still going on.

(b} The work carried out so far has
resulted in revealing information on
the physics, chemistry, bioclogy and
configuration of the ocean and conti-
nental shelves of the Bay of Bengal
and Arabian Sea. Basic data relating
to the formation of the monsoon has
alsn been collected.

(c) The countries participating in
‘he expedition are Australia, France,
India, Indonesia, Japan, Portugal,
Pakistan, South Africa, UK, USA,
USSR, West Germany, Ceylon,
Israel, Norway, Thailand and Zanzi-
bar.

All India Judiclal Service

213. Bhri Vishwa Nath Pandey: Wit
the Minister of Home Affaim be
pleased tn refer to the reply given to
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SBtarred Question No. 1183 dated the
Bth May, 1965 and state:

{a) whether the question of setting
‘up an All-India Judicial Service has
been considered; :

(b) if so, the result thereol; and
(c) it not, the reasons therefor?

The Minister of State in the Minls-
try of Home Affairs (Shri dathi).

(a) to (¢). The matter is under con-
sideration.
FOC e | Wit AT

214. ot favawre qwig : v
newrd At ag AT @ F O AT

(%) wmagav feaf, 1965
¥ IATANT % 7% 910t & 99 §T wig)
QR =3 A wealas w939 %
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531 wgrgar &1 7
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Migration from East Pakistan

Shri Vishwa Nath Pandey:
Shrl Yashpal Singh:

Shri Bibhuti Mishra;

Shri K. N. Tiwary:

Shri P. R, Chakraverti:
Shrl P. C. Borooah:

Shri P. Venkatasubbalah:

| Shri Ravindra Varma:
215 < Shrimati Jyotsma Chands;
Shrl Hem Raj:

Shrimatl Renoka Barkataki:
Shri D. C. Sharma:

Shrl D. N. Tiwary:
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| Shri H. C. Linga Reddy:
| Shri Basumatari:

Will the Minister of Rehabilitatiom
be pleased to refer o the reply given
to Starred Question No. 230 on the
3rd March, 1985 and state:

(a) the number of persons who
have migrated into India from Easi
Pakistan since 10th March, 1865; end

(b) the progress so far made in the
rehabilitation of migrants in the
various States and Union Territories?

The Minister of Rehabilitatlon (Shri
Tyagi): (a) 40,066 persons have en-
tered India from 10th March, 1865 to
23rd July, 1965 of whom 25,676 came
with migration certificates and 14,380
without travel documents;

(b) A Statement showing the pro-
gress made in the rehabilitation of
migrants from East Pakistan in the
various States and Union Territorics
is laid on the Table of the House
[Placed in Library. Sce No. LT-4545/
65).

Nehru Academy of Higher Learmings

[ Shri Vishwa Nath Pandey:
‘. Shri Sarjoo Pandey:

Will the Minister of Education be
pleased to refer to the reply given te
Starred Question No. 659 on the 31st
March, 19865 regarding the establish-
ment of Nehru Acad>my of Higher
Tearnings and state:

216.

(a) whether it is proposed ¥
establish this Academy in Delhi;

{b) it so, the broad outlines thereaf;
and

{c) when the will be
finalised?

proposal

The Minister of Eduocation (Bhri
M. C. Chagia): (a) to (c). The pro-
posal is still under the consideration
of the Jawaharlal Nehru Memorial
Fund,
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Graft in Services and Public Life

[ Shri Vishwa Nath Pandey:
217 J Shri Kolla Venkaiah:
"7 Shri M. N. Swamy:
| Shri Laxmi Dass:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 225 on the
3rd March, 1965 and state:

(a) whether any new and effective
method has been devised in consulla-
tion with the team of U.S. experts
who came in December, 1964 on the
invitation of Government of India
for effectively dealing with graft in
services and public life; and

(b) if so, the broad outline thereof?

The Minister of State in the Minis-
iry of Home Affairs (Shri Hathi):
(a) and (b). Three officers from
U.S5.A. came in November and Decem-
ber, 1964. One of them came to advise
on Police Administration and his Re-
port is not concerned with the gene-
ral problem of corruption in Services
and public life. The Report of the
Officer who came to advise on the
legal aspects of investigation and pro-
secution received recently is under
consideration. The report of the ofli-
cer who came to advise on Reform
of Personnel Administration, has not
yet been received.
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Council of Kerala Universily

218. Shri Mohammed Koya: Will
Minister of Education be pleascc
state:

(a) whether Government have
received any memorandum from
Calicut Municipal Corporation asking
for represenlation for the Council in
the University Senate;

(b) whether Government arc aware
that representation is given tu  all
Municipalities and Calicut Corpora-
tion; and

(c) whether Government
o ameng the University of
Act to avoid this anomaly?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. However,
a resolution udopted by the Corpora-
tion of Calicut requesting that a suit-
able provision may be made in the
Keralag University Act 1857, to ena-
ble the Council ta elect its repre-

propose
Kerala
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sentative on the Senate, was received
by the Kerala Education Department.

(b) Representation is given to
Municipalities and Trivandrum Cor-
poration but not to Calicut Corpora-
tion because the latter was not in
existence when the Kerala University
Act was passed.

(e) The question of bringing in sub-
stantial changes in the Kerala Uni-
versity Act is under consideration.
The request of the Calicut Corpora-
tion for representation on the Senate
will be considered when the Draft
Bill to amend the Kerala University
Act is finalised.

Release of D.LE. Prisoners on Parole

220, Shri Mohammed Koya: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of prisoners de-
tained under the Defence of India
Rules who were released on parnle
till 1st August, 1965;

(b)Y if so, the
release; and

reasons for their

{c) the number of persons refused
permission and the T therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). Information is being col-
lected and will be laid on the Table
of the House.
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Supply and Distribution of Petroleum
Products

[ Shrl Yashpal Singh:
Shri P. C. Borooah:
Shri Sezhiyan:

| Shri Kajrolkar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

224,

(a) the effect of the promulgation
of Rules under the Defence of India
Act, 1962 to ensure unhindered supply
and distribution of petroleum pro-
ducts;

(b)Y whether any prosecutions have
been made under the Rules; and

any private petrol
been taken over by

fe} whether
pumps have
Government?

The Minister of Petroleum and

Chemicals (Shri Humayun Kabir):
{a) The Government of India have
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assumed enabling powers under the
Defence of India Rules by means of
the following grders:

(i) Petroleum Products (Collec-

tion of Information) Order,
1965.

(ii) Petroleum Products (Supply
and Distribution) Order,
15965.

Under the first order, the Oil Com-
panies can be compelled to furnish
information to the Central Govern-
ment, the State Governments, and the
Collectors concerned regarding the

stocks held and in transit on every
Monday al every installation and
depot, information about supplies

made on shore and by coastal move-
ment, refinery production actually
achieved during the preceding month
and expected during the following
month ete. Under the second order
Government can order the Oil Com-
panic: to arrange coastal and inland
movemenis ex-refineries to ensure
equitable distribution of petroleum
products. Thig order also gives
powers 1o State Governments and
Collectors, within their respective
jurisdiction, to issue directions to the
dealers/agents and officers incharge of
depots (with Central Government’s
prior approval) for equitable distri-
bution of stocks. The powers for ins-
pection and search of stocks have also
been vested. It has not been consi-
dered necessary to enforce these Or-
ders as yet because the Oil Com-
panies are furnishing regularly infor-
mation about stockg held, stocks in
transit etc. and are co-opersling with
the Government in the implementa-
tlon of movement plans.

(b} and (c). No, Sir.

Construction of Houses In Delhl

295 Shri Gokulananda Mohanty:
Wiil the Minister of Home Affalrs be
pleased to stale:

(a) whether the Central Govern-
ment had instructed the Delhi Ad-

ministration that it should not en-
force its order fixing a time-limit for
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the construction of houses on vacant
plots in Delhi in such cases where

people had genuine difficulties;

(b) whether since this instruction
from the Centre, Delhi Admbmistra-
tion was presented with any cases of
genuine difficulties; and

(c) if so, what is their number?

The Deputy Minister in the Minls-
try of Home Affairs (Shri L. N
Mishra): (a) No, Sir.

(b) and (c¢). Do not arise.

Prohibition in Kerala

226, Shri Mohammed Koya: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether any change in the pro-
hibition policy in Kerala is contem-
plated; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathi): (a)
No, Sir.

(b) Does not arise.
Preservation of Monuments

207 J Shri Surendra Pal Singh:
"7 Dr. Mahadeva Prasad:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
setting up of a regional training centre
in New Delhi to teach modern
techniques of preserving monuments
as suggested by a team of experts of
UNESCO is under the consideration
of Government;

(b) it so, the steps which Govern-
ment propose to take in the matter;
and

(cy the financial assistance, if any,
being given to India by the World
Organization for this purpose?

The Minlster of Cultural Affairs in
the Ministry of Edocation (Shri
Hajarnavis): (a) to (¢). The Report

18, 1965 Written Answers 630
received recently from UNESCO on
the subject is under consideration.

Rehabilitation in Tripura

_22:. Shri Dasaratha Deb: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of families of the
displaced persons from East Pakistan
who have been staying at Tripura
and stil] waiting for rehabilitation;

(b) the number of displaced per-
sons shifted from Tripura for thelr
rehabilitation so far; and

_ (¢) the estimated number of fami-
lies likely to be shifteq from Tripura
to other places during the year 19657

The Munister of Rehabilitation
(8hri  Tyagl): (a) to (c). Among
the persons migrating to Tripura from
East Pakistan, those who have no re-
sources of their own and have to de-
pend entirely on Government for their
rehabilitation are admitted to camps
and then shifted to other States for
rehabilitation. So far, 3,537 families
consisting of 15,027 persons have
been shifted from Tripura to other
States. The number of families in the
camps at Tripura at present is 545.
Of these, 277 families belong to the
long term liability groups, ie. families
having no able-bodied adult male
member, and the adult male mem-
bers of 200 families will be enrolled
in the Rashtriya Vikas Dal. The re-
maining 68 families will be shift-
ed to other States during the current
year.

Assistance to Tripura families

229, Shri Dasaratha Deb: Will the
Minister of Home Affairg be pleased
to state:

{a) whether any monetary aid was
given to the families of Karangichara,
Tripura, who could not enter into
their land for cultivation for the last
two years, due to the obstruction
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created as a result of the firings by
the Pakistani armies; and

(b) if not, the steps taken or are
Proposed to be taken to provide them
rehabilitation elsewhere?

The Minister of State in the Minis-
iry of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) Rs. 15951 have been spent so
far on test relief works since the 1Tth
November, 1864, to provide employ-
ment to persons affected by firing in
Karangichara, Out of 82 affecled
families, 26 have no land except in
the affected area. These 26 families
have been allotted khas lands under
the scheme for rehabilitation for
landless agricultural labourers, Sanc-
tion of grant to these 26 families ot
the rate of Rs. 300 each under the
scheme is under active consideration
of Tripura Government. A proposal
for sanction of grant lo the extent of
Rs. 5,500 for shifting of their homes-
teads from the affected area is also
under the consideration of that Gov-
ernment,

A sch

hlich

for estat of a
Government  horticultural farm to
provide gainful employment to these
people has been prepared by the Agri.-
culture Department of Tripura for
implementation after the cessation of
Monsoons.

Hostels and Quarters for Teachers

231. Shri Eswara Reddy: Will the
Minister of Education be pleased to
state;

{a) whether there is any scheme to
construct hostels for students and re-
sidential quarters for teachers during
the Fourth Plan period;

(b) if 50, the broad outlines there-
of; and

{c) the estimated cost of the

scheme?

The Minister of Edacation (Shri
‘M. C. Chagla): (a) to (c). The entire
fourth Plan is st present in a forma-
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tive stage and so details are not
available. Provision for hostels and
teachers' quarters (particularly for

girls' education and higher education)
is a part of the present proposals.

Delhi Wak! Board

232 Shri Daljit Singh: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
Delhi Wakf Board is registering the
names of persons for the a'lotment of
Wakf land;

(b) if so, the number of persons
registered upto lst June, 1965;

(c) the number of enlisted persons
given land; and

(d) how much time it will take o
accommodate others?

The Minlster of Petroleum and
Chemicals (Shri Humayun Kabir):

(a) Yes, Sir.
(b) 380.
(c) B5.
(d) It is not possible to indicate

the time as no more spare Wakf land
is available al present.

Map in German Democratic Stall

233 J Bhri D. J. Nalk:
"\ Shri Kajrolkar:
Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that a map
showing Kashmir as a part of Pakistan
was exhibited in the stall of the Ger-
man Democratic Republic ai the "India
To-day" exhibition held at Pouna re-
cently; and

(b) if so,
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir. The map was, however,
removed from the exhibition by the
Assistant Regional Trade Representa-
tive of the German Democratic Re-

the steps taken In the



633 Written Answers AUGUST

public, when the inaccuracy was
brought to the notice of the attendants
of the G.D.R, Pavilion, by a visitor.

(b} The matter was taken up by
the Government of India with the
Acting Head of the German Demo-
cratic Republic Trade Mission in New
Delhi. He has  expressed regret for
the inadvertent error and has given
an assurance that such a mistake
would not be allowed to recur.

Rehabllitatlon of Adivasis

234. Shri Gokulananda Mohanty:
Will the Minister of Rehabilitation
he pleased 1o state:

(a) whether any plant for the rcha-
bilitation of Adivasis living in the
hilly  tracts Phulbari, Kalahandi,
Ganjam  and Koraput Districts of
Orissa is under consideration; and

(b) if so, the details thereof?

The Minister of Rehabilitation
(Shri Tyagi): (a) and (b). Yes asa
part of the accelerated development
programme  visualised for some of
these areas. The details of the precise
areas and the content of the pro-
gramme are being worked out in con-

sultation with the Government of
Orissa,
Six-Monthly Review of Detentions

235, Shri Kolla Venkalah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the cases of Left Com-
munist detenus in different States
have becn subjected tp six-monthly
review under the Defence of India
Act and the rules made thereunder;

(b) the number of casss reviewed
by different State Governments and
by the Centre;

(¢) the number of persons released
in differcnt States either by the States
or the Centre; and

(d) the number of persons to con-
tinue in detention?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes Sir,

(b) 943 by the State Governments
and 235 by the Central Government.

(¢) Nonc by the Central Govern-
ment; 54 by the State Governments.

(d) 100

University for Hill Distrirts of Assam

Shri Sham Lal Saraf:.
236. £ Shrimati Jyotsna Chanda:
Dr. Mahadeva Prasad:

Will the Minister of Education be
pleased to state:

(a) whether Government propose to
set up a separate University for the
Hil] Districts of Assam; and

{b) if so, the Districts or parts of
the State which will be brought unier
its jurisdiction?

The Minister of Education (Shri M.
C, Chagla): (a) and (b). The whole
question of setling up the University
for North Eastern Region of India in-
cluding Assam, Nagaland, NEFA,
Manipur and Tripura is under consi-
deration of the Government,

Supply of High Speed Diesel 0il

237 [ Shri Inder J. Malhotra:
* [ Shri P, C. Borooah:

Will the Minister of Petroleom and
Chemicals be pleased to state:

(a) whether it is a fact that the
Foreign Oil Companies operating in
India did not fulfil the target of sup-
plying high speed diesel oil in the
country during June, 1965;

(b) the target fixed and how much
short it fell; and

(c) the reasons for this shortfall?

The Minister of Petro’eum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) The target for off-shore move-
ment by the foreign oil companies
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was 52,400 tomnes; actual movements
fell short by 5,200 tonnes,

(c) The
werei—

reasons for  short-fall

(i) inadequate availability of
stocks with Caltex for off-
shore movement due to their
repayment liability to Indian

Oil Corporation under the
Product Exchange Arrange-
ment,

(ii) Slippage of three tankers on
account of engine trouble

and/or berthing delays.

Representations by Class I Officers

238. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to slate:

(a) whether Class 1 Ofticers nf Cen-
tral Secretariat have made any re-
presentations and passed any Resolu-
tions at their June, 1065, meet;

(b) whether a copy of tha represen-
tations and Resolutions will be laid on
the Table; and

(c) Government's reaction thereto?

The Deputy Minister in the Min-
istry of Home Affairs (Shri L. N.
Mishra): (a) The referonce presum-
ioly is to the Resolutions passed at
the Central Secretariat Service
(Grade 1) Assoclation at its General
Body meeting held on the 23rd June,
1865. If so, the answer is “yes".

(b) A copy of the resolutions com-
municated by the Association as hav-
ing been passed at that meeting is
laid on the Table of the Housec. [Plac-
ed in Library. See No. LT-4546/
65]. Various representations bearing
on the subject matter of these reso-
lutions have been received from the
Association from time to time. In
the absence of precise indication of
the representations which the Hon.
Member has in mind, it is not possibl

1887 (SAKA) Written Answers 636

(c) The question raises matters of
policy which are too large to be dealt
with within the limits of an answer to
a Question,

Fertilizer Plant at Namrup

239, Shrimatl Jyotsna Chanda:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the fertiliser Plant at
Namrup (Assam) has been commis-
sioned;

(b) if not, the reasons for the delay;
and

(e} when it was scheduled to be
commissioned?

The Minister
Chemicals
(a) No Sir.

(b) and (c).
delay arei—

of Petroleum and
(S8hrl Humayun Kabir):

Main reasons for the

(i) Difficulty in land acquisition.

(ii) Poer load bearing capacity of
the soil at the site selected
earlier and presence of gas
underneath the arca select-
ed and the consequent need
to find and acquire an alter-
native site.

(iii) The uncerlainty and confu=-
sion created by the Chinese
aggression in 1962-63.

The Project wag originally scheduled
to be commissioned by the end of
1868. Erection of the factory is now
ted to be ¢ by the
middle of 1967.

Fertilizer Plant in Assam

( Shrimati Tarkeshwari Sinha:
240. Shri P. C. Borooah:
Shrimati Renuka Ray:

Will the Minister of Petroleam and
Chemicals be pleased to state:

(a) whether it is a fact that Burmah

to place copies on the Table.

0il Comp has offered to build up
a fertilizer plant in Assam;
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(b) if so, the capacity of that plant;
and

(c) the estimated foreign exchange
required for the proposed plant?

The Minister of Petroleum and
Chemicals (Shri Humayup Kabir):
(a) to (¢), Burmah Oil Company has
indicated an interest in setling up a
fertilizer plant in Assam based on
natural gas. Detaileq proposals are
awaited,

Survey of Jammu and Kashmir by
Ol and Nitural Gas Commission

(Shri Abdul Ghanl Goni:
4 Bhri Samnani:
| Shri Himaisingka:

241,

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any survey has been
conducted in Jammu and Kashmir by
the experts of the Oil and Natural
Gas Commission; and

(b) if so, with what results?

The Minister of Petroleum and
Chemlcals (Shri Humayun Kabir):
(a) Yes, Sir,

(b) There is need for further sur-
veys.

Fictitious Engineering Colleges

242. Shrl Gokulanands Mohanly:
Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that there are a number of fictitious
Engineering Colleges which are work-
ing without Government sanction or
University sffiliation in the country;
and

(b) if so, whether Government are
considering any measures to suppress
them?

The Minister of Education (Shrl
M. C. Chagla): (a) and (b), There are
no fictitious Engineering Colleges as
such, but there are institutions which
claim to provide voaching to nl.udonts
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to regulate the establishment and
activities of private educational insti-
tutions (other than recognised ones)
is under preparation. This will be
circulated to State Governments for
action on their part and steps will
also be taken to undertake legislation
in Parliament in respect of institu-
tions located in Delhi and other Union
Territories,

Petro-Chemical Industry in Gujarat

{ Shri Jashvant Mehta:

7\ Bhri Surendra Pal Singh:
Will the Minister of Petroleum and

Chemicals be pleased to state:

243.

(a) whether Government have re-
ceived any proposal from foreign
countries for collaborating in Petro-
Chemical industries in Gujarat;

(b) how many manufacturers have
come forward for licences;

(¢) whether Government have laken
any decision regarding the allotment
of licences in the public or private
sector; and

(d) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shrl Humayun Kabir):
(a) Yes, Sir.

(b) Apart from offers of financial
and technical collaboration received
from British and American firms, 18
applications for industrial licences
have been received since January,
1964 from Indian entrepreneurs in
respect of 10 petro-chemical items.

{c) and (d). Negotiations with the
foreign firms are now in the final
stage while applications from Indian
parties have been evaluated and will
be processed through the Licensing
Committee.

Nati i in C rce and
Business Administration
244. Shri Surendra Pal Singh:

Will the Minister
pleased to state:

of Edocation be

(a) whether the National D:ploma
i Ad

to prepare them for various recog
ed examinations. A dreft model Bill

in Ci e and B
tration sponsored by the Ministry of
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Education is recognised by the Delhi
University as equivalent to B. Com,
for purposes of admission to M. Com.
degree course;

(b) whether the Government of
India, UPS.C., the Institute ot Char-
tered Accountants and other Univer-
sities in India recognise that diploma
as equivalent to B. Com.; and

(c) if not, the steps Go rernment
have taken to remove the anomaly?

The Minister of Education (Shrl M.
€. Chagla): (a) No, Sir.

(b) and (c) The Government of
India and the UP.S.C. have recognis-
ed the National Diploma in Commerce
as equivalent to the B.Com. degree
for the purpose of employment to
Government services. The Institute
of Chartered Accountants have recog-
nised the National Diploma in Com-
merce as equivalent to B.Com. degree
for the purpose of admission to
their examinations. The Universities
of Caleutta, Osmania and Aligarh
have recognised the National Diploma
in Commerce as equivalent to B.Com.
degree for purposes of admission to
M.Com. courses. The other univer-
sities, inspite of several requests from
Government of India. have not so far
recognised the Diploma. They are
again being requested to do so.

Suicide by B. K. Atuja

245, Bhri Surendra Pal Singh:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Police found a letter on the body of
Shri B. K. Ahuja, 2 student of G. B.
Pant Technical Institute, Okhla, New
Delhi, who had committed suicide by
jumping before the running train, to
the effect that he was committing sul-
cide because he was not allowed to
appear in the annual examination;

(b) whether any inquiry has been
made in the matter; and

(c) if so, the result thereof?

The Minister of Edacation (Bhri

M. C. Chagla): (a) The Delhi police
has recovered two letters written in
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Hindi from the personal search of the
deceased—Shri B. K. Ahuja. In one
of the letters, he attributed his suicide
to the fact that he had not been al-
lowed to sit in the examination hall
and had added that the main cause
of his suicide was that he had wanted
to know as to “What death is and
what is after that". The other letter
was addressed to his brother tender-
ing apologies.

(b} Yes Sir.

(c) The police investigatlion has re-
vealed that Shri B. K. Ahuja reached
the exumination hall 2 hours 40
minutes late and, therefore, was not
allowed to take the examination bv
the Superintendent of Examination.
The Superintendent however, advised
the boy to take the examination in
the second paper and to put in an
application requesting the authorities
to consider his case regarding first
paper which Shri Ahuja could not
attempt due to late arrival. The boy
instead of paying any attention lu the
advice of the Superintendent went
away and committed suicide. The
police enquiry also rcvealed that the
Principal was not aware of the con-
versation between Shri Ahuja and the
Superintendent of Examination and
also Shri Ahuja did not see the Prin-
cipal before commilting suizide. Shri
Ahuja was a weak student in  his
studies and had failed in Mid-Session
Examination and Annual Examination
held in the previous year.

Sirmur Gaddi

246. Shri J. B. 5. Bist: Wil the
Minister of Home Affalrs be pleased
to stale:

(a) whether Government have taken
a decision in regard o the succession
to the Gaddi of Sirmur; and

(b) if not, the reasons which have
delayed the announcement?

The Minister of State In the Min-
istry of Home Affairs (Shri Hathh):
{a) and (b). The matter is under the

consideration of the Government of
India.
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Combined Cadre for 1.A.S. and LIPS,
for Unlon Territories

247, Shri J. B. 8. Bist: Will the
Minister of Home Affairs be pleased
to state:

fa) whether Government have
tuken a final decision on the consti-
tution of a combined LLA.S. and LP.S,
eadre for all the Union Territories;
and

(b) if so, the details thereof?

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
(a) The question is still under consi-
deration.

{b) Does not arise,

Detenus in Tripura

248. Shrl Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the detenus from Tri-
pura detained in Hazaribagh Central
Jail have asked for transferring them
to their own State;

(b) whether it is a fact that no
other State has sent detenus to other
States: and

(c) if so, the reasons therefor?

The Minister of State in the Min.
istry of Home Affairs (Shrl Hathi):
(a) Yes Sir.

(b) and (¢) There have been other
instances in the past where detenus
of one State were lodged in the jails
of another State owing to paucity of
accommodation. The same reason ap-
plies to the lodgment of detenus of
Tripura in Hazaribagh jail.

Petition of Tripura Det
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(b) if so, when the petition was sub~
mitted;

(c) whether they applied for per-
sonal appearance at the time of filing
counter-affidavit and at the time of
hearing;

(d) whether their petitions were re-
jected; and

(e) how long it will take to be com-
pleted?

The Minister of State in the Min-
istry of Home Affairs (Shrl Hathi):
(a) and (b). Seven detenus filed peti-
tions before the Judicial Commission-
er's Court at Agartala on 8th March,
1965.

() and (d). The petitioners did
apply for personal appearance but
their prayers were rejected.

(e) Final date for hearing of these
will be fixed as is dome according to
ihe cause lists and as the business of
the court permits.

Shortage of Pesticides

250, Shri Jashvant Mehta: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that there
is an acute shortage of pesticides in
the country;

(b) if so, whether Goverrrmeni have
made any survey of the idle capacity
of the formulating industries of pesti-
cides;

(¢y the steps taken to increase the
production of indigenously produced
technical materials and supply of such
materials to the formulators;

(d) whether Government have taken
es to ensure distribution of in-

249, Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether esome detenus from
Tripura have filed a Habeas Corpus
petition before the Judicial Commis-
sioner’s Court at Agartala;

digenously produced technical pesti-
cideg 1o the formulators on capacity
and rational basis; and

{e) whether Government are aware
that the manufacturers of technical
pesticides are not distributing techni-
cal materials to the formulators on
capacity and retional basis?
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The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (e). With the rising tempo in
plant protection operations, pesticidal
formulations based on imported or
indigenous materials are sometimes
not available in adequate quantities
and Government are taking suitable
action.

(b) The position with regard to the
formulating capacity for pesticides is
under constant review.

(¢) The production of technical
material is being stepped up both by
expansion of existing units and ins-
tallation of new units.

(d) There is no statutory control
over the distribution of pesticides,

Shortage of Sulphur
251. Shri Jashvant Mehta: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that there
is an acute shortage of sulphur in the
country;

(b) whether Government are aware
that exporting countries have curtailed
or partially banned the export of sul-
phur even against free foreign ex-
change;

(c) what is the present st>ck and
expected arrival of sulphur;

(d) how far thig shortage of sulphur
will affect the production of fertilisers,
specially single superphospha‘e; and

(e) the steps taken in the matter?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Yes, Sir.

(c) The present stocks are negli-
gible. About 110,000 tonnes of sul-
phur are expected to be received bet-
ween August, 1865 and January, 1966.

(d) Normally. an increase of about
25 per cent in production of fertilizers
was expected in phosphatic fertilizers
in 1965, as compared to the produc-
tion in 1964; but on account of the
shortage of sulphur it may be diffi-
cult to maintain production at last
year's level.
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(e) All possible sources are being
tapped to procure additional supplies
and enter into long term contracts if
possible with the help of friendly
Governments.

Islampur Fort

( Shri A. S. Saigal:

252, { Shri J. P. Jyotishi:

| Shri B. L Chandak:

Will the Minister of Education be
pleased to state:

(a) whether any proposal was re-
ceived from the Government of
Madhya Pradesh for taking over the
Islampur Fort near Bhopal as a pro-
tected monument by the Government
of India;

(b) if so, whether the proposal has
been accepted; and

(c) if not, the reasons therefor?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) No, Sir.

(b) and (c). Do not arise.

Loan Scholarships for Kerala

253. Shri Maniyangadan: Will the
Minister of Education be pleased to
state:

(a) the amount sanctioned as
National Loan Scholarship for the
State of Kerala during the year 1964~
65;

(b) the number of students who ap-
plied and were eligible to get the
scholarship;

(c) whether all the students entitl-
ed to scholarship were given and paid
the scholarships;

(d) if not, the number of students
who got the scholarship;

(e) the amount out of the sanction.
ed amount which has been paid;

(f) the reasons, if any, for the de-
lay in payment; and

(g) the steps taken to expedite the
payment of the scholarships in future?

The Minister of Cultural Affairs in
the Ministry of Education (Shri Hajar-
navis): (a) An amount of Rs. 22,15,600
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was sanctioned during 1964-6856 to
.cover scholars selected during 1863-
84 and fresh scholars in 1964-65.

(b) 4513 eligible applications were
received by the Stote Government and
1906 students were selected for the
loan scholarship against the quols ol

1906 awards allotted to the Keralu
‘State,

(c) No.

(d) 1666 students (oui o 1006

selected) were awarded the scholor-
ships. Out of them, 900 scholars were
paid the amount in 1964-65.

(e) A total sum of Rs. 6,26 B0D was
paid in 1964-65 (A total sum of
Rs, 4,04,670 has been paid in 1985-G6
till date to 588 scholars who were
awarded the National Loan Scholar-
ships in 1864-85 but could not be paid
in that year due to non-completion
of formalities),

(t) Some of the scholars who were
selected for the award of the National
Loan Scholarships subsequently re-
fused to accept the same as they sub-
sequently got other scholarships which
were more beneficial to them and
some others did not execute in time
the bonds which they had to execute
before payment could be made. It
was not therefore possible to award
the entire quota of scholarships allnt-
ted to this State in 1964-85 itself and
to make payment of the entire amount
sanctioned for the purpose. Delay in
claiming the amount by the Principals
of Colleges also has contributed to the
non-payment of the whole amount.

(g) The paymeni procedure has
been modified from this year to expe-
dite the payment of schularship
amount to the scholars. Under the
new procedure each State Govern-
ment would designate an ofiicer to
operate the National Schalarships
Schemes. This officer will draw the
money through bills against the
amount placed at the disposa! of 1the
‘State Government, and obtain Bank-

18, 1965 Written Answers

646

Drafts in favour of the various Uni-
versities/Institutions  concerned ta
cover the amount required by these
bodies for disbursement to the scho-
lars. The amount to be remitted to
the Universities/Institutions will be in
two insialments; the first instalment
will be for expenditure in first nine
months and the second instalment for
the remaining three months will be
released on receipt of accounts. As
payments to students will Le made
each month, the amount issued to the
institution/university will be kept by
them in a separate personal deposit
account.

Rehabilitation in West Bengal

[ Shrimati Renu Chakravartty:
254 f Shri Solanki:
" | Shri P, K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the Central Govern-
ment have revised the terms and pro=
cedures which have gp long been tol-
lowed in sanctioning schemes 3nd
granting money to West Bengal State
Government acting gs ils agent in
matters connecled with refugee reha-
bilitation;

(b) whether it is a fact that unless
West Bengal Government is able to
recover this money from the refugees,
it will be deducted from the money
sanctioned for the State Plan;

(¢} when West Bengal Goverrment
agreed to winding up its Refugee Re-
habilitation Department in Calcutta,
whether it was also agreed that new
procedures will be adopted in regard
to money sanctioned henceforth for
refugee rehabilitation;

(d) the reasons for introducing this
new procedure at the fag end; and

(e) whether it is a fact that all
schemes are held up due to this con-
troversy between the State and the
Centre?

The Minister of Rehabilitation (Shri
Tyagi): (&) to (e). According ta the
orders contained in Minisiry  of
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Finance's letter No. 15(1)-B|58, dated
15th September, 1958, “the loans ad-
vanced from 1st April, 1858 onwards
carry the normal terms”. In respect
of the loans advanced to the displaced
persons upto 31st March, 1904, remis-
sions were granted and the liability
of the State Government ways modified
in May, 1964, and the Central Govern.
ment agreed to bear 100 per cent of
the losses arising from shortfall in
recoveries. In respect of loans to be
advanced for the period from 1st
April, 1984, in pursuance of a recent
discussion with the Chief Minister of
West Bengal, the Central Government
have agreed to bear 23rd of the
losses. The details of the arrange-
ments are now being worked out and
formal orders thereon will issue
shortly. No schemes for grants which
are mainly for educational and medi-
cal facilities have been helg up.
Schemes for loans pending since
st April, 1964 are being sanctioned
on the basis of the formula indicaled
above,

Bad Characters in Delhl

255 S Dr. Mahadeva Prasad:
" Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that bad
characters and habitual criminals are
to be externed out of Delhi: and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No, Sir.

{b) Does not arise,
it e
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Compulsory Primary Education

257. Shri H. C. Linga Reddv: Wil
the Minister of Edueatlon he pleased
to state:

(a) the number of States that have
introduced compulsory primary edu-
cation in the country;

Guovern-
of the

{b) whether the Central
ment is meeting  the cost
scheme to any extent,

fe) if so. to what extent:

(d} the extent to which th: scheme
is a success so far in the Stales where
the scheme is introduced;



649 Written Answers
(e) how long it will take to intro-

duce universal compulsory primary

education in all the States; and

(f) the cost involved for making the
scheme successful?

The Minister of Education
M. C. Chagla): (&) to ().
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-4547/65].

(Shrt
A state.

Pakistani Agent in Lalgang

258. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether a sum of Rs. 75,000
was recovered from an alleged Pak-
istani Agent in Lalgang in Azamgarh
District in U.P. in early July, 1985;

(b) if go, the details thereof; and

(¢} whether the said sum was
allegedly meant for distribution among
the Pakistani spies working against
India?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a), (b) and (c). On 28th June, 1965
a muslim resident of village Katauli,
Distriet Azamgarh who was travelling
with a friend in a bus, was suspected
of carrying a huge amount of money

with him either for some illegal
money transactions of for financing
pro-Pakistani elements. A sum  of

Rs. 74,500- was recovered from  his
possession. No evidence could be
found to show that he was connected
with espionage activities on behalf of
Pakistan. Enquirics made, however,
indicate that at least a part of the total
amount wus brought into the country
from 5 foreign country in contraven.
tion of Foreign Exchange Regulations.
The mutter is under investigation.

Indian Manuscripts Found In Japan

259, Shrl Raghunath Singh: Will
ihe Minister of Eduraticn be pleased
1o state:

(a) whether one of the oldest Indian
‘manuscripts  written on palm leaf
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dating several centuries earlier than
600 AD. is preserved in some
Japanese temple; and

(b} if so, the nature of the maru-
script?

The Minister for Cultaral Affairs
in the Ministry of Education (Shri
Hajarnavis): (a) and (b). The oldest
Indian manuscript found in Japan iz
at present being preserved at Horyujl
Treasure Section of the National
Museum in Tokyo. According to the
Archaeological Survey of India, New
Delhi, it contains a portion of the
Buddhist text called “Ushnishavijaya-
dharini’. Its language is Sanskrit and
setipt  is Kutila, a descendant of
Brahmi of about the 8th—10th Cen-
tury A.D.

Tribal Chief killed by Rebel Nagas

260. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
rebel Nagas killed the tribal chief
Shri Nganchin of Mitong village,
eight miles off Chandel Headquarters,
near the border of Burma in Manipur;
and

(b) if so, the details therenf?

The Minister of State in the Minis-
try of Home Affairs (Shri  Hathi):
(a) Yes, Sir.

{b) On July 5, a party of 30 hostiles
under Major Ngamtong of Khongyou
(Tengnoupal sub-division) came to
village Mitong which is about 8 miles
east of Chandel. They forcibly car-
ried away Ngmching Mayon about a
furlong from the village and killed
him, on suspicion of his being a “Gov-
ernment informer”.

Foreign Tutors

261. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state:

(a) the number of forvign tutors of
English language who have come to
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teach and propagate English in India;
and

(b) the number of such foreign
teachers who are expected to come
within a year?

The Minister of Education (Shri M.
C. Chagla): (a) and (b), Ministry of
Education do not have complete in-
formation on these points; informa-
tion received from important or-
Ranizations engaged in this work
shows that 30 such teachers are work-
ing in wvarious educational institutions
and four more are expected within a
rear.

Secular Type of Education

262. Shri Raghunath Singh: Will
the Minister of Education be pleased
fo state:

(a) whether Government are con-
videring any proposal to launch
tecular type of Education in ail the
Institutions which are getting grants
Yrom the Central or State Govern-

ments or are recognised by the
various Universities established in
India; and

(b) it so, the details thereof?

The Minister of Educatlon (Shri
M. C. Chagla): (a) No, Sir. The pre-
sent system of education is in con-
sonance with our constitution and the
secular policy of the Government.

{b) Does not arise.

Rchabilitation in Indravati Basin

[ Shri R. S. Pandey:
263. { Shri Hukam Chand
(  Kachhavaiya:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the Government of
Madhya Pradesh had offered to settle
new migrants from East Pakistan in
the Indravati Basin on industrial
schemes and on other works, specially
on the construction of dams on Indra-
vati river;
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(b) if so, the nature of the offer
made;

(c) whether the resettlement pro-
gramme is awaiting completion of the
techno-economic survey of the Basin;
and

(d) whether Government would

ider impl tation of one of the
projects immediately and engage the
new migrants on such work?

The Minister of  Rehabilitation
(Shri Tyagl): (a) Yes

(b) Government of Madhya Pra-
desh had forwarded feasibility re-
ports for 3 Spinning Mill and a Paper
and Pulp Manufacturing Unit in
Bastar. They had also asked for ae-
celerated assistance outside the Plan
for the Chitrakut Hydro-Electric Pro-
ject with a view to providing emp-
loyment to the new migrants in the
construction work of the Dam.

(cy and (d). The team appointied
to conduct an appraisal of the Irriga-
tion and power potential of the
Indravati-Sabri Basin and in parti-
cular to assess the economic feasibility
of the Chitrakut Hydro-Electric Pro-
ject has submitted its report and the
report is under consideration.

As regards industrial schemes, sanc-
tion has alrcady been accorded for
setting up a Spinning Mill and the
Rehabilitation Industries Corporation
is taking steps to set up the Mill in
Bastar. The question of selting up
a Paper and Pulp Plant is being con-
sidered as part of the intensive devel-
opment programme of the Indravati-
Sabri basin.

The report of the team appointed
to undertake a techno-economic sur-
vey of the Indrovati-Sabri Basin is
being finalised. In the memsntime a
Priority Programme of small scale
and rura)] industrial units to be set up
under the auspices of the Rehabilita-
tion Industries Corporation and the
Dandakaranya Project Administration
4as been drawn up. The Industrial
Advisory Committer appointed 1o as-
sist in the speedy execution of the
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Priority Programme has recommend-
ed the expansion of the wunits al-
ready set up by the Dandakaranya
Development Authority and the set-
ting up of certain new  industrial
units, such as lime burning, brick
kilns, agricultural implements, tent
pegs. builders hardware, hosiery, cart
wheels, conduit pipes, slates, washing
soap, chappal making, starch manu-
facture and drilling rigs. The recom-
mendations will be implemented by
the Rehabilitation Industries Corpo-
ration and Dandakaranya Project
Administration, in a phased manner,
In the light of the ready demand for
the products ang the markets that can
be developed.
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Assistants in Central Secretariat

265. Shri Eswara Reddy: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of Assistants
in the Central Secretariat who have
put in more than 15 years service
in the Assistant's grade;

(b) whether it is 5 fact that there
is a great stagnation in this grade;
and

(¢) if so, the steps taken by Gov-
ernment to remove this hardship?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri L. N.
Mishra): {(a) to (c). A Statement is
laid on the Table of the House.
[Placed in Library. See No. LT-
4548/65).

Meetings of Zonal Councils

266. Shri Hem Raj: Will the
Minister of Home Affairs be pleased
to state:

() the number of meetings held
by each of the Zonal Councils during
the months from May to August, 1865
and the places where these meetings
were held; and

{b) the subjects discussed at ecach
one of those meetings?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
(ay During the period from May to
August 1965, a mecting of the Nor-
thern Zonal Council was held at
Srinagar and the other Councils did
not meet,

(b) A Statement showing the sub-
jects discussed at that meeting is lald
on the Table of the House [Placed
in Library. See No, LT-4548/65).
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Sanskrit University in Rajasthan

267. Shri Karni Singhii: Wil! the
Minister of Education be pleased to
state: .

(a) whether there is a proposal to
set up a Sanskrit University in
Rajasthan; and

(by if so, its location and broad
details thereof?

The Minister of Eduocation (Shri
‘M. C. Chagla): (a) No such proposal

is under the consideration of the
Central Government.

(b) Does not arise.
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Royalty on Crude Oil

270. Shri Raghunath Singh: Will
the Minister of Petrolenm and Chemi-
cals be pleased to state:

(a) whether it is a fact that Assam
Government His asked for higher
royalty on crude oil; and

(b) if so, the action taken in the
matter?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
No, Sir.

(b) Does not arise.
History of Freedom Movement

271. Shri H. N. Mukerjee: Will the
Minister of Education be pleased to
state:

(a) when the further instalments of
the History of Freedom Movement
are expected; and

(b) the reasons for the delay?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) and (b)., The Second
Volume of the History (1800-1905)
has been completed and sent for
printing, It is expected to be out in
six months’ time. The Third and the
last Volume (1905-1947) is  under
preparation and is expected to be out
by 1968. Preparation of each volume
involves collecting and careful sifting
of a vast mass of material which lies
scattered at different places in and
outside the country. This naturally
takes time. In a work of scholastic
nature like this, an author cannot be
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rushed, nor it is always possible to
set a deadline in such cases.

Royally to Forelgn Authors
(Shri H, N. Mukerjee:

M. { Shri 8. N. Chaturvedl:

Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

(a) whether Government has per-
mitted the payment of the royalty of
35 to 40 per cent to foreign authors
on subsidised books under the PL 480
programme;

(b) whether the representation in
this regard of the Publishery Associa-
tion of India has been examlined; and

(c) if so, with what results?

The Minisier of Education (Shri M.
C. Chagla): (a) No, Sir. The Gov-
ernmment of India allow a royalty in
respect of books republished under
the Joint Indo-American Scheme for
Low-priced Republication of Standard
American Educational Works, subject
to a ceiling of 10 per cent of the
American retail price. But the Indian
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(b) and (c). Do not arise.

Architects to Finland

274 Maharajkumar Vijaya Anandsa:
Will the Minist of Educati be
pleased to state:

(a) whether Government have sent
the requisite number of architects to
Finland to study various fleldg of
architecture in response to the offer
made by Finland under Technical Co-
operation Scheme; and

(b) if s0, how they are likely to be
absorbed on their return?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b} On their return, they are ex-
pected to rejoin the firms of Archi-
tects|Institutions where they were.
employed before selection.

Price of Gas
275. SBhri P. B. Patel: Will the

Minister of Petroloum and Chemicals-
be pleased to state:

(a) whether the dispute of gas price
bemen the Oil and Natural Gas

price of the books published under
this scheme is about one third of the
American  price. Therefore the
royalty, which remains unchanged, in-
creases about three times in relation
to the Indian price. The royalty,
however, is reduced to half by Indian
taxes.

(b) and (c). The representation is
under examination.

. Btudy Tour of East Germany

$78. Maharajkumar Vijays Anamda:
Will the Minister of Edmeation be
pleased to state:

(a) whether the delegation of 3
Indian scholarsg sponsored by the Uni-
versity Grants Commission who left
for East Germany on a study tour
have submitted any report;

(b) the salient points made by them,
and

(c) the way in which their obser-
vations and experiences would be
given effect to in Indian Universities?

The Minister of Education (Shri
ML C. Chagls): (a) Not yet.

ion on one hand and the
Gowrnment of Gujarat and manufac-
turers of Gujarat on the other hand
has since been settled;

(b) the price of gas suggested by
the Government of Gujorat and
manufacturers of Gujarat;

(c) the price of gas demanded by
the Oil and Natural Gas Commisgien;
and

(d) the price suggested by the
Gujarat Government of the natural
€as being produced at presen: and
likely to be produced afler the oll
refinery starts functioning?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
{(a) to (d). The matter ls under
arbitration.

Price of Kerosenps O

[ 8Shri M. N, Swamy:
F16 L Shri Kolla Venkalah:

Will the Mimster of Petroleum and
C be pleased to state:

(a) the causes of abnorma! rise of
price of kerosene oll;
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(b) whether any preventive mea-
-aures have been taken to bring down
the price;

(¢} the prevailing pricc of kero.
sene oi]l in urban and rural areas;
and

(d) whether the reduction in the
pricey of crude oll by the ESSC will
have any effect on the price iine?

The Minister of Potroleum and
Chemicals (Shri Humayun Kabir):
(a) Temporary increase in price took
place at some places due to tempo-
rary local shortages and the activitiex
of unsocial elements.

(b) To check increase in  price
and other malpractices in respect of
petroleum products, including xero-
sene, all State Governments/Union
Territories Administrations have been
delegated powers under the Essential
Commeodities Act, 1955, to regulate
supplies and control prices. Kero-
sene (Price Control) Order 1863 and
Amendments thereto have been issued
under the Defence of India Rules to
prevent increase in the price of kero-
sene throughout the country.

(¢) The selling prices differ from
place to place. Howewver the prevail-
ing ceiling selling prices applicable
at date ex-main port installations are
os under:—

Re. per KL

Port Kerosene Kerosene
Superior Inferior

Okha . N 36086 ‘e
Kandla 360-33 a78-16
Bambay . 39962 7640
Cochin . 36003 38176
Madras 36890 aBy-26
Vizag. 368-08 28816
Calcutta . 37398 29389

To these prices, railway freight is
added for supplies at up-country sta-
tions by the most economical route
from the normal port of supply. Local
duties and octroi etc. are payable at
the applicable rates.

(d) No, Sir. In terms of the Re-
finery Agreement the prices of the
refinery products are determined on
the basis of ‘import parity' irrespec-
tive of the cost of crude. The reduc-
tion of the price of crude will, how-
ever, result in saving of free foreign
exchange required for import.

Looting of Foodgrain Shops

$T7. Shri Rameshwar Tantia:
Will the Minister of Home Affairs be
pleased to state:

(a) the ber of looting incident

of foodgrain shops which occurred in
the country during 1963-04 and 1904
85 respectively, statewise; and

(b) the reasons therefor; nnd

(c) the steps taken to prevent the
recurrence of such incidents?

The Depuly Minister in the Minis-
try of Home Affalm (Shri L. N.
Mishra): (a) to (c). The information
s being collected and will be laid on
the Table of the House in due course.

Publishers’ Assoclation

Bhri Rameshwar Tantls:
”“’{m Hem Raj:

Will the Minister of Education be
pleagsed o state:

(a) whether Governmenl have re-
ceived a copy of resvlutions passed at
the Second Annual General Meeling
of the Publishers' Association of India
held in Bombay on 30th Junc, 1965:
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(b} if so, the brief contents there-
of; and

(c) the action taken or propossd: to
be taken thereon?

The Minister of Education (Shri M.
C. Chagla); (a) Yes, Sir.

(b) The pesvlutions passed by the
Publishers' Association touched upon
(i) the percentage of royally allowed
to foreign authors under the PL 480
programme of publication in India
of low-priced editions of American
books, (ii) the necessity for giving
encouragement to Indian authors to
write books, (iii) the necessity 1o
provide subsidies to Indian publish-
ing industry in order to protect them,
and (iv) the question of the demoli-
tion of the Indian Institute at Oxford
University.

() The matter is under considera-
tion.
Joint C ltative Machinery

279. Shrimatli Ramdulari Sinha: Will
the Minister of Home Affairs be
pleased to state:

(n) the names of the Unions of em-
ployces which have disagreca  with
the scheme for forming Joint Coun-.
cils: and

(h) the efforts being made to re-
move such differences?

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathi):
(a) The organisations of Central Gov-
ernment  employees were addressed
by the Ministries concerned in con-
nection with the implementation of
the scheme for joint consultation and
compulsory arbitration. The follow-
ing major  associationsiunions have
asked for further clarifications on cer-
tain points before accepting the
scheme:

(1 Al
Federation,

(2) All India Defence Emploe-
yees' Federation,

(3) CP.W.D. Workers' Union,

India TRailwaymen's
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(4) Civil Aviation Department
Employees' Union, and

(5) National Federation of Posts
and Telegraphs Employees.

ib) Home Minister held mectings
with  the represcntatives of emplo-
yees' organisations during May 1965
ty resolve differences. The few points
that remain to be settled are  being
examined and it is proposed Lo have
further discussions to arrive at  an
agreement.

Use of Gas

280. Shri J. N. Hazarika: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) how much gas is approximateiy
being wasted by the Oil India Ltd. at
Duliajan and by Public Sector refine-
Ties;

(b) the quantity of gas being utiliz-
ed by the various agencies annually;

{c) the total quantity of gas depo-
sited in the oil fields of A.sam;

(d) how the gas is proposed to be
utilized in the near future; and

{e) how muech quantity of gas 13
being wasted or burnt annually in the
Gauhati Refinery?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (e). During 1964, 129.6 mil-
lion cubic metres of associated gas
produced by Oil India Ltd. was flured.
Similarly 15628 tonnes of  gas wus
flared by the Gauhati Refinery during
1964.

{b) During 1964, 112.28 million cuble
metres of gas produced by Oil India
Lid. was utillsed by various agencies.
The entire production of gas by
Assam Oil Co. Ltd which is about 53
million cublc metres per annum is
belng utilised for internal consump-
tion. The Oil and Natural Gas Com-
mission started  supplying gas from
December 1964 from its Cambay Gas
field to Dhuvaran Power House and
the total quantity of gas supplied till
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the end of June 1965 is of the order
of fifty-two million cubic metres,

(¢) As on 1-1-1865, the estimate of
proved and indicated gas reserves in
the mining lease areas of Oil India
Ltd. is 33,000 million cubic metres.
Estimated reserves of gas in the As-
sam Oil Company Ltd's Digboi field
are about T48 million cubic metres.
The gas reserves in the lease areas
of Oil ang Natural Gas Commission
have not yet been estimated.

(d) The gas produced by Oil India
Ltd. is proposcd to be utilised for
Thermal Power Plant, Fertilizer Fac-
tory, field requirements of Assam Oil
Company Ltd., gas distribution scheme
for domestic and small industrial
consumers, Tea Gardens, Brick Works,
elc. The gas produced by Assam Oil
Company will be utilised for their
internal consumption. The pas from
the Cambay Gas fleld in Gujarat will
be supplicd to Dhuvaran Power
House. The associated gas from
Ankleshwar oilfield in Gujarat will be
supplied to Uttaran Power House and
other industries in Gujarat. To uti-
lise the reflnery gas at Gauhati a
scheme for manufaclure of LPG for
domestic use in Assam is under con-
sideration of Government.

Hunger Sirike by Detenus Ia Tihar
Jail

281, Shri Eolla Venkalah: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether the detenus in Tihar
Central Jail in Delhi had gone ¢n
hunger strike;

(b) it so, whether any Member of
Parliament was among them;

(e} the demands placed by the
hunger strikers before the jail autho-
rities and Government; and

(d) the action taken by Govern-
ment thereon?

The Minister of Btate in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The Communist detenus
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lodged in Tihar Central Jail observed
8 protest fast on 25th July 1965. Shri
A. K. Gopalan, M.P., was one of them.

(c) and (d). The demands of the
Communist detenus who went on
protest fast related to the gsrant of
family allowance to all of them and
liberalisation of rules concerning in-
terviews, diet and pocket allowances
and medical facililies. The existing
rules in this regard are under exami-
nation and 5 decision as to whether
any further liberalisation is desirable
or advisable will be taken sgon.

Centre for International Living

f Shri R. Barua:
2B2. { Shri D, D. Mantri:

| Shri Basumatari:

Will the Minister of Education be
pleased to state:

(a) whether some Britizh Organisa-
tions have asked Governmer o send
Indian children to join the Centre for
International living being established
in UK.; and

(b} if so, whether the
been accepted?

same has

The Minister of Cultural Affairs in
the Ministry of FEduocatlon (Shri
Hajarnavis): (o) Yes, Sir.

(b) The proposal is under considera-
tion.

Procedure for Deportation of Pakistan
Nationals

283. Bhri Basumatari: Will the
Minister of Home Affairs b, jiicased
to state:

(a) whether the Government of
Assam has submitted any recom-
mendations to the Home Minister for
modification of present process of de-
portation of Pak. Nationals from
Assam;

(b) it so, what are the recom-
mendations  suggested for further
modification; and
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(¢) whether the work of deporta-
tion is to be postponed pending the
approval from the Government of
India?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). No such recommendations
have been received from the Govern-
ment of Assam. Certain improve-
ments have, however, been made in
the procedures to ensure that no
Indian citizen is evicted from India,

Export of Petroleum Products

284. Shri Naremdra Singh Mahida:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government are
exploring markets in highly develop-
ed countries for surplus petroleum
products;

(b) whether India is in a position to
export Naphtha and Motor Spirit;

(c) whether the existing refineries
are committed to export a portion of
their products; and

(d) the action taken so far by Gov-
ernment in the matter?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Yes, Sir.

(¢) No, Sir. The three international
oil companies have, however, been
exporting the surplus Motor Spirit|
Naphtha from their coastal refineries
to various countries according to
their own arrangements.

(dY Government have been per-
sunding the oil companies to export
all surplus products.

srfirs sl ¥ qrgm qEnd

23s. st fegeae wea : @ fase
"ar 7 wiw, 1965 ¥ argfew 9@
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dffaam dr wmw w4t 7 Wi,
1965 ¥ AITfFA wva AT 783
¥ AT & qeE T 7 TAT KT FA
w1 f5:

(%) 1 FO& 4 waamAr
£ TIET ATEA K1 F217 7 a7 ¥ fwy
gatfaa yoq &7 fr T 2

(@) Mazastfem s
FITT T TRT A1EA §9 Fo & o
geAary A# w7 AT AF O Wiy

(w) afz &1, @1 v sfomerey
w1 gifir g€ ?

giifeew Wit wwmw Wl (Wt
garg whe) @ (%) o gt

(&) =, &%
(w) 7w aff wsar

Drive Againag Cycle Thicves

287. Shri Rameshwar Tantia: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that a drive
was launched by the Crime Branch of
the Delhi Police aguinst the cycle
thieves in July, 1985;

(b) if so, the number of persons
arrested, and

(c) the number of cycles recovered
from them?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) Yes, Sir, A week's drive wes
launched by the Crime Branch of the
Delhi Police in the month of July,
1965,

(b) No arrests were made during
this period.

(c) Does not arise.

Foreign Visiting Teams

288 f Dr. Baradish Roy:
"7 Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) the name of sports and athletic
organisations which applied during
the last one year for sanction of tours
in India of teams from abroad; and

{b) the number of cases for which
sanctions were refused?
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rdn- Beputy: Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): {a) and {b). The information

© AUGHIST 18, 1985 -
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asked Yor, in respect of the period of
one . year from 16th August, 1984 to
15th August, 1965, is given below:

RrNu. 17 srNamevigheBport Federation Norof No. of
- proposals  proposals
w 0 CE : received  rejected
1. All India Football Federation . . 3 ..
2. All India Women's Hockey Assccistien 1 1
3. All India Lawn Tennis Association . 1 i
4. Amateur Athletic Federation . 3 i
5. Badminton £ sscciation of India | . T 1 ..
IS =-um€rom&ﬁnwm-a:mtmh India . 7 .
.._:_ yn\rmuc E ‘e‘ﬂumwn ?f India . 8 1 1
. danim}[ﬁn l%omps F«ierauon ¢ . 2 ..
g, lndmn Golf Union . . . 1
10. Indian Polo Association . . . 1 ..
vartz Inten-Uniwersity.Board of India . 1 ..
‘t: 137 Indian Hockey Federatiom:ou o« v . . . 2 ..
414; National Cyeclists’ Pederntien-of India . 1 1
14, Wrestling Fedé¥tion of India "1 . 2 .
R o ; Tn‘ml. 27 3
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1w fr e A e @
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wwre! frst ¥ 99 1 g9 T fem
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I¥ awe qfvwd M § S &
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&Y ¥ YRS %7 47 Wi Ty e
g farer<i & o gwt fawear 9 am
Ferreart & vy g 0

(w) wow ot gafe T} 4
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Carriculum in Universities

204. Shri Sivamurthi Swamy: Will
the Minister of Educalion be pleased
to state the steps taken so far to intro-
duce uniform jards and curricul
in the Universities?

The Minister of Education (Shri M.
C. Chagla): The question of about-uni_
form standards and curricula in Uni-
versities has been considered by the
University Grants Commission and
they have appointed several Review
Commnittees in different disciplines,
such as Chemistry, Mathematics,
Botany, Blochemistry, English, Poli-
tical Science, Philosophy, The reports
of Review Committees are circulated
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to the Universities and it is for their
Boards of Studies to take action on the
‘recommendations of the committees.

Universities are autonomous bodies
and have their own Boards of Studies
to deal with the courses of study.
While the core of knowledge included
in different courses should be consis-
teny with modern demands of gevelop-
ment in different subjects, universities
should be free to prescribe their own
curricula, and it would be difficult to
insist that the courses should be uni-
form in all universities, as it will be
‘harmful to the ideas of experimenta-
tion and progress.

Communist Activity in Darjeeling

( 8hrimati Tarkeshwari Sinha:
295. J Shri Surendra Pal Singh:
Shri Tan Singh:

Will the Minister of
.be pleased to state:

Home Affairs

(a) whether his attention has been
drawn to the Press reports that
Darjeeling is threatened with infiltra-
tion of Communists owing allegiance to
+China:

(by whether & vicious whispering
«campaign has been started by them
that ‘the Red Liberation Army is com-
ing from China'; and

(e) if so, the action Government
propose to take in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Press reports to this effect
came 1o the notice of Government
and were found to be grossly exag-
gerated.

(c) All possible steps have been
taken and are being taken to combat
activities prejudicial to the defence
of India, public safety and mainten-
.ance of public order.

AUGUST 18, 1863
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RE CALLING ATTENTION NOTICE
(Query)

oft sifere s dow  (Wer)
werw Wy, #§ X oF surAmw e
weaTa &7 Afeqw faar 4

oW W Wi, wiET |

off WiwTy wrer dowr: A W
a1 § e TroredTR & f faet § wwler
¥ @y &g w1 giwew wwer ¥ bwr
o gEd dfar d= g & o
FAWT 200 wTEET 7T T § )

oW W | AT aEe @5
mg

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTep THREAT OF RESIGNATION BY
Doctors or CentRaL  GoOVERN-
MENT HEALTH ScHEME

ot 7y el (gT7) o wemw
wgwe, & sfawedm 1% A &
freafafaa faqg &1 v s=wa §d6
F1 eor frmvar g W g T
f ag g7 art # oF aww d —-

“F=EYq WOFT T AT
¥ Tl grT AT
fer s & umwr F
aTETT )

The Deputy Minister in the Minls-
try of Health (Shri P, S. Naskar):
The Statement consists of three typ-
ed pages. May I seek your permis-
sion to read it in English?

Mr. Speaker:
right

Would it be all
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Threas |
stgew ww wgrw (W)
Weny WEEE, 9 agd A W faaw
21 gw Y § fr W e W
TwTS wEq A 9gr AT | gF A FqTEr
| s gy faee w6

woqW AR . g SN AEAg
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off e W wEETT A sqaeqT
F A | a8 mgea w1 faww g ) wmey
TS0 ¥ qgar wifgd

sfrasy TR (F%A)
g, g fg=t # qqr My
Mr. Speaker: This can be read in
English,

Shri P. 8. Naskar: In reply to a
Calling Attention Notice about the
observance of a protest week by a
large number of doctors working
under the Central Government Health
Scheme, a statement was made in the
Lok Sabha on the 2nd March, 1965,
In pursuance of the assurance that the
grievances of the medical officers
would receive very careful and early
consideration the varioug issues invol-
ved werc considered and orders issued
in this Ministry's Office Memorandum
No. F, 5 (I)-1/65-CHS, dated the
30th June, 1865 (copy is laid on the
Table of the Sabha,—Statement 1) re-
garding the revised scales of pay and
the revised structure of the Sfervice
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! Doctors (C.A.)

—-380—-20—500— EB—-20—800 and
(ii) General Duty Graduate Medical
Officers (Class IT-A) with a scale of
pay of Rs. 350—25—500—30—5%0—EB
30—830—35—000. The minimum quali.
fication for entry to Class II-B of the
Service i.e. General Duty Licentiate
Medical Officers will be the posses-
sion of a Licentiate medical qualifi-
cation and flve years experience and
the minimum qualification for entry
to Class II-A ie. General Duty
Graduate Medical Officers wllI be
the P i of graduat ical
qualification registered with the Me-
dical Council of India. The medical
graduates  after completing  the
rotating internship will be eligible
for appointment to this category and
will be eligible for promotion to
Class I Service. A suitable share of
the vacancies in Class II-A wil] be
reserved to be filled by promo-
tion of the ouistanding wmembers ot
Class II-B.

The minimum qualification for entry
to Class I category of General Duty
doctors, which will carry pay in the
scale of Ra. 450—30—660—EB—40—
1100—50—1250, shall be 5 years' expe-
rience nrm- regnatrluun as a medical
grad 1 graduat Wbo bb-
tain a post-gr " |
tion will be given two advnnce incre-
ments and those who obtaip post-gra-
duate degree qualification will be given
four advance increments in this scale:
The strength of Class I and Class 1I-A
shal] be adjusted in such 8 manner that
posts in Class I Service shall be filled
by promotion of officer; who hawve
put in 5 years' service in Class II-A
lnd are conaidered suitable for ap-

Broadly speaking the reorg d Ser-
vice will be divided intp two classes,
namely general duty doctors and spe-
cialists. The General Duty Medical
Offieers will be in Class II as well as
as in Class 1. The Specialist Grade
Officers and Super-time scale officers
will be in Class I.

Class Il Service will consist of
(1) General Duty Licentiate Medical
Officers with a scale of pay Ra. 350—15

t t to Class I on the basis of
thelr record and a qualifying test.
The remaining vacancies, if any, will
be filleq by recruitment through the
Union Public Service Commission.

There shall be a ‘Specialist’ Grede'
carrying pay in the scale of Rs. 600—
40—1000—EB—30—1300. The mini-
mum qualification for entry to this
category will be the possession of &
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post-graduate degree qualification
with at least thres years' standing in
the profession in a responsible position
connected with the speciality or post-
graduate diploma qualification with
at least five years' standing in the pro-
fession with three yearg work in a
responsible position connected with
the speciality.

The 'Supertime Scale’ posts will
carry the scales of (i) Rs. 1300—60—
1600—100—1800. and (ii) Rs. 1800—
100—2000—125—2250, in addition to
the posts of Director-General of
Health Services and Addl. D.GH.S.
50 per cent of the vaeancies i the
supertime scale I (Rs. 1300—1800)
will be filled by promotion of offl-
cers working in the Specialists’ Grade.
Some of the General Duty Doctors
(Class I) may also be promoted to
this grade. The remaining 50 per
cent. of the vacancies will be filled
by recruitment through the Union
Public Service Commission for which
the C.H.S. doctors too will be free to
apply. All vacancies in the Super-
time =zeale IT (Rs. 1800—2250) will be
filled by promotion of suitable offivers
holding posts in the supertime Scale
I (Rs. 1300—1800).

Persons appointed to the Service
shall not be allowed private practice
of any kind. Those appointed to
Class I of the Service shall be entitled
to non-practising allowance at the
rate of 50 per cent of pay subject to
a maximum of Rs. 600/- pm. Those
appointed to Class II of the Service
will be granteq n.p.a. at 33 1/3 per
cent subject to a minimum of Ra
180/ p.u.

The revised scales of pay and non-
practising allowance will be granted
with effect from the 1st July, 1963

Steps are being taken to amend the
Central Health Service Rules to give
effect to the above mentioned deci-
sions as wel] as to reorgmnise the
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structure of the Service and to pro-
vide for other cognate matters. A
comparative statement showing the
scale of pay prescribed for the
1.A.S., the Central Engineering Service
and the CH.S. (both existing and re-
vised) is also laid on the table of
the Sabha—Statement IL

All medical officers who have been
appointed to the Central Health Ser-
vice already or those who have been
sclected for appointment to the Ser-
vice against future maintenance
vacancies have been asked to elect
in writing for the pay and allowances
as sanctioned in the Ministry of
Health O.M. dated the 30th June,
1965. About 500 officers have already
opted for the revised scales of pay so
far. The last date for exercising op-
tiong was the 13th August, 1965, but
it has been extended in the case of
officers posted at distant places, and
for those who have asked for exten-
sion of time. The options are being
received through the Heads of De-
partments.

No letters of resignations have been
received by the Ministry of Health.

Statement—I
No. F. 5(1)—1/65-CHS
GOVERNMENT OF INDIA
Ministry of Health
New Delhi-1, the 30th June, 1965.
Orrice MrMORANDUM

Subject: —Central Health Service—
Revision of scales of pay &
re-organisation of the Ser-
vice.

The Government of India have had
under consideration for some time
the questi of reorganisati and
revision of the pay scales of the‘ctnt-
ral Health Service with a view to
rationalising the structure of the Ser-
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vice and the pay scales and have been
placed to take the following deci-
sions: —
1. The Service shall be divided in-
to two classes, namely, Class 1 and

Class 11 and will consist of the follow-
ing cutegories of officers:—

i. Genera] Duty Medical Officers.
ii. Speeinlists Grade Officers.
iii. Super-time scale Officers.

The General Duty Medical Officers
will be in Class I1I as well as in
Class 1. The Specialist grade officers
and super-time scale officers will be
in Class I
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2. Class II Service will consist of
(i) General Duty Licentiate Medical
Officers (Class JI-By with a scale of
pay of Rs 350—15—380—20—500—EB
—20—600 and (ii) General Duty
Graduate Medical Officers (Class
1I-A) with a scale of pay of Rs. 350—
25—500—30—590— EB —30—830—35—
800. The minimum  qualification
for entry to Class 1I-B  of the
Service, i.e, General Duty Licentiate
Medical Officers, will be the posse-
ssion of a Licentiate medical qualifi-
cation included in Part 1 of the Third
Schedule to the India Medical Council
Act, 1956 and five years experience.
The minimum qualification for entry
to Class I1-A, ie. General Duty Gra-
duste Medical Officers, will be the
p ion of a dical qualification
included in the first or the second
schedule or Part IT of the third sche-
dule (other than licentiate qualifica-
tion) to the Indian Medical Council
Act, 1956, The holders of medical
qualifications included in Part II of
the third schedule should fulfil the
conditions stipulated in section 13(3)
of the Indian Medical Council Act,
1956. The medica] graduate after
completing the rotating internship are
eligible for appointment to this cate-
gor¥v. A suitable rhare of the vaca-
ncies .n Class II-A will, however, be
reserved to be filled up by promotion
al the outstanding members of Class
1I-B.
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3. The minimum qualification for
eniry to Class I category of General
Duty Medical Officers, which ,will
carry pay in the scale of Rs. 450—30—
660— EB —40—1100-—50—1250, shall
be 5 years' experience after registra-
tion as a medical graduate. Medical
graduates who possess a post-gradu-
ate diploma qualification will be given
two advance increments and those whi;
possess post-graduate degree qualifi-
cation wil] be given four advancve in-
crements in thig scale (viz, Rs. 450—
30—660— EB —40—1100—50—1250).
The strength of Class I ang Class IT-A
shall be adjusted in such a manner
that posls in Class 1 Serviee shall he
filled by promotion of officers who
huve put in 5 vears' service in Clazs
II-A and arc considered suitable for
appointment to Class I on the basis of
their record and a qualifying test
The remaining vacancies, if any, will
be filled by recruitment through the
Union Public Service Commission.
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4. There sh:!l be a specialists grade
varrying pay in the scale of Rs. 600—
40—1000— EB —50—1300. The mini-
mum qualification for recruitment to
this category will be the possession of
a post-graduate degree qualification
with at least three years' standing in
the profession in a responsible poai-
tion connected with the speciality or
post-graduate diploma qualification
with at least five years' standing in
the profession and with three years
waork in a responsible position con-
nected with the speciality.

5. The super-time scale posts will
carry the scales of (i) Rs. 1300—60—
1600—100—1800 and (ii) Ras. 1880—
100—2000—125—2250 in addition to the
pay flxed for the posts of Director-
General of Health Services and Addl.
Director-General of Health Services.
50 per cent of the vacancies in the
supertirne scale of Rs. 1300—1800 will
be filled by promotion of officer; work-
ing in the Specialist grades. Some
of the General Duty doctors (Clasg I)
may also be promoted to this grade.
The remaining 30 per cent of the
vacances will be fielled by recrujtment
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through the Union Public Service
Commission. All wvacancies in the
Supertime scale of Rs,  1800—2250
will be filled by promotion of suitable
officers holding posts in the super-
time scale of Rs. 1300—1800.

8. Persons appointed to the Service
shall not be allowed private practice
of any kind whatsoever, including
consultant and laboratory practice.
Those appointed to Class 1 of the Ser-
vice shall be entitled to non-practi-
sing allowance at the rate of 50 per
cent of pay subject to a maximum of
Rs. 800|- pm. Those appointed to
Class II of the Service will be grant-

ed non-practising allowance at 33 1/3
L of

3

t to a

per cent
Ra. 150/- p.m.

Resignation Threat AUGUST 18, 1985

by C.G.H.S. Doctors
(C.A4)
7. The revised scales of pay and
npa. will take effect from the 15t
July, 1965,
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8. Steps are being taken to amend
the Central Health Service Rules to
give effect to the above mentioned
decision as well as to re-organise the
structure of the Service and to pro-
vide for other cognate matters.

P. V. HARTHARASANKARAN,

Under Secretary to the Govt.
of India.

To
All  Participating Ministries|Depts
Union Territories

D.G.H.5.
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Threat
st wq famd ;. wemw g,
g A1 TTEL W ATHAT &, I Y AT
e wE=a dar gur § W qEE
Farar Ty fF 600 THET ¥ whT
wow gefer 3 owr faen fear g
T ol 9T F & aE Sl
#Aq N ¥ar a1 §ffd w ¥ oar
wTéo To THo F AT H WA gT AW
& fag ot aveaTg &, 99 F W ot oY
o H W@ T g AR
g, TR A S 1 R WY
HTHTr qCg FATAT § IAW W
waw dar gur ¢ 1 g|fag & arn
wrgaT § {6 w1 g8 Qe 9T A
Wik Ry wr dowrm FaT ar g
fradt &ar av wrfo To THe ¥ AT
¥ A aTerg &Y oy &, T W
el ¥ foq oft o Y Af, aif
Sqq Foff AT FT IAFI 4 ATEAE
gr arqdy ?

Shri P, 8. Naskar: [ gave a very
detailed statement........

Mr. Speaker: Whether Government
would reconsider the matter and
bring up the scale on par with that
of the medical services in the armed
forces or the lAS or the engineering
services?

Bhri P. 8. Naskar: The answer is
that Government have considered wull
these points and the revised scales
that have been announced indicate
Government’s decision in the matter.

st wy fwd : qF & AT qAE

aTow Agaw T o

867(Ai) LSD—8.
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ot oy fod ;A oagE ww
WIT WIT AR UF SN 6T §AA F
LAl A

wew wghm At At

ot g W wmErw TR A
&t mree e § .. .

weTw wpvea: & wg¥ § T A

ot gew wx wepna : fod 8, o
& qmEr FAATT E | 30-6-65
1 404 TG A W @ e
9-7-65 %1 125 ¥ AT | 2—8~65 ¥
74 3 fef & 1 T AV R oA R
@ faat frAm e Wfmwr Y §, 12
14 9 15 wrer w8, e IE
I ey & g fegT & 1 o wEe
forgreft aTT §@ wEA § 2-3-65 %1 W@
o1 W I T A ot A dw § gy
gu %3y o1 fie ag | gEe T
T wrer fedr & it & e oar
g & W et # aga ATl wEew
8 | ¥§ WA w1 AwT W wEAY §
fe ot wrar dgAT wTx § I ww
aeaTg, fert & W a0 w dgae v
& TA%1 FurEy Ay A § 1 %A
WTE &1 gAY & g s gveTe ¥
IAY FrTdE A ¢ ar v Wy fawr
g7

Shri P. S. Naskar: As I mentioned
in my original reply—perhapg 1 could
not '‘make myself sufficiently clear to
the hon, Member—a gslatement was
made in this House on the 2nd March.
After that, the whole matter was
examined. All the views of the
doctors were taken Into sccount and
the decision that Government have
taken has been read out by me just
now,

ot gew ww wwww 650 AT

ER iRl S

[ ] £ o
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t

v wfMw AR a3
fama qu &

oft gow W woEm AR A
g% sfafafudi & faear & geore frm
L 35 15 S

wow Wi ;3 g ¥ oges
T A At ehew g & frama gu

oft w§ (@) o faee A
ar a7

st gww wey w@TT ; TE{ A
T w7 faar qr | AT A AR w7
 fx famen aff =med & 1 s i
s sfafafuat & foeem 78 st
g7

Bhri P, 8. Naskar: They are gov-
errment officers, There is a proper
channel through which they could
make representation. The Director
Genera] of Health Services, the Secre-
tary and everybody in the Ministry is
available for consultation and to meet
their representation.

ot gen W wwww ;T OF
SEEAT FT AV § | 2-3-65 BT AT
ot ¥ g gy a1 v § &t 5T WY
Fa Wi wedt gaw fraera S3
& 771 oft & AT wEew g fiv 9=l
wq e § o WA § e aw

wva AEWT ;AT AgE § o
9% Wk W an |

Shrimati Savitri Nigam (Banda):
According to the statement made by
the hon. Minister, the Health Minis-
try hag tried to fulfil the assurance

AUGUST 18, 1965
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given in this House. But stil] there
is great confusion, dissatisfaction and
disgust prevailing amongst the doctors.
May I know from him what are the
reasons why the doctors are so dis-
gusted that they have given an open
challenge saying they are going to

resign? 1 would alsg like to know
whether . . .,
Mr. Speaker: The reason is very

simple, They want more, What else?

Shrimati Savitri Nigam: I would
like to know whether it is a fact or
not that because of this confusion
created by the Health Ministry and
because of the scheme, the net result
is that people of the higher grade
have been benefited to g great extent
but people of the lower grade have
suffered all the more. I want a cate-
gorical answer.

Shri P. 8. Naskar: Nobody has
suffered more; nobody has benefited
more., If the hon. Member will
kindly look into the scales of pay,
everybody has been benefited.

Bhri 8, M. Banerjee (Kanpur): On
18th March, at the instance of a senior
Member of this House who is a doctor,
the hon. Hemlth Minister met the
represeniatives of the Doctors’ Joint
Action Council and gave eight assur-
ances. I find that after the introduc-
tion of the new pay scales and other
service conditions, none of those
assurances has been fulfilled, and that
is one of the causes which is leading
to this agitation. I want to know
why Government deviated from their
assurances, whether this wasg due to
financial difficulties, and whether 1t is
a fact that out of more than Rs 1
crore which is likely to be spent on
these new pay scales, B0 to 90 per
cent goes to those who are getling
more than Rs. 1,000 and only the rest
is going to the lower doctors,
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Shri P. § Naskar: There is no
such Governmeni assurance of 8 or
9 points as the hon. Member men-
tioned. There may have been privale
discussions between the hon. Minis-
ter and the doctors, but no assurance
was given. The only thing that was
said on the floor of the House was
on 2nd March, namely that the whole
pay structure and other allied things
were being considered. After full
consideration, Government has an-
nounced the decision in their memo-
randum of the 30th June, as I men-
tioned in my reply. As for the other
point about 80 per cent going to the
top people, it iz a matter of opinion,
but the facts are different.

Shri 5. M. Banerjee: On a point
of order. My point of order is this.
What I said was that on 18th March,
at the intervention or instance of a
senior Member of this House, Dr.
C. B. Singh, the hon. Minister met the
members of the Joint Action Council
and 8 assurances had been given. I
have got all of them in writing here,
and he cannot deny them. I never
said that it was in the House. But an
assurance wag given in the House by
the Home Minister that he would
intervene, and also by the hon.
Minister that she would do her best,
Let him reply whether the assurances
were given by the hon. Minister, whe-
ther in a private or a public meeting,
to the doctors who came in 5 depu-
tation to meet her, and whether they
were not fulfilled. I have here the
assurances in writing. Let him ans-
wer that.

Mr. Speaker: Does he want infor-
mation, or is it a point of order?
Bhri B. M. Bunujem My point of
order is . . .,

Mr, Speaker: What does he want?
Which rule has been violated that 1
should exercise my judgment?

Shri 8. M. Banerjee: I am reading
all the rules, and after a month or
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so, I Wll] be able to quote, Certainly
you should realise our difficulties.

Mr. Speaker: There is no point of
order., Shri Banerjee is an old par-
liamentarian, and he knows it best
that there is no point of order.

Shri S, M. Banerjee: He is evading
the gquestion.

Dr. L. M. Singhvl (Jodhpur): On a
point of grder. The question has
been put in respect of two assurances
given, one by the Health Minister and
another by the Home Minlster, one
in respect of talking to the represen-
tatives of the doctors’ association and
the other in respect of the interven-
tion of the Home Minister. The ques-
tion related to whether the Govern-
ment have tried to fulfll these assu-
rances. That question has not been
answered. That question must be
answered.

Shri Vidya Charan Shukla (Maha-
samund): There Is no point of order

in this.

Shri P. 8. Naskar: I started by say-
ing that this assurance was given in
this House, that the matter would be
looked into. That was on 2nd March.
About this private discussion, do you
consider it an assurance? As a trade
union leader, my hon. friend Shri
Banerjee knows what a discussion is
and what an assurance is.

Shri 8. M. Banerjee: It is the
patients who are suffering. Kindly
ask ‘the Minister to reply.

ot oy e © gEY Tw oET oY
Ty AfY arar &

weaw egrem ;A T koA
wm o

ot 7y foredt ;0¥ ¥R T W

& A, gy ey omar b & aren
st § i g it o3 e v
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ot pew W T A gE W
JaT A g

e WA HE T T E o

=t g o wgE AT o X
s fear ar & Qe g g
fr oE1 71 Faw gzmT § Sw WA
w1 g ¥ ¥ fag

wew wgEw  § gomea @R
W@, W Ry g

oft gww wey wHww : qg waTe
femmar

WU WENY Ay Wwe guT Afe
e acacad ST @&

12.20 hrs.
QUESTION OF PRIVILEGE

WriT PETITION BY SHRT MADHU LiMAvYE
pEroRe Circurr BENCH OF PuNJas
Hicn Courr,

Mr. Speaker: There was a notice
of question of privilege by Shri Vidya
Charan Shukla, Shri A. S. Saigal and
others regarding the writ petition by
Shri Madhu Limaye before the Cir-
cuit Bench of the Punjab High Court.
T had kept it pending because then
the case was before the Court. Shri
Shukla might briefly say what he
Wwants to.

Shri Vidya Charan Shokla (Maha-
samund): Sir, I had given this notice
of privilege motion on 10th May and
as you have said this was held over
until the Court gave the decision on
the writ petition. As you will ve-
member, the hon. Member Mr. Madhu
Limaye made allegations of mala
fides on the presiding officer of this

AUGUST 18, 1865
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hon. House in g writ petition and that
is the most objectionable part on
which I have based my privilege
motion. 1 also requested that this
motion be referred to the Privileges
Committee for its decision. But may
1 say that if the hon. Member is pre-
pared to offer an unconditional apo-
logy to this House then this matter
may not be referred to the privileges
commiltee and the House may consi-
der whether that apology can be
accepted or not,

shag foemd (%) : oo
g, o A A oY wE @
JEE! O IR q3AT Nfgy qr anfe
|TA & A wean R s wErT
ey & g0 fae swon g e oo
TFA A T wroey Foar @ 3@ & Q@
9§ | IEh aT qR A U § SN
ET A

Mr. Speaker: He may read out the

notice.
8hri Vidya Charan Shuokla: The
notice is as follows:

“I wish o move in this House
a Privilege Motion against Shri
Madhu Limaye, MLP. and Mr.
Justice Grover and Mr. Justice
S. K. Kapoor for having commit-
ted breach of privilege of Lok
Sabha.”

These two judges are now out be.
cause .

Mr. Speaker:

read.

The nolice may be

Shri Vidya Charan Shuokla: [ am

reading the entire notice.

“The day-to-day working of
the House and the Rules of
Procedure and Conduct of Busi-
ness of the House are sought to
be nullified and made ineffective
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by the writ petilion which has
been filed by Shri Madhu Limaye
before the Circuit Bench of ihe
Punjab High Court in Delhi. This
has duly been admitlted Uy
Hon'ble Mr. Justice Grover and
Mr. Justice 5. K. Kapoor and they
have thought it proper to serve
the Speaker of Lok Sabha with
summons to appear before them.
This in my opinion causes a very
severe breach of privilege of this
House and prevents it from noc-
mal functioning in accordance
with the rules of procedure and
conduct of business as framed by
itself. 1

The allegations of mala fide and
malice made by Shri Madhu
Limaye  against the hon'ble
Speaker of the Lok Sabha also
constitules a very severe breach
of privilege of the House on whose
behalf the Speaker exercises his
authority impartially.

I move that this matter may be
referred to the Privileges Com-
mittee of the House to determine
what appropriate action may be
taken against the offenders.”

ot Ay feed : maw  wEhw,
W s & waw & & oy oepn
wrg e o & gex AT & ama
woAT g AT T A I9ET ARy
fet w1 wowrw woAT Ov feY ¥
frdtenfirst ) W Fr Al At xw
R AataEl % gfaw o seg
o faam wvewi & wfowc wor
dfewm & v W B @ 9T
w0 ot & ) gy v FeT e
¥ wE gw, dwafey, @ W
AT 3% ATy & ATRY R
& %7 KX a grfeer T ) qumy
I JATHY & ;WA Ik g &
*rrr wTee W fis agt o A et
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gAY & WY 3 aww § 39 oy dfage
Zza 8, dfeurm A1 g @ A &
9 A% ;T # AW 4T 226 ®
oL TN A § ATHFL FEET
" SIS #1 & ATOAT w@rEem 9@v 0 gAY
qt & sfew deen wEa ar 9 39
fag & Te =qTovAw & AT T 9v
ot foF feerit W dzar & 0

TSR AT FT AT AHAT wrAT §
IET FF A AL 9" Ag g afe
wraaT ¥ 8 S o3 Ay R qar w@r
fir &3 oY wRe0 IET 4T IW 9T wATAA
F =t fAfter g A fr & T
TF WA & A% w7 e arrey Ty
w1 Tfgd a1 Wi gEE AT & ary
# wgr f wroeY arg & e wfgy an
FAAT TAT ®Y AFT TR wwAY
fafre w31 & g frmr 30
T 7% AATATAET & wfawTdi w e
2 o Heg & afrerdi W Aare
% Atk & v wrd fafim T Y
A

™ a7 & wtey o ¥
amRA A AT E AT gEr A e
T § e it AN 3 aven g,
o tAE g9 AWn W | a9 W
W9 TH WEm A A aex § ) afer
W tEE At # owreer sy @ oAy
T W aww &S e ¥
ury fadnfaerr  afafr & sy W
wara 1 W AR ¥ & A oy wwen
wigt g e § ek el € § Ow
qwer A w1 e e ax
arfas 7 ¥m o7 A9 wggm §m e
83 e e fear & o & feft B o
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[=fr w1 fmrd ]
oY whrx & fed darc g o afen
Tar a favam g s & Faw wow
Feq W FS T 9T FT T 9T
W qEE @l A w9
F g "igFT a1

weR WA ;ST WY e
ararem # o g § A o e & fer
& durt § 1 @ #Y Qo T & o
O T g T R |

oft aq fomd @ w9 W O
T AR . L.

v s oA, ¥ faege
THAE

st wg femd : & oroEy wa
®EA W owEN YA E ..
wHw WERW : AT AT ¥W HT

oW F1E # F 9T A g7
sit ww fewm @ of1, B

SR AR | A ATRY, EW GANT
FTHEN E |
S8hri Vidya Charan Shokla:

read out to the House the
words?

we WET : SAAT qEer T

g e a Fmg§

Shri Vidya Charan Shukla: The
hon. Member has not put in the
actual charge; the charge is different
from that in the court.

Mr, Speaker: Let us proceed to
the next item of business.

Sir, 1
actual

Shri Vidya Charan Shukla: What
is the decision, Sir? Is it going to
the Privileges Committee?

Mr. Speaker: No; I am not refer-
ring it to the Privileges Committee.
He says he is taking it to the Sup-
reme Courl.

Shrl Vidya Charan Shukla: He has
not gone to the Supreme Court.

AUGUST 18, 1965
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Mr, Speaker: Let him go; it does
not matter. We will have that,

1226 hrs,
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT

The Minister of
and Parli tary
Satya Narayan Sinha): Sir. I beg
to lay on the Table the following
statements showing the action taken
by the Government on various agsur-
ances, promises and undertakings
given by Ministers during the various
sessions shown against each:—

Communications
Afral (Shri

(i) Suppl tary | Stat "
No. II, Eleventh Session, 1965
(Third Lok Sabha)

Statement
1964

(ii) Supplementary
No. VI, Tenth Session,
(Third Lok Sabha)

(iii) Supplementary St
No. VIII, Ninth Session, 1964
{Third Lok Sabha)

(iv) Supplementary Statement
No. XIII, Seventh Session,
1964 (Third Lok Sabha)

(v) Suppl tary St
No. XV, Sixth Session, 1963
(Third Lok Sabha)

(vi) Suppl tary St t
No. XVIII, Fourth Session,
1963 (Third Lok Sabha)

+. at "

{vii) Suppl
No. XIII, Fifteenth Session,
1961 (Second Lok Sabha)

[Placed in Library, see No. LT-

4513[65 to LT-4519{65.]
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CERTIFIED ACCOUNTS OF THE INDIAN
InsTITUTE OF TECHNOLOGY ETC,

The Minister of Education (Bhri
M, C. Chagla): Sir, I beg to lay on
the Table a copy each of the follow-
ing papers under sub-section (4) of
section 23 of the Institutes of Tech-
nology Act, 1961:—

(i) Certified Accounts of the In-
dian Institute of Technology,
Kharagpur, for the ycar
1863-64 along with the Audit

Report thereon. [Placed in
Library. See No, LT-4520/
85.]

(ii) Certifled Accounts of the In-
dian Institute of Technology,
Madras, for the year 1983-64
along with the Audit Report
thereon, [Placed in Library,
see No. LT-4521/65].

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of clarification
in regard to sub-item (i) of item
4 of the Order Paper which
has been laid on the Table just now,
which refers to the IIT, Kharagpur.
Has the Minister's attention been
drawn to the rather grucsome reports
appearing, in a section of the press,
aboutl the ragging of freshers by ze-
niors in the IIT, Kharagpur, and are
those reports correct?

Shri M. C. Chagla: Yes, Sir. My
attention has been drawn and I have
already taken action.

ANNUAL REPORT oOF RERABILITATION

INvUSTRIES CORPORATION LIMITED

The Minister of Rehabilitation
(Shri Tyagi): Sir, I beg to lay on
the Table a copy of Annual Report of
the Rchabilitation Industries Corpo-
ration Limited, Calcutta, for the year
1963-84, along with the Audited Ac-
counts and the comments of the Com-
ptroller and Auditor General thereon,
under sub-section (1) of section 619A
of the Companies Act, 1856. [Placed
in Library, see No. LT-4522/65].
MADAYA BRARAT PANCHAYATS (REOR-

GANTSATION) ORDER, ETC, ETC.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Sir, I beg to lay on the Table:—
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(1) a copy of the Madhya Bharat
Panchayats (Redrganisation)
Order, 1965, published in No-
tification No. 5.0. 1318, dated
the 24th April, 1965 undet
sub-section (5) of section 4
of the Inter-State Corpora-
tiong Act, 1957. |Placed in
Library, see No, LT-4523/
65.]

(2) a copy of the Defence of
India (Second Amendment)
Rules, 1885, published in No-
tification No. G.S.R. 706 dat-
ed the 6th May, 1965, under
section 41 of the Defence of

India Act, 1862, [Placed in
Library, see No. LT-4524/
65.]

{3) a copy each of the following
Notiflcationg under sub-sec~
tion (4) of section 18 of the
Citizenship Act, 1855:—

(i) The Citizenship (Amend-
ment) Rules, 18685, publish-
ed in Notification No. G.S.R.
306 dated the 13th March,
1965.

(ii) The Citizenship (Amend-
ment) Rules, 1965, publish-
ed in Notification No. G.S.R.
728, dated the 15th  May,
1965,

(iii) The Citizens (Registration
at Indian Consulates)
Amendment Rules, 1865,
pubjished in Notification
No. GSR. 727 dated the
15th May, 1885,

[Placed in Library, see No. LT-
4525/65),

(4) a copy each of the following
Notifications making certain
a d 4+ lo Sakadinl III
to the Indian Police Service
(Pay) Rules, 1854, under
sub-section (2) of section 3
of the All India Services Act,

1951: —
(i) GB.R. 731 dated the 106th
May, 1083.
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[Shri Hathi]

(ii) G.S.R. B55 dated the 18th dent in relation to the State
June, 1865, of Kerala:—
(iii) G.SR. 1004 dated the 24th (i) SR.O. 75/65 dated the 2nd
July, 19865, March, 1965.
[Placed in Library, see No. LT- (ii) The Kerala Vinegar Manu-
4526/65]. factories (Estalishment,
. Working and Supervision)
(5) a copy each of the following Rules, 1965, published in
Notifications under _sub-sec- Notification No. SR.0. 110/
tion (2) gt section 3 of the 65 dated the 23rd March,
All  India Services  Act, 1965,
1951: — :

(iii) SR.O. 17665 dated the
(i) The Indian Police Service 4th May, 1965,
(Pay) Amendment Rules i .
1865, published in Notifica- {iv) SR.0. 238/65 dated the
tion No. G.S.R. 1066 dated Bth June, 1985, making cer-
tain amendments to the

the 31st July, 1965, ; |
Kerala Liquor Permit (Per-
(ii) G.S.R. 1067 dated the 3lst sona] Consumption) Rules,
July, 1865, making certain 1982,
amendments to Schedule
(v) SRO. 252/65 dated the

III to the Indian Adminis- I
trative  Service (Pay) 15th June, 1965, making

certain amendments to the

Rules, 1954, b
[Placed in Library, see No. LT- Kerala Denatured  Spirit
4527/65]. alggzMethy‘l Alcohol Ruies,
(8) a copy cach of the following [Placed in Library, see No. LT-
Notificationg under sub-sec- 4529/85].
tion (3) of section 44 of the (8) a copy each of the following
Arms Act, 1950: — President's Acts under sub-
: section (2) of section 3 of the
(i) The Arms {Am'endmenll) Kerala State  Legislature
Rules, 1965, published in (Delegation of Powers) Act
Notification No. G.S.R. 633 1965 '
dated the 1st May, 1965, . o
(i) The Kerala Buildings
(ii) The Arms (Amendment) (Lease and Rent Control)
Rules, 1965, publishedq in Act, 18685 (President’s Act
Notification No. G.SR. No. 2 of 1965). [Placed in
1006 dated the 24th July, Library, see No. LT-4530/
1968. 65.]
45§§j§§¥d in Library, see No. LT- (i) The Kerala Electricity
) Duty  (Validation)  Act,
(7} a copy each of the following 1965 (President’s Act No.
Notifications under sub-sec- 3 of 1965). [Placed in Lib-
tion (3) of section 62 of the rary, see No. LT-4531/
Prohibition Act, 1980 (Kera- 85.]
l‘:igﬂ c::i”x?:)oﬂi?)w;r““‘: NoTiFicATIONS  Te. Satar  Juwc
Proclamation dated the 24th }\';:;I:U:;: (AszyommNt)  Roues,

March, 1985, issued by the
Vice-President discharging The Minisiey of Culitural Affairs
the functirms of the Presi- in the Mimksiry of Edmcation (Shrt
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Hajarnavis): Sir, I beg to lay on the
‘fable:— - li

(1) a copy each of the following
Notifications under sub-sec-
tion (3) of section 27 of the
Salar Jung Museum Act,
1961: —

(i) The Salar Jung Museum
(Amendment) Rules, 1965,
published in Notification
No. G.S.R. 624 dated the

24th April, 1865 [Placed
in Library, see No. LT-
443365].

(iiy The Salar Jung Museum
(Second Amendment}
Rules, 1965, published in
Notification No. G.S.R. 1103
dated the Tth August, 1065,

(iii) The Salar Jung Museum
{Third Amendment) Rules,
1965, published in Notifica-
tion No. G.S.R. 1104 daled
the T7th  August, 1065

[Placed in Library, see No.
LT-4532/65].

(2) a copy each of the following
Notifications under gection
43 of the Copyright Act,
1957 —

(i) The International Copy-
right (Third Amendment)
Order, 1965, published in
Notification No, S5.0. 1565
dated the 1Tth May, 1865.

(ii) The International Copy-
right (Fourth Amendment)
Order, 1985, published in
Notification No. S.0. 2420
dated the 28th July, 1963,

[Placed in Library, see No.
LT-4533/65].

STATEMENT ON FLOOD BSITUATION ETC,

The Minister of Irrigation and Pewer
(Dr. K. L. Rao); Sir, I beg to lay on
the Table the following papers:—

(i) Statement on flood situation
in the country. [Placed in
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Library, see No. LT-4534/
85].

(ii) A copy of Annual Report of
the Permanent Indus Com-
mission for the year ended

on the 3lst March, 1905.
[Placed in Library, see No.
LT-453565].

Shri Karni Singhjl (Bikaner): Sir,
on a poing of clarification. My Calling
Attention Notice on the flood situa-
tion in Rajasthan has been disallow-
ed. May I know whether anything
has been said in the Minister's state-
ment as to how these floods can be
controlled definitely because the flood
waters are now reaching Pakistan,
having devasted large areas of north-
ern Rajasthan?

Dr. K L. Rao: Efforls have been
made to control the flood situation in
Rajasthan and the statement refers 1o
diversion scheme of the Ghaggar
which has been causing all this trou-
ble and which if controlled, the floods
can be overcome.

Mr. BSpeaker: The stat may
be circulated to hon. Members and
they can find out things.

Unton Pusric Service Commission

(EXEMPTION FROM CONSULTATION)

SECOND AMENDMENT RrGULATIONS,
ETC., ETC.

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Sir, I beg to—

(1) re-lay on the Table a copy
of the Union Public Service
Commission (Exemption from
Consultation) Second Amend-
ment Regulations, 1965, pub-
lished in Notification No.
G.S.R. 5990 dated the 24th
April, 1985 under clause (5)
of article 320 of the Consti-
tution, together with an ex-
planatory note. [Placed in
Library, sesa No. LT-4301/85].
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(2) lay on the Table a copy of move for leave to introduce a Bill

Notification No. G.O.(P) No.
315 published in Kerala
Gazette dated the 15th March,
1965, making certain amend-
ment to the Kerala Public

Service Commission (Con-
sultation) Regulations, 1857,
under clause (5) of article

320 of the Constitution read
with clause (c¢) (iv) of the
Proclamation dated the 24th
March, 1865, issued by the
Vice-President discherging
the functions of the President
in relation tp the Stale of
Kerala, together with an ex-
planatory Memorandum
thereto, [Placed in Library,
sce No. LT-4536/65].

Shri Hari Vishnu Kamath: May I
remind the senior Minister of the
-assurance he gave in the last session
that the report of the Central Vigil-
ence Commission would be laid on
the Table in this session and ask
whether he is going to  implement
that assurance?

The Minister of Home Affairs (Shri
Nanda): Yes, Sir.

12,28 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1965-66

The Minister of Finance (Shri T T.
Krishnamachari): I beg to present a
statement showing  Supplementary
Demands for Grant in  respect of
Budget (General) for 1965-66.

1228} hrs,

EMPLOYEES' STATE INSURANCE
(AMENDMENT) BILL®*

The Minister of Law ang BSocial
Security (Shri A. K. Sen): I beg to

further to amend the Employees' State
Insurance Act, 1948,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Employees' State Insurance
Act, 1948."

The motion was adopted.

Shri A. K. Sen: [ introduce the
Bill.
12.28-1|2 hrs.
MOTION RE: INDO-PAKISTAN

AGREEMENT ON GUJARAT-
WEST PAKISTAN BORDER—
Contd.

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri Lal Bahadur
Shastri on the 16th  August, 1985,
namely:—

“That the statement |a.a on the
Table of the House by the Prime
Minister on the 16th August, 1965,
on the Indo-Pakistan Agreement of
June, 1965 relating to Gujarat-
West Pakistan border be taken into
consideration,”

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Mr. Speaker, Sir, T have
heard the speeches delivered by hon.
Memberg from both sides with rapt
attention and T could well understand
the feelings of the hon. Members so
strongly expressed and with such
frankness. I fully understand it and
appreciate it, especially in the con-
text of what has recently happened in
Kashmir. But I would like to deal

*Published in the Gazette of India Extraordinary, Part 1I, section 2

-dated 18th August, 1965
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with the Kutch situation ticst and this
agreement.

May I in the very beginning refer
1o the arrangements which have been
made with a view to the eventual
demarcation of the boundary in ques-
tion? 1 shall not go into generalities
and therefore, 1 propose io take up
the specific points. We had already
agreed to following the procedure
which had been settled between the
two Governments in 1959 and 1960.
At first discussions et official level
were cnvisaged and  thereafter at
ministers’ level. In the cvent of the
failure of these negotiations, the
matter wag to be referred to an im-
partial tribunal for a binding decision.

About the various stepy relating to
the future course of action, a number
of points have been made. Here-
again, it would be usefu]l to take
them up one by one. The first point
made i that in my stalementg in this
House, I had referred only to demar-
cation and net to determination. Our
basic stand has all the time been that
the boundary is already well estab-
lisheq and that the only question
which remains is that of demarcation.
At the same time, this is a matter on
which there is a differencs of opinicn
with Pakistan, whose contention has
been for severa] years that the boun-
dary has yet to be determined.

To begin with, I would like to draw
the attention of the hon, mcembers to
the very first statement I made on the
subject on 2Bth April, 1065 in this
House. While referring to the situa-
tion which had arisen, I 'had then
made the following point:

“T see no reason why the simple
fact of determining what was the
actua) boundary, between the erst-
while Province of Sind and the
State of Kutch and what ig now
the boundary between India and
Pakistan cannot be settled gcross
the table.”

The question of determination arose,
because although we are quite firm
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that the boundary is already officlal-
ly settled, Pakistan contests that
position. The  resulting  situation,
therefore, has to be resolved by nego-
tiations and failing that, the ver-
dict of gn impartial tribunal. In
either case, there has to be a deter-
mination of the boundary, whiclr may
be achieved by negotiations or by a
decision of the tribunal. Once this
has happened, the next step would be
demarcation of the boundary on the
ground. ] need not say more on this
question, because as the matter is
likely to be referred to a tribunal
eventually, it would not be gdvisable
io go into further details.

Shri Hem Barua {Gauhati): In the
cease-fire agreement, you have used
ihe word ‘determination’ once in the
preamble ang there timeg in the text.

Shri La] Bahadur Shastri: Yes, it
has been used and therefere I have
given the explanation. What is im-
portant is what has to be determined.
Ii hag to be determined as to where
1he border between Pakistan and
India lay at the time of either 15tk
August 1947 or when Kutch ceded to
India. That is the first point which
has to be decided. We have to deter-
mine where the border was between
Pakistan and India.

Shri Hem Barua: Determine the
claim of Pakistan to 3500 square
miles?

Mr. Speaker: Order, order. Let us
hear him.

Shri Lal Bahadur Bhastrl: I was
coming to that. I am merely saying
that “determination” in that sense is
right and it has to be uscd here.

Shri Hem Barua: There i3 no
mention of the word “demarcation™
anywhere in the statement.

Shri Lal Bahadur Shastrl: Another
point was made that although T had
stated clearly that we do not accept
that there was any territorial dis-
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[Shri Lal Bahadur Shastri]
pute, eventually we had gone back
upon that position. This, of course,
is not at all correct. The fact is that
we took good care to state in  the
agreement that so far as India was
concerned there was no  territorial
dispute since the boundary was well
established, You may sce the rele-
vant portion of the agreement in
which it is said: “India claims that
there is no territorial dispute as
there is a well cstablished boundary
running roughly along the northern
edge of the Rann of Kuteh as shown
in the preparation maps which needs
to be demarcated on the ground",
T
An hon. Member: What about the
(b) part?

Shrl Hem Barma: What about the
1959 agreement on which the cease-
fire agreement is based? There it is
said: “and by exchange of territorial
jurisdiction if any".

Mr. Speaker: Order, order. He 1is
trying to read that. Let us listen to
him first.

oft W fawd  (Hi7) @ wETA
LA S

v W ¥ T ATE AT A1L
£TTE FIATSMF AR, A1 ST F1 Fgar
g w2 % 3ifam 1 9o me w1 S
cariz g Araw AT & 3a% fag ag #
EATHT & {00

Shri Hem Barua: We want to clari-
fty . ..

Mr, Speaker: Not after every point,
every minute.

Shri Lal Babadur Shastri: Sir,
several hon. Members have referred
to the statement of Pakistan's claim
in article 3 of the agreement and par-
ticularly to the question of 3500
square miles of territory. Let us
read the relevant portions of ths
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agreement. The actual words used

are:

“Pakistan claims that the bor-
der between India and Pakistan
in the Rann of Kutch lies roughly
along the 24th Parallel as is clear
from several pre-partition and
post-partition documents ete.”

Shri Hem Barua: And there-
fore .
Shri Lal Bahadur Shasiri: And,

therefore, the dispute involves some
3500 square miles of territory.

Shri Hem Barua: Now it is comp-
lete.

Shri Lal Bahadur Shastri: Hon.
Members will see that the basic
claim of Pakistan is in regard to the
alignment of border between India
and Pakistan, and this claim Pakis-
tan seeks to base on pre-partition
and post-partition  documents. In
other words, Pakistan also  clearly
agrees that the question for determi-
nation is the subsisting border bet-
ween India and Pakistan. That is
the main point which I would like
to emphasise (Interruption). They
also accept that the question for de-
termination is the subsisting border
between India and Pakistan—in its
view, however, as 1 said, the border
rung along the 24th Parallel. T would
like, however, to reiterate and re-em-
phasise that the text of the agree-
ment makes it perfectly clear that
both India and Pakistan are referring
to the subsisting border between the
two countries and both claim to have
evidence in support of what they say.
This position is further clarified by
the contents of article 3(1) (c) of the
provisions of the agreement. For inst-
ance, it is stated on behalf of both
Governments that their Ministers
would meet in order to agree—mark
the words—on the determination of
the borders. Even when referring to
the Tribunal, both Governments
jolotly stated that the issue before
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the border.
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Shri Hem Barua: In the light of

1heir respective claims.

Shri Lal Bahadur Shastrl: That is
true; the claims are there. These are
the words actually used in the text
of the agreement, It is, of course,
true that where there iz a dispute
about the alignment of a border bet-
ween one country and another, such a
dispute ipso facto involves sume terri-
tory or other. But the basic issue is
the determination of the border and
not one of a decision as to whether
the whole or part of the territory
belongs to one claimant or the other.
"In the history of international dis-
putes there have been occasions when
territorial claims have been made by
one country upon another despite the
existence of a determined and accept-
ed boundary.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Give one or two examples
or instances.

Shri La] Bahadur Shastri: It is in
tuch cases that 5 claim can appro-
priately be called a territorial claim.

Shry Harl Vishnu Kamath: Cer-
tainly. .

Shri Lal Bahadur Shastri: Where,
however, the border is undemarcated,
the position is somewhat different.
The issue in that case is one of laying
down the glignment of the border.

My further comment on this point is
ihat if a territorial dispute, properly
50 called, were raiseq on a border
which has already been demarcated,
we would resist that claim stubborn-
ly. even if it related to a few square
yards of our territory, let alone a few
thousand square miles.

Lastly, 1 would like to state what
ig to be determined by negotiations
or by the verdict of the Tribunal is
not of any new boundary between
India and Pakistan. That is not the
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claim of either of the two countries
What is to be determined ig the boun-
da:y which came into being es a re-
sult of the partition of the country
and the accession of the State of
Kutch to India. Clearly that boundary
has to be identified, which has always
existed between Indig and Pakistan
and which wil] now be demarcated
on the grounds. This identification
and this determination will proceed
on the basis of evidence and not on
the basis of any other extraneous
considerations. 1 hope that these
clarifications whichr I have put for-
warg will, to some extent meet the
points raised by han, Members.

Shri Hari Vishnu Kamath:
some extent”; you are right.

Shri La] Babadur Shastri: I knew
that if I said “fully” it would not be
hundred per cent correct.
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“To

There hag been reference to the
Tribunal, because, ultimately, the
whole matter has to be decided by
the Tribunal. There has been ecri-
ticism of the personnel of the Tri-
bunal. It is said that it provides for
two bers to be inated by
India and Pakistan but they will not
be either Indians or Pakistanis. We
did consider it and we felt that in
case there js an Indian and g Pakistani
then they will always be if I might
say so, pressing their poing of view
or, to some extent, they will be fight-
ing amongst themselves. Perbraps,
they might come to an agreement
but it may not be pessible for these
two gentlemen to be of any special
help to the third man, and the re-
sult would be that the third man will
become the sole arbiter, one man com-
pletely deciding our fate with regard
to thig vital matter. We, therefore,
felt that in case there arc two people
from different countries represent-
ing India and Pakistan, then it is
possible that they might be able to
take g somewhat reasonable view of
things. Naturally, it is true that both
the representatives will stand for the
country they represent and it would
be their duty to press their claims.
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But it is just possible that they might
be somewhat more helpful, their
approach might be somewhat more
reasonable and they would be help-
ful to the third man. So, 1 do not
think that we are going to suffer in
any way because wg have decided to
have members of the Tribunal from
outside India.

Of course, it has been stated that
the Tribunal might commit fraud, or
fraudulent transactions or things of
that type. I would not like to take
that view. After all, the ‘Tribunal
will consist of very  distinguished
people and it would not be gdvisa-
ble to charge them from now on and
express our view,

Shri Hem Barua: That was not my
contention when I raised the point of
order. 1 said that according to the
International Law Commission the
decisions of an international tribunal
ean be questioned on four grounds
and 1 mentioned those four grounds.
This agreement binds us with this
particular sentence, and that ig why
I raised the objection. I did not doubt
tlre bona fide of the members and I
did not doubt the bona fide of the
Indians.

Shri Lal Bahadur Shastri: There
is no question of doubting our bona
fide, But, after all, there are condi-
tions and conditions and a human
being is ¢ human being. Therefore,
it we take A decision on the linesg I
have suggested, it does not mean that
we suspect the bona fide of our own
people,

In regard to the question of pat-
rolling 1 can wvery well understand
the feelings of the hon. Members.
But, as I hag stated in the beginning,
Pakistan’s claim wag undoubtedly very
big and they said that they were
patrolling up to Karimsahi and they
asked, of course, to patrol in all that
area. ] would not like to say much.

Shri Indrajit Gupta made a plau-
sible case, 1 think, becauge of a shift
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in their attitude or in their policy

that is taking place. Anyhow, it was
plausible and I would not like to go
inloe that. But, somehow, it did not
convince me, because first that party
lent its full support to this agreement
and, later on, changed its attitude. I
do not know what the rea] reasons
are. I ghall leave it to Shri Indrajit
Gupta to decide for himself,

Shrl Indrajit Gupta (Calcutta
South West): 1 cannot understand
what you are saying. The party
never lent itg full support.

Shri Lal Bahadur Shastri: Anyhow,
we read it in the newspapers. I
could not get their official resolution,
of course, but I did read it in the
newspapers, and it was a clear sup-
port. However, that party iz absolu-
tely free to change its opinion any
time it likes.

Shri Warlor (Trichur): After seeing
all the bungling.

An hon. Member: You have your-
gelf changed the opinton.

ot TrowE qre (TR ) ST
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Shri Lal Bahadur Shasirl: However,
about this matter, there was a good
deal of discussion and, in fact, the
whole thing was considerably delayed
because of this particular point. Tt is
true the British Government went into
this matter in great details....

Shri Harl Vishnu Kamath: Not you.

Shri Lal Bahadur Shastri: And we
also. They came to certain conclu-
sions. We had also some information
and on the basig of our information
as well as on the basis of what they
hagq said, we felt that—this is g small
track of about 9 mileg which passes
through the Indian territory—it
would be in consonance with the
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status quo ante if we accepted this
track and allowed the Pakistan police
to patrol over it.

Shri Harl Vishnu Kamath: Did the
Gujarat Government agree?

Shri Yajnik
the Gujarat
about it?

(Ahmedabad): Was
Government consulted

Shri Lal Bahadur Shastri: Not ex-
actly when we signed this Agreement.
But there were talks angd discussions
about this with the Gujarat Govern-
ment officials sometime

Shri Hari Vishnu Kamath: You
trusted the British Government and
not the Gujarat Government.

% AT AR aE AfasE o

Shrj La) Bahadur Shastrl: I per-
sonally think that this track. ...

Shri Indrajit Gupta: Why did the
Prime Minister use thre words in his
statement that Pakistan was said to
have used the track and we had to
accept it? What is the significance
of these words?

Shri Lal Bahadur Shastri: You will
perhaps not like it. But I cannot go
into those details,

Shri Harl Vishou Kamath: Why
not? It is very serious. Parliament is
being kept in the dark.

Mr. Speaker: I cannot force him
to say any particular thing. Whatever
he wants to say, we have to listen and
then to take a decision. Let him
reply to the debate.

Shri Harl Vishna Eamath: This is
not the way to treat Parliament. We
are being kept in the dark. So many
times has this blunder been commit-
ted. Parliament should be taken in-
to confidence,

Shri HA N. Mukerjee (Calcutta
Central): In the statement of the

Prime Minister there was a sentence
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full of great significance. Surely, we
have the right to have an explanation
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Mr. Speaker: It has been asked but
I cannot force him to say any parti-
cular thing.

Shri H. N. Mukerjee: If it is the
case that to explain this complex
sentence is to divulge the material
which he does not wish to put be-
fore the House, it is most ill-advised
on the part of the Prime Minister to
use that sentence for the consump-
tion of the House and the people of
this country. Once he has made the
statement, he must explain it.

Shri Lal Bahadur Shastrl: As I
said just now, on the one hand, the
British Government looked into these
matters and naturally they expressed
their own views and we had also our
own information and we felt con-
vineed that this proposal of the pat-
rolling on this track by the Pakistan
police—it was formerly there—was
legitimate . . . (Interruption). It was
not—I am sorry . . .
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st vfwe ww dowr (F1T)
g ot ¥ arfeearm &1 | afwsre
ar ?

ot wy foerd 3 WIS ) AT
vt fag ¥ ag w0t vt f 25wl
¥ gy arfer gfaw ar dfe awl
Wt Y w1t 7 ATETT AT ETCE 3 AT
1§78 7= & arad gz At wA i,
afeq e wam AA o T E R Ew W
RTAATTAT | ¥GTAT Y 6 XFA 97 qAAT
qer ¢ AvETT A fAg 7 ATE #4197
fr 25 FAA § ap afeenET Tw T
=t agt =
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«ff wifwTe wrw day : wWAT AERA
7 @ig1 ar f mifreardy gfra 2t T
gl wAY

st gwR W weat@ (319) ©
wemer wgEa, 931 Fi g fag am
FEA &\ UE A 06 IT FaAT § A
FA FE AT T FEgAT R
Shri Lal Bahadur Shastri: As I
waid, it would not be, of course, neces-

smary to go into the details of it but
we felt convinced that . . .

Bhrl Harl Vishou Kamath:
are vital details.

Those

Shri Lal Bahadur Shastrl: ...
in consonance with the spirit of the
Agreement, that is, the status quo
ante, it was proper and correct for
us to have agreed to the fact that
Pakistani patrol will take place or
they will patrol on that track bet-
ween Ding-Surai . . .

Shri Harl Vishnu Kamath: On &
point of order, Sir.
oft wy ford @ 3 AT & T &
TA T T IAT A T TIF G §F T
waTq waY AEf 2 TR E 7 I wRrqr
f& qd-feafy am w1 ama &1 91T 3
=14 1 g7 74T 97 fF 25 wAdy &
qgx aifweardl 4t 37 qa H AE
LIAC

www Agw - # & w7 R e
WA q5eq ®1E F@ ATAAT ATEN,
ararg § & qard F7F K gIIT T
AT 39 A% w7 A 714 famr, Afea
WE HIY AT AT FAT TS TR |

oft wy formd ;17 w7 AT IS R
2 o & aqi 45 7

ot pT ww wBMT qUA | F
qER WA AN WOR § RAA KT
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Shri Rari Vishnu Kamath: On a
point of order, Sir. The Prime Minis-
ter hag rightly referred to the ex-
pression status guo ante. Now, ac-
cording, to him, the status quo ante,
as revealed or disclosed to him after
the last session of Parliament, showed
that Pakistan was patrolling that
area even sometime before January,
1965. But during the last session, he
said quite a different thing. How
can he reconcile what he says today
with what he said during the last
session of Parliament when he said
that there was no Pakistani patrol-
ling? Now he says that there has
been some patrolling. In fairness to
the House, I would request you, Sir,
to ask the Prime Minister to place
before the House all the information
that he has gol since the last session
80 that the House can judge what that
information was and not blindly trust
the British Government.

Mr. Speaker: There is no point of
order. He might resume his seat.

Shri Hari Vishnon Kamath:
you not come to our rescue?

will

Mr. Speaker: There is no point of
order,

Shri Hari Vishnu Kamath: The Ag-
reement is being debated. Is the
Government not bound to place all
the relevant documents an@ other
meterial before the House that it has
got since the last session of Parlia-
ment?

Mr. Speaker: That is for the Prime
Minister to see. There is no point
of order that I can decide.

oft TRaw Qa3 AT FA0T
feaTTT WTT |

Shri Lal Bahadur Shastri: This is
merely a track end, as I said, the
police does not stay here. Of course,
the army has been withdrawn comp-
letely but the police is there—they
come and go: they do not stay
there . . .
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Shri Harl Vishnu Kamath: That we
know. They do not build their hou-
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sep there. (Interruptions).
ot vdww o 3 WA w7 AT
EET ar ?

it Ay femg a4 @1 ¥ 3 A6
a1 fafiay Fara g1

AW WEILd  AIATIT AZ€q 45
ad K 7a A7 A7 wanT W g
AAAT ATET HIT FIT WA q00gT
TT 7§ 91T fw7 9rz9 fafaezy gomar
TAri 3 A% & yoeag S w3 gEAT
g 14 w0 a1 F21 T 90 AT A FHL
ag 1§ 3 A4 wasd, agt aw v
FLAT # 1 FAT WIFANT FIAT AW
A, ALK 54 T AALT T AEAT
i faoag w1 am @ 7

st TwEwE ama A9 "gIRd,
G AT WITAYA 994 F 0 417 HAT
A w04 7 72§ afeT w3 qmA w0
#4197 AFY futar &, A1 @zw @ A
i Fm

st eiwTe Ww dvn g W oA
YA 0 TIA AAAA T wHATE 1 37
T AT T AW B

Shri Ranga (Chittoor): He makes a
statement which, on the face of it,
appears to be so absurd that every-
hody laughs. Can vou not take any
uwbjection to that?

Mr. Speaker: What can I do?

13,08 hra

Shri Lal Bahadur Shastri: [ shall
state the fact; it is for the hon. Mem-
bers to take it or imterpret it in the
light they think proper. There is
no police post or anything of the
kind there. It was asked whether we
could go to that area. 1 would only
say thalt we are entitled to inspect

867 (Ai) LSD—7.
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kot. This point is also quite clear.
There is nothing like no-man's land.
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An hon. Member: Can we go 1o
Ding-Surai?

Shri Lal Bahadur Bhastri: Ding
and Surai are in Pakistan.

Shri 5. M. Banerjee rose—

oW WEWw . aTTR #4520 7
fe g awg 7 aff v 7 867 2
AR &AW w7 A7 Oy, wmer o
Zgar |

Shri Lal Bahador Shastri: 1 would
only say that the Kutch Agreement
has to be considered as & separate
and independent question altogether.
1 do realise that the Kashmir situs-
tion has created special difficulties
for us..Yet I would not like that we
should mix it up with Kashmir be-
cause I have always saig that this
Kutch Agreement is a geparate Agree-
ment by itself. To suggest that we will
agree to arbitration or to reference
to a tribunal in regard to other dis-
putes also is not correct or will not
be correct. Mr. Trivedi said and I
have made it absolutely clear that this
stands by itself and has nothing to
do with other border disputes.

ot wwerw fey (3T TINA
gl ar fie T1A A 777 TR AT FATEIZ
aET A g A 0 vq a7 21 a6
T aredy g0

Shri Lal Babadur Bhastri: I think
that the basic point has been met and
1 personally think that what we have
done is good for our country and also
good from the international point of
view, Of course, Kanjarkot, Blar
Bet and other poinis have been vacs-
ted. We have now complete civilian
control over the Rann of Kutch.
There is absolutely no doubt . .

off gww Wy wwaTT  TWATRE AT

aFa ¥ aar
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oft srw wprge el o S En
a%1 &, FAtare, faarwr oifs =
XTE AT wAT §

ot Tdew [ama R ATRR,
fraredz, g7are 14T 97 W pfAs
#iy qar ?

Shrl Lal Bahadur Shastri: Tt is
true that I had in mind that, if pos-
sible, we should avoid a major con-
flict or war. I do not deny that fact.
ft is a basic principle which India
has accepted and adopted. May I in
this connection, quote what the
Constitution says? Article 51 says
that the State shall endeavour to
promote  international peace and
security and also foster respect for
international law, etc, and cncourage
soettlement of international disputes
by arbitration . . . (Interruptions).

Shrl Hem Barua: We are concerned
nol merely with Art, 51 but also
with Art. 253 of the Constitution.

Mr. Speaker: Order, order.

Shri §. M. Banerjee (Kanpur): The
sovereignty of the country is not
arbitrable.

oft tdaw g sl gfa g
T AL wH |

Shri Lal Bahadur Shastrl: 1t is
algo in the Directive Principles. I
really cannot understand why there
ghould be opposition to this  basic
principle which has always been up-
®eld by this House and by the whole
country . . . (Interruptions)

Bhri Hem Barva: He calls this tri-
bunal as arbitration. We do not
subscribe to the view that the tribu-
nal has an arbitrator’s powers. By
citing the Constitutional provision, the
Prime Minister is saying the same
thing which Pakistan has been saying.

Bhri Lal Bahadur Shastri: Why
should we deny that? It is entirely
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a different matter. On particular

matters we may consider the whole
question on its merils. This Direc-
tive Principle does not advise or di-
rect us to go in for arbitration every
time. I mere]y said that on this ba-
sic question. After all, we have
adopted a policy, we have adopted
an attitude, and I think it is some-
thing good. (Interruptions.)

Shri Harish Chandra Mathur (Ju-
lore): This thing cannot be tolerated
any more. How can we go on ilke
this?

Shri Hem Barua; This is democracy
and we have a right to put guestions,
My hon. friend is an ex-bureaucrat
and that is why he says this

Mr, Speaker: Why is Mr. Hem Barua
interrupting so much? 1 have re-
quested him to wait and allow the
Prime Minister to continue. Let him
finish and then I shall allow one or
two Members to speak.

wft TwAwE OwE ATaT A
F1 99T AT AT {241 717

g Wl v wia {7 9T

ft crdwe graw G A2 I

e wEew gqriT, uriv o

oft worrrw fay @ 0w ewAETm A
rzAT § 1 wifagwa g o wmra om
frayaa & zata &7 T &

W AT 0F § arz 3 n
Y P TTAIAAT ST THIR | 2 AT
oy wrw A7 FRAT ¥

st wd (AroNA)  #R AF & a0
51 7R MTE AT A F | Wfws

weow w"ET § 1T AT w2 v
g fwas. . ..

wrad. Amfaadsiag
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www g w17 Ag 6t 43

T

ot aF 77 ZEAT A0 E0 TR
sAA AT 3E gz galTa rar g fw
Frizas ay qifaing

weqer wgtag - fraY Pefafraa i
wrdi ar A4 ?

srad rrafeerrr nazed amAr
L

e WET T4 AT fedv
FI WT §T97 A7 w1 A0 & ARy 37
A ATad T AT A Hiar T ww IR
FATd ) AR F AR I ATAE A
A 720 Tk §3 97412 AL TIAT
b vasrsar Az WA A

syay . zarcfes waTzd.

weqw wgITe ¢ A9 FIArE & 30
I E AT AT A T CATEN

sht todaw ge  TT AEAT
% fa€17 =38 1 74 724 w1 zqfoy F7
frar w0 10 "33 2 o

i} TR wyTR (1) TR A
T4 16l =afa &7 fgar qim 71 w=30
ZIT. A4 F1AT A

oft gww wix woar - a7 s fwrAr
otql aJrfza wzt & 0 werg wiEg,
{AR T mar qrfaa &y qrfay

woow wgRw G419 45 A4r &
TR LY W ARTIE ) wE A h wg
61 § ACET W7 a1 w1 AT ANT A

o

LEEREE 7 (Interruptions.)
fer @i & %% g7 A1 grir ww
& & &g ¥ At o8 w71 fFowm
srzq fafaszr s Frga 5§ 1 39 %
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T HAT HIT F1 FF FEAT GO AT A
TR 3T ) Agt 97 wrf At faghaae
ArgmT Ariea aar A fede 1A 2
fwforw 7 aryza #3 w7 awa §

o WEAAT qEE T A G
A & fasraw )y ]

off g W wowT | Je Az
mATE wEe 4 A ower w5 ogw Aot
1 #4248 fawra fzar 707 &1 70 €
TRIT FZAT 30T 2

ww AEE 97T 35 Ad
T AME T LIAT AT FA, wv gAv
FIATT AT S T 3 A0 F A9 ww

oft gwH WA WBAI@ . 7a T 4N
g F far Ayv aff F oqr ower
@ ® @A wifzm

Shri Lal Bahador Shastri: I ghull
not take much time of the House.
But | would clearly and categorically
like to tell the House that we stick
to this ygreement and we do not want
to deviate from it

Some hon. Member: Shame!

ot TwEes qTee
Fafgerdy w1 ardra &

LEAEE RS

sreae AP AT {TAT JINTIH e
grAr & Al angarfv s a fat
HEI®Z | UAT W Eq ATZ A
7T,

sy . T13 AW GrEdr AT

weaw afe AT as Ram g
Fa1 v am §5 w157, A ve 9 g,
9T Aea 1 §, afea €16 gz A1 e
arfen + & 7 a1 v w1

¥ xo o aA afzfeafa b
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= Twdaw gree - w3 wfa w5
AL 20 A1 FiqA F7 749 740 1Z AAT
IFIA F AL A4 T2 AT Awar
Z171 2 F17A FY T TATET F74 51|

wreqw wgEa : faqr g1 F qar w1
17 a1 qA%enr § {5 wra gToF S 7
F1ATE F B FTZAT ATZATE AT AT FAAT
T

it g¥R W WPATT - ATHTGOTTT
Z
WEqW REET | FTTTT HIHIT L0
WA ZIET FEAT | MAT ATST AZY AW
A1 ETIN AT FBUG A AT, S0 F
A2 OTTRIT FRIAIT AL EAL
il gwT T EWAUT  FS T OFA
AL AR
wEaR wENAT © qT AT {5 A0
Shri Lal Bahadur Shastri: But I
might inform the House that in view

of the recent developments which
have led to sharp deterioration of the

relations between India and  Pakis-
tan. ...
Some hon, Members: The Prime

Minister is not sudible, He may speak
i little louder.

Shri Lal Bahadur Shastri: 1 said
that because of the recent develop-
ments gnd the serious deterioration in
the relations between India and Pa-
kistan, our Foreign Minister has sug-
gested to the Foreign Minister of Pa-
kistan not to visit India on the 20th
of this month. ... ..

ofy ww fed © 5 & ag ST fmr
FATTAN ¥ KAy 9 w2 fewr

st pe® wew woAm - § FTEIT R
I AT T AT & FTT

Shri Lal Bahadur Shastri: But as I
have said just now we do not want to
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get out of this agreement that will
neithey be honourable for us or for
our country nor in any way desirable
from the general, moral and......

st wg famg .z 97 ATHAE 31
TarE

oft aarerm firg - A A waAfoE
w1 FME AT St § wyfeus fear g
/YT Mrey A WA w7 G & fF g
firq g w1 Toqfema FT4T ATAA
& w7 warzTAT 7 7 oyfene A
AT A9 TF FH WA 97 | W7 147
Tiq FTTFEA 1 T T97 17 FEI 7
TEAGT JT G A4TH AT OF 02 T A
TEqRT ZT F
Shri Lal Bahadur Shastri: No, as !
have said, we cannot go back on it.
If T had the slightest feeling......
it TrdeE araE - AT F AT
AT @l A &
ot W wud  AFET
(Interruptions.)
weawt wgtw w1 A3, WA AT
ds g K@% wgAE [®wm
d5 arglr | wz Ag wr ¥ witET wrg
7= g wifea | fodt aw o g A
Zr s

ot gwa ww WA ATHI7 ST
ot gz F 1T & o1 AT TIATE

ey AgRT wa WL A A
&5 ATET

off W W HoTd /I,
9 AA W g F gawa difan

avow wET

AT |

"7 WM A1 q3

Shri Lal Bahadur Sbastrl: As I said,
we do not reject the reference to the
tribunal. I have no alternative, in
spite of some of the Members of the
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Jan Sangh strongly protesting against

it...... (Interruptions.)

st qmTIAfAe mong wEs
wagameAt At §id fay 0 £1% aqr-
Ko % wea? g 54 w1 {3707 A4y ®7
T3 &1 FTRY JYEIT AT ATE & HEav
AT 40 %% T ¥ 1 (Interruptions.)

st owlew qrew A% faTT
i AT AT, FOEILGH T AM AT TR
T f4rid 4 3 1 (Interruptions.)

oft orran Ty fogrelt (Man7)
T Ri HAT ¥ EATH ¥ 500

st s aray garT g1 Ay,
g 617 9 £ A0 fqrir TA R

Shri Lal Bahadur Shastri: This is
a very good exhibition of how we be-
have in Parliament, but anyhow, let
it be there, and my hon. friends there
are free to behave as they like.

wWtowd AT OEAFAT I I A

wiUM WEAG AT I, AT A3
FET 0 A AT A oAy i vz qar fa
SHATS A AT TR MTT AL BT

st @ T AT wEA EfEoam
AT A7 &7 iR A B

wod WEWA IS AT § 6T R
w15 ww e omE B

ot fd (w1ive) A EE W
gt & fq 517 #1097 I F wqeq
HAT i AT T3 A A 1 d
a7 (547 w7 20 ¥ g0 w47 A9
AFAT FTAT AY ST WarA wAT o7 A
E5ATRr 24T TE4T

8bri Lal Bahadur Bhasirl: Before I
conclude, I would like to say that I
have no doubt that on the Kaghmir
front we have to be very slert and
most vigilant. ... .
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W} UIRETE Q13T WG HET
TIFA BT T80 as qamd i1 {455
LRI NI G TS (L AT
frsrga? 1 9107 8 17747 % A1 AT
B 5T fAawar w1 oana1 20

W WEAY T WG TS AA

oft Wi e aiw dcar  agr gF A
arA # fo 97 yvg7 Aoy AT aET

ot prdm (FaTlT qnT) u

T RAT AR E

Shri Lal Bahadur Shasiri: Our
Army and our police aure gulte clear
about their gserious responsibilities. Ax
the House knows, only the other day,
we had to go over to Kargil in order
to prevent infiltrators from crossing
our borders. We may take any fur.
thr - step which is necessary: I do not
know; our Army will take any fur-
ther step that it considers necessary
in order to defend our borders

I do hope that we will all be able
1o stand united to fuce this challenge.
and ultimately truth will prevail

Some hon Members rose .-

oW wgiA o u7 w7 Am &
i hgw g fan, o1 gy fa,
& 5 wra & 12 gr fw Ko vy zar
ST 9Tq 45 AT | Afuw gera W
FITU A TR AT A T T B B oAl
TR GTIqYY TR AT FEA A 4 R
afrzar wy AT A AT TR ot
#1003 W1 Agd 2 Ao aer
o 3 anv ezt

hoagfawd avfiamas 272
T A1 & A Wi w7 doAT

WEW WET : §U7 ST A7 FEAl
ATA WL APETART KZTMT w7 7 B
A1 oY w11 917 7 % 77 At Kk o wmy
TS 99 e §
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sfi TRAaw qEw
i

aTeoEn A(

oW wErRg - 3T 0 AdY
I AAT WeT AT ATE T174T A1E
Frazgafrdianar) ¥ 5 geta ar 91
fr 7013 741 w1 7w w7 A faar @,
AFET 41 A TTAIE AF R0

Some hon. Members  rose—

Mr. Speaker: Shri Bancrjee might
ask & question.

Shri J. B. Kripalani (Amroha): 1
have listened 1o the Prime Minister's
spécch without any interruption,

aeqe wEkEg & AT ORT JTE
T, qf I F0d Hoary ifr

Wl Wo WYo «ANT : WoTH WA,
EEREANCIE I CE O

weaw WE™ ¢ AE, TR F FArar
W17 RS HET

oft ®wo Wro wadt | wswr & 1141
REOE b g qg# A1 T mredy
. ara13 w1 wifow & Fr S 5y
T g 33 % A w7 aghan oAz
AT AT FOF Fir O wredT 7 ur A
vE# ) a7 T ROTINT AT AAIT EAA
frz Ara s arr 7 7t g%rf adr
KA1 4T % OF §AT FI R R E
T T AT AT FI AT AT TR
03y AT E fw ag wfyqza g ar
o frasi w0 arerr & fx foa &1 70
SHAY R R

oTW REWT N7 A AT FE TR
2 it wgaT 134 A farga Arnfag
T

Wiaowlo wawl : “frat #r
F1ad” wgar wrk fe=hr & mAt ad
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QAR WD ¢ 9g AT AL FEAT
arfem 1 s fger F 7 9T FE may
EMT AT IAT AT A AR FIAT oA
T AT AT ArfE ar T

st ®o ®Wyo AT ¥ TAR
¥agirraifragafanzagar fma
AT IV AR AT AL

WM WElaw g AT AW §
WTFRI 7 73 wgar wafenw ar . fox
A AT T wrrnr A A =i
a1 |

Wi Wo Hlo wANY . F A 741 F1d
A | wEE

I gy AIr7 72 & fw g
¥ WA # 9417 947 A 7 727 0 g
HEEILEAR G SRR e e
CIETE I i AR A R C B
faifaaT qr & wre frar war
% Az ars Fea w1 e-imrd fmr a1
TaT &, 9% 9% § 73 AFF 3T Gl ¢
waT 041 TedT givgfs 2 A
a4 R FATAT FMZT 41

Shri J. B. Kripalani: I have listened
with the uimost respect to the speech
of the Prime Minister. What I want
to say is this, that all international
agreements are subject to certain
conditions, and if those conditions are
not fulfilled, then those agreements
can be repudiated with honour. And
we have a precedent of this. We had
said that there would be g plebiscite
in Kashmir, and after five years we
said that the conditions had changed
and, therefore, that promise does not
hold good now,

Shri Sham Lal Saraf (Jammu and
Kashmir): It was under certain given
conditions,

Shri G. N. Dixit (Etawah): Therc
was no agreement on Kashmir about
plebiscite, This a misstatement of
Shri Kripalani (Interruptions.)
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Shri A, C. Guha (Barasat): This

i¢ not a correcl statement of fact.
There the condition was that before
4 plebiscite was held Pakistan would
vacate her intention, which she did
noi da. . ....(Interruptions)

qeaw WEEA : w47 A1 GEE A
7@ & 1 AR AT AT Afam

Shri J. B, Kripalani: 1 submit,
unfortunately, the Congress Party,
though it has an overwhelming majo-
ritv, is behuving like the Opposition.
1 am really sorry for it. They are
not conten{ with their overwhelming
majority, their brute majority, but
they must also interfere as the Mem-
bers of the Opposition do!

I say there was o promise at leasi
of gscertaining the opinion, impartial
opinion, of the people of Kashmir It
was a promise made . .

Mr. Speaker: Why should we go
intg that now? 1 would request
Acharya Kripoalani to go on  to the

second point.

Shrl J. B, Kripalani: I want to say
that there is a precedent, that when
conditions change, when circumstan-
vee change. .. ...

Shri Muthyal Rae (Mahbubnagar):
He is referring to some other matter.
{ Interruptions) .

Shri J. B. Kripalani:
men do not want me to speak, T will
siy down. If you want to hear me,
then you musy hear mg as I heard
the Prime Minister. Did 1 intervene
even once when he spoke? I did not
intervene even once. But I have mada
4 point which | want to explain,
that there are precedents not only in
our history but in the world's history
that a« circumstances change, agree-
Mee.n wso change. ] say that the clr-
Ciigciunces under which this  agree-
ment was made were quite different,
radically different, from the circum-
stances thal exist today on account of
the betrayal by Pakistan jn Kaghmir.

If Congress-
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That is all I have got to say, And we

are not honour bound to carry oul
Kutch agreement, Kutch is not dil-
ferent from Kashmir. Kashmir is
not different from Kutch, as my hon.
friend, Shri Mathur, made outl. This
i not a separale thing. This is one
country. These are not two countries.
1 want these two questions to be set-
tled definitely and together.  They
have insulted us in every way. They
are insulting us now, and we are not
Lbound to carry out this agreement.

Shri II. N. Mukerjee: The Prime
Minister hag told us that we are very
alert with regard 1o Kashmir. May
1 know from him what steps we arc
taking in regard to the connivance of
the United Nations authorities, who
are functioning under Anglo-Ameri-
can domination, with Pakistan because
thay connivance is linked up with
whatever happens to our detriment
in our sgreement over Kutch,

Some Hon. Members ros¢e—

Mr. Speaker: | can allow only one
Member from one group, I find Shri
Hem Barug also standing in addition
to Shri Kamath.

Shri Hari Vishnu Kamath: [ spoke
on the motion.

Mr. Speaker: [ cun allow only one
of them.

Shri Harl Vishnu Kamath: While it
was partly gratifying to hear from
the Prime Minister that the Govern-
ment hag asked Mr. Bhutio not 1o
take the trouble of visiting India,
may I ask whether thizs step is not o
step in the direction, welcome direc-
tion, necessary direction, desirable
direction, of acecepting ouwr demand
for scrapping the agreement,  re-
voking the agreement because it is a
breach of one of the conditions of the
agreement jtself” May I also know
whether there has been any instance
in our history or in the history of any
other couniry where the parties
concerned bound themselves hand
foop to  accept the findings or
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the award of 5 tribunal, contrary
1o the convention of the International
Law Commission to the effect that the
parties can question the award on
three grounds to which my colleague
Shri Hem Barua referred the other
day?

Mr. Speaker: Shri Brajraj Singh. 1
cannot allow Shri Hem Barua because
1 have allowed Shei Kamath 1 have
made that clear.

Shri Hem Barua: | am not going to
put a question but enly to seek a
clarifieation.

Mr. Speaker: No, not at this mo-
ment, He should resume his seat.

Shri Hem Barua: This is what I do
not understand. This is not g party
matter. Every member has a right to
seek a clarification from the Prime
Minister,

Mr. Speaker: | cannol allow him.

Shri Hem Barua: If you puv your
fool down like that, I would say it is
very difficult for us to function in this
House. I have a very relevant ques-
flon to put and seek a clarification
from him. T do not understand this.

Wit g fag - W e & T
& g | w2 & g g i war W
At A OF AP T TR A T g
¥ grv oY & fF ¥aw 97 A9 F AW
A THRRA ¥ g wOAT Ay ¥
§ oz &7 3 oIman g f5oAm

% wiada weeq . AW T

v o fag - Ar awi F e
FOT X,

QA ¢ WATT AR A AF 0
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WEqR AT . WITR! AT A
g T EF & IAH! GIAT AT FIA W

o gAuE fag - w9 79 AN
FI FAT HTA &, FW R AT A F ALY
LiCC ik C il

e WF(.T AT TAR AT &
Lo L

«t gATTa fug : AH g8 T qFAI
& wavA w47 A & wrefagom £ am
Z A Afsgw @ ogaa fem fw
3% WA qrrfage # qAew § o
afpa gz A1 T4 AFT TR TrEIAA
T &, 9 gwr? ST Arefage v
¥ fg #3m av gaT? I AT 3R F
fog $3m o Frrdlwew T i
s et fmar 2

it e foma @ s wd T A
¥ @ ST WA A A AT nEaEr
F I F AT H A AT 77 T
¥ TR AT AL FA T

L& Al agig . A THEA e
o a® m AfEm

of we fand - aa ot i ¢ gafem
FAff g A AT R W
9 H T ag w7 fF R F ama
Hl wEAT A AR Efws frEm .
T grm wfeF wemm Fdta T FAw
HrART A W OATAAT | AR TAWT
T ¢ 97 foar s 1 Wit maneg
o F1 A0 § dww g oy AfFa g
figrmer i gt fr wodt d5w & e
W WA /1 19 ®7 Iq 97 cdvgfa w
qET ATATE

CURC R T ) oo B DT RN 7T
g4t 7
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off vy fomd & warT Y ¥ @y
g 1w faadt & B o o) 97 W
qR X w0 TP & A wiw wE & wl
azedi w1 g mardr g afew fo
AT §IWT & WA TH FIT X 9
ar famer # g1z & o T Al &
qaT 99 wrm fe 57 waq A FE Tw
a1 & | WUT TR §Eq ¥t 4 i
AFAT TR § A Edr Jm e A
o &Y g Wt & g

off TIAATA TR WETW WEIET,
# o9 TC UK AW WiF AET I
WA E | WMTH TR qAT B K
qAT wEEl &1 gwwe §r § afwa
T quR A wrg o W FY 7 § A
7T A FATTT wiaw o 6 e Fefan
we ®r3 frar amm (weena)

AP TA FYAW : A0 WE
WIEr BT KT WY AT WA FT TR
#

woay wEiwa - w4 0% dwww i
A1 qf TAE frazd fear smw 7 1 adr
far wrq oz e wrA forew & Sifay

St P6W AT €BATT A AV FT
A e aifgn wa wifgw TE TR
w4 w1 R wfawe wH@ R

s wEA AT & 397 w8 wAr
g fov urramy & daen w7 el
ot st o |

NI N ATA W W qRIRY,
Az as e AT A ? &
q oW o syaFay widT fF i o e
u wATeT qud ¥ v & oA
a1 IO oy ¥ wrewr oft fedt o awd
p‘.‘

weiq rhmn (0% Tt % W
R A R CISL A BN ER 2 £
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fafeezr 1 =&t qaw g 9% @
gafam s Ao 39 97 qE e m
ey ¥

o) gwmArc med)  (faseiv)
# ey qrAT & qrq wum A of & 2y
S qEAT WTEAT § | 9% A1 movde fraw
warra w1 O & e o gwdoe
Nwr moeqt ¥ fafor g @ #
INFT T4 HA A € 9T 67 AT
qEAT o=

"qfe weawr mfeam DA
F amt  awTE afeaw affem
dmea & ew fova & g3 fmw
w0, M7 | TN 1965 *1 feafa
o AT o gewe grork K fwoTa i
WTEA-aTfeT F1 A AT A 07 FE
ATy ®y w7 # Y wgvgey fadedr o
ag & az T=zafn fams (o mure -
ag wv7y nitdz gar @ Afwa oo qeyaia
#1 Are fzur aur wfeeT o 0 A
VT UTFUT §TA & avg, Al 5a
® FT W AT AR IR O ogir
9T FTQH IEAT ATRAT R

AR T aE e 195 A
STHAE 97 qAF ETH T AT ATV WAL
azt dar 4 Wolr afow Fzmfram qfan
w1 agt o7 War 1 A2 frak qfew A
61 % 65 7% quay Weert Azw e o
WTTR] E7 A% B AT {er S
& aforw & T9 wm § agt sy wfe-
= qfem w1 e 3 e afrer fam
} AT AT g7 ATH W AT, qUY AT,
A o 7@ 7w e ag A Fook gfm
mer woft Tt Y & arrn wrga f e
Tt wAt A ¥ e ¥ fowam o
aTRA 1a TiEETA ¥ Ter v & ofi-
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[#f wwroiE 7w )

17 AEAT GETT T T EKT FIT qAT
31 o TerT T 39 aromit 11
aE0 ¥ g1 w7 oafr T oar A oa
niffeETR £ THE FA [ OAT STAT
q9gA "1 % TR & 39 AW
F1 74T w7 faqr ¢ o@g WY oA
g #

Dr. L. M. Singhvi (Jodhpur): May
| know wheher the Prime Minisier
was aware of the fuctual and legal im-
plications of the status quo ante bel-
tum as of 1st January, 1965, and if so,
whether the present agreemenl agrees
with his impre-sions of the status quo
ante bellum as of 1st Junuary 19657
As o complementury question 1o this,
may 1 know whether he is willing 1o
sny that under all circumstances, and
irrespective of whatever Pakistan may
do or perpetrate on us.  they would
=1ill  invoke the principle of the
sanctity of treaties and nol the com-
plementary ang necessarily  adjunet
principle of changed circumstances or
rebus sic stanti bus to which Acharya

Kripalani has referred? May 1 know
whether  Government proposes  to
carry oul this agreement under all

circumstances irrespective of  what-

ever Pakistan does?

ot AYd . ofeeTw F faeE @g
qug ¥ v AFT A T FAEE IET
A, afz qg aa wm AT S F IR
fargeara #Y v & § A7 vt fgemay
Y qferm ¥ fergrdr ot gore o1 i
A wERT ¢

A MY fEe TRy (FrgyT)
& o w9 TTA HalT AT H Q@A TR
F 1| 9T IFM ATAT AFAA €W qIA
# for 91 30 AAm 37 %1 w0 g8 faaw
£t ATt fedt @ & 4 oo A
qr fx aificena €Y g w & a@i I0
gord € ¥ E § e g @
T 39 AR KT ATARTL FAEL W

AUGUST 18, 1865
I
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ARa Agl d A q7 A ¥ Ay
FrE ¢ faas f& a # aeam
w0l ¢ Wb a7 veqm A e
EiL -

nE T AX AO FEAC § 1 WA
a1 H7 A F g 71 fearga
# fao 41 gt Fr 5 frar & fr a2
FEMEIOEA WIT GEATgaEm ¢ Al
&3 o yg fr e v wwE A #
wr¢ faame vg s & w19 ga™ AET A
g qg ST Ko § i oga gAw W
arfearr gfem 1 difam Ziar wfee-
TEAGA  HIT TEAIALE 2 ¢ TR
o e # F g weat wf g4 frar
adr 3w & am # &= A1 faaw 7z
HAT 7

Swell.  Which
1 am sorry

Mr. Speaker: Dr.
party does he belong tor
1 do not remember,

Shri  Swell (Assam—Aulonomous
Di tricts): 1 did not join in the shout-
ing. I did not interrupt the Prime Min.
ister, 1 may be given a chance to put
a question,

Mr. Speaker: He might put,

Shri Swell: It seems that between
April last and now we Discovered that
IPakistan had been patrolling the nine-
mile track between Ding ang Sural
which goes to show that we do not
have any proper knowledge of what is
going on within our own country. How
do we propose to sustain our conten-
tion that the 3,500 square miles of
territory which Pakistan now claims
really bLelongs to us?  Secondly, we
have left everything to the tribunal.
Now, if an unexpected thing happens,
namely that the tribunal decides that
this 3,500 square miles of territory
belongs to Pakistan will the Govern-
ment willingly and happily hand over
this territory to Pakistan?
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Shri Hem Barua: You have devial-
eil from your owp ruling, Just now
two Members belonging to the same
party put two guestions.

Mr. Speaker: Which party?

Shri Hem Barua: Dr, Singhvi and
shrr Kakkar.

Mr Speaker: If that has becn done,
it might be im ignorance. I did not
know that, 1t has not been done, 1

suppase. ST TFIA |

oft OREATME (T ) 0w
ﬁm.qﬁnwﬂw?aﬁ&maﬁl

weaw WEAg : A AT S, 9
# gl 1 gATAT AEY T TR AT F oAy
1Ay g Y AR ¢ WA ww
T & ow @ wEd AT AT qEE R
T AR

it Ama (wfzer) v wa S
A g gl 7 &y fF = otw v
¥ arferar #1 gfsm st e T
T g\ WY FWT-AT O T Y AT 4
T qF FT AWK F AG e {5 O
o 7t gfew agt T 1 o ? i
¥ FYE 94 47 77 491 AT 47 A TR
n T wAT )

T AT TA AT A 4 aw
3 & FVAT 917 74 AYR w58 &1 A7
FaEr § 97 geww 2 At IA fr o
sTefra ®y AT w1 FETY AR A
w121 217 wa 94 w41 A %7 W@ ¢ e
oz & Ay A1 qarfed get & aw
77T AFY AT AFAT AT A THAT IIgT
fr. Fm Frefra 77 TEY AT ZEA I
4i 73 WY z7ma wfew & & 7 arfeme
= FHT 97 guen fwm 0 wuT AT
% F74 F wAfaw FET Eo & faaw
afagt 7 1 arader 21 o 17 ot ow
sz At § A1 & quw § @ aw
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o1 oF S ZE E AT gEdy ot 2=y
ardT & At few gz awwar §F 7l

Wt ATMI. omaw nElad,
T8 v T 794 f2rosnd

snae aglm o AT AHT S AT
qz Argy 1 ww K 7 awr wfmi w6y
A TATAA ART &1 W7 g7 Ow i
H FT OF TN FATT AT O ww 1) Ak
A %A § 7

oft TaETTIARY  wER Qi e gvR
" & AR vw fame mav 57 Ay
_A |

AW AglAY  FArE oY, oF feae
mafre fram = &) o o
q #79 UF 97 A WA 0BT T7
ot A1 a€ & | wrrwy orEl F ot Ay
&34 % ¢ safam & wria sarA
qwA f1 gArET TEl 2 oAwar )

ot TIReATTAR : AH 9T 0¥ fopaz
" oF gavA w7 aq fon amy )

wgw AKHT
AT |

*t o wm s

FF A T AIE AT WA
At 7 qF ¥ 1 fxr madAi ®
F7 7 47 AERA ¥ (% IO AT A
fean nar 2. a7 mfAl F1 A A
A ATFA X, TAE TAT AT

) gErnaic ATt 87 FEF A
wEvEEAT A

wasay AEIRT . uAT T A7 T
frzan & f gardr mfeet w2 & ate gy
dam 7 & A1 oA mvary Ty
AT A1 AT T AT ¢
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ot werme e - maw Ry,
Ty wF T & fpAd 8, &% & um
Zare afawi & ot e § 1 T meeT
O ¥ que way ft Mrog TgF i fa
frAaai s A wr I &, Fw A
Tg | AIAATT "EEEl A W) 9 TRy g,
Fum F §, A3 &% v AdY ww ¥

wsaW NN . W T9 § IAT
amE M s g
faar o, dfw aar & 39 1 o e G
qwl ¥ FATE W qE §, AW I9 FT AT
TR AW g W7 T e eRE Y
g AE WA 71T §, A AAAT TqEEm
qF =T 7% F |

A TWIATH AT KW AT
niAvaEAT &u7 9=AT & 7 IFIA H TAT
TR W AT oA B

(Interruptions.)

sl oA ARIIT weAy wiAdn
st AF, A AL AT T ey g
2 37 & g doaan

o AL LT AT o gt o
mitwe W aE T fama w1 w0
¢ &% § fF 3\ T Jar f) o am
ol, a7 & fag o1 {5 avm arfd o«
mifFeE #1 Sl of 717 89 & awan
7 7Tl G WY @€ Y | A9 57 aREAT
gal, o@ 3 & ag "y 7Y 0f o7 fx
WAL FW A1 ATH § B gErda, Al 3%
¥ AATT AT EFWA W AT |

ot TTTTE FT oW W A
T 7 (Interruptions.)

w1 oW AT arew) - I ATE
7 A gt §F g o, gmal
I% & art ¥ ag am O R e gE aw
Y gWT oY | W 77 GERYAT g, A
| E A A TTE A W xd
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WY W TA ATE F5 A4 7 A @
Y FO 77EET F A1~ A -
A g o q argdt o7 AT
DIEAT FT A AR, AR TEAAT

(Interruptions.)

o) X FIER EST e ARER,
EFET FT AW ¥

AT O AT% GITa © I7 0 TH qT80
Lol L -

= AFTRAT FENT: QAT 0T A
TN F7 {ZA XN AAT AT F, Y AR
o & G0 F7 A § 5wy snan
WAl AT ET EE ) wH A wem f Cwrer
ffrar #r aEr A\ 0

Il THEAT TN e T gy

A AFTNE Y AFAY . 0T qAT AT
FAA TG Y AN AT R E . muneE
‘aa-mfarEE 1 oags; @ g
AT FW AT A ogmr d o

W ATA A WA F w0
F gt ardr oA AW G R
o ZATE AENE I F pwEE ¥ ofr
IR I AT A ANE AT aTT AT
( In‘erruptions.) & a@r am T TR
ot I fmr gar 8, a@T & [t amis
T, ARTR ATET TF | ([nterruptions.)

weaw Agiam cAWAT gl R
qare fed &, fea & 39 & qaw A7
g wed £ | (Interruptioms,)

Y gER W Tgawm ;. EEETY
¥ gar 7wt 9 39 K7 64 g
a# wd

Y TR T STl G TR
¥ faegor wrf s ff 4 W AT
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e A A ) e #Y e Al
i wA R sE A g !
™ i # arEd T a9
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| TRSANAT | 301 AWATY ¥ femr
g ¢ fs "wwee oA e & Y

{mterruptions) |

wi A fawd . T8 aC @ foan
o # o 7Are 7 g wfgw 0 s
WY H AAE FW W ¢

Cnterruptiong)

niaW WERT . I AT B
A dfn A A af 9T g ATy
o s fufaer gma a3 ¢

¥ RIIAT AIFG AR A9 WAVT
7T

[qw Rg.3q  AlET W 71 AT
73 71 Ay A1 fam w0 oA A oAy
AR 271 1A 3, T 0 34 91 A
EAETE AN TR CHE R A SO
i nterruptions
T WA AT AF g AT RA
arew fafwezs 31 $gm 9gm fw a7
TF gem w7 7 A Ffzw w1 faar
A |

F1AE FW WM TT TrEEA WIEA

EA |

word wgim o A fasdr am
T aFA 7 fam A afr 2 meEs
18 qm -

S ara angeawh qET AT
mitaz Wz Ay aA Y, T A4 AN €7
T AF ¥F I AW g7 el T
zrn fE nadis god arfadt o wof
At ®t nara w2 0 wfar ow
a1 T4 amay §, frafr et e g,
fazmoa wHy wel § W for aw &

SRAVANA 27,

on Gujarat-West
Pakistan Border (M)

sER R A § | K Iw W
#1€ o ¥ I & ATy %1y, 9%
Téwd 7 gofea ) Ny ¥ 3
T &, feedt wgw #y a3 ¥ Wy
E il A

it gfe frooy e - foagmer & arv
¥ 7
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ot wre T s W A
# ¥ 3 W19 & AT 19 TE Wy A,
aafer o g fferr 8, 7% T 4--
gagfew dwew #v off §—F gt aw
&Y &%, W ava §, A we gw an
e, g, adF |1, afngres
#, difguwe &, wrfadve 7 79 8 |%,
At weE A g Afew gEre awt o
fezom §8 gadl &, sdifs ag ¥z
oo § ot 98 & aerhy &t faar-
W A1 At @ 1 W gl qraEd
femretorar At gf, 9@ & @ ¥ gw
mferm & far i § 1 1959 WY
1o Hamgf Wr Iw R aw aggwr
fr 79 uga feegza ot fesmeda &1
w9 § AT 6T & a7 w36 g0
T 8 w19 A &, 7@ 7w frgan A
Eloi i L

i gfe fasy w577 wvm ur
I i & A ¥ faAsr ow A wAr
foem g—-
“will not be Qquestioned on any
ground: whatsoever
g} faer w# o) 79 fraqr

Wl W W TNl A AT o
Caigfen” qgE i w@m gt & 0 W
wihz §, I & wr gur & e oo 9w
waRAT b, s anfen g Im A
L

st gft faso wrma - fomr a7 *
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1 1
it wTA wgT medt mfniE
g
ot gfe faewy wmar gy wfad-
T R

ot W™ agET e o AF
e $1€ ar adY @ % v uw T
9 oudl AA a5 ¢, A1 BW Hw Al
# W A A A, 7T OF K WHHT
7 A | TH A fawew 1 ww
oF wed gdte &, fom ® gw A A
& o S frafa wmef, s o
TR, FW T F HETAAT FI9

=« TRETE mIA
nw fraeT d 1

;YT HERY

Shri Hari Vishnu Kamath: He says
he may not accept it later on, How
can he leave it at a loose endy

Shrl J. B. Kripalani: May 1 sub-
mit that my gquestion has not been re-
plied to?

Mr. Speaker: What can 1 do?

Shri J. B. Kripalani: What is the
pood of askimg questions, then?
Shri H, N. Mukerjee: I asked u

specific question about the UN forces
in Kashmir conniving with the Pak-
istanj invaders. He gig not answel
that,

ol TR NE AN . WeTE WA,
faq "t &1 8 e s, a
39 97 ol gA-fawniee FOEET 0 A
frdgm a7 & % a7 aga &t weaETw
¥ § @t g fagrar €, W gumy
wrgefa &, 3@ &1 ww & 1 ¥ fraew
# f g wag & 1o 5AA qm AT 165-
ATH ¥ AR, A7z ¥ A2 fam Iy, Wit
FAF A R GTE R R T "
a1 & wwa § o famy ¥ o7

18, 1965

on Gujarat-West
Pakistan Border (M)
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There are cleven substitute motions.

Substitute motion Nos, |, 4 4 5, b,
11, 12 and 13 are for disapproval. 1
can only put No, 1 if the Opposition

can agree to that, which they want
me to put, because other: would be
barred. Therefore, uny one that they
like, Imight put,

Shri Yashpal Singh (Kairana;- No
1 may be taken,

ot ®o Hlo &AWL AT T1 74 T4
A faar s

weuw wgizg - fefawa @iz o«
LER SR AUl

Y #o Wlo &ANT - ™o W w7 a7
#1 9 ¢ f& 7w Arofaer ot & Az
W APE WTEE FT AT N U o
LERE AL SN

weas REIRE FATRA 2T 4T,
TEIA RA FT AR

it "o ®Wlo AAN . w9y fagaqd ar
% f Ty @ A A gwn & T A
gmoam ¥ 0t 2 fF Ta oA A g
w7 faar am &7 35 gov Fow A
TAFI R T AT Wi ¥ af @
# s g 5 o @ oo omg i A
T

weast AflTa § wA w7 a0 3
fos & 1 0¥ g A 7 A Afe oo
Fafasr grft A1 & o o7 &Y w7 [y
qq a7 fzfasa & 57 A0 2 ) s
oy odft AE Frg F oA H aE
F1 AT £ 1\ Interruptions)
Order, order, 1 will ask the office:s
to keep the doors shut; if the Whips
of the different parties have to get in

their Members they might get them
now, The question is.
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That for the original motion, the
following be substituted, name-
ly:—

“Thig House, having consider-
ed the statement laid on the
Table of the House by the
Prime Minister on the 16th
August, 1885, on the Indo-Pak-
istan Agreement of June, 1865

relating to Gujarat-West Pakistan
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Divislon Ne. 2]

Alvares, Shri

Bade, Shri

Banerjee, Shri 5. AL

Harua, Shri Hem

Derwa, Shri Onkar Lal

Rrij Raj Singh, Shri

Chaudhuri, Shri Tridib Kumar
Ciokaran Prasad, Shri

Gupte, Shri Ksshi Ram
Kachhavalva, Shri Huksm Chand

Abdul Rashid, Dakshi
Abdul Wahid, Shri T.
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alvs, Shri A.S.

Alva, Shri Joachim
Aniansppa, Shri
Ankineedu, Shri
Anthony, Shri Prank
Arunachalsm, Shri
Babunath Singh, Shri
Haddrudduie, Shri
Bakdiwal, Shri

‘Bal Krishna Singh, Shri
Barman, Shri P.C.
Barrow, Shri

Barus, Shri R.

Barupal, Shri P.1.,
Basappa, Shri
Baruraatari, Shei
Bhagat, Shri B.R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhanjs Meo, Shri L.N.
Bhatgava, Shri M.B
Bhathar, Shri
Bhattacharyys, Shr C.K.
Birendrs Behadur Singh, Shr
Bist, Shri | B.S.
Boroosh, Shri P. C.
Brehen Prakash, Shri
Brajeshwar Prasad, Shri

AYES

Kukkar, Shri, Gauri Shanker
Kamath, Shri Hari Vishnu
Lakhmu Bhewani, Shri
Maurya, Shri

Mohen Swarup, Shn

Ombkar Singh, Shri

Pillai, Shri Matarajs
Rameshwaranand, Shri

Seth, Shri Bishanchander
Shastri, Shri Prakash Vir

NOES

Brji Baw Lal, Shri

Hrij Rsj Singh-Kouh, Shri
Chakraverti, Shrl P.R.
‘Chands, Shrimati Jyotsna

on Gujorat-West 748
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border, disapproves the Agree-
ment as it barters away the
honour  and  sovereignty  of
India.”" (1)
This is the substitute motion of
Shri Yashpal Singh, This is for dis-
approval, If this one iz gecided. the
others would be barred,
Lok Sabha divided:
[13.53 hrs.

Siddhanti, Shri Jagdev Singh
Sigh, Shri AP,

Swamy, Shri Sivamurth

Sw Shri

Valvi, Shri

Vishram Prasad, Shni

Yadey, Shri Ram Sewsk
Yamik, Shri

Yashpal Singh, Shri

Yudhvir Singh, Shri

Hajarnavis, She
Hansda, Shri Subodh
Hanumanthiys, Shri
Hag, Shri M.M.

Chandak, Shri Harvani, Shri Ansar
Chandrabhan Singh, Shri Huzarika, Shri | M
Chandriki, Shri Heds, Shr
Chaturvedi, Shri S.N, Hem Raj, Shn
Chaudhry, Shri Ch Lal I ks, Shri

Chudhuri, Shri D.5,
Chaudhuri, Shrimati Kemala
Cheudhurl, Shri Sschindra
Chaven, Shri D.R,

Chavads, Shrimati, Johrah

Tabal Singh, Shri
Tadhav, Skri Tulshldas
Jugjivan Ham, Shri
Jamit, Shri 5.G.

Choudhry, Shri Lahtan
Daljit Singh, Shri

Das, Shri DK,

Dus, Shri Sudhansu
Dams, Shei C.

Idessi, Shri Morarii

Deshmukh, Shrimatl, Vimlabsi .

Dey, Shri 5.K.
Dhuleshwar Meens, Shri
Dixit, Shri G.N.
Doral, Shri Kasinstha
Dubsey, Shri R.G.
Dwivedi, Shri M.T.
Bring. Shel .

Firodis, Shri

Gairaj Singh Rao, Shri
Gandhi, Shri V.1,
Gowdh, Shri Veersnns
Guha, Shri A.C.
Gupts, Shri Badshah '

Jayarman,Shri

Jena, Shri

Toshl, Shri A

Iyotishl, Shri 1.1

Kabir, Shri Humsyun
Kadadi, Shri

Kannamwar, Shrimati, Ta
Ksppen, Shri

Karni Singhn, Shri
Karuthiruman, Shri
Kedaria, Shri CM.
Khadilksr, Shri

Khan, Dr. P.N.

Khan, Shri Shahnawasz
Khanne, Shri Mehr Chand
Khanna, Shri P.K

Kandar Lal, Shri

Kotoki, Shri Liladhar
Koys, Shri

Kripa Shanksr, Shri
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Krishoa, Shri M.R.
Krishnamachari, Shn 1T,
Kureel, Shri BN,

Lakhan Dus, Shri
Lakshmikenthamma, Shrimats
Lalit Sen, Shri

Taskar, Shri N.R.

1.axmi Bai, Shrimati
Mahadeo Prasad, Shn
Maubadeva Prasad, Dir.
Mabtab, Shri

Mahishi, Dr. Sarolini
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Mengi, Shri Gopal Dau
Menon, Shri Krishna
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Mirzs, Shri Bakar Ali
Mishra, Shri Bibhni

Misrs, Shrl Shyam Lhar
Maohanty, Shri Cokulananda
Muohwin, Shri

Moraka, Shri

Moure, Shri 8.5,
Muhsmmad Ismail, Shri
Mukane, Shri

Murli Manhor, Shri
Mukeriee, Shrimati Sharda
Murli Manhar, Shri
Murthy, Shri B.5.

Murts, Shri M.5.

Muthjah. Shr
Muraftar Tlussam. She
Waik. Shri 1.7,
Manda, Shri

Nuyak, Shti Mohan

Hayar, Dr. Sushila
Nesamany, Shri
Miranian Lal, Shr
ias, Shri

.’Ayea:

Indo-Pak agreement

The result of the
Division is: Ayes* 31; Noes 272
The motion was negatived.

AUGUST 18, 1885

Paliwal, Shri

Pande, Shri K.N.

Pandey, Shri R.5.
Pandey, Shri Vishwa Math
Pandit, Shrimati Vijey Lakshmi
Panna Lal, Shri

Pant, Shri K. C.
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Ram, Shri T.

Ram Sewak, Shn
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Ramshekhar Prasad Singh. Shri
Hananjsi Singh, Shri
Rane, Shr

Rao, Shri Jaganaths

Kao, Dir. K.L.

Koo, Shri Krishnamoorthy
Rac, Shri Muthyal

Reo, Shri Thiramala
Ratten Lal, Shri

Ray, Shrimati Renuku
Reddi, Dr, B. Gopala
Reddiar, Shri

Reddy, Shri R. Surendra
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashodu
Roy, Shri Bishwanath
sadhu Ram, Shri

Saha, Dr, S. K.

Sahu, Shry Rameshwar
Saigal, Shri A. S,
Samants, Shri 5. C.
Samoani, Shri

Sanji, Rupli, Shri

Saraf, Shri Shamlal
Sarma, Shri A. T.
Sarysbhama Devi, Shrimati
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Sen, Shri AK.

Sen, Shrl P. G.

Shah, Shri Menubendre
Shakuntals Devl, Shrimati
Sham Nath, Shri
Shankarsiys, Shri

Sharma, Shri A. P.
Sharma Shri K.C.

Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
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Shysm Kumari Devi Shrimati
Siddananjuppa, Shri
Sidheshwar Prawd, Shri
Singh, Shri D.N.
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Sinha, Shrimati Tarkeshwesi
Sinhassn Singh, Shri
Sanotak, Shri Nardeo

Soy, Shri H.C.

Srinivasan, Dr. I,
Subramaniam, Shri L,
Subramanyam, Shri T,
Sumat Prasad, Shri

Sunder Lal, Shri

Surendra Pal Singh, Shn
Swaran Singh, Shri
‘Tantia, Shri Rameshwar
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‘Tiwary, Shri K.N.
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Varma, Shri M.1..

Varma, Shrl Ravindru
Veerapps, Shri
Venkatmsubbaiah, Shr P
Verma, Shri  algovind
Vidyalankar, Shri A.N.
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751 Indo-Pak SRAVANA 27,
agreement
Mr. Speaker: Now, substitute

motion Nos. 7 and 10 are suggestions,
for they are partly covered by No. 1.
1 will take them separately but put
them both together. Substitute motion
No, 7 is by Shri Brij Raj Singh, and
fubstitute motion No. 10 s by
Shrimati Renu Chakravartty.

Shri Brij Raj Singh: They cannot
be put together. Sir. How can that
be done?

Mr. Speaker: They can be put to
gether it the House agrees. (Inter-

ruption). There is no cause for re-
sentment. [ am only saying that if
the House agrees they can be put
together. It it is desired that they

should be put separately, certainly I
shall put them separately.

Shri II. N. Mukerjee: The tenor
of the two amendments is completely
different and I cannot envisage their
heimg put torether.

Mr. Spaker: My intention was, if
they were not being pressed, then I
might put them together. But if
they are pressed, 1 shall put them
separately. 1 have no objection. I

-

«hall first put No. 7.
The question is:

“That for the original motion,

on Gujarat-West
Pakistan Border (M)

Table of the House by the
Prime Minister on the 16th
August, 1965, on the Indo-
Pakistan Agreement of June
1965 relating to Gujarat-West
Pakistan border, is of the
opinion that—

1887 (SAKA) 752

(a) by launching an undeclared
invasion on Kashmir, Paki-
stan has sabotaged the very
basis of the pact, namely,
the Imperative need to
maintailn Indo-Pak peace
and goodwill;

the Agreement was entered
into on the ground that “it
would result in Jessening of
tensions on the Indo-Pak.
border"”;

(h)

Pakistan has, by its own
action, violated this basic
postulate of the Agreement;

ic)

(d) the pact in effect now
stands annulled;
and, therefore, urges upon tie

Government to let it be known
to Pakistan that India does not
hold itself committed any longer
to the Agreement, and further
directs the Government to call oft
the proposed meeting of Indo-
Pak Foreign Ministers and take
no further steps in pursuance of

the following be  substituted, the Agreement until Pakistan
aamely: — demonstrates in a convincing
manner its bonafides” (7).
~This House, having considered
the statement laid on the The Lok Subha divided.
AYES -
(1857 hrs.

Pivision Ne. 3]

Bade, nha

Banerice, Sho 5.M.
Baraa, “hri Hem
Berwa. Shri Onkar Lal
Brii Rai, Singh Shri
karan Prasad, Shri

Maurys, Shri

B67(AI)LSD—8.

Kamath, Shri Harl Vishnu
Kakkar, Shri Guurl Shanker

Singh, Shri A.P.
Swamy, Shri Sivemarthi

Swell, Shri
Vishram Prasad, Shri

Yadav, Shri Ram Sewal,
Ymshpa! Singh, Shri
Yudhrir Singh, Shri
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Abdul Rashid, Bakhshi
Abdul Wahid, Shri T.
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Achuthan, Shri
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Bhagavati, Shri
‘Bhakt Darshan, Shri
Bhanjs Des, Shri LN,
Dhargava, Shri M.B.
Bhattacharyya, Shri C.K.
Hist, Shri J.B.S.
Borooah, Shri P.C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Bri) Basi Lal, Shri
Drij Raj Singh-Kotah, Shri
Chakraverti, Shri PR,
Chands, Shrimati Jyotsna
Chandak, S
Chandrabhan
Chandriki, Shri
Chaturvedi, Shri 5.N.
Chaudhry, Shri Chandrameni Lul
Chaudhuri, Shri D.5,
Chaudhuri, Shrimat] Kamals
Chaudhuri, Shri Sachindra
Chavan, Shri D.R.
13aljit Singh, Shri
Das, Shri B.K.
1has, Shrl Sudhensu
13ass, Shri C.
Liesai, Shri Morarii
1eshmukh, Shri Shivali Reo 5.
Deshmukh, Shrimati Vimlabai P,
Dey, Shri §.K.
Dhuleshwsar Meena, Shri
Lhxit, Shri G.N.
Dorai, Shri Kasinaths
Lubey, Shrl RG.
Dwived; Shri M.L.

ingh, Shri

AUGUST 18, 1965
NOES

Ering, Shri D.
Firodis, Shri
Gandhi, Shri V.B.
Gowdh, Shri HLK.V,
Guha, Shri A.C.
‘Gupta, Shri Badshal
Hajarnavis, Shri
Hansda, Shri Subodh
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Iiedn, Shri
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Jadhav, Shri Tulshides
Jugiivan Ram, Shri
Jamir, Shri 5.E.
Jamunadevi, Shrimati
Jayaraman, Shri
Jena, Shri

Joshi, Shri 3
Iyotishi, Shri J.P.

Kabtr, Shrl Humavun
Kadadi, Shri

Konnamwar, Shrimat: Tai
Kappen, Shri

Karni Singhli, Shri
Karuthiruman, Shri
Kedaria, Shri C.M.
Khadilkar, Shri

Khan, Dr. P.N.

Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P.K.

Kindar Lal, Shri

Kotoki, Shrl Liladhar
Koy, Shri

Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamaschari, Shri T.T.
Kureel, Shri B.N.

Luahtan Chaudhry, Shri
Lakhun Das, Shei
Lakshmikanthamma. Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Mahbadeo Prasad, Shri
Mahadeva Prasad, Dir.
Mahtab, Shn

Mubhishi, Dr. Sarojini
Madmoons Sulun, Shrimats
Malsichami, Shri

Malaviya, Shri K.D.
Malhotrs, Shri Inder J.
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Mallick, Shri Rama Chandrs
Manaen, Shri

Mundul, Shrl Yemuna Prasad
Maniyangadan, Shri

Mantri, Shri D.I>.

Marandi, Shri

Musuriya Din, Shri

Mathur, Shri Horish Chandra
Mathur, Shri Shiv Charan
Mehrotra, Shri Braj Rihari
Mehia, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna

Mishra, Shri
Mishra, Shri M.P.

Misra, Shri Bibudhendra
Misra, Shri Shysm Dhar
Mohanty, Shri Gokulananda
Mehain, Shri

Morarka, Shri

More, Shri K.L.
Muhammad Tamail, Shri
Mukane, Shri

Mukeriec, Shrimati Shards
Murli Manchar, Shri
Murthy, Shri B.S.

Murti, Shri M5,
Muthiah, Shri

Muik, Shri D.J.

Manda, Shri

Mayak, Shri Mohan
Mayar, Dr. Sushila
Mesamony, Shri

Wiranjan Lal, Shri

Oza, Shri

Paliwal Shri

Pande, Shri K.N.

Pandey, Shri R.5.

Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijay Lakshmi
Panna Lal, Shri

Pant, Shri K.C.
Paramasivan, Shri
Parashar, Shri

Putel, Shri Chhotobhai
Patel, Shri N.N.

Puatel, Shri P.R.

Patil, Shri D5,

Patil, Shri .5,

Patil, Shri 5.B.

Paul, shri 5.K.

Patil, Shri T.A.

Patwabhi Raman, Shri CR.
Fillai. Shri Nataraja
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Prabhakar, Shri Naval

Pratop Singh, Shri

Puri, Shri D.D.

HKaghunath Singh, Shri

Rui, Shrimati Sahodre Hai

Raj Bahadur, $hri

Rajs Shn C.R.

Hajdeo Singh Shri

Raju, Shr D.0,

Ram, Shri T.

Ram Sewak, Shri

Ham Swarup, Shri

Kamdhani Das, Shri

Kamshekhar Prasad Singh, Shri

Hananjai Singh, She

Kane, Shri

Haw, Shri Jagenatha

Hao, Dr. K.L.

Huo, Shri Krishnamoorthy

Rao, Shri Muthyal

Rao, Shri Thirumals

Rattan Lal, Shri

Ray, Shrimati Renuks

Reddi, Dr, B. Gopala

Reddy, Shn i

SRAVANA 27, 1887 (SAKA)

Samanta, Shri 5.C.

Sanji Rupii, Shri

on Gujarat-West  7¢6
Pakistan Border (M) ~
Sinbaran Singh, Shri
Snatak, Shri Narden
Soy, Shri H.C.

Saraf, $hri Sham Lal n, Dr. .
Serma, Shn AT, Subramaniom, .
Sutyub Devi, sub L She T
Satyanarayans, Shri Sumal Prusad, Shri
Sen, Shri AK. Sunder Lal, Shri

Sen, Shri P.G.

Shah, Shri Manabendra
Shakuntale Devi, Shrimati
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri A.P.
Sharma, Shri K.C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sha Shri Hamanand
Sheo Narsin, Shri
Shinde, 5hi

Shree Naraysn Das, Shri
Shukla, Shi idya Charan
Shyam Kuinari Devi, Shrimat
Siddsnanjuppa, Shri

5 Prasad. Shri

Heddy, Shrimati Yashods
Ruoy, Shri Bishwanath
Sadhu Ram, Shri

Saha, I, 5.K.

Sahu, Shri Rumeshwar
Swigal, Shri A5,

Mr. Speaker:
division is as follows:

*Ayes 1T: Noes

The motion was negatived.

Mr, Speaker: [ shall now put subs-
titute motion No. 10 by Shrimati Renu
Chakravarity. The question is:

That for the original motion, the
following be substituted, namely:—

Division No. 4]

Amncy, 131 M8,

Badruddujn, Shri

Manerjee, Shri 5.M.

Harua, Shri Hem
Rasumatari, Shri
Chakravarity, Shrimau Renu
Fliss, Shri Moham mad
Giupta, Shri Tndea

Gupta, Shri Keshi Ram

“’Ayes: the name of one member could

The result of the

Singh, Shri K.K.
Singha, Shri G.K.

Sinha, Shrimeti Rumdulan
Sinha, Sbri Satya Narayan

Sinhe, Shrimati Tarkeshwor

Surendra Pul Sa
Swaran Singh, Shri
‘Tuntis, Shri Remeshw ar
Thimmaiah, Shri
Thomar, Shri A.M.
Tiwary, Shri DN,
Tiwary, Shri K.N!
Tiwury, Shra R.5.

Tuls Ram, Shri

Shry

Vurma, Shri M.1..
Vurma, Shri Ravindra
Veerappa, Shri
Venkatasubbaioh, Shri
Verma, Shri Balgovind
Vidyalankar, Shrs AN,
Vyas, Shri Radhelal
Yadev, Shrs Ram Hurkh
Yaduva, Shri WP

“This House, having considercd

the statement laid on the Table o!
the House by the Prime Minister
282, on the 18th Augusi, 1885, on ‘b
Indo-Pukistan Agreement of June,

AYES

Kakkar, Shei Gauri Shanker
Kameth, Shri Hari Vishnu
Meurys, Shri

Mukerjee, Shri H.N.
Murmu, Shri Sarkar

Nair, Shri Varuderan
Ombkar Singh, Shn
Pandey, Shn Sarjoo
Ramcshwarsnand, Shri

1965 relating to
Pakistun border, ig of the opinjon
that the clause for reference 1o
arbitration be revoked, as it im-
pinges upon our sovereign rights
on the territory of Kutch and i-
fraught with grave dangers {10},

The Lok Sabha divided.

Gujarat-West

[13:58 hrs.

Reddy, Shri Eswara
Reddy, Shri Yallamands
Seth, Shri Bishanchander
Singh, Shri J.B.

Swamy, Shrl Sivamurihe
Warior, Shri

Yadav, Shri Ham Sewak
Yuilhvir Singh, Shn

not be recorded.
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Abdul Wahid, $hei 1.
Achal Singh,Shel
Achuthan, Shri
Akkamma Devi, Shrumati
Alagesan, Shn
Alva, Shri A5,
Alva, Shei Joschim
3, 3, Shri
Ankineedu, Shri
Anthany, Shri Frank
Agunachelsm, Shri
Basbunath Singh, Shri
Hakliwal, Shri
Hal Krishna Singh, Shei
7 arman, Shri P.C.
Tarrew, She©
Tarua, Shii K.
Tarupal, shri P.L.
Tusappa. Shri
IWhagat, Shri IR,
vati, Shri
Tarshan, Shri
Bhania 1Peo, Shri LN,
Phargava, Shri M.B.
Whatkar, Shri
Rhattacharyys, Shri CK.
Tiirendea Hahadur Singh, Shri
Hist, Shei LIS,
Waropah, Shri %G
Pruhim Prakesh,
Hrajeshwar Prasud, Shri
Virii Basr Lal, Shri
Whij RRai Singh, Shri
Clhakravert, Shr R
¢ *hands, Shrimaty Jyotsna
handak, Shri
Chandrabhan Singh, Shei
Chandriki, Shri
Chaturvedl Shri 5.N.
Chaudhry, $hri Chandramani 1.al
Chaudhuri, Shri D.5.
Chaudhuri, Shrimati Kemala
Chaudhuri, Shri hind

NOES

Firodia, Shei

Gajraj Singh Rao, Shri
Gandhi, Shri V.B.
Crewdh, Shri

Guha, Shri A.C.
CGiupts, Shri Radshah
Hajurnavis, Shri
Hanads, Shri Subodh
Hanwmanthaiya, Shei
Hagq, Shrl M. M.
Harvani, Shri Anwr
Hazarika, Shrel LN,
Heda, Shri

Hem Raj, Shri
Himatvinaka, Shri
Ighal Singh, Shri
Jadhav, Shei Tulshidas
n Kam, Shri

Jumir, Shei 5.G.
Janmunadevi, Shrimati
Juyaraman, Shri

. Shri
Kannamwar, Shrimati Tai
Kappen, Shri

Kur i, Shiri
Karuthiruman, Shri
Bedaria, Shri C.M.

Khan, Tir, N,

Khan, Shri Shahnawar
Khanna, Shri K,

Kindar Lal, Shri

Kotoki, Shri Liladhar
Koya, Shri

Kripa, Shanker, Shri
Krishna, Shri M.R.
Krishnamacheri, Shri T.T.
Kureel, Shri B.N.

Lahtan Chaudhry, Shri
T.akhan Das, Shri
1 ikanth

Chavan, Shri D.R.
Chavda, Shrimatl Jorsben
Thliit Singh, Shri

My, Shn B K.

13as, Shri Sudhensu

Thans, Shei €.

Prerad, Shri Morarii
Deshmukh, Shrimati Vimlabai P,
Dey, Shri 5.K.
13huleshwar Meena, Shri
Dixit, Shri G.M,

Dhorsi, Shri Kasinaths
ubsy, Shri R.G.
Dwivedi, Shri M.L
Ering. Shri D,

Shrimati
Lalit Sen, Shri

Lasksr, Shri N.R.

Laxmi Dai, Shrimati
Mahadeo Prassd, Shri
Mahadeva Praad, Dr.
Mahtab, Shri

Mahishi, Dr. Sarojini
Maimoons Sultan, Shrimati
Malaichami, Shri

Malariys, Shri K.D.
Malhotra, Shri Inder J.
Mallick, Shri Rama Chandra
Mansen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Maniyangadas, Shri

Mantri, Shti D.D.
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Marandi, Shri

Musurlya Din, Shri
Mathur, Shri Harish Chandra
Mathut, Shri Shiv Charan
Mehrotra, Shri Draj Bihari
Melkote, Dr,

Mengl, Shri Gopal Datt
Menon, Shri Krishns
Mintmata, Shrimati

Mirzs, Shrl Bakar Ali
Mishra, Shri Bibhuti
Mishrs, Shri M.P.

Miars, Shri Bibudbendrs
Misra, Shri Shyam Dhar
Mohanty, Shri Gokulsnanda
Mohsin, Shri

Morarka, Shri

More, Shri K.L.

More, Shri 5.5,
Muhsmmad Tsmail, Shr

Mukane, Shri
Mukerice, Shrimati Sharda
Murli Manchar, Shri

Murthy, Shri B.S.
Mugti, Shri ML5.
Muthish, Shrl
Muzaffar Hussain, Shr
Waik, Shri [3.].
Nanda, Shri

Mayak, Shri Mohan
Nayar, Dr. Sushils
MNesamnny, Shri
Nirgnjan I.al, Shri
Oza. Shri

Paliwal, Shri

Pande, Shri K.N.
Pandey, Shrl R.S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K.C.
Parsmasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N.N.

Patel, Shri P.R.

Patil, Shri D.5.

Patil, Shri ].5.

Patil, Shri 5.B.

Patil, Shri S.K.

Patil, Shri T-A.
Pattabhi Raman, Shri C.R.
Prabhaker, Shri Naval
Pratap Singh, Shri
Puri, Shri D.D.
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Ham, Skri T,

Ham Scwak, Shri

Ram Swarup, Shri
Hamdhani Das, Shri
Hamibekhur Prasad Singh, Shri
Renanisi Singh, Shri
Hane, Shr

Rao, Shri Jaganatha

Ran, D, K.L.

ltan, Shri Krishnamoorthy
Han, Shri Muthysl

Han, Shri Thiramala
Ratten Lal, Shri

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri Naraysn
Reddy, Shri R, Surendrs

SRAVANA 27, 1847

Surma, Shri AT.Y

(SAKA)
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Subramanism. sShri L.
sub , Shri T.

Satynarajna, Shri,

Sen, Shri AK.

Sen, Shri P.G.

Shah, Shri Manabendra
Shakuntals Devi, Shrimat
Sham Nath, Shri
Shankaraiys, Shri

Sharma, Shri AP,
Sharma, Shni K.C.

Sh Ranjan, Shri
Shastri, Shri Lol Bahadur
Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shukle, Shri Vidys Cheran
Shyam Kumari Devi, Shrimati
viddl ppa, Shei

Reddy, Shri
leddy, Shrimati Yashods
Way, Shri Bishwanath
sadhu Ram, Shri

Saha, Dr. 5.K.

Sahu, Shri Rameshwar
Salgal, Shri A5,
Semanta, Shri 3.0
Sumnanl, Shr

sanjl Rupit, Shn

Saraf, Shei Sham Lal

Mr, Speaker: The

Division is: Ayes 28; Noes 2684,
The motion was negatived.
oit wy famd : @ 12 A WA
i dqEn s A A TR wE
That would be re-

Mr, Bpeaker:

Sidheshwar Prasad, Shri
Singh, Shr D.N.

singh, Shri K.K.

Singhs, Shri G.K.

sinhs, Shrimuti Ramdulari
Sinha, Shrimui Tarkeshwar
Sinhusan Singh, Sho
Snatak, Shri Nurdes

Soy, Shri IL.C.

Srinivasen, Dr. P

result of the

Sumut Prasad, Shri
Sunder Lal, Shn
Surendra Pal Singh, Shry
Swaren Singh, Shri

I . Shri Remeshwar
‘Thimmaiah, Shri
Thomas, Shri A.M
Tiwary, Shri D.N.
Tiwary, Shri K.N.
‘Tiwary, Shri R.5.

Tuls Ram, Shri

Tyagi, Shri

Uikey, Shri

Upsdhaya, Shrl Shive Dutt
Valshys, Shri M.H.
Valvi, Shri

Varmu, Shri M0
Varma, Shei Ravimdia
Shri

Verma, Shri Balgovind
Vidyalankar, Shri AN.
Vijays Anends, Malarafluom e
Vyas, Shri Redhelal

Yadav, Shri Rem Hukh
Yadava, Shri B,

I will now put to vote substituie
motion No. 8 by Shri QOza, for appro
val. The question is:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement laid on the Table

corded that Shri Madhu Limaye did
not vole for this substitute motion.

Shri Brij Raj Singh: Then the
count will be different.
Mr. Speaker: That would be taken

into account. 1 have only to reud
what appears on the board.

of the House by the Prime Minls-
ter on the 18th August, 1965 on
the Indo-Pakistan Agreement of
June, 1965 relating to Gujaral-
West Pakistan border, approves ol
it" ().

The Lok Sabha divided

Division No. 5] AYES [13:59 hrw.
Abdul Reshid, Bakehi An,anappa, Shri Barma, Shri .0,
Abdul Wahid, Shei T Ankineedu, Shri Barrow, Shri
Achal Singh, Shri Anthonry, Shri Frank Barua, Shri R. -
Mn-m-.ﬂd“ Arunachalam, She Barupal, Shri P.1..
Deevi, Babr Singh, Sbn Basappa, Shri
Alsgesea, Shri Badrudduje, Shel Basummatari, Shri
Alvs, Sbri AS. Bebliwal, Shri Bhagat, Shei B.R.
Alvs, Shri Joachim Bal Krishna Singh, Shri Bhagarati, Shn
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Whakt 1varshan, -'all
Bhonja e, 8
Bhargava,

Birendra Bahadur glllﬁll Shr

Fist, Shri RS,

Boroouh, Shri PG,

Rratan Prakash, Shr

Hrajeshwar Prasad, Shro

Bri} Hasi Lal, Sha

ingh, Kotah Shri
erti, Shri PR,

Chanda, Shoimari Jyolsng

“Than-fuk. Shri

Chandrabhan

Chandriki, Shri

Chaturvedi, Shri 5.N.

Chaudhry, Shri Chandramani Lul

Chaudhun, Shri D.S.

Chuudhuri, Shrimati Kumals

Chundbur, Shri Sochindra

Chuven, Shri DR,

1aljit Singh,  Shri

17as, Shri DK

Dan, Shri Sudhansu

Thass, Shri C,

Shri Morarji

Treshmukh, Shrimati, Vimlabai I°,

ey, Shri §,

Trhaon, Shri

IVhuleshwar Meens, Shri

Trit, Shri G.N.

Lworai, Shri Kasinatho

wgh. Shri

Vewui,

Ajajraj Singh Hao, Shr
Aian.lhi, Shri VB,

Gupta, Sh Hldlh-ﬂl
Hajarnavis, Shri
Hansdu, Shri buhodh
Hanumanthiays, 5|
1lag, Shri M.M.
Tlarvani, S|

Hazarika, Shri
Hedu, Shri

Tlem R,
hmatsingke. Shri
Lghal Singh, Shri '
tagiiven Rem, Shri }
lamir, Shri §.
Jamunadevi, Shrimath
Taysraman. Shri

&armr Singhil, Shri

Indo-Pak agreement
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Llrulhuuman Shri
Kedaria, Shri C.M.

Khadikar, Shri

Khan, Dr. I*N.

Khan, Shri Shahnawar
Ehanns, S$hri Mehr Chung
Khanna, Shri PLK.

Kindar Lal, Shri

Kotoki, Shri Lilodhar

Konya, Shri

Kripa Shankar, Shri

Krishna, Shri M.R,
Krishnamachari, She TUT.
Kureel, $hri B.N.

Laohtan Choudhry, Shri
Lakhan 1%as, Shri
1.akshmikanthamma, Shrimant
Lalit Sen, Shri

L.aakar, Shri N.R.

Laxmi B
Muhudeo Pra
Mahadeva
Mahtab, Shri

Mabhishi, L Surojini
Maimoona Sultan, Shrimati
Malaichami, 5
Mulaviys, Shri I\ I
Malhotra, Shri Tnder J.
Mallick, Shri Rama Chandra
Muanaen, Shri
Mandal, Dr. ',
Mandal, Shri Yamuna Prased
Maniyangodan, Shri

Mantri, $hri .12

Marandi, Shri

Mehta, Shri J.R.

Melkote, Dr.

Mengi., Shri Gopal Datt
Menon, Shri Krishna
imata, Shrimati
Mirza, Shri Baker Ali
Mishra, Shri Bibhuti
Mishra, Shri M.P.

Misrs, Shri Blbudhendra
Miara, Shri Shyam Dhar
Mohanty, Shri Gokulanands
Maohain, Shri

Morarka, Shri

More, Shri K.L.

Maore, Shri 5.5,
Muhsmmad Tsmail, Shri
Mukane, Shri

Miuskeriee, Shrimati Sharda
Murli Manohar, Shri
Murthy, Shri B.S,

Murti, Shri M.

Muthish, Shri
Muzaffar Husain, Shri

on Gujarat-West
Pakistan Border (M)
Naik, Shri [.].
Manda, Sh
Nayak, Shri Mohan
Mayar, Dr, Sushila
MNesamony, Shri
Niranjan Lal, Shri
Oza, Shri
Paliwal, Shri
Pande, Shri K.N,
Pandey, Shri J
Pandey, Shri \'u‘nun Math
Pundit, Shrimati Vijay Laksly
Punnu Lal, Shri
Pant, Shri K.C.
Paramasiver, Shri
Tarashur, Shri
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Potel, Shri Chhotabhai
Parel, Shri N.NL

Tatel, Shri P.R.

Patil, Shri .5,

Patil, Shri .5,

Patil, Shti TFA,

ubhi Raman, Shri C.K.
Piliai, Shri Natara;
Prabhakar, Shri Maval
Pratap Singh, Shri
Puri, Shri
Raghunath Singh ,Shri
Rai, Shrimati Sohodea Bai
Raj, Bahadur, Shri  ~
Raia, Shri C.R.

Rajdeo, Singh, Shri

Raiu, Shri D.B.

Ram, Shri T.

Rum Sewuk, Shri

Ram Swarup, Shri
Ramdhani Nas, Shei
Ramthekhor Prasad i
Rananiai Singh, Shri
Rane, Shri

Rao, Shri Jaganathu

Rao, Dr. K.L.

Kuo, Shri Krishnamoorthy
Ran, Shri Muthyal

Rao, Shri Thirumals
Rattan Lal, Shri

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri R. Surendra
Reddy, Shri Remakrishna
Reddy, Shrimati Yashoda
Roy, Shri Bishwansth
Sadhu Ram, Shri

Saha, Dr. 5.K.

Sahu, Shri Rameshwar
Saigal, Shri AS.

Samanta, Shri 5.C.

Samnani, Shri
Sanii Rupii, Shri
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Saraf, Shri Sham Lal
Sarma, Shri AT
satyabhama Devi, Shrimai
Satyanarayans, Shri
Sen, Shri AK.

Sen, Shri .G,

shah, Shri Manohendra
Shokuntala Drevi, Shri
Sham Math, Shri
Shunkarniya, Shra
Sharma, Shri
Sharma, Shri K0
Sh Ral Shri
Shastri, Shri Lal Dahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shti

Shrec Maryan Dan, Shr
“Shukla, Shri Vidya Charan

Alvaracs, 5

Hanerjee, Shri 5.M.

Tiarus, Shri Hem

Berwa, Shri Onkar Lal
Hri} Raj Singh, Shri
‘Gokaran Prasad, Shri
Gupta, Shri  Kashi Ram
Jowhi. Shri Ao,

Mr. Speaker:

The result of the

SRAVANA 27, 1887 (SAKA)

Shyam Kumari Devi, Shrimati
Sidheshwar Prasad, 5
Singh, Shri K.K.
Singha Shri G.K.
Sinha, Shrimati Ramduluri
Sinha, Shri Satya Narayan
Sinhe, Shrimati Tarkeshwars
Kinhasan Singh, Shri
Snatak, Shri Nardeo

Sny, Shri, H.C.

Stinivasen, Dr, P,
Subramaniom, Shei (.
Subremanyam, Shri T.
Sumat Prasad, Shri

Sunder Lal, Shei

Surendra Pal Singh, Shri
Swaran Singh, Shri

T Shri Rameshwar
‘Thimmaiah, Shri

NOES

Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shankar
Kamath, Shri Hari i
Krishnapal Singh, Shri

Mair, Shri M. Sreckantan

Ombkar Singh, Shri
Rameshwaranand, Shri

Seth, Shri Bishanchander
Siddenanjappa, Shri

Siddhanti, Shri Jagdey Singh

tion from you.

on Gujarat-West 764
Pakistan Border (M)

Thomas, Shri A M.
“Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shri R.5.
Tula Ram. Shri
Tyagi, Shri

Uikey, Shry
Vaishaya, Shri M.
Valvi, Shei

Varme, Shr M.L.
Varma, Shri Ravindra
Veerappa, Shri
Venkstasubbaizh, Shri I'.
Verma, Shri Balgovind

ankar, Shri A.N.

Vijnya Ananda, Maharajkumar
Vyns, Shri Radhey Lal
Yadav, Shei Rem Harkh

Singh, Shri A.l",

Singhvi, Dr, LM,

Swamy, Shei Sivamurthi
Upadhyaya, Shri Shiva Duit
Vishurm Prasad, Shri
Yadav, Shri Ram Sewak
Yalnik, Shri

Yudhvir Singh, Shri

Does shouting of slo-

“ Division is:
Ages 269; Noes 28.
The mation was adopted.
Y foreqw ureara () @ Aqw
e grmE :
ot &Y (wFrTT) o A A A
AT )
Mr. Speaker: That would be noted
down.
ot yaew fol A A1
| w1 gamge ahF # card e s
1 77 7 ¥ | oy oA fared w7
¥ {71 1w & 1 (Interruptions)

Shri Vidya Charan Shukla (Maha-
samund): Sir, before you proceed
to the next item, T want a clarifica-

gans inside the House, when it is in
session, constitule a breach of privi-
lege of the House or ir it normal
conduct of a member?

It is not normal
conduct. It is very exceptionable.
It is not only exceptionable,
but T should say it is reprehensible.

Mr. Speaker:

Shri Vidya Charan Shukia: It
should be condemned with all force.

Mr. Bpeaker: It should not be
done; they can stage a walk-out, but
shouting at that moment is really
very objectionable,
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(vi) Page 11, line 10,—
for "1864" substitute “1965".

1405 hrs.

{APPLICAION
SOCIETIES)

BANKING LAWS
TO COOPERATIVE

BILL—contd. (vii) Page 11, line 15—

for “1984" substitute “1965".

Mr. Bpeaker: The House wili now
take wup further clause-by-clause
consideration* of the Bill further to
amend the Reserve Bank of India
Act, 1934, and the Banking Compa-
nies Act, 1940 for the purpose of re-
gulating the Lnking business of cer-

(viii}) Page 11, line 29—

for “1964" substitute “1985".

(ix) Page 13, line 3,—
for “1964" substitute “1065".

No. 3,

tain co-operative societies and for (x) Page 15, line 28,—
matters connected therewith. for 1964 substitute “1965".
ti itH
The question is (xi) Poge 18, line 15— -
for “1964" substitute “1965".

“That clause 3 stand parl of the
il

The motion was adopted.
Clause 3 was added fo the Bill

Clauses 4 and 5 were added to the
Bill.

Clause 6 was added to the Bill.

Clauses T to 13 were added to the

Bill,
Clause 14 (Insertion of wew Part VY

The Minlister of Planning (Shp B.
R, Bhagat): I move my amendment
It is a consequential one seek-
ing to substitute 1965 for "1964."

1 beg to move:

(i) Page 6, line 6,—
for *'1864" substitute “1985".

(i) Page 6, line 31,—
for 1984 substitute “1965".

(1il) Page 7, line 29—
for “1964" substitute “1965".

(iv) Page 9, lines 31 and 32—
omit *,where there is no such
cestral  co-operative  bank,
shares”.

(v) Page 9, line 38—
for “1964" substitute “1965".

*For earlier procecdings on  the !?,.i..‘j

it §o fwo mifed (zmam=) -
weqe qgEd, qg $ie0 Aanr oo
7w # 18-2-65 F1WGW araq & fan
g TR T O | REE Ofew § g3
qF EH 97 7T H Agd AAWE gl
ax €8 9r wx( ogfm g of 9
ea & A#r for o w7 fe g W
wfg g aifgy o 7@, afer 5o
a7 fefawa it g wr | ax H oz am
aamré a¢ of fF #far W oo e
F07 W7 €W ¥ ¥ dFwen oF @ fxa
# wir w7 ¥ oW faw 77w fem
AT | AT IW F AR T ES
ot Friard 7@ g W% AT
&Y wrav |

¥ wram W& wEIT W eI
oy wgan § o gy Ffew A damt
# Are aw 1 fear § 39K IHA dFen
ATX ¥ FAT FTR GEW wET &t
N #fer ax wwwifes danfs
Fa ¥ oam g oard § 1 a7 F At
¥ o fxtwm & wsow, arefaw Avaw
g I ami

see LS Debale, dated 18-2-65
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negy wEEd, § WOE FETOEA
Fred #1 ®\7 Hedl AR § A 5
w1t famr S g fr SRt @ S
difen 2§ amat #, o w2t wY, I
=R wrh Felitom & 2 S
m fam § s oy qEm E

THA ag guwm W fzar a1 fa
w1 wAr 3ewn § femfar dwnda
T w1 AT A 5 faw o A
qREE Og O % oW =W a7
figetfe smriw 91 faw ot wian
femfor swiias  FwuRws da3z ¥
gz & fau a@ Fwasmw #1
Wiy oY | a7 AT 99 g4 faw o7 A«
gt aw aw ¥ Foaga WA
e Y @ fE gt feofaz dwiE
A GF & a8 wis w7 Tl
st fenfar fww &w & 71
arifes s w oeEr fieEr
arfen AfeT 30 97 F w2 7@ 3300
mr

TN WEEE, % AT aaAv
q oY ifen qEvdy fr AR 2 TaE
afafafs @ elrwwifer & e
W o1 TR £S gvs qamw B v

% A W A v wEA
¥ Ay 2 gk & | wTf -
AW w1 faer w7 ar 3 A
ATE A AT GE WF BT KT F | 67
2z ANz & dawge ¥ wmEn
7w Tt § 1 i oY v
Ay AgT § IEE WH A R @
AN LT IR AP ¥ T o6
% &7t ¥ famge R mA, #®
e B aFAr ¥ 1 A v Wy W
AqW § | TR wrar @A & fao
AT K TAEA AT T FEA A
arAA A YAs ama fm g fe

SRAVANA 27, 1887 (SAKA)

Laws ete. Bill 6t

W NS " g ot mair o§)
T A =l o AW fermm 2

“Without obtaining the prior
permission of the Reserve Euank
no co-operative bank shail apen
a new branch.”

17 w1 g e & fem # am
2 ZeA H dw dw A9 Ao 3AE
7w wEd F Ao fod § 9 ofae
A4 o0l | § S g e owEe A
gizHz faw § a7 ot Wares faanz
IR TE1 & AzA wrareifen 4% fafza
f nfar g sza maina” | Afea
TF T WA F @A F AT R a0
7Y Sarrw A a3y

MT WY, EAA XL 0H AT
& famr ov & e A= Adt awar
0 g7 o § fE Selem A o) dfifan
3% °f FAR § gmd mufrw Aiea
a At AR 5o f gt vea |z e
E LA

2 AT A W T Y

% am ag & fx femfse gwig
FININA T8 wiT ¥ Wfgy w7
faqifaz fwm\te =fin w1 wmmrfaa
a0 g7 A A afgm g

w0 oag min foma wfge
fr &1 Afr gaw podRRwT w7
Ay # mfiweqe foodiiz @
fraby &% % @177 W wfgd | oX wiw
% 9T wTH ST wrar b

wa% garer Gt e ¥ Ay der
%1 ferar A oy wfigg 2 wyt dor
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[=Y 2o fwo mifzm]
=Ad arfegr ga @ ¥ w e
FTAT AT AT IA% 2N T qEARE w1
ot wfwzir 30 ®uez A wifgr

grr s faew ag & fv @
FTAATEANA § g 3w ¥ fewva "
TG0 TN WIT AT TEIFIT v §
F IAXT FY FAST AATE TAY @ TH FHE
7 A =iy o

w7 771 gHTHE a7 91

“State Government should be
consulted before action is taken
under clauses 20, 21 ang 36"

quIR RN . AITE wHsHE
T o A1 AEY & fER AT X

Kl

A, M
s

1
k|

st do firo 9ifE® © I am saying

that these clauscs be omitted,

FA 35 (10 F W7 F oSy
Friard 1 wm AN AT &£z Tz
FI Ko7 FTAT TG0 | §HY A7E Hama
19 % wiaga o wEaEr £ oFm
% wwifer foméde, ffamw
BT @z mAdE § geE a4 age o
aifar § & "t wiem ¥ ag P
F7AT IR E i A AT A AEn F
arsfire grgT * W gaArw frw & sEer
T # TR 5 5 w1 groEme
Fo1 ArfEd

8hri Parashar (Shivpuri): Sir, 1
have a constitutional and legal point
for opposing the d ts moved

in this Bill.

Mr. Speaker: Which amendment is
he opposing?

AUGUST 18, 1965

Laws etc. Bill It w

Shri Parashar: Amendments moved
for the regulation of the co-operative
societies.  All the amendmentg can-
not be moved in this House, There-
fore, 1 rise to make a point that what-
ever amendments are being moved
for application to the co-operative
socicties of the banking laws. ...

Mr. Speaker: By the Government—
in other words, that this Bill is ultra
nires,

Shri Parashar: Exaclly that is my
point, so far as it relates to applica-
tion to the co-operative societies. This
Bill cannot be discussed in this House.

Mr. Speaker: [ will allow him an
opportunily to argue it. He might do
il, but the ullimate decision would be
that the Speaker cannot just decide
wheher it is ultra vires or otherwise
That should go to the courts and not
to the Speaker. That would be the
ultimate decision. Now, he might
argue it.

Shri Parashar: 1 will argue it from
another point of view. According to
List II of the Seventh Schedule of the
Constitution, it is the exclusive juris-
diction of the State Legislatures 1o
enact laws on this subject and, there-
fore, this House will refuse to legis-
late on a subject which is under the
exclusive jurisdiction of the  State
Lgislature. Therefore, I oppose this
Bill under article 246 of the Constitu-
tion. Again, it has been expressly
excluded from List I, item No. 43 and
expressly included in the State list.
Therefore. it cannot be discussed
here in this House. Entry 43 of list
1 reads:

“Incorporation, regulation and
winding up of trading corpora-
tions, including benking, insv-
rance and financial corporations
but not including co-operative
societies.”
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So, ii has been expressly excluded
from the jurisdicticn of thiy House
Again, entry 32 of List 1I reads:

“Incorporation, regulation  and
winding up of rorporations, other
than those specified in List I, and
universities; unincorporateq trad-
ing, literary, scientific, religious
and oher societi=: and associa-
tions; co-operative societies.”

Thevefore, my humble request is that
all those clauses which relate to co-
operative societies  shou'd not he
allowed 1o be discussed here.  He
can stress only the ¢lher amendments,

Shri Sham Lal Saral (Jammu and
Kushmir): 1 very much appreciate
the principle behind the Bill. [ leel
this is the right time for introducing
a Bill like this. But T would like to
puint out one or two things here
If the co-operative movemeni has
failed in the country sg far, it is
mainly for the reason that the pat-
tern of administrativn or running the
co-operative socielie; has been very
much defective, Espeeially the bank-
ing part has always been left In the
turch and it has never been carried on
properly. That has adversely affected
the progress of the co-operative move-
ment in the country as a whole.

So far as co-operative banks are
concerned, it is not clear from this
Bill whether their invesiment policy
will be administered by the co-opera-
tive department of the State or by
the Reserve Bank of India. While co-
operation is a State subjecl, banking
is a Central subject. So, there is a
lacuna which hag to be made abso-
lutely clear, If the administration of
banking is to be left in the hands of
the co-operative department of the
States concerned, it will create some
difficulties. 1 feel that the co-opera-
tive society as such may have to be
separated from the banking part of it.
So far as co-operative banks are con-
cerned, it is very desirable tp bring
them on par with the other commer-

SRAVANA 27, 1687

(SAKA)  Laws ete, Bill 772
cial banks in the rest of the country
In that case, banks in the co-opera-
tive sector will function much more
cfficiently. It is not very clear from
the Bill whether the  co-uperative
banks will function under ihe bye-
laws of the vooperafive societies  or
under the control of the Reserve
Bank, like all the rest of the banks
The hon. Minister should explain how
he will remove .he conflict between
the twe and will ensure smooth run-
ning of the banking part of the co-
operative sector,

Shri B. R. Bhagat: Ajs the long
title itsell savs, the object of  the
Bill is to regulate “the banking busi
nesg of cerlain co-operative societicr
and for malters connected therewith".
Of course, banking romes under List
I

Mr. Speaker: So far as co-operative
societies are concerned, they are the
sole concern of the States. Now, you
are taking out something from the
purview of the cooperative socielics
which are the responsibiliiy of the
States, because they are in the State
List.

Shrl B. R. Bhagat: That is true.
This matter was examined and it was
decided that there is nothing  witra
rires in it. In fact, if we look at the
Bill, it will be found that non-banking
activities like processing and
markeling have been left out of the
purview of this Bill. Care has been
taken to sec that only banking is in-
corporated in this Bill

Shri Sham Lal Saraf: What the
hon. Minister has stated will not
satisfy us, That does not make the
position clear. There are co-operative
banks. Will they be governed by their
bye-laws or according to the instruc-
tions of the Reserve Bank, like other
banks? This Bill does not make clear
as to how they will be aeparated.

Shri B. R. Bhagat: Banking busi-
ness is already separate from  other
co-operative work.  So, there is no
difficulty in demarcation,
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Mr. Bpeaker: The question  is:

(i) Page 6, line B, —for "1964"

substitute “1965".

(ii) Page 6, line 31,—for “1964"

substitute “1965".

Page 7, line 28, —for “1964"
substitute “1965".

(iii)

(iv) Page 9, lines 31 and 32,—
omit “,where there is no
such central  co-
operative bank,
shares".
(v) Page 9, line 38—for “1964"
substitute “1985"
fvi) Page 11, line 10,—for 19647
substitute “1965",
(vii) Page 11, line 15—for “1964"
substitute "“1965",
iviii) Page 11, line 28, —for “19G4"
substitute “1965".
(ix) Page 13, line 3,—for "1964"
substitule “1965",
(x) Page 15, line 28,—for “1964"
substitute "1965",
(xi) Page 16, line 15—for “1964"
substitute “1965"
The motion was adopted.
Mr. Speaker: The question is:
“That clause 14, as  umended.

stand part of the Bill"
The motion was adopted.

Cluuse 14, as amended, was added
to the Bill,

Clagse 1.— (Short title cnd com-
mencement)
Amendmnent made:

Puge 1, line 5—jor “1964" subati-
tute "1985" (2)
(Shri B. R. Bhagat)

Mr. Bpeaker: The question is:
“That clause

1, as gmended,

18, 1965 Laws etc. Bill

sland part of the Bill'
The moetion was adopted.
Clause 1, us amended, was added
to the Bill.

Enacting Formula
Amendment made:

Page 1, line 1,--for “Fifteenth”
substitute “Sirteenth” (1)

(Shri B. R. Bhagat}
Mr. Speaker: The question is:

“That the Enacting
as amended, stand
Bill”

The motivn was adopted

Formula,
purt of the

The Enacting Formule, as  amended,
was added to the Bill.

The Title was added to the Hill.
Shri B. R. Bhagat:

“That the Bill as wumended, be
passed"
Mr. Speaker: Motion moved:
“That the Bill, 4s amended, he
passed” .
Shri Parashar: At this  stage, !
again propose to register my opposi-
tion to the passing of the Bill.

Mr, Speaker: That will be recurd-
ed.

Shri B. B. Bhagat: Even gs it is, co-
operative Insurance comes under our

I beg tu muove:

Mr. Speaker: The question is
(Interruptions)
The question is:
“That the Bill. as amended, b
The motion was adopted.
st gew ww e (3A)
AT SEeqT 7 A & | TR @ REew
mfamam g W & ®r Faw &
98 wwar g e wr oy fom sow &
g g ? yE aw graw ¥ awgle
aft b



T Seeds Bill
WSOW WEET : F1ET A6 §, IR
F A A gy | W Fw Y, A
g1 Fard Wy |
The Belling is being rung.
14.32-4 4 hrs.

IMHu, DEPUTY-SPEAKEE in the Chair]

Mr. Deputy-Speaker: Now there is
quorium.

14.33 hr=.
SEEDS BILL

Mr. Depuly-Speaker: The House will
now procesd wilth the further consi-
deralion of the following motion mov-
¢d by Shri Shahnawaz Khen on the
1Tth Mav. 1965, namely:—

“That the Bill o provide for
regulating the quality of certain
seeds for sale, and for matters
conneeled therewith, as passed by
Rajya Sabha, be faken intn consi-
deration.”

The time allolted is two hours out
af which 55 minutes have  already
been {aken. So one  hour and five
minutes are Jeft,

it oy fag (F07A7) 0 TImawm
ST, AT oTEAA & wgT faw
fra 71 A ¥, 3@ & fAo & 7 &1
qIEAE ™ R F 0 Afwa 36
T za1 g fF wAT gwwEET 9 Ty
IEWR B 57 39 I AW sy am
f1ag wmm werm  fe Wz pw o
a1 qox far qr vREew

A9 oz A1 & @ FeAr g
7 ¥ %7 yo7t ¥w ow 3, A1 o7 ofF
A%z 17 & faalt o ag @ 7 R
a4 vt # - v owedyw T fe gt
% §fem qwe fe BT W W
0% WEATC | ZTT off vaTRAT AT
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w1 e i car &, S I S aa
w¢ faar m &1 W qad WY G
Y, @1 AT H e g e o
fiag ¥ar frive & FF o g 6 o
o ¥R & ot anp fewr wr

HACH WA W AT AT GAFI
2 o swEeT Wt faawa w1 oFmEa
#) ¥fer 77 & w7 o fogeam &
AT QF WET &YF g7 AHEC 4v
¥ ww o Y T R o W
W & faerd &\ wre g ko
FE T G FgT ORI OEW A
7w a1 foaq ar fefaom o fqna &
qame far am wfgd @, Afea o7
v H ARG W7 WEH R O A1
o7 T § 1 o wEw § Y wrar fr
™MD F F AT & WEW & Am
TNTH qIN § WX UHAE T Ay A7
ax ¥ AWt § Fakhea w6 owA
7Y At & g "N F A R
g f gfa A&, At g
ATgA, ¥ AL w2 ¢ W g frgE
fafare amea, F37= mEaare @i awa
a1 Hifie eI § & At e
At fafeezar 7 a9 T 9™ WA
gzwr v fxg 1 Afes § 0 e
HFE gE AR

T 3 AT I IwT § 6 2w oA
FAA w1 Fmy AY | faw wy AmedA
fay sdrem, & g Fr ATz ¥ feara
1 g A | A aw
¥ foru fard, fpama £t argd | gar nfge o
et mgwre @ et atg & fr
AredR A fFare & WM s v
grm

w7 & ug %z 5, A1 awmime
zom f arada & s # gt fogd
fafarzs day ox mfra o9 ST o
o1 T 7 AT & qut £ eR-a R
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[» goare fag]

grfae &7 & fEaq fa /90 | g 7
Fg1 foF =T AT TG | T arferagen
FwgrfE & A & ger amw grfee
F1 AT g, § woAr fRaw A
forea< & T wman g1 affa fiw Faw
WA 9T I R OF A9 A0F WAL
I 7 A 7T qAET §F ger fv &
qTer &1 ‘&7 ¥ A A7 97 drw @ i,
T F1 nE FErREaE feer, s
=@ FI qog A § AL G F gy #A
a9 ¥ U W AR dr SrEmr ?
TH 9% AR A Fgr fw wvoare & qonn
HE A SEA—SATT qr T (o
Tt wem F fag o)) foe W A A
far #1 dra & o

o a0 faasa 1 aem wo
#, A1 aAw w foey gm w7 &
afge | wETEHT AT A gl T
#T 9T F TwAwE @ ae faw
mart fe v | Ty AL sEaem &
TafaF oF 7 ¥ 4 F fAw o
ATEAY gFI & q@ AT qE
AL agi wE ¥ {1 F1-wmaer F1 faeew
TR A Fqeg W R ow &
ar iF %1 A §, g F 9w Ay w7
¥ &, fedt % o mwd w14 8, fRY
& 9T AT FT A § W T A A
¥ ol F1 aEEd O oA w FA
Hfwa wiger & wa a feas smgEw
T & T TT AGT WA, G A%
FaEt e ag Fr e 71 e g
W fag g8 fam & og mifgws a=
gy wfgn 7Y &% wim frams w1 a0
feam so AW A aF W A ATRAT
% &9 g% | gg 991 @1 7 g fE
Ao & faw gw amaw g & qE
IE | WK AT T avg aew
gn, dufF ww aw @ @ § A Wi
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AT H T Aqfzen T A
W FA T

B9 F§d wEwAe a1 A aww
A A AT oA #, I AW 9E7
fo & am agwm & wlg wwET
warg fag 37 7 gama § Ay gEaTE
faur g1 fF a7 ¥ 927 fa 929 fwana
1 Ao frer AT 91 I FEEET
F1 agadt 9 ae F fAu guy &
%< & femran, fom 1 femgeams #7 &t
ot e fafreet adt FT o | AfEw
ardt Fefeert & 15 .

fa& gw F nAAT 7 AT AT FIHA,
@t Fvimwm &1 qr@n 4

7z AT WAAT & 1 gH 9T §
semT Afge AT darag 7 fEAmA
F &1t & fara, IR & @1 F fam
1 GAAT T "I Y, IAFIEH ALT
AT ArfET

a1 79 ¥rdzamawa, fawge
FT AT Fare &, A1 fagsdF o F1agA7
gz & f& 2ma a7, fsara 4, 94T
A%, B FIEFI7 TF, FH7 AF 345
grF gy gafm ag e fadiy
Famrar 1 wrw i o< F faed fymi
A1, FTF T AT TR AR AFAT
2 fr fad te7 d9 &1 7= 21
oTF & aTad ag & v 73 frem a7
T¥ FANT qTET § A AT 1A
AW EAR ST AFRITZ A T9T
&1 AT gg w19 §99AT & farenw fir
I, A1 7 e 0F gegre & A
o &1 vt fdaArgde o &7
nE A gT A A ol W A e
"qET
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£F ¥ WTeH1 97 Wt @A grn fE
fovm i & forw avg 77 oo dar frrt
g 39T 7w F fau #rf wmanE
AgY &, Fr€ X0 TR &F 918 Y
£ | TAAT 0 4 FIH AW @1 § AHT
T ST AT F nw AR g
TargamT ®1 #1f fox Al ¥ &
FRATE % gTUF 9am9 & wogq
OF UF THIGAAAT ZHT qUfgy 1 /8
% & TF TF § w7 A=A F A7
1 AT €T g¥ AT TAF) @7 qF 5
w17 fowr @Ig Iz wemry W
Fu wE T qar AT fF o drar
g9 &% g7 g, IFT AT AT
foara % ao¥ 9y ST @1 wE AT
gad aar T4 vt € @ i 1 e A
Zar @i A AT, 34T €7 AR AT
a1 & @ngat

# areen g fe omeda 1 o1 faew
&, sax) gEvay sny | form A & feam
w1 w=gt ¥ weut graw ¥ 9o aganr
AT wh, oy g wfed )

0% A9 A1q ag Wt Aifrew gEAT
=rfed fis fram wo gzfa ) s
a9 a¥, fae w1 d1x & g%, q2fagi
# A7 F g% 1N a7 afgar qg
a9 9T T Far § O afeqr dTar
wfear sars wTErETt & o6 T
IIF HAT T w7 Arfgw w4 F Fraw
arfgd

€A W=E i & a1 & w137 mgAary
&1 @A &1 ATHAT G0 wATE WY
SAH AT4AT wATE fr § 57 F sravaw
qEIT wE

oft wey qdT (TrEr) o 3
wgew, ag W faw gz & avy wman
& & vaxt faega wafows wo g )
& 7l wwwa § fw g7 fa= ®1 A1%
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FTHAT 74T § | AT HAT HT FT XA
fa= &1 3 w7 A7 78 7 Awar & fw
frata #1 w=ar 1= faar amo | #fa=
& a¢ geq i wgar wngarg v agan faa
uraT 8 £5 fram &1 diw @ faam
2T frara weerArT /1T gEER F
AT T EFW & WTFS T W
A # gud o 9\ g8 4@ @@
=T 0

T w7 59 faw £1 2 AT wmawt
Tt ot oo s e argifet
gt wf & 3o & wmeEa (A7 747
feama &1t &Y vw wwAn | gA 0 oty
@y ot sgaeqr &1 2% g foq w1 AT
A 0t g fx & fody W7 ARAT T 9T H
ATET FART T 7 G667 &, 797 51
791 F 0 a5 §, 7951 A7 fawar awa
# 1 Ta% wera dra gafaeen vad T,
a1 w1 faweraor svq A A0l £ A
Freageqr AT g § w1 af § o gA A7
sgaeqr ¥1 &ur feam ga ar g,
THET AT ¥ | WU FT OTAI A &
TrFA F fag #@F T § 217 a6
T FHL AT ¢, A WIT AAT AT 2
3% fegm 7T wa gur &, qr W 7
faar gur A& & 1 TawT 3§ @Ay
gum &1 eiET AT gAY AW A
a7 FET v 94 K Ay § ) adt gy
a fam w1 13 amn §  ME A cam
T g

AAT EIT ¥ T EA €A A
o wTaTE WA § ) gAE b E
dram ¥ aga &) qAwA dar €1 A
& ot = "o ol W oA go g
quT AXAT A AT 0w F AT AT R
fr wmrdfza ¥ w017 7 fram 3 617
7 frm 4, #fem g wdmion
F wA A2 {Ir Ay WAt T FIre
woar fFEaT AT & 1A &7 fAan 8 ) feaer
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[ & amoia)
#r g7 atg v fama §r o awT E0
w7 § w0 qdf yaT wqw #r aw §
atrar g1 framt & &gl S oAl
frrar wad qT agely Y g W
TAFT I At @ua w2 AN E

A TF  0F AT 9% g Foar smar
B

ag St dio qae wran § ag o
HeT d% = a1 #9200 F fow w1 57
gt & #1¢ avear Y &, o AW
T, frari & fom & WE faeraed
T &, 5 AW T gAT T FT FAAAT
Faat &1 gy feam TEm &, A
T8 A frm ) g HrAFT AW A
731 AT AT

s Fg1 mar § 5w amrd
AT ¥ F F19 A07 it 379F 717
5 oy asm wrfawa §

“5. It the Central Government,
after consultation with the Com-
mittee is of opinion that it is
necessary or expedient to regulate
the quality of any seed to be sold
for purposes of argriculture, it
may, by notification in the Official
Gazette, declare such seed as &
notified seed for the purposes of
this Act.”

7z oA fewr smgm e &
Tas ®TA & [T fF AT wfay
71 e fenr sy, A faoomd
Tq fwlr F10 )

w3 AT wrasr ag fmr g

Fodpm ;

“g. The State Government may
establish a certification agency for
the State to carry out the func-
tions entrusted to the certification
agency by or under this Act.
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am garq fy famas e §7 %
fag =gt & fom 7 agr wfelede
&1 =t fodmr 1 faq w3 57 Tw
# A9 FrEd @R, Al w1 g9 W
AT, 7 ARy AUEAw e A
7t afefrye fadom AT A §f g A9
1 amar fadom ) framm g3 @9 %
wrf wEEr AgH g

ot 9 F7 §eiad %1 T &
% &1 wdw W AREH & wreEr
T WY SETFEd 3T 9Iad F1 4 Al
% wmer 4o W ¥ a7 e g€
frAqr 1 gq # frar g &

“(c) enter and search at all
reasonable times, with such assis-
tance, it any, as he considers
necessary, any place in which he
hag reason to believe that an
offcnce under this Act has been
or is being committeq and order
in writing the person in posses-
sion of any notified seed in respect
of which the offence has been or is
being itted, not to dispose of
any stock of such notified seed for
a specific period not exceeding
thirty days or, unless the alleged
offence iz such that the defect
may be removed by the possessor
of the notified seed, seize the
stock of such notified seed;”

fawr w2 MR T27 99 FL R E, THAT
a2 s W feRm owT W@
H @ e S Yy w9 P g
w1 gfctrr g9 ¥ § f§ =g weur {1
aYr | wTw A% wial § Wiy 1w @ A
oYz Fwii w i e mar qr 1 Afew
fow f & wiwmifer ATREYT w1 A
Tl & S feeat ary =, fwTAl €1
S aY faemar &1 S 9T T A
wF # Fre AR 1 U a1 R SRt



783 Seeds Bill

Yoo A% &, fov gom war v & fag
ARAT A & T I ¥ o
yogddz vl § Y femmi R Az 2
FC AT AT AT A E

# wrga § fr =@ famr %1 fasge
arqw & oy e afgd a=t o ofr
=€ g P o fF T CINIvW O
w1 g & 1 gedaT Wi gEe g Wt
& gt ¥oq wnfEeT §aT O el ¥
FA g7 5 OF Ag & | & ow fame
wTIRY AT ArEAT R, | TE wew g
Y weT ® ¥ A aFfoar qag # Awh
£, 97 awfr) 71 gl aw v §
TAF O WG AW ATH § AT T wgy
f& ¢F J o D A, Ad A §
wq & art # frmr g e g a ) E, wlr
g1 oA & T ARE A oqa Ay
o &

Ryfemft & sFm fe w7
AATAT ATY 7% FT | AZTATT wTH A
w1 faark & Araq ww qiEr e E o
o &Y 5 & FE wrr Ay wEr A
o w foa aTom o @R oW |
AT §ifad 1 qg §ifey o) Fmw
FTA T FH EAT w0 fewmt
#1 w1y g7 7 wfad

o i F am ¥ g g, feoqw
foq w1 qw A fem o W gEEY
wrow & ferar oy

ot dpremw Tw (W)
ar fardaw ag & ard faarand 39—
Feafer frar mav & 1 e W AT aga
v wTW TET § Afew 3t oenw
W fgrgea 4% ¥w & forg v ave &Y
4w firgy & wemapfw § 1 #
g wwwer g maeder 3 qw faw Wy
$67(AI)LSD—9
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wzx ¥ A ot st Iafeq e
L. ]

o it o & e frgeary adt
T &w ¥ WiT agt A%T H 70-75
o & 9t fnd £73 § o7 awm
qTHE §RT T @A T § | T AT
am ¥ i &Y gy w) g wv F fa
fore woT< & qe ¥ AwTA §, 47 AT
FTT AT e # 7 Ad Awar g
ag w61 o arare & o o fawar @
IAAT WAL T A T A0MEY
QR {5 W AN G A G T oA
o g1 i | #few vt aw gamo
ova 0 ¢ fF g & At i #
AT A §, @T aET ATy W) fay
g o @, o T A el
afl e & | SgTEET greeT ¥ Ry
o § fF Aoe ara o i feari
%1 foar arram § e aoerdy et
¥ WX wgt a7 Ia o w1 dwg fvay smar
§, 3w @9 & iy ag € anfr §
g e grm AfeT dwT o wrard
fr 3aq wram A A 8, w® T
ot &, eoIE A e b ol
qarar & & gwwar g e s gro
A AT OF ER wEnAEoE R,
wam o ¥ wrf s ey
T A & ) frar ok e o gt
FET YA F0T AT FHT FHATC ALTA GiT
™ FA 1 wwifam w7 F fag
faguTat w1 ATA T A7 A O A A
frft #¥7, TR @A W oOF WT
IR IA% g # Wy Ao, o wrf
| Agl g ) wgl aw & ewwan
£ fe fre wfuame & o AT oot
ot ¥z faw &1 yofegy fiemm ar aw
o & Fm At e T fem wife
WE T I & | wHw a g g
fe T agw wear & 1 fem W@
a5y §1 faed wifgd Wi wvs i &
A T 91 a7 i w7 frf ot Iwer
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[ T )
g frwdt w@fgm 0 @ W@
A I B oA o oden
& fad w1 oqwamwen
wrﬁaw‘rarﬁ'lugwﬁa;auaﬂ
47 ¥ 5 = ®1 9w ¥ fy A
ford=w 1 g1 77 =7 S %1 aga e
ﬂm"ﬁ’ﬁﬁ‘? |q'ﬁﬂ'¥ﬂﬂ'ir§ﬂ
w=dt § Hfa fergeena wma o g
w1 3 ? AT I svEEw A adr
o @1 faEaTw ¥ o g Ay qx
A FHET G FWAT ARy F af
I A A ¥ fgram § faad
Y FY ATFCARAT § FAAT HGT B weWT
I 7ATE 1, I8 FE IAAT AATAT
T W Al § W A F 9 F T
1 9T F FFATE |

OT o # & e W o @
fr wem fr o § fggeamm &
framt w1 dw A w A oAt
™ fa= %t 3o fei & fa¥ aww famr
w1 fegem 1 adwe wEear §
T #) faf 3 & fd s w6t
§O &1 9§ & AfeT I o o
AT § | TR & T
NEmEafram i fad e ¥
formr & arg e W A § A faa
& qTH TR A1 T I ¥ SR
A E 7 W g FA A g
1 99 & fRmAT H1 T TS A0
& gfw e & @ AT g oww el
v g s omiai § aF feem @R
frai®l Se@ 93 9T # I
TEY & 1 I R ST ¥ 9w A
% T =g fegw @ € 97 a1
IR T AT F A H AT AT
¥ g 1 W g far AgEw ¥
X7 6T A THE ATGT | IA HTOHAT
§ wrefy | wE oW AW AT e §
WAt A & wTA ATy feaEl S oy
T W RE X i wwwa e o
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o 3= %1 7 F @ £ w mavrwa
& % T e A, @ F A
wT A & Wy wea gy ow Padaw
w1 T w1 A A A2 5
HqHY AR A4 WG HIA G5 F I FT
&, WTY F1 §SA WAL g1 Y W7 o012
e WA A Tnfoa 81 9 s
frami £t T & ft 9w, I9F T2 T9
7z faims e ad t & guw g fF
Ty wgEr faEreim ghm o 97w
o @Y e orar & a7 a4 fa-
IF FT 9TH FEAT T AL EA0 ) g
W H o gl A IER agw saAr
frar & St fF o o0 &% fadr o
TG A TR T forwsr HowdrT W
ITHT g7 ATE & AFAME I TI |

gafadt & =7 s &1 fag wzar
g S o wear g fe wiaA e
&= F1 I 3 FFT o Favww wr aw
Wy ST ST w @ H g
A §G A W A |

sftie fo wmfem (gaamma) .
JaTENeT AERA, qE faw Teq AT &
TR IR T w g faa &
W F TGT A T A g A |
A9 F fEem ox fadaor <aaT, S
FOTEA, BT SqATqT, {17 g9 7 frga
O & ol ST T T e ] )
< T A e wel &, TN I
aft & far &, o W wF T
21 @ ¥ fal oA, gud o deh
FrATH A1 T THH sqATqTH F7 W oY |
#feq T wwaw ot aw & 5 R
frr wF & # wEEsar w5t
qTr w3 & fad fawrw @i F
og aff a7 o 1 gy dadfy dra
3 for e ond ve SIw T ®
T ot Al



787 Seeds Bill

“The number of seed farms es-
tablished in 1956-57 was 3,843
whereas the Plan target was
4,185."

g a1 gart feael & f79 o= dw
F ufys gomea mfz F1 9 TF  wy
ST & I T 6ATA A FTOH A |
famr &1 3Eng Twd § @1 UF w6 S
Wl NEIRT R ¥ AR wyy £ | AR
f & st A7 g wnEg A aw Ay
T ¥ I ¥ fa sfeard gy swrd

A Agw AT FHEL FA Wy Eweny
oy man &, feeeft & &g § e qwrd
F R famt T g | Az How s
Tt § Ffw w2z ¥ £ Wiy wHET Ay
2 A faw ¥ vod famx w1F gifagw
i ¥ 1 2T b v w5 £ oA
wiEr & 1 @ Az nadde @Y @y
T § T & dw g i e
w1 wrf wfafafe = & dwoi
amfees @, dvem drew s
A FT WTEA T, g WTE e
STTHT TE, e #reR w7 AreT @,
FF WTE g w1 Foaoeafer @,
afear  wwawl w1 wE sfafafe
gt T3, forw #1 weeT FaET w2y
e & 3w wg wfafafe agi o @
TR AT 1 W 3 # feam g
2

“iwo persons to be nominated

by the Central Government to re-
present dealers in seeds;"

S w1 A afafafy a8 2

ST A § 7w A v o g
o g7 v § oW gafad T g ag
# i diem vy w1 2w e wfed
T A FA-waEt § qfE gEe arnt
g w9 & whfay ag 7 w0t § adw
9T ®TH T ®T wwdr )

i AfefEdw e & ot
# 9 =T Hqw T TRy Ty § A A
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frdwr &1 ww &gt fear aniem
GIFE TAGEWA &g &1 W | ST
THATY TH OWET A T &
wiHTwA wrew, Waect dregm, afende
e o & forll QT aATY Y AT wEY
af & 1 B0 e ag & fe om o
geived &\ @A § oA (TaET w1 a%-
% gRT | ST AT o ag wrer § s
Ted w1 giaurd fwami w1 fo wHi
A IFTE | AT A€ T 9~
waag g fe fam w1 gz @z v
feran stvar & @€ weer AgY fAaweam
T qAE A § 6 gl o A WY
g wifgd | o Egva dgra W ma ANy
¥, SE TR 97 guTa afwfa §
faretr &< ¢ famr afvag 8, ot ag &
i T gwE A e R g
il &1 % T W & gradaws ¥ W
R | W e e aeEd
fawett & o W &1 weAT ATRAY ) v
TR AN W1 T T W
we T fadd 1 lAe Srgdfen
THREY ¥ W gume @mr wfed 1

15 hrw,

wi gA# A1 5 ededw w0 ar
& ¥ aga wreY v § dEwA 17 ¥
T I IN e W faega e A
T F FEATE w7 01 11§ arfaaw
T ¥ ke @ owA Al T g,
#iwT WA ¥ A T F3 AT qgan
g, | iU 58 A mAE o udy § I
w0 {HETH B QIS Lo AT
wH faor §

“No person shall, himself or by
any other person on his behalf,
sell, offer to sell, or keep for sale
any such variety or hybrid of
any notifieq seed as is included
in the list published under sec-
tion 6, as a foundation seed re-
gistered seed or certified seed—
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[# 20 firo mfe=]
(a) unless the provisions of AT § W FEHT F1 qH = F7

sub-section (1) are complied

with",

g g3 Wt 7§ a1 = weiwz 4
T @ W A IR ek fag
N W R A dmA AR
e 22 ¥ qg foom gan @

“If any person—

(a) contravenes any provision

of this Act or any rule made
thereunder; or

(b) prevents a seed inspector
from taking sample under this
Act; or

(c) prevents a seed inspector
from exercising any other power
conferred on him by or under
this Act . . "

RA®T AANT a7 gAv R edeee g ¥
wrdar W avd faamr doow ¥ o
¥ wawE ag ¥ fF S gedveT o
qrad w1 fregy w7ar § ot Iew fag
wrf T Al g | s gAdeer
Wl aTad F fAegT Far & O ga
fog ot a7 S wifew

T fam & aga @ wFeqz dmr

wifgy 1 <0 fam w1 @ A wswr §

wifa & & ag ®g Tgav § v s
wA & fau ag &8t & fe wvor 9
wife wraws 919 feardl a% ogy
wWF fag a1a demadl ¥ w7 qEFEr
wifer | FOF TAWA F qrw HqgAT
e wrd grar Tfgg 1 q@ X o7 @
w1 Tfgg | W WY | ¥ o
wHF [E TG AT a7 wHE g
& T

ft vqarq Fa¥ (aTaordl) : uvsas
N, & AE Awg w6 T g
&q FrEAETT 3 o fagaw 1 §4 @
%7 AT vy fear | A 9T OE A

AT §

989 59 T 1 07 frwrT v
=rfe fr #a1 0T § A O 40 T
Hr AT & 3w S & A 0
T gEAT & T AET | T qE AL
|TT AT AiET F A 2 & fow awe
& §FAT § 7 W g § 4 ewar
¢ fr gu ez & o =ma At #
a1 i & §9 &, a9 A1 58 w6 51
a3, AN AV qg T T T T
T FTUAT | SHHT ITART AN &1 FT |
g e fagre femem Y w9 fagia
&1, afe s 3w fagra 1 amaafes
®y qgf faar wmw a1 9w Ff o9
7Y & AT | A TIAAT T HOST )
aw 1 fagia aga weer §, ¥few @
& B WIGOr 7 T AT A7 71 FE g7
7Y & 1 AT e A frdas agt gw
aa7 wegA fam man @ g7 w1 w1 qe
AdT g

B9 W94 W ¥ 40 FUT AWML F
T W qTAT 27§ e €, "7 gad
T AT A 39 & fAw agdg 27 &
oF dd4r oFq4r dar w7 ¢ §, foma
WEITATT BHAT | WIIFT Faqe e ¥
QT WY T G wTAT qOAT 9T §
WM AT Fg e AT A, I 9T

o At § T o 87 o e
¥ &Y FEET § | 0% T FIEFRIL
"7 ggt #1431 Frar & ) A7 F W
¥ s iy € waA qer § A1 wed i
NI F A A G F T A
fore ora wifew &0 7T AT & A1 99
dra wr e * & Frrad e far
wEEFTR & F A @ g A, AN
g 1 qa foy wman &, Tw ¥ wamar
i 8T w1y 9T A8 F foar aman 20
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19w ¢ fir art gaT 2w § o @
Rl AR R AR Rl IR o8 i
N HET W T €T AYT ST TN
T Y A &9 ¥ 99 W 9
LT A € | ¥W A ¥ A
T w1 A O fagn o wre afer & A
a&y & | IoEd ¥ agr | HEw
qifFrariee # 43 T FA 09 T &
IR ALY B 7 gW W g7 A1 #Y
wragrfon gfez ¥ 2eem wifan |

Fawa o @, A mfem Wi A @
T AT Ao A TR e fam g @
w1 afrorm ag gr fF gt e # W
®1E T FTIARTT § W FHIE I A
& ST IW TR F 9 A7 @Y g,
&1 g7 I9F! A1 AgY 7 A 6ifE g
e ATEAR TR | W W FA B
EN A A gF F1 AT {1 SO |
aefran ag & f w0 il ¥ gl ad &
&Y 1 T wwr T @ W faay
A% WY ¥ A E T 8, THEY wrg
T | W e fadaw qro
FhF w1 @ agw ar § & S vk
g rd e T A TR R

& vt 5a e &7 it & A
FT IITZIW AT AFAT | A9 AT H
fagh & i P 2 & i F
@ & | aifrgriz § gam 930 fF
% fogt 71 97 &% & 7@ g W
% F AT A T AT § | WG WY
gt & & &1 faer Y F7 A, @
ag A WEHY & WA A 5 8, W
T w1 w7 F P £ oawd )
fft & o= wv @ wrd o1 A "w,
®fwA T wrEHT w1 g i QY A
AT WL A FT AT AT AT ATE A
Wt 7 &1 W A F AT 8w fe ey
¥ T F1 9 FOE AW § R
® o FATIT | TF THTT 9T e
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FY AEY a7 AW, TH 0T O W T
# e § 3w w6

@S ¥ wna § fie et ey
o WYX w11 €W w1 faese e A
iR | wIgA #AWA 1) H wiT WS
argdw A § | fow1 Aveda war g
# {ed¥eT ¥ 919 TOA IH 47 & &
otr 3w anewa faw amEnr ) dfes
WM gWIT WENET @gE 96 A#N T
&t 3w rede T {0 ¥ (wad
R R R (WRES R o8
fr srgfamT & @F & @iz 81 o
&t =t saveT faw faar a4y faedy
wafan st wig wEg 0T S %
ofiaT Zi¥ ®1 §7 A7F TTAT A1 9 2w
& foro qraw g o

Q¥ WIAFTT qANT © 3H €90 IAIET
& a7 ot Mz A7 HE A wad

ot vge ol W T e 22
w1 3% | gaH fowr §

“If any person—

(a) contraveneg any provision
of this Act or any rule made
thereunder; or

(b) prevenis a seed inspector
from taking sample under this
Act; or....".

g9 W9A 9 ®Y WA g e b oW
iz W e s & 3 e
o Y ety g ) AT AT ART
£ WO g ¥ ) g 2 e
&t 7% & fF 2w & g AT HOA /iw
% famr v &) ar e & e o g
ewet w1 gy wiowre g fw ag
g T § AT AT | KW (R
et *7 dYz 2w WA 9 W g
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[ e o]

FAR FT9 TTIH FIC T4 &7 41 Teaz
SAT AT, AL wET F1E TR
B oW dar o wwm & & s¥asnar
sttt | gafag & wga1 g g frogw
fadas #1 garn WU WX @gr A @
[ | AT AT AT AT AW F AT
¥ AT F TA ATAAT ATZA & AT I
fosr w1 7 ¥ fam g sfw afy
sToEr gad wiy FAar &1 sfabwar
WTEW &1 & | g agr A & qE ¥
1 FC A § 1 9 AT F G w1
GATA § | WITHT AAT 970E0 fF oww &
L AT WY oy wfafwar & 1 g9 agi
WA &Y TEST F HAETT wTeT 19
e & ) g feqrRat § 1 o fedriay
¥ AT wIvET F @1 § A e
Frtas w1 &7gae Fifem i fam e
WEE AT H T A afatwr g

W Wi ¥ @i ¥ =y agear &,
a1 fr =d UF W8 91T 9% FIawTT
&, wgm i a1 1 5w fawr F) amw F
A a1 TEw FOEHE T |
Mr, Deputy-Speaker: Shri Kakkar.

Bhri P. G. SBen (Purnea): This is
& very important Bill. The time should
be extended, So many Members
wish to speak.

Mr. Deputy-Speaker:
tend It by one hour.

We will ex-

Shri P. R. Patel
hours,

Bome bon. Members: Yes, two
hours,

Mr. Deputy-Speaker: No, no. I
can extend it by only one hour.

ot 7t fEe ey (FETT)
JITeaN WEET, a7 fadaw I wEA W
araA seqa femr mam & & gew frdy
Ty & fog wer gov g 0 Q@ TwT Ad

(Patan): Two
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¢ AT it W & fedt fafaees oea
q |z ag g g | fams o ae
"t 7 weft 9% oA fadaw A ag §
o foram & @18 § T a<® F g1 g W
TOF & 2 1, a1 A 77 fadag w1 0w
=T § fatng frar

a3t = ard fadw wEem A B
& % w9 fr I w1 gaer g ak
¥ 7 7 99 79 7% IH 9 A T
vt frga sy &1 afieTT ww Ay
Frf 7dt & 1 A, & o F I
fr ag FmrTifen e o7 v Ffee
% i /i fgan foie &7 S0 A
sre gaTt fedt fafaeex amm oF
oY wegEs T E A1 I Y 98 JIAH EAI
fF gaaT Jataea Ffge s &
FT 2% 9T W W1 AT A 07 o oy
Wt 75 % so wfawa gaTd wiw ot Ao
1 & WA Y T FT § T da Fag
gfedam dfen & grao ot T & A1
drri a1 fameor WY wrE # fom A
& qre savey 19 § W a9 a1 g Ay
WA FA G Wiaz W@ E 1 1®
gfedaw T 1 f5 = Qo &
safa & amEr w5 3 g7 @ w0
et fifan § 1 0 wmw 7 g o
fir @ WY & T WwEAT AGY §, Ao
g & ey o aravasar I #1
TN HY § T IH I AT AT W9 T NEC
&1 fdaor s & wfow # @y
7 ¥ W A W AR @
q@ W 1T 1 a9 gt @ fr wer
g ¥ oF s @fra wrie R
ot ATy frg oY ww o w1 =E
T G § % 90 ) o SmiwT #1 A
firgfer ®%%, gt w6 W1 wre STEE
) aTAR, ¥ T 9 W F R
AT w3, T 9T W @ A
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nf 737 gd § fF wrw widdt qwem 5w
LA ¥ 59 T B AFCFCE G

e, 2gEr §a ® I% 9Ty |
ag gz w1 fF 77 faw 4y & fama
fe=dt, 5 a w0 7 o 3w W
TH T A FH T ®H &N, q A0
w3eq F0 4T ¥ Wi ugr 47 § 9% wex
s, fet ot e & W owiT oS«
AEA, 7T T FT 47 W% w5eq § fE
e Hagw ot ) T A R
A TN I AT B v i
T Al § S WeI=T § 99 ¥ A
qE T7% AET FT qAHA | T ACHC AR
HTFTT TET 43 g0 awew gw 9w
= w7t § fFow g et ot
aw ¥ frgaw s, s fadee
oqqr w5 @ AwAtar ot
R A WA TR W A A
7 Ay A & A 54 a@ w faraw
A F7 wrfag aqeA Fmy gAT g 7

Y, &~ o] W fadaw ® foitg
A FgA AR W E e I
St § a1 ¥ wry w5y favary femran g f
oY 7% A FAET B AT AT w1 e
&, % fir amy &z ¥ O, o Ay
¥ qTY A1 AT AT T SqEAedT A WA
AT Ay ST A ¥, IWHE W
et T IE § TAw gAw fr 3% W
wE a0

e, e g W oy fmr g g
awry 22 # dar foar gor & —

“If any person contravenes any
provision of this Act or any rule
made thereunder or prevents a
seed inspector from taking sample
under this Act, he shall be im-
prisoned for three months.”

it aw o gt srqan Sl
w1 frrar $ate=d & aror ST & Iy
T wTEY W # |
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T A At Fr oghr A § g
WY &Y W & g ag @ @i §
fmrrifer g & g SR ES
afes diz =W & greT | & R
HTER & 7 81 A7 ¢ v 3w G
ot g A1 e #1 faar ) var 8
ag ey qoiz A1 w1 farr Y wr @
o e g dad ? ey aed a
oTT T§ THC TT HET AT AT B E 7

sfie, o a1 & fawow & avry
¥ o §THRIT FHET TATH o1 TEY ¥
TAF AT g A famer oAl
qTETT X 0 farerary 7= faT | f2
£) A1 FHLY T4 W E § I @y
% ag fomr mar § o —

“The C ittee  shall ist
of the following members:

(i) a chairman to be nomi-
nated by the Central Govern-
ment;

{ii) four persons to be noml-
nated by the Central Govern-
ment.

Everybody who is a representative
of the Central Government is to be
nominated by the Central Govern-
ment.

WX W9 AR i W AR
w felfzargive ¥ favare w<h
& ag wroE A fadw Tamw § wE
Ufeer aveft Ak ay wTH W AA wTIR
§ 7 forr ot Y wmavEwAr grdtr
fai # gas wi onr qed B g
STy |Tq G & g s g
gy garQ wowre w fe foelt i &
gE ¥ g et T W AW W
®EA @A § A1 & o, wer
favars fearenr § 6 gavdd gord,
AT g7 wTw T A Y W W
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[0 Ay wiwT wwrr]
s # & o wfas 7 5g w2

ot Tqre fag & of gwrr fom @ &
FaaT qwda wan g f& o oww s
1 fadas < srega fear arar @ oA
TH 9T HAOAT W A A, AART A
foar smg W #g avEewA ¥ AW
fear s Aa g AT Y wid
gt | wifay fag S w1 @y
T 0 A § § I AW FOEF 90
Tq 7 §, 79 AT § TaF AT AT
T WY T A% § WAWi &M 9%
frigo amift @1 @ i o
el & aey ¥ aga adt amr wegE
wGT |

Shri P. R. Patel: Mr. Deputy-
Speaker, generally what happens in
our country is that we dream, we do
not see realities, and because of our
dreams, we put ourselves into troubles
and create problems and complicate
them and then it is impossible to
find a way-out. This is a Bill of that
type. We are dreaming. It is a dream
only. Otherwise, a Bill that affects
35 crores of people, agriculturists,
such a Bill could not be introduced
in the House unless and until it goes
to all the panchayats, all the pan-
chayat samitis and their opinions are
collected. Because, after all, even
though we have good intentions, we
will be doing more harm.

The sccond thing is this. 1 am feel-
ing that agriculturists have lost faith
in the administrators, and the Minis-
try of Agriculture of the Central Gov.
ernment as well as the Ministries of
Agriculture of the States have lost
faith in agriculturists. This is g bad
state of affairs. In clause 3, in the
constitution of the Seeds Bill, what
representation is given to the repre-
eentatives of farmers? Absolutely
nothing. It seems the Ministry of
Agriculture in India has less trust in
the agriculturists and more in their
own administrators. Now, what is
required in the country is better
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seeds for adminisirators. The admi-
nistrators require to be improved
They require better seeds. There is
so much corruption and nepotism
everywhere, maybe at the centre,
maybe in the states, that unless they
are improved, 1 do not think we shall
succeed in any attempt, whether i¥
may be war with China, war with
Pakistan or war against hunger.
Whalever it may be, unless the ad-
ministrators are improved, we are
not going to succeed. So I request the
hon. Minister to introduce a Bill for
better seeds, certified seeds, for the
administrators, so that he may have
a better type of administrators and
administration.

Shri Ravindra Varma (Thiruvella):
Could he explain his idea a litile?

Shri P. R. Patel: What is our ex-
perience? We have got inspectors to
give certificates to different varieties
of cotton. That is in vogue today. In
my distriet we produce Kalyan cot-
ton. There are other types of cotlon
also. The inspector who, on behalf
of the Agricultural Department, gives
the certificates for the different
varicties, draws a salary of  about
Rs. 125 or Ra. 150 and he is authoris-
ed to certify goods worth lakhs. Se,
his certificate depends on what he
collects in his own pocket. So, if we
add to such inspectors, would it be
doing a good thing? Will it not in-
crease corruption, will it not increase
dissatisfaction among the agricul-
turists? I do not know why every
attempt is made by our Government
to produce dissatisfaction among the
agriculturists,

Up till now, we, the ruling party,
have lost most of labour; so far as
people in urban areas are concerned,
we have lost most of them. Now,
our administrators, under  whose
advice our Ministers are working,
have a plan to make us lose most of
the agriculturists. What will be our
fate? So, 1 request the Government
to consider a hundred times before
introducing such Bills.
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There is a funny clause in the Bill.
Ehri Shahnawaz Khan is a good agri-
culturist.

Shri C. K. Bhattacharyya (Raiganj)}:
‘The other day he was a railway man.

Shri Narendra Singh Mahida
(Anand): Formerly he was in the
army.

Shri P. R. Patel: 1f he has some
seeds with him, he would part with
them in favour of fellow agricul-
turists, but after passing this Bill, if
he does that, he will be sentenced.
That is the Bill. When we put such
a clause in the Bill, is it not desir-
able to circulate the Bill? Would
wisdom not require it that we should
seck the opinion of the people. I
would humbly request the Govern-
ment and the Minister to move a
motion to circulate the Bill and get
the opinion of the people.

The Government talks of so many
things regarding agriculturists, but
does little. There is a story of
Shaukhala. If you ask for Rs. 100,
it would say, “Take Rs. 1,000"; if you
ask for Rs. 1,000, it would say, “Why
Rs. 1,0007 Take Rs. 10,000 Simi-
larly, so far as the ggriculturists are
concerned, if they ask for one pie,
Government says, ‘“Why one pie?
Take one rupee, take Rs. 100, Only
talk, words, nothing substantial.

‘We demanded that there should be
farmers’ representatives on the Agri-
cultural Prices Commission. We have
been insisting for years. Our Prime
Minister also, at the AICC meeling,
promised us that there would be re-
presentatives of the agriculturists on
the Commission, But now our Minis-
ter of Agriculture and the good advi-
sers under the Minister in the Minis-
try have come to the conclusion that
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no representatives of the agricul-
turists are required on the Commis-
sion.

I tell you we are losing the confi-
dence of the people, the agriculturista,
and that is a bad thing. I again re-
quest the hon. Minister to reconsider
the matter.

Shri Gauri Shankar Kakkar: May
1 ask the hon. Minister through yom
if there is any Member to suppory
this Bill? So far, no Member has
done. Is he willing to withdraw it or
send it for circulation?

witmeft egraera e (zEh)
Ienw wgrw, 3 fawe AR oY fad
LI

oft wew Tvdtw W faw w1 AT
# frar wm ) W fay =t wop
g

st wiwe e gTwr  (wRT)
T A Al & wrw fea o
The Deputy Minister in the Minis-
try of Food and Agriculturs (Shri
Shahmawazr Khan): It is wrong to
say that nobody has supported the
Bill. So many pcople have support-
ed it. Shri Yash Pal Singh, who is a
leading agriculturists of the western
districts of UP., has supported it,
there are so many others who have
supported it.

Shri Gaurl Shankar Kakkar: So far,
no Member has supported it.
sfreaft et o ft e
fag Ay At & 1

oft ooarer fal o T A, & oW
Aofaes o H g

ot Wi ewwy (fendta) ;o gm-
e wETEy, Wt HeAt At 7 wgr i v
framen fam agmr 21 1 Afew
¥ g & e femmat  cea ey
dzy gwfr | vafag & oo fawr o faw
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[ sz wren)
F4 & fan wer gw g &
|7 fFma g o1 ¥ w3aT § 91 s

g & feumt &7 awamd w1 §

ot ArAaY # aar v feafy
&1 wwet 7@ gt & fF o feew Ay
st #1 apy fFar @ W g
g & fF o ¥ fawfasy & wrfows
afaurd WY goaey @) &, 4% ar W
1T T 21 fzar amew @ 1 5w feew
wt S F1 dET R F A saTEr
QAT qF TEAT & | W TF G
Y w9 ¥ wiEt & famfesr & 97 o7 w14
fey o & W & Frmaifer qade
¥ afor & o =g fadt o adis &,
Faqfora @R ) A E f8
Ig® I FE1 F1, 9 F o 9w wufea
#, &t al% § o I o a9
feer & wT0 950 WA AR |

Frr & famfad § wa a% ag adm

1 & 5 ar A1 e @ g A @
e =2 § o faer &0
1529 hrs.
[Dm. SarosiNt ManrsHr in the Chair]
TET #T 2K # ged O g—
Mg ag Frwmifer ¥ § Wk @ wh-
Fot F—fF oA d= weer A
faear &+ & =Y wwwan fr 9w a1
I FWT H awE W ¢, o dwre
ag 7t &, o Fre xa feew & wfoaew
AT F AT AT EY g

T fam ¥ godwesi %1 awg |
"t &z gifamw vz #W W
stfaeT § | oaeEE ¥ agw www ¥
Tg Al @ @ f, AR weR e
AFTH TF E ) AAG qEE (R oIEH
HETT F1 &%, WeTwTT wq7 8, faawr
T i Am Wl A qma
fan & 1 8 T i F 9 A -
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1 2 & g g 5 oag swaeq
FLA ¥ A qvOeT @l § |
w2 A, afew FEEr aEn fad

a7 AT § A A Al &
A O ¥ o =Em w1 FiefeRed
frar mar & 7z A% T & 1 TEfAw
fFm 1 w7 da1 w0 e 2z
&t foemar mar & 1 FW=, wew gAW,
v, qrme s, IO w3w fafvw &
T Ay wr ¥ I eqda rz i fE
uF #Y AT FA I, oF Few FY 9
A ATA IR FT OF FATREHAT
grr Trfgh 1 g e A & A1 #r
e

urry srfawa frar & f& o o
e FOM FARY AEHT AAT G340
T oF Aew Jiw 72 g Wy feem
# qeftad W g wmed ¥ ...

st wo Ato Wi (wgwn): T
o "@far ¥ a1t ¥ owwe s
s 7

ot wen ey : faw & afgr
gg faa dferF ¥t H adi 41 g faw
qo F g Fat § ¢

e wpvew ;¥ AR weE
Fadmifrmag B 8§
&% wroEy w7 W R Ay wrr
LI F R

it S8R Toww  FATF 17 W1 18
¥ g wrangE fer mr § e oA
THAT T IEH ggi AT wT AT GER
w1 FET S w7 o g g, e
& ATHA TEET AW FTA T FF EOU 0
fear o e T & W EE A
FE@ 71 g0 FA F fAw, 7 § g,
IuF ag WY Fenel €8 a%g ¥ &Y wwar
§ o gmer i @Y wAfeERe @
aFATE .
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st g™ Wi oW faw W)
TSt ag Ay

ft AT eqww AT Foavh
ag 9 1w § gy A A gl 3
FAM WK YAV § e aver fog
grit

9T A7 A WA ¢ T 22 W,
IFFT W owT A |

AT SRT AT AT SHAEAT AT AE
(IR CE R e 1R SN

st owarte {@¥ : feww & fao
W kg

st WA erww ; fraa A @A
7% o gwH W a1 feRr o
qrer &/ s ¢ fF e d9 g
& fou v aifgw ag o =F @
ST |

FHIL ¥ 0F o iy wTORIm
w1 T #Y @ 1 O9 T T OIHIT
FEvw a7 ¥ f w=er e S Fy fer
ar wF 97 gEd afaad ogard
a5 | & e e drs s &
w7 gravEeT § At AvqE 99 & feen g
s mfgnafgr A d g
W FET AR g | AR amr T
g fF e A & fod 07 €1 7o
AT FEA 7E A & A,
& fog, 37 & o wred § o dmA
& faw i, g% fad o @ a@ #t
w0 At & fag ) v & fod a@
ot ma § fir ark |Y T oy ey
gt | o avg & e & g ot sy
FHT FTATT FA | AEET, ST W
fodt g7 7 e o f & wA A
wWE A T | gg A aOwT § °9F T
wET & f5 wrt femre gawt aEmE
g wCErar @ 1 My Y feam Q1 )
AT vy % Y awar &1 IEE @A
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area wE 2 fF & oo o A w1
"E | A Friar: wma e & fAy
FT ¢ & 3% fo A werd AR WY
FATT IAT F WAT 9T GT & | WIW
fear & fam qatr dmae @ ¥

# v s g, dw e ogEd
foat 3 war &, 5 awmg oo famw #Y
qTH AT 59 F1 AAuT AqF & Ay
/R & Ay 3w frar w3 A
fraral ot oeF a1t § ux &t 9y
oY A IAHT TT &Y, IAH AT FH
faFar o o

1 vt & arg § g fam w1 faw
@ g |

sftwat egraerard rw : 77 A fawr
Wt WEXT T §W wET § var ma g,
X & fad WO §, Tewr § A
7wt awdt § 1 ue o femm &
feai & e omaT 3, 2w ¥ At &
fasrs smar g )

% aft wwwd § e amor gt
w1 o 7 24T femr & 1 @@ feem
W aga f wEET #§f 1w
oY Fgra¥ A g &y A § WAL T
T Y FRY FATRT A fay oA
A GETAA ATY O1 AATEAT ATY O
e wfier: ¥ arr weT ¥ o am §
T T &8 w0 G qr0 & fgava &
sqrET EAT TeAr & 0 fadz AR ¥ fAm
o oy § @ W e agA ¥ fAar
wmaT & ST ar # wa WAl gt
ferdiz faar Smar & 1 IEET WY SATA
wrd fesrar @ s A AT AR
N Az fery avy oA § 1 A qRd
w22 & f qw A1 9% TAfAT 49 W
#or ar fi g gt WA & QT
it #fFR gATT WA A aEE
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[t vt a)

N maﬁwaﬁqgwqﬁj
7% frar o afgd

& srbm ot ¢ fs i fadae
Yy T} e &, gAY fa g
AT A AT ETHA AT G § | A AT
arar 7% & fog smom &Y e foa &
A 9T wyar AT 9T W7 1Ay W
AL A A 3ATET WM AR gz
F1 FIAT AT AW Aqr gEA ®Y WY
AT gy o war & AvgAw fasm am
WY FOET FAT 94T, §9 AHT ATEAE
fram | faara or wror gaT smrfeat
wraATE fF 9% fam amr fasmay
T F57 § T} @ A
wfza g g

Fmrt vrd F wqr 2 fF 99X
e T v g 1 & g e g
& wrx it 9T d@fE &6 AT
gfeot #Y &1 912w T & Ay 4
at ot a7 T BT T wET A A7
W ST | &g fEarar s @
qTEAT & | 9§ oI WY WET # a7k
W gt & 0 gfee ar gat A Ay
9: 915 OF ¢ FHA 2 or & Iy § A
W & &ET w2 STy # A mae
# wrwe e we0 FT a1 dRw @
T FH AT AR T FA §
i ¥ Al A wE A A W @
& & e A e
I

frax A W go g4 § R o
JTS QT qTAA arem T8 & W g
T T ATAT Y | Fel ¥ w3 7
dgrat ¥ wror oY wET g ogET R
wrEsl F) 9 ARy frean & 1 ey
Y Fwqr # O, G5 9§ 9z T
Y A v A R g A g
et g & 1 A feafd ¥ agiowm
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#ryr firdms Tw @ § 1 vl ¥ WA
g dt= ? ) et ¥ wrwr anfy anfx
woft g€ & 1 oft ¥t FTR wry Ay §
T AT ¥ TS T wET
BT & 1 w0 w1y W E oAy A
weAT Zam BX ¥ fEam wod weROd
g wEf frvrer & 1 @ A e
=7 FT GYAIT ATE F WAL THA A THAT
frwrer famm @Y =@ et A WA
oy afgarfy vty voat
w1 g & 7y T T i w0
wmET Tfgy fF oy @ oawa w7
w1f FEw FII 1 WL AN q997 T
o7 wTH A A A AT 78
LLUAC

o fafaezs &, w7 9@ o 43
T 4, T A o § A
§ & araw s &Y o &, RemAl W 340
&Y 7gr & 1 wrrwy wfed fF oam g
%, TAAT @ 9% fF 9Oy # aRdArE
& AT ITE AFAR T T FA F
wifoer ®% | 4% T AL AR F X
a1 et wA A v@ vy § Afea
T A E X A AR TA ATFAE 1T w7
ar= 77 qra F T ag w E ar gas
AATE TN TRAT &, HAT T HA ZAT 9FAT
&\ W7 7z YA g1 FOCAT AY qFI
WEITATE RAAT | BT T3 FHATH A
aidd | AT FT &7 31 A A
ag AT A wET, 7408 O wqeIrAT
FY qag ¥ AT i IW Y, TGAVAATE o
§H qTES AT H7T AAA F7 FIH T84 |
urT 18 fasr &1 arfra =, aaf gar
T G&IT H ATAT qIF T3qTF T AAT-
wg w9tz grgk fy feafa w1 aearaar
AfeFT g1 AC | AT WY AT
arra aff AT Sgh § S T & owwr
W At # 03 A, IAT T 7T A
IR w0, fearT & 98 €T A 91w
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F0q | w1 §r aqh 7fi gf & o AT
w wfy ®T T & arfe aqf &1 sy o
¥41 AgF fafreeT oagd 1 v AT qar
ad #T ¥ 7 F7 747 F A oW
F@ &1 afg 1 dar a3 4137 #F qEY
LEASC R L

R weEt F g & SrgA f Foaw
foias 1 arfow & famr amg

Shri C. K, Bhattacharyya: When I
went through this Bill, it locked like
an unostentatious piece of legislation.
As the discussion has developed it has
brought in wider and deeper ques-
tions, The hon, Minister must have
brought it with the best of intentions.
I sympathise with him in his plight
He has received more brickbats than
bouquets, I believe no bougquets till
now, but brickbats from all sides. I
do not know what he will do in his
plight and which way he has to go.
The arguments that had been ad-
vanced by our friends who apprehend
difficulties in the life of the agricul-
turists arising from this Bill as very
cogent arguments. That is, the
customary way in which the agri-
culturists distribute the seeds among

themselves, collect them and keep
them should not be disturbed.
That is what they want. Angd that

should be respected. At the same
time, there @re some provisions in
the Bill which are also good
namely about the laboratory for test-
ing seeds and maintaining the stan-
dards of secds. If these could be
done without disturbing the lives of
the villagers and the agriculturists,
the hon. Minister might find a way
out. It has often happoned that the
Government take seeds from the mar-
ket, and send them to the villages for
the use of agriculturists, but the
seeds that are sold In the market are
bogus seeds. They are sown but they
do not sprout and at the end the ag-
riculturists suffer. That also has got
to be prevented. The sale of seeds
in the market which are totally in-
effective should be prevented by some
provision.
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I know there are g number of re-
search sections in the agricultural de-
pariments for improving the products
of different agricultural crops and
improving their varieties in different
parts of the country, but would they
take up this laboratory for testing
the sceds and improving the variety
of seeds? I do not know. If the labo-
ratory could be attached to the re-
search sections of the agricultural
departments, that might be a way
out. But even in that case, the Bill
has to be reconsidered and rodrafted
and revised.

The Bill has passed through the
Rajya Sabha ang has come to us from
there. 1 am not sure whether the
rules would permit at this stage so
that we can send the Bill for circula-
tion or we can send it back to the
Rajya Sabha. One of these two we
might do if we are not inclined to
pass this Bill at this stage. In any
case, the hon. Minister has to find a
way out. If he cannot find & way out,
I suggest that he should try to feel
a way put. Let us find or feel p way
out. After having felt the sense of
the House, the hon. Minister might
get a way-out in dealing with this
Bill and allowing the society to take
advantage of the provisions in this
Bill which are necessary for im-
proving the seeds and the dis-
tribution of improved seeds, and,
at the same time, not doing any-
thing which will bring into existence
an agency which—there is an appre-
hension in the minds of all—will ulti-
mately art as an engine of oppres
sion. That is the problem, and T be-
lleve the hon. Minister will be re-
sourceful enough to tackle the pro-
blem and find or feel a way out.

Shri Narendra  Singh Mahifa:
Madam Chairman, this is a very typi-
cal Government Bill where intentlons
are good but the Bill results in  the
harnasment of the people. T thought,
the agrirulturists will be left to peare-
fu! means in the matter of acquiring
their sveds. We have taken to agri-
culture as a serious subject and it is
our last resort for our maintenance.
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[Shri Narendra Singh Mahida]

We have difficulties even today in
procuring good seeds in our distriets,
and here, by this Act, seeds will again
go underground and we shall have to
resort to black-marketing in getting
good seeds. Good seeds are difficult
to get in this country, and the hon.
Deputy Minister will becar me out
when I say that we are today import-
ing secds from Mexico and Japan. If
1 am incorrect, the hon. Minister may
correct me. When we have no suffi-
cient sceds in our country, when we
have no distribution system, to
tackle such a wide subject as secds
in all the districts and the villages
will be a stupendous task which, I am
afraid—and I do think—the Gowvern-
ment has the capacity to discharge.
We have tp import food at a very
heavy cost. We have the debacle of
paying heavy demurrage charges for
imported food which we cannot un-
load in time at our ports. We shall be
creating further difficulties in dealing
with seeds of which wa have not got
suflicient stock. Whatever seeds we
have today, even in the open mar-
ket, a large percentage of that does
not sprout or bloom. Does the Gov-
ernment guarantee that the seeds that
they will distribute will be fully in-
sured and that they will bloom com-
pletely? There is no such insurance
scheme with the Government; not
even for the crops; and yet they are
now dealing with the unguaranteed
seeds. In my district even buffaloes
@re insured in g dairy milk scheme.
Though human beings are not yet
Insured and secds gre far away.

I would like to have a guarantee
that in times to come the crops and
seeds are insured under an insurance
gcheme. Then, we can fully depend
upon agriculture. We call our coun-
try an agricultural country but we
know our plight. We cannot live com-
pletely on agricultural income. If, ag
an agriculturist if I have no other
side income 1 cannot buy even a
radio; T cannot enjoy a trip to Delhi.
What is the use talking of raising our
standards. We are already tide down
by the land ceiling on an earnings of

AUGUST 18, 1965

Seeds Bill 810

Rs, 3,600 per annum. A middle class
family cannot exist by good intentions
alone. We have no mode or means of
controlling good quality of seeds.
What about the agricultural ins-

titutes  in our country? For ins-
tance, in my district, we have a
very successful agricultural  insti-
tute. But we are far away from
realities, These institutes have no
connection with the local farmers.

Let the hon. Minister point out to
me a single agricultural institute in
this country, which has really a base
and has spread its activities among
the farmergs jusi around, even one
district. They make experiments in
their institutes, talk and deal in Eng-
lish language and they go about im-
proved seeds and improved stock.
But in reality that knowledge and
experience does not reach the farmer.
There is no connection whatsoever
with the local farmers. Yet we are
coming up with this Bill today to do
good to our agriculturists. I am
afraid it will do more harm than good
to our agriculturists,

Leaving aside the other sections or
clauses, I may refer to some provi-
sions of the Bill, as my hon. friend
Shri Raghunath Singh pointed out;
there are clauses 9, 11 and 22. For
example, sub-clause (2) of clause ¥
says that two persons are to be nomi-
nated by the Central Government to
represent dealers in seeds, The in-
tention is to improve agriculture and
the lot of the agriculturists but we
are nominating representatives of
dealers. Instead of nominating agri-
culturists, we are appointing and help~
ing the dealers. This iz objectionable.
The agriculturists are the most neg-
lected class in this_country. In spite
of our tall talk that the agriculturists
are the Jagat Tat—we want only votes
from them. Agriculturists have no or-
ganisation in this country worth the
name. Production of foodgrains will
not increase in this country unless &
substantial number of agriculturists
are provided with good lands. good
seeds and all the financial help.
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Lastlv, T would say this; will the
seeds be selecled or given or distri-
buted according to the climatic con-
dition and the type of quality of
land? There is np provision or assu-
rance in regard to that. Supposing a
particular type of seed is given which.
does not suit my land or the climate.
What do I do? There is provision for
penalising alright but no provision of
guarantee that the seeds will bloom
properly and that they will be dis-
tributed according to the land and
climate.

Therefore, 1 vehemently oppose
this Bill and I request the minister,
before the Bill is thrown out by
votes even from his own side, to
withdraw the Bill or find some other
remedy to take it back or clreulate it
for opinion.

lﬂﬁoﬂoaﬂimﬁ ﬂ.ﬂ?
Y #rge faw &, qar At e e ool
FITTFETCT ®Y Fq7 FTAET FRT | WAT
7y oo & 5 wvewT w1 afga @
oy, Feat gog v 7 foly, o @
g 413 ag S I I/, a7 AT FWL Ay
&1 Afe b oo 2@ ¥ qa
sa ¢ & o gemEr wifr aEe
w44, A GRE AT T AT | gEE
afrow ag & fr sTeEwT 9T oF
FET AW W AT AT 0w Ay
FE1 @Y AT # fawar 2, a7 A1 4%
# fawar @m0 g, seweT @ g
¥ §T wTET "1 ImWA1, W AT §r
w41 &Y i w=AT T, Fai w1 afada
¥ grm

ag wgF w1 W g & ¥ gmr
2w ¥ wa= 2w & 917 A A1 o0 wTH
oY €1 gafa ¥ fon fegr s v &
afeT ag gardr w=feeet & fr 5o 4t
Y 9T & 1 g® ¥ dmAr wifgg fw
fomm TET Y T IT 0 9T A
o g A v wrfew | owme fee
girdds wrafmarem gr g aw
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g fr fam wF MET &1 790 F7
qEaT F Ag @ 1 W AN T
¥ wrar =ifge 91 9% §W A7E &
w1 &7 74 Feat mar &, a7 WA § W@y
AMOAT WIT T ATTAT | R ATE A
a7 &1 771 & & Fer gawr IOeAEIT 0
HHeAt HES NgATA AR T/ FH ALY
TEAT TR E 1 guIT OEi Al gL A W
FIGEAT §  FHFR! EE AIA0 A GgEAEAT
aifer wiT famm & 291 anfeg f
AT FETHI WL =T A AT 7 93
AT | AT AT @ g, TAFT AL
NATT TTAT AfEw | WA A7 AT @A
AT ® AFY qgear afes w7 @ A0
MEaAEaA A AT7 ZW AT
77 7z §, 388 fea & awy femm w1
wfza &t aven @ wifs 345 GF-T8 AT
ot ava ¥ fF & sqAT gt WA H A
# AT T A T W AT
OO A7 IHYT &2 07 F ) wAC AW
Ag FF 9" F97 I A1 gEE A
fareft &t &1 qwrer fear anar wo )

ygk #rz wfefmdus & & )
AN TATHR A 4 K & 1 0y wATE A
& mat av &7 2 fw agr o Fre afe-
ferdmm w0 g1 A% 7 A1 A AT 9
® w7 3 wmar ar | wfew q@ 9
@ 47 Avmgw ot
T FY gHET qq1 A40 911 afouw
g W f§ 3AH § dm qwm
i A A faar, arfr @ fEE
) A EA A7E §ozw gan @ fE oA
afeefeama & 7 ¥ dre @A §
ag ) Az A, ury gt i Are AT
TET W7 Aqr g gofr, g W aan
gt

AR U FAET @@ W
TRATAT TAT ¢ | WTAEH AT
T a@ A qfT § | "I 3@ WA
30wt HraET g1 A1 Srw g
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= fam ¥ qra¥ greew 7 F fag
# AEIA AT § IGH WAT AT WY
STEEAT § | WTOF WAF T F AqATRIA
aa A ¥, gfrr w7 & efefom
uTvE qAA ¥, afE 3q% arv § gar
spATqr A & dTE & A 6 Oy
sgaeqr §7i T wE & 1 gAE mTod
q@Aa AR wm fagr @ adifE oE
FIFATTT &1 ATAAT & | TAT THTT guA
dza ®T Had ® oY dmr @0 T WY
Saa g AT faar iy s 2 | =g
W= At et & FvAT @ o 2ar & A7
¥ | W AT OF T JOAT AAT @ AV
ZAT§ 200 W TA qE W WAL
THTNT B TAT & 1 AT AT wgn g R
W FTRAFT FT WATE F1 I4% FTC
& gz difaw 1 g SFET agE
WTAT AT § A1 JTRT I qF A1
3IFF 919 G A ¥, A7 TEATEC |

guy v g fs wiat § A0 &
wgt mar v qu smnaitfes o w7
&Y &t gaw! w@ fad s g
WA a4 q7IF T FT &4 ¥ famw
afes I4€T vaan =Y fasr @1 ) wEr
A7 § AL AT FIH AT & F 9 AT
gar g |

a1 w7 gam g fr & 99 wa
£ a1 W1 EHAET KT AT FA F 47T
t 3% frra & fam 1w qanEd
| w3l F14 g g%a1 g1, ar 3I4F!
fqn, a1 . AT 7@ 20am )

Shri D J. Naik (Panchmahals):
Madom Chairman, the object of this
Bill iz laudable, viz.,, tg regulate the
quality of seeds in order to increase
agricultural production. But looking
at the various provisions of the Bill,
1 feel perhaps the object may not be
achieved.

1 have some experience about the
regulation of quality of cotton seeds
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in my State. Regulation is done by
cotton seed inspectors. They do not
know what kind of seed it is. Yet,
they take objection and harass the
agriculturists. If something is put
into their pockets, that objection is
waived. In this Bill, many powers
have been given to the seed inspectors
for regulating the quality of seeds.
I would like to know what would be
the qualifications of these inspectors.
Would they be agricultura] graduates
or ordinary matriculates whe have
been in an agricultural school. What
would be their qualifications? Power
to break open the godowns, etc. have
been given to the inspector. There
would be so many inspectors and I
feel corruption will increase and
there will be more harassment of ihe
agriculturists.

This Bill has been a little bit ill-
conceived, though the object is good.
I would urge that this Bill ought to
be sent for circulation and not rushed
through so hurriedly like this. No
doubt, Rajya Sabha has passed it.
Even then, I would appeal to the
minister that this should be agaln
sent to the Rajya Sabha for further
consideration and then it may be
sent to us. Or, the Bill may be refe-
rred to a select committee or let it
be ecirculated to all the States for
their opinions.

Regarding the committee, 1 find
that it is to be nominated wholly by
the Central Government and  there
will be only one representative of the
producers of seeds. Seceds will be pro-
duced by so  many agriculturists.
If they have only one representative,
he may have very little voice in the
transaction of business of this com-
mittee,

Therefore, I would like that the
Commitiee must have more represen-
tatives of seed growers. At least
there must be four representatives of
seed growers. There is provision for
one person to be nominated by the
Government of each of the States in
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the three groups. Now each group
will consist of five or six States. Each
group will be represented alternately.
S0 all the States will not be repre-
sented there and omnly five or Six
States will be represented at a time.
Therefore, the Committee which 1s
to be constituted will not be fully
representative of the States also.

The methods which are to be taken
for regulating the quality of seeds, I
think, are not quite good methods.
They will rather create harassment
to the agriculturists. Therefore, I
would appeal to the hon. Minister
to send the Bill for eirculation to
the States and also to the district
panchayats.

Shrl P. R. Patel: Sir, I rise to a
point of order. My submission iz
that we cannot pass this Blll as agri-
culture is a state subject, in List IL
Item 14 of List IT is:

“Agriculture, including agricultu-
ral education and research, pro-
tection against pests and preven-
tion of plant diseases.”

“Agriculture” includes everything,
better seeds and all these things. So,
this is a state subject. Now, in the
Concurrent List Item 33 says:

“Trade and commerce in, and the
production, supply and  distribution

of, —

(a) the products of any industry
where the control of such industry
by the Union is declareq by Parlia-
ment by law to be expedient in the
public interest, and imported goods
of the same kind as such products;

(b) foodstuffs, including edible
oilseeds and oils;

(e) cattle fodder, including oil-
cakes and concentrates;

(d) raw cotton, whether ginned
or unginned, and cotton
seed; and

{e) raw jute.”

B67(Ai) LSD-—9.
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Whai 1 am submitting is this. When
this is not covered by entry 33 of the
Concurrent List, because ji refers to
foodstuffs and this Bill relates to
betler seeds and this is not regulating
commerce or trade—it relaies to cer-
tification, licensing and all  those
things—my submission is that this is
a State subject and we cannot discuss
this Bill,

Mr. Chairman: The Bill has been
introduced and it is being discussed.
It is for the House (o decide whether
to pass it or not, The Chair cannot
give any ruling as far as this is con-
cerned, whether it is ¢0 be admitted
or not because it is s State subject
Therefore, when the Bill will be put
to vote it is for the House (o decide.

Dr. M. S. Aney (Nagpur): It is for
the Chair to decide.

Bhri Gaurl Shankar Kakkar: Th:*
point of order is to be decided by the
Chair and not by the House.

Shri N. Dandeker (Gondr): The
issue raised in the point of order is
that the discussion cannot proceed and
on that a ruling is necessary.

Bhri Shahnawaz Khan: Madam, all
that I want to say is that in the Minis-
try of Agriculture we have certain
research centres and research institu-
tions evalving new straing of seeds
and thereby improving the agricul-
ture in this country.

It iz a subject which comesz within
the purview of the functions of the
Central Government. All these points
which have been raised by my  hon.
friend have been fully taken into con-
sideration and we feel that the Par-
liament is competent to enact a law
of this nature.

Shri N. Dandeker: Certainly the
Central Government has the power
to undertake research. scientific ro-
search for evolving beiter strains of
seeds and so on. The question that is
raised by the point of order is whather



~17 Seeds Bill

[Shri N. Dandeker]
they have got any authority at all to
pass legislation to control and regulate
the distribution of seeds in  this
country. That it has been pointed
out, is a State subject and a ruling is
necessary because we cannot discuss
the matter further at all.

Shri Narendra Singh Mahida: Also,
under clause 10 of this Bill they give
authority to the State Government,
by notification in the official gazelte,
eppoint licensing officers and all that.
S0 this is a State subject because
power i3 delegated to the State,

Shri Raghunath Singh: We want to
know whether the State Govern-
ments have been consulted or not. We
want to know the reaction of the State
Governments.

Shrli Himatsingka (Godda): Madam,
it hag been pointed out that it
is an agricultural subject and that
agriculture jg a State subject, The
entry mentioned is entry No, 14 in
List II. You will also notice that the
implementation and enforcement of
the provisions of this Bill will have to
be left to the States. You always
hear in this House: “this is to be en-
forced by the State; we can't do any-
thing; we can only request the
States” and so on. Therefore, if &
Bil] is to be enacted into law and you
have ng authority to enforce it in the
States, what is the fun in enacting
that law which is to be enforced by
the States. Moreover, the provisions
alsp are such that they have to be en-
forced by the States, Therefore, I
feel that this Bill ought to be with-
drawn and not proceeded with unless
you ascertain the wishes of the States
and they support the Bill.

Shril Gaurl Shankar Kakkar: Madam,
with your permission, 1 stand to
support the objection taken by the
point of order. As has been
stated, agriculture is pure and
simple @& subject of the States,
The problem of seeds is related
to agriculture. It cannot be sepa-
rated from  agriculture, because
seeds are required for agricultural
purposes and not for any other pur-
pose.
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16.09 hrs.
[Mr. DePUTY-SPEAKER in the Chair]

Therefore, when it is listed in the
State subjects, how far will the cen-
tral legislature be authorised to
undertake this legislation? I think
it would be outside the jurisdiction of
this House to undertake this legisla-
tion, So I support the point of order
that has been raised.

Shrl Shahnawaz Ehan: Production,
supply and distribution of foodstufis
comes under ......(Interruptions).

Shri Raghunath Singh: Where is
agriculture without seed? Seed is the
base of agriculture.

Shri Shahnawaz Khan: The seeds
necessary lo grow these fuodstulfs
would naturaly come under the pur-
view of this. Then, as I submiited
before, research is under the Centre.
Evolving of new strains of seeds in
the research centres by the breeders
of seeds also comes under the pur-
view of the Centre.

Shri Narendra Singh Mahida: Will
the hon. Minister explain to the
House whether bajra, wheat and
jowar are foodstuffs or seeds?

Shri Shahnawar Khan: Both.

Shri Raghunath Singh: How can
you have foodstuffs without seeds?

Shri N. Dandeker: Sir, may I make
o submission? First of all, if you look
at the State List i.e. item No. 14 in
List 11 of the Seventh Schedule to the
Constitution, it reads “agriculture,
including agricultural education and
research, protection against pests and
prevention of plant diseases”. It is
very wide, quite obviously including
the problems of sale and distribution
of seeds and so on. But jt might be
contended that this subject comes alsc
under the Concurrent List, that s,
List 111 in the Seventh Schedule, be-
cause if it did then this Parliament
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has also jurisdiction to legislate. The
relevant item there is 33 and I would
like to draw special attention to that.
It reads: “Trade and commerce in,
and the production, supply and dis-
tribution of,—

ta) the products of any industry...”
Obviously, this is not the product of
any industry.

“(b) foodsiuffs, including edible
oilsecds and oils;” But in this Bill
they are not dealing with foodstuffs;
they are dealing with the production,
distribution and sale of seeds.

“(c) cattle fodder, including
cakes and other concentrates;”

oil-

This is not cattle fodder, nor oilcake
but only seeds.

“(d) raw cotton, whether gin-
ned or unginned, and coflon
seed;”

Nor is thig cotton, whether ginned or
unginned, Certainly, they have
power to deal with cotton seeds, under
the jurisdiction given by the Concur-
rent List; but they have not power
to deal with the production, distribu-
tion and sale of other seeds at  all
1f they had that power, it would have
been specifically mentioned, as is done
in the case of cotton seed. This power
cannot be taken by inference; it must
be express statement. So, I think the
objection is well taken and I humbly
submit that this House js really not
competent to discuss this Bill at all.

Shri C, K. Bhattacharyya: Sir, in
the present circumstances, I would
suggest that the Minister of Law may
be called and hig opinion obtained.

Shri R. 8. Pandey (Guna): I
suggest that it may be referred to a
Select Committee,

Shri Gauri Shankar Kakkar: When
it has been passed by Rajya Sabha
how can you refer it to a Select Com-
mittee?

SRAVANA 27, 1887 (SAKA)

Companies
(Second Amdt.) Bill
Shri Rane (Buldava): I beg to

move;

“That further discussion on the

Bill be postponed to a covenient
date”.

Dr. Chandrabhan Singh (Bilaspur):
What about the point of order that
has been raised?

Mr, Deputy-Speaker: I do not want
to give any ruling on the point of
order raised now. I will hold it
over,

Now, the motion has been made
that the further discussion on the
Bill may be postponed.

The question is:

“That further discussion on the
Bil] be postponed to a convenient
date”,

The motion was adopted.

16:15 hrs.
COMPANIES (SECOND AMEND-
MENT) BILL
The Minister of Finance (Shrl T.
T. Krishnamacharl): Mr. Deputy-

Speaker, Sir, I beg 1o move:

“That the Bill further to amend
the Companies Act, 1858, as re-
proted by the Joint Committee,
be taken into consideration.'

As the hon, Members gre aware,
the report was presented to this House
on the 23rd February, 1#65. The Com-
mittee, after considering the evidence
given before them, have made certain
changes in the Bill. The observa-
tions of the Committee with reagard
to the principal changes proposed in
the Bill gre detailed in their report.
I do not, therefore, propose to §O
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[Shri T. T. Krishnamachari]

into details of these changes. 1
would, however, briefly touch on some
of them.

Clause 5 of the Bill providing for
clear definition of the main and sub-
hld.lary objects of 3 company in its

d of A iation has
been amended so as to make jt clear
that this new provision will apply
only to companies incorporated after
the Amendment Act is brought into
force.

The new provision in clause 13 re-
lating to the proposed restrictions on
blank transfers is intended to remove
any possible hardships in relation to
the blank transfers circulating at the
commencement of the Amendment
Act. It has been provided that an in-
strument of transfer executed before
the coming intg force of this measure
but which is not in conformity with
the proposed restrictions should also
be accepted by a company upto a
period of six months from the date of
such t. To r any
possibility of doubt, it has further
been provided that nothing in the
proposed provision shall be deemed
to prevent any person from depositing
any share with the State Bank wof
India or any scheduled bank or any
financinl institution approved by the
Government by a notification in the
official gazette, by way of Ly
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liament under section 638 of the Com-
panies Act.

16.17 hrs,

[SHrr Kuapiirar in the Chair]

Ag the hon. Members may recall,
the provision in clause 15 which seeks
1o prohibit g pany from
cing any business in relation to its
objects without obtaining the prior
approval of the shareholders by a
special resolution was the gubject
matter of iderable di i
when the motion for referring the
Bill to the Joint Committee was adop-
ted in this House. In the light of this
diseussion and the evidence given be-
fore the Jaint Committee, the clause
hag been suitably modified. In terms
of the amended clause the proposed
restrictions would not apply to any
existing company except when it com-
mences any new business which is not
germane to the business which it is
already carrying on at the time of
enforcement of the new measure. Se-
condly, in the case of o new company,
the proposed restrictions will not
apply except when it commences any
business in relation to its objects
which are not its main objects or
objects incidental or ancillary there-
to. Even if it is not possible to pass
a special resolution ag required by

for the repayment of any loan ad-
vanced to or the performance of any
obligation undertaken by such person.
Further, in order to avoid hardship in
individual cases, the Government is
being empowered, on an application
made 1p it in that behalf, to extend
the period within which instruments
of transfer are required to be delive-
red to companies for such further
time @s the Government might deem
fit. It has also been suggested by the
Con mittee that information relating
to thie number of extensions so grant-
ed and the period of each such exten-
sion should be shown in the Annual
Report laid before the Houwes of Par-

thig ¢l a pany can

a new business with the gpproval of
the Government provided the resolu-
tion has been passed by the sharehol-
ders by a simple majority. Hon.
Members will also notice that the
private companies will continue to be
excluded from the purview of this
section as at present.

Another important change effected
in the Bill relates to the original
clause 28 which seeks tq prwi.de cer-

i to Ii PP
under this Act to m\rutigm various
aspects of company matters. It may
be recalled that under the original
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clause the Inspector was empowered,
with the previous approval of the
Central Government, to call for in-
formation or production of books and
papers for the purpose of his investi-
gation not only from anybody corpo-
rate but also from any firm or indivi-
dual. The Joint Select Committee
have suggested that the power of the
Inspector should be restricted to cal-
ing for information etc. only from
any body corporate and not from
any firm or any individual, The Com-
mittee has also proposed that the
Inspector should return the books and
papers obtained by him from a com-
pany after a period of six months, He
may, however, call for the books and

papers again if they are needed.

In the light of the representations
made to the Joint Committee, it is
now proposed to exclude private com-
panies which are not subsidiaries of
public companies, from the operation
of the proposed restriction regarding
age limit of directors.

I should also like to refer to the
modifications made by the Joint Com-
mittee in the original clause 46 (the
revised clause 44) of the Bill seeking
to impose restriction on inter-company
loans, In the clause as amended by
the Committee, the approval of the
shareholders by means of a Special
Resolution will not be necessary in
the cage of loans made by companies
to other bodies corporate not under
the same management as the lending
company, when the aggregate of such
loans doeg not exceed 10 per cent of
the aggregate of the subscribed capi-
tal of the lending company and its
free reserves. Though the Joint Com-
mittee have not made any modifica-
tion to the original percentage limits
up to which inter-company loans may
be made without the approval of the
Government, they have, with a view
to facilitating the smooth working of
business, suggested that, if a Special
Resolution has been passed by the
lending company authorising the mak-
ing of loans upto the prescribed per-
centage limits, no further Special Re-
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solution or Resolutions shall be nece-
ssary for the making of loans within
such limit.
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Hon. Members will notice that
there was no provision in the original
clause for regulating loans, guarantees
or securities given or provided by a
company before the enforcement of
the proposed measure. This omission
has been rectified by the Committee
by adding a sub-clause requiring com-
panies to enforce the repayment of
the loans made or revoke the guaran-
tees given or securities provided, not-
withstanding any agreement to the
contrary, within six months from the
date of enforcement of the new mea-
sure. Government have also been
empowered to extend the said period
of six months in suitable cases.

Before I conclude, I may also refer
to the omission of original clauses 17
and 42 from this Bill as the Commit-
tee felt that it would be difficult for
the companies to note bencficial hol-
ders of more than five per cent of the
equity share capital unless the con-
cerned shareholders themselves inti-
mate such holdings.

Sir, I do not wish to take up the
time of this House by dealing in grea-
ter detail with the various other pro-
visiong of the Bill. I hope the Mem-
bers will readily agree with me when
I say that there is a general consen-
sus of opinion in favour of accepting
this measure and I commend it for
acceptance by the House.

Sir, I move.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Companies Act, 1956, as
reported by the Joint Com-
mittee, be taken into conside-
ration.”

Shri Morarka (Jhunjhunu): The
total time allowed ig only five hours?

Shri N. Dandekar (Gonda): We
also suggest that the time for woch 3%
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important Bill be extended. Five
hours are not sufficient to cover the
whole thing.

Mr. Chairman:
cretion of the Speaker.

I shall indicate that there was a
desire expressed on the floor of the
House for extension of time.

Shri Morarka: What is the distri-
bution of the time?

Mr. Chairman: Three hours
two hours will be all right.

and

Shrl Alvares (Panjim):
that all the five hours
devoled for the First
another two hours......

1 suggest
should be
Reading and

Mr. Chalrman: We shall comiderg/

it at that stage.

Mr. Dandeker.

Shri Dandeker: Mr, Chairman, Sir.
I rise to oppose this motion for rea-
sons which I have already made clear
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After it was passed, there have
been, I think, six amendments, some
of them very lengthy and important,
in the years 1960, 1962, 1963 and 1964,

] and now,/this is, I think, the seventh

attempt to amend this Act comprehen-
sively. Now, 1 do suggest for the
congideration of the House that legis-
lation of this kind which goes to the
root of the organisational structure of
a very important and lively «pary of
the economy of this country ought
not in principle to be tampered with
and messed around and amended and
reamended in thig fdshion. I believe
that it is wrong. Every year when
they come across some difficulty, im-
ey
feel that it is necessary that thé Act
should be amended. I myself have
had something to do with various
other Acts and the practice, a good
practice, that used to prevail was that
yover a period of years, the working ot/

an Act wag watched, various difficul-

ties were noted and considered, and

legislative proposals were considered,

. but the process took a considerable

time, a number of years, before the
Government ventured to come for-
ward with any major amendments 1o

to some extent in earlier discussiona()the law. Now, the contrary/is the

of this Bill as well as during the

course of discussiong before the Joint
Y Committee. Before I deal with some
of the more objectionable clauses,
would like to say at the outset that I
accept that the Bill hag come from the
Joint Committee considerably im-
proved and many of its objectionable
features have been either eliminated
or to some extent reduced. Never-
theless, /T would like, first of all, to
state the main case against the consi-"
deration of this Blll

Sir, the Indian Companies Act, the
consolidated Act, which is under eon-
sideration for amendment, namely,

practice. For legislation of this kind,
as I have said, there have been amend-
ments every year from 1860 onwards
until those who are familiar with the
istration of pani know
that they do not know what the com-
pany law is.

1;1 v‘oelieve that many companies quite

unwittingly are contravening every
day provisions of the Companieg Act,
not because they wish to contravene
them but simply because the law keeps
on changing so rapidly and so fre-
quently that it is impossible to know
t any, ent of time what the law
iz, and what the ruleg are, and what

the Companies Act, 1056, w‘;a;)amd\
" after years of examination special
committees and also after a prolonged  the forms are and what the prescribed

examination by a joint committes of things are and so on because they
the House. alwayy keep changing.
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the main purpose

ot
the present attempt to agmend the l:z/j./.r

on the vast scale that is attemp!
here js to impl 1t the rec
dations of the two commissions which
have had to deal with the Dalmia-
Jain group of cases; one was the
Vivian Bose Commission, and itg re-
commendations were further conside-
red by
Dap t The
main burden of the amendments sou-
ght to be made both in substance as
well as in procedure are connected
with an attempt, as it is said, to plug
the loopholes. 1 have been endeavo-
uring to understand the meaning of
that proposition.
I take it that it me this, that but
for the proposed amendment, frauds
of the kind that were possible under
the old Companies Act and that were
perpetrated—let us assume they were
perpetrated—and that were exposed
by/the Vivian Bose Commission are
today, in the present state of the law,
technically possible in a legal way.
That is to say, it is possible to drive
a coach and four not only through the
Companies Aect but also through

Tk
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Asf1 understand it, /

% 1 have tried
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Shri-N,—-Dandeler: Consequently,
moy first submission is this that today
in the totality of the law as it exists
in this country I shall presently men-
tion what those laws are—offences of
the kind that were exposed by the
Vivian Bose Commisslon are not capa-
ble/of being committed, and that,
therefore, an amendment of the com-

committee , knewn—ay—tire {3 )pnn_v law iz no longer required.

The laws I have in mind are the
Companies Act ag it is, the Indian
Penal Code, the licensing rules and
Exchange Control, the Act, rules nnd/ [
regulations connected with Foreign
Exchange Control, the Act, rules and
regulations connected with Import
Control, the Act, rules and regulations
connected with capital issues control,
in particular the Industries (Develop-
ment and Regulation) Act and a whole
number of other regulatory Acts, noti-
fications, rule.:/nnd regulations,

‘0 see whether, despite
this formidable legal structure that
already exists, it is possible for any-
body to commit offences of the kind
that were exposed, that were admitte-
dly committed, under the old Com-

numerous associated/Acts, so that the 3/, panies Act when the total/legal struc- ¥

present legal structure presumably is
such that one can still legally commit
those frauds. But if one no longer
legally commit those frauds, that is to
say, if the offences that were the sub-

ture was very different from what it

is today.

I do not merely stop at making a
theoretical statement of that kind, 1

ject-matter of investigation by the// )ventured to write to the Minister tn

Vivian Bose Commission were suc
that they are and can be caught under
any of the existing laws of this coun-
try, then, I submit that there ie no case
for the dment of the C i
Act. No one suggests, for instance,
that becau
Act, does not provide that if the mana-
ging director of a company is murde-
red by his chairman, there should be
any penalty provided in that Act for
hanging the chairman.

the Ministry of Finance Shri-Bhagat:
to enquire whether any offences of the
kind fmentioned in the Vivian Bose
Commission report had, in fact, been
committed and could not be looked or
could not be prevented by the total

the present Companies Vi, law ag it stands today. I wrote this

letter to him at the commencement of
the joint committee's/sittings. T have /6
had z reply. but it evades the lssue.
1 therefore assume that he agrees with
me that it is not possible to commit
offences of that kind, nor indeed have

And ¥

/. any offences of that kind been com- \
The proper penalty is provided in ,“mitted since the new /Companies Act y.
the Indian Penal Code[,, .. 3 cam-= into force.

If that is the case, my submission is
that apart from the undesirability of

might te-the-other way round gise.
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repeated amendments to legislation of

this kind, it is unnecessary and unde-\), ment / what

sirable to amend this particular Act.
1 go further. I have sufficient acquai-
1 ntance Awith the industrial and com-
mercial world both in this country
and abroad to say that this kind of
repeated legislation bringg this coun-
iry into utter contempt and dispre-
pute in the organisation of its affairs.
Peuple, both in this country and ab-
;Tnoad, think that we/just do not know
a thing about h to organise com-

panies, that this country is full of a’f

lot of rascals, that this country is also

full of company law administrations,

company law departments and offici-

aldom who do not know their own
,} business/and are unable to draft laws

that are r bly comp to
achieve the purpose for which those
laws are intended. 1 know quite a
number of cases in which people from
other parts of the world, considering
possibilities of collaboration or new
developmentg further develop-
ments in this country have been
deterred by the number and comple-
xity of legislations that
enacted in this country over the last
year or two, the number of amend-
mets to various laws that have been
going on over 1he/$aat years, and in
particular this formidable set of

d ts to the C ieg Act.

Having said that concerning the

general proposition as to why I be=‘Jin term

Ueve it is not yet too late—if what 1
gar i~ correct, it is not yet too/late—
to drop this piece of legislation 1
wil] now proceed to deal with some
of the more obnoxious clauses that
have still not been amended by the
Joint Committee adequately. I will
deal with only a few of them; the
rest will be/dealt with during the
course of the clause by clause consi-
deration, unless in the meanwhile
thig Bill is withdrawn from conside-
ration.

1

The first obnoxious provision s
contained in sub-cl. (b) of clL 21

(original cl. 22). It is concerned with
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conferring upon the Central Govern-
virtually amounts to
legisiative powers to prescribe addi-
tional things to be done by auditors.
I do not want to go into details now,
but if anybody cares to look up sec.
227 of the principa] Act, as already
‘L"sougm to be amended cl, 21(a) of
the amendment Bill/ they will find
that over a period of years the duties.
obligations and responsibilities of the
auditors have been steadily expand-
ing both in range and depth. In gene-
ral this is quite properly so, but th
important point to note is this, tha
these extensions of the duties gznd res-
ponsibilities of auditors have been
specified by statutory provisions to
that effect. But this sub-clause 21
(b to which I am objecting is one
which is concerned with conferring
upony the Central Government further
unlimited law-making powers con-
ercning additional responsibilities that
may be cast upon auditors. ] think
that an uncertainty of that kind, apart
from the impropriety and ridiculous-
ness of it, is something that ought to
v persuade this House to condemn/this
clause altogether.

1?1

I come 1o perhaps the most obnoxi-
oug clause which, in the discussion in
the Joint Committee, or rather as a
result of consideration by the Joint
Committee has not, I regret to say,
emerged with any adequate change
s/ of the gmendments propo-
sed.

S — P .
Dr. M. S. Aney (Nagpur): You

41 refer to Clause
23, (original Clause 24y which pro-
pozes the most unthinkable proposi-
tion, not existing in any part of the
world at gll, that there must not
merely be compulsory maintenance of
some kind of cost accounts (dealt with
in some othey clause), but that there
must also be ‘statutory auditing of cost
accounts. I have been myself con-
cerned with taxation affalrs; and 1
have also been cancerned with mana-

ave written a Minute of Dissent. . °
e o s

-
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gement of industrial affairs. But it
seems to me an gstonishing proposi~
tion that cost accounts pught o be the
subject of a statutory audit. It is
even more astounding that it should
be so subject to audit in this country
when the most sophisticated countries
in the world do not apparently consi-
der it necessary or practicable. And
it is even morc absurd when one con-
siders all this in the light of the fact
that cost accounts of a quality that is
sustainable in terms of audit is the
feature only of a highly sophisticated
industrial gtructure such gas may
exist and can only exist where in-
dustrial development has advanced
considerably, and which only exists in
this country in so far as something
like 15 to 20 per cent of the com-
panies is concerned, and that 15 or 20
per cent being large companies, The
fact is that the vast majority, some-
thing like 90 per cent of the small
scale and middle scale companies have
no cost accounting, cannot afford to
have cost accounting, and to suggest
that they should have compulsory
audit of cost accounting is, indeed, to
prescribe 8 good deal of nonsense.

831

One or two other clauses I shall
mention and then I shall close. The
first is the abolition of the Company
Law Advisory Commission—Clause
51. It is a most extraordinary pro-
position that the Company Law Advi-
sory Commission—the proposal con-
cerning which was examined with
care by the Joint Committee which

idereq the C Bill, sub-
sequently enacted as the Companies
Act of 1056, a proposal that was ap-
proved and accepted by this House
and supported by the then Finance
Minister in very strong terms, a pro-
posal which was concerned with
establishing an institution designed to
evolve a set of agreed principles of
company practice. . . .

May
ter...

I request the Finance Minis-

Shri T. T. Krishnamachari: 1
listening.
B87 (A1) LSD—10.

am
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Shri N. Dandeker: I am also able to
listen to his conversation.

rﬂ

) Shri T. T. Krishnamachari; My
hearing is not very good, but still it
is good enough.

832

Shri N. Dandeker: [ am not com-
plaining that you are not listening to
what I am saying. I am complaining
that [ am able to listen to your con-
versation ang it interrupts me.

This institution of the Company
Law Advisory Commission was adopt-~

ed by this House after, as 1 said,
careful cxamination by the Joint
Commitiec and supported in the

strongest terms by the then Finance
Minister at the time of moving the
Companies Bill as it then was, and
which became the 1856  Act.
We have now had some considerable
working knowledge of the Company
Law Advisory Commission for the
past several years. Suddenly, out of
the blue comes a proposal that this
whole agency, brought in after care-
ful consideration should be abolished.
There is not a single statement to the
cffect that nothing of which was ex-
pected of the Commission has come
to pass. What was expected of it was
this, according to the then Finance
Minister:

"1 should say that the chances
are that in almost all cl¥es we
shall be guided by the advice of
the advisory commission. What 1
foresee is that a body of case law
will grow as a result of the close
working of the advisory commis-
sion and the central authority.
Both of them will learn;....... .
what 1 expect is as a result of
these discussions, a body of case
law and philosophy will grow,
and we shall jointly regulate the
affairs of the companies in these
respecty which are in controversy
today.”

That was what he said in 1956. Thers
is not u single ling of explanation
that none of these expectations have
been realised that all the hopes In
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this advisory commission have been
belied. All that we have is the pro-
posed clause 51 which throws this
Advisory Commission out of the
window and brings in an Advisory
Committee which the Government
may consult if they chose to, Here
again, speaking from a certain amount
of experience,—not that 1 have al-
ways been able to persuade the Com-
mission lo my point of view; 1 have
appeared before them several times
and more often than not they have
disagreed with me,—but the fact re-
mains that over the years the Com-
pany Law Advisory Commission had
developed an approach to the cases
that have been going to them (for
advice and guidance and consultation
and so on), an approach that was al
any rate gradually becoming accept-
able to the industry and to the Gov-
ernment. Iy was therefore a great
surprise to be suddenly given to un-
derstand that it was not acceptable
to the Government and that the
Government felt that this Commis-
slon should be thrown overboard.

The last clause which 1 consider
most objectionable in  this Bill is
clause 56 which ig concerned with
two things. In the first place in so0
far as it is concerned with immunity
to officers doing things in good faith,
there could be no objection. It 18
necessary that officers acting in good
faith, even though they happen to he
acting on the basis of wrong informea-
tion which they did noy know was
wrong, although they may be climb-
ing up the wrong iree, so long as
they ucted in good faith, they ought
to be protected. Bul extraordinari-
ly this clause goes further. It seek:
to protect any person and the name
of that ‘any person’, other than the
officers will not be disclosed. Tt
refers not merely to officers but 1o
other persons also. and their names
may not be disclosed. not even to a
tribunal or to a court. If this kind of
immunily is let Joose on the public,—-
corresponding to the provisions in the
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revenue law, income-tax law and
customs law, where you cannot dis-
zlose the name of informers, which 1=
another kind of thing altogether tor
there is some justification in those
cases involving officers against the
State—1o say that the informers’ name
may not be disclosed, if that kind of
immunity is let loose here also, one
ecannot accept it. Here one js con-
rerned with company administration.
To give protection to informers and
blackmailers in the same termg as lo
the officers of the Government acting
in pgood faith seems to me
preposterous.

I do not want to take any further
time. I have touched upon some of
the highlights of the Bill ag it has
emerged from the Joint Committee.
it still r highly bl
in many respects. But my main ob-
jection is that I really, honestly anl
sincerely fee] that this Bill ig alto-
gether unnecessary and undesirable;
that there is now no scope, in anv
major way, for any of the sort of
[rauds that were committeq by the
Dalmia-Jain group to be committed in
the state of law as it exists today;
that to amend the law in these cir-
cumsrances is to bring ridicule and
contempt upon ourselves apart from
causing confusion in company law ad-
ministration, and to destroy economic
stability. Iy will have considerable
adverse effect upon technical colla-
boration ang capital collaboration de-
velopments with foreign enterprises,
it being remembered, as the Finance
Minister himself at one time observed,
that it would be far better if we
could attract foreign equity participa-
tion in this country than rely upon
Government to Government borrow-
ing.

I feel that in the light of all the
things that we still hope for, and ear-
nestly look for,—in the dreadful cur-
rent state of affairs,—where foreign
exchange is in a terrible state, prices
are in a terrible state, the capitai
market is in a terrible state, the gene-
ral administration ig in a terrible

objecti
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state, when the whole wretched eco-
nomy is in a dreadful state,—to come
along and mount yet another offen-
sive of this kind against the most
active sector in the economy today
would be lamentable indeed. 1 suggest
that careful thought ought to be given
to the question whether this House
should proceed further with this Bill
al all

Shri Himatsingka (Godda): Sir, in
connection with the amendments that
have been proposed to the Companies
{Amendment) Bill, I would like the
House to judge the Bill from the dil-
ferent angles for which the law may
be reasonably expected to be intro-
duced. The company law, as the
House knows, and as has been men-
tioned, has been amended from tim=
to time; the whole Act was remodel-
led in 1958, and there were very
heavy amendments in 1860 and there
were other amendments from year to
vear, almost every year. N&w, the
amendment; that are proposed are
very good because they will remove
a number of difficulties that Werc
being experi d c ies in
their day-to-day working.

But there are some provisiong in
the Bill which are not only not ne-
cessary for the purpose of preventing
any fraud or any wrong practlce by
thre companieg or by the management.
but will create a lot of difficulties in
the way of the proper functioning of
the companjes. A provision will be
welcomg and will be necessary if it
serves the purpose of stopping some
wrong practice that may be prevalent
in the management of companies or if
it otherwise helps in creating a
favourable climate for foreign invest-
ment or otherwise. If we want to
judge it from thai angle, we will find
that some of the provisions will stand
in the way of proper functioning of
the companies.

In this connection, T may mention
clause 5 which provides that when a
company is formed, the main objects
have to be separated from the other

(Second Amdt.)

Bill
objects. The company has to mention
the main objects of the company to be
pursued by the company on its incor-
poration and objects incidental or
ancillary to the attalnment of the
main objects. And then, geparately it
has to mention other objects of the
company nol included in that clause.
I have not been able to follow how
that will be of any importance or how
that wil] help in the better manage-
men{ of the company.
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Then there is another clause, sub-
clause (¢) which says as follows:

“in the case of companies (other
than trading corporations), with
objects not confined to one State,
the States to whose territorieg the
objects extend.”.

As you know, sometimes, g company
which wants to start a big industry
formg itself into a corporation with
another company, and they have
their registered office jn a partlcular
State. They cannot be definite In the
beginning as to which State they will
be able to find g suitable site in, or
the suitable climate for the jndusiry
that they intend {o start. This pro-
vision requireg them {o state jn (hv
memorandum itself the State or
States to whose territories the ob-
jects will extend. It iz very diffleul’
in the beginning for any entrepreneur
to decide to which State the working
of the industry will extend. I do not
understand how that will be of any
use {o anybody or how thal is
necessary in order {o improve ihe
working of any company or in any
other way beneficial to the working
So, this provision in clause 5(e) 15
absolutely unnecessary and wil] mere-
ly create difficulties.

Clause 15 provides that before a
company can start a business, a spe-
cial resolution must be passed by the
shareholders. As you know, when a
company goeg lo the market for ram-
ing money for share capital, the pros-
pectus is issued and the objects for
which the company has been formed
and the busi that it intends to
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start are mentioned in the prospec-
tus at great length. Still, when the
company gets money and wants to
start business, again a special resolu-
tion is necessary to be passed before it
can commence business. The select
committee has made certain modifi-
cations in the requirements of pass-
ing a special resolution. I have not
been able to understand the purpose
of this clause 15. As Mr. Morarka
so ably mentioned, if some person
wants to stand in the way of a com-
pany functioning properly—maybe
he ijs @ competitor or g person who
does not look friendly towards the
company—he may collect g number
of shareholders or purchase a num-
ber of shares sufficient to enable kim
to stand in the way of the company
being able to pass such a resolution.
What will be the fate of the company
if certain persons who want to create
trouble manage to hold those shares?
1 have not been able to understard
the reasons behind this provision.

Similarly, there are other provi-
sions in the Bill which to my mind
wil] stand in the way of the proper
functioning of the companies. Clause
35 states that a person who has
attained the age of 75 will not be
entitled to remain a director of a com-
pany, As you know, there is no pro-
vision in any law preventing a person
aged above 75 from  becoming an
M.P. or an MLA or a minister or even
the Prime Minister, But if a persca
is aged 75 he cannot be allowed io
manage & company which probably he
himself floated! 1 have not been sble
to follow the reason behind this
The existing provision—even that is
unnecessary—is that if a person is
aged 65 and if the company passes a
special resolution stating that the age
limip will not apply te g particular
director, he can be allowed to re-
main a director. There is no such
enabling provision in the presant
amending Bill. There is an ebsoll:r
bar to a person who attuins the ag~
of 75 from remaining a director of
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any company, even though the com-
pany is being managed by him.
started by him, and he is all in al
in that company. I feel either ihe
provision in gection 281 should be al-
|ogettrer dropped and there should be
no provision about age-limit, or 1!
age-limit is going to be retained, thc
enabling provision, as it exists in
section 281 which js intended to be
deleted by clause 38, should be con-
tinued, so that if a company in its
wisdom or if the shareholders fzcl
that the serviceg of a particular direc-
tor are y and beneficial for
the proper management of that com.-
pany, thay company should be able
o clect such a person to be a director.
I do not understand the reasons why
thig absolute bar should be provided.
Such a provision does not exist in
any part of the world. So far a5 I
know, there is no provision any-
where prohibiting any person simply
becouse he has attained a particular
age from functioning as a director of
a company. Therefore, 1 feel that
vither the enabling provision should
be there or both the sectirns, sections
280 and 281 shoulg be done gway wit.

Another provision that is now being
introduced is clause 44 At the pre-
sent moment there is no her or intor-
company loans. The fisca! policy of
the Government wants that thers
should be inter-company ,oans; on:
company should be able to help an-
other, But, Sir, the previous provi-
sion was only applicable to compa-
nies under the same managemeni.
‘There was a bar on companies under
the same management lending mors
than 10 per cent of their paid-up capl-
*tal and free reserves to any other
company under the same managemeni,
But the words “under the samc
management” gre being removed. The
result is that one company which has
tunds cannot lend more than 10 pe.
cent of its funds to any other com-
nany and the total amount that it can
lend, even if it has more money, is
I'mited to 30 per cent of ity paid-up
capital and free reserves. I do not
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understand the rcason behind such a
orovision
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As you know the money market is
so bad at the present moment that
no company for the last *wo yeass, |
feel, has been able to raise any equity
capital in the market, The stock
market has practically collapsed.
Since the budget that was introduced
in April more than 10 per cent of the
prices have gone down. If you take
about two years, I think more than
30 per cent of the value has gone
down in equity shares. At present,
all the companies that have been
floated, on account of the fiscal policy
of the Government, are in a very bad
way. No new companies are being
floated on account of the various pro-
visiong in the Companies Bill that are
being introduced from time to time.
They are stainding in the way of even
any foreigner, any outsider, coming in
and investing any money im the
country. No provision should be made
like this which will stand in the way
of the proper functioning of companies
or their being able to meet temporary
difficulties in timeg of need. At pre-
sent that is the position, because the
money market is very bad. If this
provision as proposed in clayse 44 is

GMGIPND—LS 11—887(Ai)
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enacied into law, then whatever little
help one company can get from an-
uvther company will also come to &
stop and it will be very difficult for
companies to manage. The result has
been that on account of the monctary
difficulties the companies cannop get
fund; and as a result production is
falling. That is why In spite of
attempts the price line is not being
held. The price line can be held only
if there ig production. On account of
the difficuliles that are being created
by various legislations, the companies
are finding it more and more difficult
to he gble to carry on their business.
Therefore, 1 feel that the provision
like the one that is In clause 44
should not be passed. The provision
as it existed before was quite suffi-
cient. No case hag been pointed out
of any misuse of the provisiong that
exist before the present amendment
Bill was introduced.

1887 (SAKA)

Mr. Chairman: The hon. Member
may continue his gpeech tomorrow.

17.01 hrs.

The Lok Sabha then adjourned tili
Eleven of the Clock on Thursday,
August 19, 1965/Sravana 28, 1887
(Saka).

LSD— 2-9-65—074.
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